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LOK SABHA DEBATES

LOK SABHA

Monday, Deeember 2, 1968] Agrahayana 11,
1890 | Suka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chalr]
ORAL ANSWERS TO QUESTIONS
Study Report of Dr. Ashis Bose

*451. SHRI YASH PAL SINGH :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 4413 on
the 19th August, 1968 and state :

(a) whether the study report presented
to Government by Dr. Ashis Bose regard-
ing tackling of Delhi's lund and housing
problems on a scientific buasis has since
been considered by Government ; and

(b} if so, the decision taken by Govern-
ment in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) The report
of the study made by Dr. Ashis Bose has
yet to be finalised by him.

(b) Does not arise.

st awaw fax . & afeadi
TAAIGI ST §8 §T AT & 7 qq4 0
7 T9 faaft & s3vga 23, wwraEr
¥ itz 2eq aga s &, @wEar
nad iz 7 ga% fac ardr A sqEegr
B AT 2eAT WY XX Ay §, ¥ wA-
QAT ALY §, Y a® aAqreee
t

2

SHRI B.S. MURTHY : That ques-
tion has nothing to do with this.

st gwamw feg ;. GORTT AT ATET-
a1 3% faoelt, at ¥ W E, ST ¥
i3 agA ®T @ A1 T AAGMAULIE B
&g ?

SHRI B. S. MURTHY : This is a
question regarding land speculation.

s omame fag ;. fam &ini & 4
W TF 97 I & ddY Gl gAer an
# T /Y Wi q1g AT §Y w99 79 I,
IA% fasrs qewre A a7 Tew faar ?

SHRI B. S. MURTHY 1 The land is
purchased by the Government and develop-
ed and the general policy is to dispose them
of by auction. But they reserve some land
to be given at pra.determined rates to the
individuals whose land has been ncquired
in connection with the scheme of large
scale acquisition, development and disposal
of land in Delhi. Second comes the indus-
trialists who are being asked to remove
their factories from their present locations,
and third comes individuals in the low in-
come group and the middle income group
people and the Co-operative House bulld-
ing societies and the co-operutive soclties
of industrialists and manufacturers.

SHRI BAL RAJ MADHOK : The
problem of house and land in Delhi has
assumed great proportions, particularly
during the last few years, The population
of Delhi has increased very fast but the
housiog hus not kept pace. According to
the Master Plan when it was prepared in
1960 there was a backlog of 50,000
houses. As per the Master Plan 30,000
units will be required every year and
to cover the backlog 50,000 wunits will
be required. The price increase and
the increase Io population was more thap
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what was assumed by the Master Plan
makers. In view of these facts may I
know whether the Government is prepared
to give land it has acquired to prospective
builders, whether they are on the co-opera-
tive socielies or privale sector, on a no
profit no loss basis. So far they have been
taking land on Rs. 2 per square yard from
the cultivators and selling it at Rs. 20, 30
or Rs. 40 making a lot of profit. [ want a
clear assurance from the Government
whether they will give that land on no
profit no loss bacis to the co-operative
societies. Secondlv, has a proposal come
before the Government that there should
be o revolving fund of Rs. 15 crores which
will be at the disposal of the Delhi Ad-
ministration out of which they will build
houses and give them on hire purchase
basis to the small income group p:ople and
that money should be invested agiin in
bullding houses. | want a ¢ ear aniwer to
both these questions.

THE MINISTER OF HEALTH, FAMI-
LY PLANNING AND URBAN DEVELOP-
MENT  (SHRI SATYA NARAYAN
SINHA): The question, as has been put
here, is with regard to Dr. Ashis Bose's
report.

SHRI BAL RAJ MADHOK :
report has said all these things.

That

SHRI SATYA NARAYAN SINHA :
True. Therefore, the entire question is
being examined and unless that report is
finalised It is not possible for us to say
anything now. Many suggesiions have
been mdde with which one may agree or
pot. Mention about the revolving fund
has also been made. The finance Ministry
has got to find the money ; everywhere the
boitleneck i3 money. What else can we
do ?

SHRI M. L. SONDHI: May [ know
from the hon Minister whether he accepts
the principle that the Government of India
are responsible for the bullding and hous.
ing situation in Delhi, and if they accept
this responsibility, then, the further res-
ponsibility arises when there is a mess here.
1 crave your induigence, Sir. 1 would like
to demonstrate that there is a complete
mess here. Is it their responsibility to clear
pupornot? May I polnt out that thiy
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report was received by the National Build-
ings Organisation in May, 19677 After
that, they are saying that they are waiting
for it to be finalised for publication. If 1
may give an analogy, speeches are made in
the course of the debate, and they are fina-
lised for publication with that green bind-
ing. Finalisation for publication by Asia
Publishing House or the Oxford Publishing
House has nothing to do with the finalisa-
tion of the report. The report is final.
There are specific recommendations in this
report which bear upon the DDA, which is
a curse. | make bold ro say so. Therefore,
does the Minister accept the responsibility
for this report as it is today, with this
spezific recommendation thalt this is the
work really of the DDA and it has gone to
show that land spzculation in Delhi is
taking place with certain vested in_ erests
from outside Dalhi who operate her e, and
this Minisiry is subject to very strong in-
Muence by these wvested interests, and does
it not reflect on the competence of this
Ministry 7 Earlier it was the WHS Minis-
try ; for one and a half yeurs, this particu-
lar matter went on, but nothing has been
domne.

MR. SPEAKER :
What is the question ?

Order, order

SHRI

Ministry is

M. L. SONDHI: And this
saying that the report is not
finalised ; it is now one and a hall years.
| submit that this report is final, and this
Ministry is taking shelter under a termino-
logical inexactitude one aflier the other.

SHRI B, S, MURTHY : There is no
terminological inexactitude ; there is no
pressurc at all on this Ministry. The bon.

Member is under a wroog impression that
the report had been received even by the
Ministry of Works, Housing and Supply.

SHRI M. L. SONDHI :
under this Ministry. It
May, 1967,

The NBO is
was received in

SHRI 'B. S. MURTHY :
patient.

Be kindly

SHRI M. L. SONDHI :
since May, 1967.

Paticnce

SHRI B, S, MURTHY ; Let me clarify
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the whole issue, Sir. The National Build-
ings Organisation of the Ministry of Works,
Housing and Supply had remitted—1 quote
—"A study of speculative prices of urban
land in Delhi'’ to the Institute of Economic
Growth, Delhi. Dr. Ashis Bose in under-
stood to have been in charge of this pro-
ject. For undertakidg this study, a grant-
in-aid of Rs. 13,700 was given to the Insti-
tute of Economic Growth in the middle of
1965.

SHRI KANWAR LAL GUPTA : Sir,
what was the question, and what is this
answer ?

SHRI B. S. MURTHY : This is a fact.
I'he report has been sent to the Nutional
Buildings Organisation by Dr. Ashis Bose
in the middle of 1967 and that was examin-
ed by the organisation, and they remitted
it back to Dr. Ashis Bose saying that
“‘these are our remarks, and please look
into the matter.”

SHRI M. L. SONDHI : Sir, this is
misleading. It is a misleading information
[ shall raise it again ; | warn the Minister,

SHRIB. 5. MURTHY : I have given
the fictual information. Let the hon.
Member come and see the records with us.

Interruprions .

SHRI M. L. SONDHI : This has been
pending with them for one and a balf years.
Let him answer the guestion. We want
to know the final position ; it was submitt-
ed in Muay, 1967,

SHRI B S. MURTHY : It is only the
report, und the report has not been sub-
mitted by Dr. Achis Bose to the National
Building Organisation. But meanwhile, he
delivered two lectures on the Bth and 9th
July and many exp2iis ware invited to that
meeting. After he delivered the lectures
some of the members present there also
give him certain ideas.

SHRI M. L. SONDHI : Government
has received the report. | also give lec-

tures cvery day. What is this 7 (interrup-
rons.

SHRI B. 5. MURIHY : | challeage
the hon. member to prove that the report

has been received here.
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SHRI M. L. SONDHI : [ accept it,
Sir.  You sct up a mediater or arbitrator
and 1 will prove that this report hus been
suppressed in the interests of speculators
and people who want to ruin the city of
Delhi. This is criminal.

il WgT Wrw q@ ;. GSTH HEAQ
awAY F1 gaeqr farslt § omay sanm
FATATF AAEGT & Ay «A¥X) Awear ¥
TTT g&T & EXR KT g FTAI & AV Ia®
fa ®fra 2 wrar Fadfzs afgd | Afea
frg efrs & faesit & aem w3 @ 2,
71T a3t €NlT T @1 1981 as faweft
gfaar & qai a1 frarar @ ngar 1 &
AANE WA AART ¥ AN g gga
JIRATE 3% dA fged §—qgem -
HEIT <A T AF2 & ool § qora ad)
77 O §, M gANaRgsT sraAw g,
¥ ot XgAUET AL B wdr & osw
AIHTT qEIT AT F =T N 59
FITIEY FON 97 Wy aw w2 ?

ZU-AE@Y 80 F¥C oFy wAA
A3nT 4 AT6 T | 1955 7 gearaT
T et &, faasr aftwr az gar g fw A
A AYE wigre oy W T w7E gm0
A& A0 TFI0 R gAY NUTIE FA Ay
# ot o varraT g ot € wrear-
A 3 grre e & f6 o aw wm
J49T 4 WX 6 ¥ §g A9 ¥ Af I
A AT A% ®F AN Iy F3 WA
qA1za 37 A5} ¥ Agi & AW 4 A6
Y ArTH AX o wETy §, WA Fw ?

Argt—fasst & wwrAt oF gweqr o
T &7 ¥ fam Ao fro mo ww wT
2, Afsa No Mo go &¥ 31 ¥ w7
%7 W@ 8, 39N Bw s & fan a9
a3 T F o Home &
gy TiATRz % d4d € emfaqz &@
¥ frg ot W€ sl e Y R ?
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st wg aiomw g o wft @l
q139 S0 R QW F A § anr &
T N ¥ (T 7 - wH fgmA A arg
A Ag & 180 Wiy qw 7 foOl
¥ @Y, wfew ag famge weefer fond
qY | IF% T1T IR OF FfFAIT agi 9%
#t= fear ar, faad oagyd & ogend
T | AR eirw 9T e fwfefaen
AT sHzw gy, A f& I ford ax
faaifeg dv. ..

SHRI M. L. SONDHI : Dr. Ashis Bose
is not on trial. It is the ministry which
is on trial. You ase passing on the buck
to him,

SHRI SATYA NARAYAN SINHA : 1
am nol passing it to anybody. 1 am keep-
ing it to myself.

M9 I AT ) fedy, o7 § g
¥ W1 Aq1@ $Z F a7 AE T W
amq i # fofrd & v d§ fra-cange
F3 &, Afa g2t gz s 2 f5 g
St FAT FHeA U, IAR qqAl 7 § agt
frig w1 fox & feFrez Fzar =mgan g
Fegi qArE-wAET 1 I(3A @1 4T,
afe fod iy /8 At 20 w9 T
ar waily 1| "rza @ gy Sifag o

OF 1T Q197 77 Fg1 fE S Jw g
¢, 3a% fag maddc Penfafes &, w1
¥y fovuz ®X, 919 ¥ g1 9g FI, 94 7
Ygifefafad ga £ & oy &1 ax
fror gz e Il acs o dt a9 §
W\ sz € T fao...

ot go ®o anafyar :
oy SOmET € |

ot wmTO feg g At 2w
®Y oeTd §, WU WoY Wy A ¥ @

a9 q%
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@l & AT AW owdr @
oAl A AFT AL \EA
SHRI M. L. SONDHI: This is u

serious matter.  What are the specific re-
commendations 7

SHR1 SATYA NARAYAN SINHA :
I have not got the recommengations.

SHRI M L. SONDHI : Nobody is
holding the baby. It is floating between
your ministry and the N. B. O,

MR. SPEAKER : The minister may
reply to Mr. Gupta's question now.

SHRI SATYA NARAYAN SINHA :
°% W3 AF AT M FT gAE  TAX
#1¢ o A7) & fF ag aga wegw g 23—
zgl 2 A<z &Y 1A § | gAAY qEA ¥ ;A
TE 3, TAF FT AF IAFT FLI—UZ ATH
aF %, #fwa o Fro mo ¥ af@ ﬁlﬁ'
ot %9 fwar 3, 97 7z & WOFT FASAT
AgaT ...

=} g THo WM TEF ARET
oA F ATt H aqqsd—wng  aFdrer
&A1 ATET & a1 agy ?

SHRI PILOO MODY : Government
should not interfere with the Master.
Plan.

ot swmmw feg: A qEe
FqTE AZY ¥ THAT | HIEET AT FIHFL
F1 2 W1 ffadz & §ag7 & 991 &, o
aq Yt ard 7 frwer fr g 9% I %3¢
gy §, aw ow & mET wEwm adl ¥
qear |

ot WA e g faet wwRad-
A, Fro o Te WX facet wafufa-
® a9 A are-A |rg ¥ wrdAr Y ¢ fw
TG TG] B qTEX T § nEEeiE 81
TwT § | ¥Eh fAg 39 fa g wgEw
Yxma ¥ vy T fs gw wer o afer
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oI A graz q1E) W & FgA J FIA &
fF g9 38 %z 48 a%a | T TF PAT
Tifgq 1 o9 foeelt & 36 AT AT WY
etz amam @ &, SF awe & %9
EAA F grg ward afq7

st we aroaw fag o A w2
f& mft W1 @rw FE=T AT AL A EW

&gl fear §

st gwerw wOYe - AT g7 feard-
iz % fafaeeg § —aC gwIT 77 Aw-
wAT & a1 Arga AT R R oEE e
TG Tz Y qAEIA g AT FT AT
afaaz #) fwdy #7707

oY weq Arigw fag 0 wa A0 &
A FHFATE A7 FARXFAHE, 9T 9
#T YT

st wac am q@ . fw ® AAr

afgw |

it wen Avmuiag - fewr § o
g ®E & Ffey ¥ fagr & smar 0 S
Fg g3 as fgar g, ag oix § few
@Y gA g Yfeewmgw A ¥ ww aw
252 99EH T 12,616 q1zH AT g0
€ a9 7 8,995 cmrzwm qfsrw w1 f2y
T g are 31.5......

=t waT AAqE . IAF a1 AR
§ 7 8 gAT cAIZH F F 80 cATR® TN
fag qr oq a5 17 e wyar oefafa.
Gfe marm @ 3w A g
FC & faeelt Y a9157, Agy w@ L

MR. SPEAKER :
the next question.

Now 1 will go to

W T W g ¢ ges AQE,
a1T 1 55 areT aTAred, ATeT g9 8
age & o ggadfior frwra amr Ad
§ 1 e s 4—a o agd @ @ Y,

AGRAHAYANA 11, 1890 (SAKA)
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gea faa-a-feq qoa @i wr Y ¢—
qAATEY EF FATFL 7

SHRI M. L. SONDH! : Sir, it is a
serious matiter. Since the Deputy Prime
Minister is also present here, they should
give a satisfactory unswer. This is the
most acute problem in Delhi. The public
are being hoodwinked and there is specula-
tion. Nothing is being done by the govern-
ment to check it.

off W & g 0 Al gad A A
3R ¥ g & IT9Ied W %qr w3 7

MR. SPEAKER : Have patience.

SHRI M. L. SONDHI: What is the

definivon of “patience™ ? If they have
the courage, let them face the problem.

SHR1 KANWAR LAL GUPTA : Sir,
I request that there should be a detailed
discussion,

MR. SPEAKER : You should write
to me making a suggestion. If there is any
discrepancy, [ will ask the government to
explain it.

Survey by Rural Drioking Water Supply
Investigation Division

*452. SHRI HEM RAJ: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether the special Investigation
Division for Rural Drinking Water Supply
has completed its survey in the States and
Union Territories ; and

(b) il so,
1968-69 ?

the eallocalions made for

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
survey and preparation of preliminary re-
ports for rura| water supply in the difficult
and scarcity arcas have been completed by
all the States, except Jammu and Kashmir
and Unlon Territory of Himachal Pradesh.

(b) Rs. 40 lakhs,
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SHRI HEM RA)J: Water is one of
the basic umenities, so far as rural areas
are concerned, and it is a fact that in some
of the hillv and scarcity areas people have
to walk 5 to 6 miles to feich water- May
1 know what allocation will be made in the
Fourth Plan for drinking water ?

SHRI B. S. MURTHY : According to
the survey the cost of providing waler
supply to 215989 out of 543,345 villages
will come to Rs. 717 crores.

SHRI HEM RAJ: | find that the
allocation so for made has been only to
cover (wo table and odd villages. May I
know by what time and what Plan periods
government think all the villages will get
supply of drinking water 7

SHRI B. S. MURTHY : A total pro-
vision of Rs. 454 crores is being made in
the Fourth Plan.

SHRI ATAL BEHARI
Where is the Fourth Plan ?

VAJPAYEE .

SHRI HEM RAJ :
by what Plan will

supply 7

By what time and
they all get water

SHRI B. S. MURTHY ; It is not
possible to give any definite date by which
all the villages will be having potable water
supply.

MR. SPEAKER : The gquesiion is
only about Centrally administercd areas.

SHRI VASUDEYAN NAIR :
Sir ; it covers all Stales,

No,

wft gew wr weEw : o qEeE
A quyr gex ¥ Famr g fe 2,05
FAIT A WY DA T G IIHN FT
o sgweqr At Sk ogw 9T XA
wd @t 1 & ag WA sngar § fe w|a
wwa Wi & feaw fead el W o
qer ®) sgaear § XA WX I 9T
fgmmr &< wram 1 & ag o wrEAr

wigar § 6 sw widi ® @Al STaE
X &1 &7 f6aR qna & g § A0
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wreen, qfeary frdtwa qe Al
faww it (st @m woomw feE)
fefwwee otz e&fadt oftar #, qzrdy &=
¥ ot waT ¥ g9 @y T 91 fAwr-
o FY GWENT ¥, I OF OF WA A
qil A19T gEAT @ Wit 39 & ¥, W
¥ s =mer fasesar 2, =aan & A
TigY ¥ ardt gqemd F2F & Ao ;7 giw
T 9289 FANT A1 A F) FUF WA
&1 uEtRe aqar agr At 9fF aq
Ao & ermag 10 & wEfec o Iw
$W & fan oF @ FOT A Fifzo
SHRI RANGA : Even 1,000 rigs are

not being used, what to speak of Rs. 1,000
crores 7

it weq Aregm fag o w1 SYdY A
o1 @ &, ITH W UF gA0T U ¥IT
¥ ¥ 140 FO® Tyqr wargs fear aan &1
A g e mag 3w § 7 W gy we
M | 57 A faeoa mfradfes w1 gae
i@ @ wsm&F fou oF a9 wE
sqqr sifge, faa ® & oF @ # 130,
140 9z wygqr fadmmr; 1 ffe oz s
AR T g A 2 9T

ot gew W wgAT AT TEA €T
garaf fea am ¥ HAqwe fE
W w1 greal 8 fead fead aiEt e
qrdY geend fear ardar g 34 & feqa
&9 FT

st sy ammm oy o 32 A 5E
AL Q| Ag 2

sfteeft qrfash som=  gqr 9 g9-
Fafg QI F = as a3 qEarfgal
s w oY frw g8 ¢ gwart ¥
‘e eAdeA feaa feaanr §
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off a Aroqw fey o A e
gatar & s 215 gaTT miEY & fag ow
T §OT AT wifgn, Wy # O
@ & faw 130 w0z wqur faay mar &)
e feafy § @ aiE) @ a4 ofw
Frar ¢ |

SHRI VASUDEVAN NAIR : Apparen-
tly, there is some discrepancy belween the
figures given by the junior Minister and
senior Minister. While the junior Minister
gave a figure of Rs. 717 crores, the senior
Minister bas given the figure of Rs. 1,000
crores.

MR. SPEAKER : It makes no diffe-
rence, because we are not getting either Rs.
717 crores or Rs 1,000 crores.

SHR1 SATYA NARAYAN SINHA :
There is no discrepancy. What | said was
that Rs. 700 crores was estimated four or
five years ago. It is a very simple thing.
In the course of four or five years; every-
thing has gone up-

SHR! JYOTIRMOY BASU: May I
know whether the hon. Minister will bein a
position to tell us how much was nllocated
for West Bengal, how much was actually
spent and how much do they intend spend-
ing in West Bengal in the Fourth Plan ?

SHRI SATYA NARAYAN SINHA :
The Fourth Plan is not before the House.

SHRI JYOTIRMOY BASU : s there

any draft suggestion ?

SHRI SATYA NARAYAN SINHA : 1
am nol going to discuss the draft sugges-
tion here

SHRI JYOTIRMOY BASU : Whata
stupid reply 7 Sir, he is not going to dis-
cuss the draft suggestion here. What is to

be done ? (Interruptions)

SHRI RANDHIR SINGH : It was a
stupid question .. ([n'erruptions)

MR. SPEAKER : Order, order: all

of you must sit down.

SHRI JYOTIRMOY BASU: Sir, |

AGRAHAYANA 11,189 (SAKA)
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asked very innocently a specific question.
He could have said, “I require notice’’ or
“l have not got the information". He
said, "I am not willing to discuss this."
(Interruptions )

SHRI SATYA NARAYAN SINHA :
All that I said was that | am not going to
discuss the Draft Plap here and now. If

you do oot understand, what can 1 do 7
(Interruptions)

MR. SPEAKER : Order, order. The
answer was perfectly right. There is no

Fourth Plan, there is no allocation. What

is to be discussed here now 7 Next
question.
SHRI JYOTIRMOY BASU : | oaly

asked him if he can consider & suggestion
for the Fourth Plan.

Fake Currency Notes Printed in China

+
*453. SHRI P. K. DEO :
SHRI M. SHIVAPPA :
SHRI ONKAR LAL BERWA :
Wil the Minister of FINANCE be
pleased 1o refer to the reply given to Un-

Starred question No. 5888 on the 26th
August, 1967 and state ;
fa) whether the report from the

Government of Bihar on notes printed In
China having been found in the Janakpur
area in Nepal in June, 1968 has since been
received ;

{b) il so, the details thereof ;

{c) the stepsi which have been taken
by Government to prevenl the recurrence
of such iocidents ; and

(d) whether the matter has been taken
up with the Government of China.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes Sir.

(b} A Statement is laid on the Table of
the House.

Statement

The Government of Bihar have stuted
that according to information available
with them the Check Post Ofizer, Sursand,
reported to S.P., Muzaffarpur in February,
1968 that forged Indian currency notes of
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the denomination of Rs. 10/- were found
in the possession of two persons in village
Barharwa, P. S. Janakpur, Distt. Dhanaka
(Nepal) and they were arrested on 5.2.1968.
S.P., Muzaffarpur made a reference to S.P.,
Janakpur, regarding this case and requesied
him to send the details of the arrested
parsons and the recovered notes for exami-
pation. However, no reply was received
by SP., Muzaffarpur. Later, when S.P.,
Janakpur visited Muzaffarpur in some other
connection, he werbally confirm=d the in-
formation regarding the seizure of counter-
feit Indian currency and also mentioned
that the forged notes appeared to be of
good quality print. The notes were not,
however, received by the Bihar Govern-
ment and they were trying to obtain the
forged notes for getting them cxamined.

Subsequently, however, the Central
Bureau of lovestigation have obiained a
forged note from National Central Bureau,
Nepal and sent it for examination by the
Experts at Nasik, It is reported that the
accused have stated in Nepal that the notes
were obtained by them in Calcutta,

(¢) In this case, the incident occurred
in Nepal. As already stated, the border
police have been alericd by Bihar Police.
The offences relating to counterfeiting of
currency notes and bank notes come under
the Indian Penal Code, which already pro-
vides for deterrent punishment.

The Central Bureau of Investigation
have also now created a “cell’ in the Econo-
mic Offenzes Wing to undertake investi-
gations of serious offences of counterfeiting
currency and coordinating the investiga-
tions in the States.

(d) No, Sir.

SHRI P. K. DEO : While the intrinsic
value of Indian currency Is going down
everyday and losing its purchasing power,
it is a matter of great concern that fake
notes are in large circulation. The state-
ment of the hon. Minister is conspicuously
silent about one thing as lo whether the
fake notes were manufactured in China.
From the statement, we find these ten-
rupee fake notes which were seized were
obtained by the accused in Calcutta. From
the press reports and other reports, we
have come to know that many persons
indulge in this kind of activity. From the

DECEMBER 2, 1968

Oral Answers 16

newspaper cutting, T find there was even a
film producer from whom nearly two lakh
pieces of fake thousand rupee notes were
seized —in the film when the hero walks to
the landscape, he is drowned in thousand-

rupee notes. So many people are manu-
facturing these notes.
May I know if the provisions in the

Indian Penal Code are adequate or if the
Government want to make them still more
stringent 7 What steps have the Govern-
ment been taking, besides creating a cell in
the C.B.1, specially in the border areas so
that there is no percolation of these fake
notes into India ?

SHRI K. C. PANT: Firstly, as re-
gards the size of these operations, accord-
ing to the report that we have received
from the CBI who have heard in the
matier from the Central Bureau of Nepal
through Interpol, the forged currency notes
which were seized were Rs. 2910 in one
case and Rs. 665 in another case. This is
the order of the operations.

So far as the question whether these
were printed in China or not is concerned,
we have through the Interpol got two
notes, one ten-rupee and the other five-
rupee, and these have been sent for expert
opinion to the Government  Security Press,
Nasik .. ...

SHRI RANGA : How long ugd ?
SHRI K. C., PANT: Not very
ago. only recently. The whole thing is
recent ; that is, 1968 They are wunder
study. So, far. they appear to be local
forgeries, but we will await a final report
before we can say anythiug very definite.

long

So far as the question as to what other
steps the Centre is contemplating to take
is concerned, this is a State subject...

SHRI ATAL BIHARI
Production of forged notes !

VAJPAYEE :

SHRI K. C. PANT : ...and steps have
Lo be taken by them to correct this. About
the States, my friend, Shri Vajpayee, has
some experience ; he knows how they
normally function.

Al present there is no proposal 1o
amend the Indian Penal Code.
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SHRI P. K. DEO : Lately large quanti-
ties of Indian currency of ten-rupee deno-
minations are in circulation which do not
bear the words ‘‘on demand™ ; only this
much written, namely, ‘|l promise (o pay
the bearer the sum of Rupees ten'. So,
there is a departure from the usual prac-
tice. Formerly in the currency notes it
used to be written, 'l promise 1o pay the
on demand”. So, may | know
whether thesc notes are fake notes or
whether they are manufactured fake in the
Masik Press and the reason why these
words “‘on demand" have becen deleted ;
is it international or is it going to prove
that Government is not in a position to
pay on demand and that they will be will-
ing to pay only at their convenience, there-
by proving the bankruptcy of the Govern-
men! ?

PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAL : May | that, if
the notes about which he has referring are
sent to me, then | can inquire into it and
tell him what he wants

THE DEPUTY

siy

SHRI P. K. DEO : Here is the Press

photograph of the note.

SHRI MORARJI DESAL : Press photo-
graph i« all right : that 1 seen by yon.
You look only at the Press photograph, but
I have to look at the real thing.  Unless |
do that, how am | to reply ? (Jarerrupiions).

SHRI PILOD MODY :  All new noles

do not have those words

SHRI MORARIJI DESAI : Quite true.
I am only saving that, if it is said that the
words ‘on demnd” are taken out, it does
not m:an any Jdifference because it says, ‘I
promise to piy so much’ ; thiut means, on
demand only it will be paid. Why should
it be written ?  (farerruprions). If redun-
dant words have been used for ages. it
does not mean that they are required.
When we know that it s true. it is not
necessary- That does oot relate (o any
forgery at all...'faterruptions). If one <11
forge the olther words, one can forge these
words also ..
itgell

SHRI RANGA : The question
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was not answered. Why is it that those
(wo words were dropped ?

MR. SPEAKER : Because they are
redundant, they have been deleted...

SHRI RANGA : This is what he said

or you are saying 7

MR. SPEAKER : He said. [ caonot

suy anything on my own.
SHRI MORARJI DESAI : 1 said It.

SHRI PILOO MODY :
been recorded.

I hope, it has

SHRI R. BARUA : The Minister of
Stute, while replying to an earlier question,
said that this was a State subject. But, all
the same, the Indian currency is a matter
which concerns the Finance Mlinistry. May
I know from the hon. Minister whether he
is aware of the fact that fuke notes
counterfeil notes, are coming from MNaga-
land areas and other eastern border areas
in large quantities and if so, what other
sleps, apart from entrusting it to the State
Governments, are the Governmen! contem-
plating to take 7

SHRI K. C. PANT :  While this may
be u State subjest, | did not say that the
Centre was not interested in the problem.
The Centre is ceriainly interested, and the
CBI 13 keeping under conftant stuay and
review the new techniques and methods and
shapes and size of counterfeit notes that
are seized. Also, as | have sald in my
main reply, the CBI has created a cell in
the Economic Offences Wing to undertake
investigations of serious offences of counter-
feiting currency and co-ordiniting the
investigations in the States so that the
information gathered by each of the States
can be utilised properly.

SHRI K. LAKKAPPA : Sir the print-

ing of fake currency notes has become a
racket in the couniry and it has spread
like wild fire in the country. There are

instances where the fake currency notes
have been spreading and also they are dis-
tributed through so miny mutts in  Mysore
Siate and theére are so many Swamijl who
are involved ; and there are a number of
chirgessheets which have been filed. [
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would like to say that this is not a case
that the fake currency notes have been
spread in Blhar only. Even from Kanya-
kumari to Kashmir, we can see everywhere
that this has been spreading. And also,
there are congress ministers who are com-
mitting the offence, even in Mysore State,
and with your permission, Sir, I would like

to disclose the names. (Jnrerruption).
MR. SPEAKER : No. It is irrelevant
now.

SHRI K. LAKKAPPA : There are a
oumber of investigations which have dis-
closed that Congress ministers in Mysors
State are behind these things. Will the
Government of India...

SHRI PILOO MODY
close the names.

You may dis-
(Tntercuption).

MR. SPEAKER : You should not
make allegations of a serious nature in

pussing, in a supplementary.  You should
not do it.
SHRI K LAKKAPPA : Will the hon.

Minpister be able to tell us .. {[nrerruption).

MR. SPEAKER :
make allegations.

You should not

SHRI K. LAKKAPPA : Even for un-
starred questions which we have asked they
have given answers. Number of cases have
been registered and many Swamijis are
involved in this and also these congress
ministers have been backing ull these
transactions ...

MR. SPEAKER :
is irrelevant.

The whole question

SHRI K. LAKKAPPA : With the
Government of India constitute an Inquiry
Commillee ..

MR. SPEAKER : 1 will call some-
body else. Shri D. N. Tiwary.

ot Z1o W10 e : weUw  WEIRT,
fagrt &1 AuTe & T g (W)

SHRI K. LAKKAPPA :  rose—~
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MR. SPEAKER : 1 have ruled out
your question. It is irrelevant ..1f you
have got something, you can ask the ques-

tion only. [ will permit you.
SHRI K. LAKKAPPA : Will the
Government of India——in wview of the

seriousness of the situation in the country—
make an inquiry and appoint an Inguiry
Commission in this behalf, to see how
many cases are involved and what exaclly
is the transaction which is going on in this
behalf 7

MR. SPEAKER : Inquiry will be
made.
SHRI K. C. PANT: Inquiries are

made. But there is no need for Inquiry
Commission.
st gl are feardt  fagir A%

AqE F AT AGT A @ A @
/R IT 1A F A0T 7 9 w9l faEre
# A AT AT AT 0T GOEd @ E
qz T GF Al SWA A9 § 99 H
aga ¥ ata 1Y, faq &1 a9 2
fe g 7% fF gz west ANz E ar
areft Atz § ®g wd A Ay v
FImaFarE ot T R fFmad
zq gy ¥ mAAdE sqr w7 A 2 faw
A FiwT g 2kw oA @ 7

st gom wer g : fagre ¥ aga
FA7 A fom A fs S owz @ &
a1 AZE g€ ¥ F | agEY WA & 30
4, 1968 F Faw 22 ¥w wfaew gu
s 909 To %€ waT | THfAd aga
Faw adf &1 g Y W ¥ wgw @,
qgr AT gIEw g @ E, ) IWT
i

At wt oeAefie . g Hgiew,
oft I9-gwrT F 0 Y 7 g IO frar
f 10 g0 o § ot ‘WA fArew”’  gaa
mar § az cufed fe oy (edz 0 3
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IEN GATET FLF AT A FAM AN
52 fz7 723, maz 15 faa 9gd 97 ¥
9% 731 WARTE @ANAA & €7 ¥ urgr
g1 a7 5 wEw A 7g IO foar i
f Atz or gar F1 awg A & gwleg
“ar femiz” gemar v &1 aY q9g¥ HAY
AEITT ©H ®1 gAAT &7 fE Fsddr A
IAG § FTIAT AT 2 AT R AR § EH-
fag gerar agq1 & 7

st wrere ot |k ;. Ang AA E A
A F&N 2 g T gEvar F @ 2 IE
& fam gz s qx @ Eetvoaz
el A @ wfae @ @Y gemr aan
YT 37 0z & Iogwr femr qar

ST wEATEM 1 UF w90 &
Atz 9t A% Faar g a7z F a1 Tfgo I
7z w1 I AT 7

it "o g
ITAT # FrEr Far

g7 ¥ fas

St AW FCERW AT HRgeT "EIEd,
¥ gafan a2z garm amear g fE fEaar
FHAAT WX T4 IFT GAY "IIET 97’

g...

st wreret 2ar : o1 FA IHATS
aw AfY arFy &

ot W woiniry . weger H21E4,
Wzl A% TW AW w7 AR B, A gw
gayraze 7 v raa ¥ famr i fe
o § fxa A & qre gg A faen
37 @it 4 qaar fe gz Az sasm ¥
fosr a1 1« 5o wAIgT qg qa § fr ag
¥z gad¥z @ gafao 037 FOFT A F
gaﬂarzalﬁ’ta\z%#“ﬁﬁﬂu
A & qgar wem g 16 x@ fe Ao ¥
wfro & agt sx g7 wra &€ e
e e 9 g 8, fegeara & sdin-
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ofy dqa § a1 T wT@E F AW @
1€ T wEr 7T A § ol fee fadeh
ar fegeara ¥ s w1 w1y wd E W
w¥ gg & uy W@r &, €9 W of §ya
fom wgr & f& @t A A Ao @
fergearm ¥ wr g1 ¢ Wit ag FAwAT R
W TRr & aY #qT TZ |IU HWAT WIG &
WA ¥ F7 sAEET G AT w1 Am
aret mAfegY ¥ @@ FAF A H
o17 A S T €Y gq77 FTAHAr F o
@to wrfo 1 TIT FTHIT Y WT ¥ Wk
Ftw &7 " A *Y A *gy Ag w7 ?

stysTwr gw: 8 a s fw
dto #ro A€o otw w7 W & 1 W famr
At ¥ ardg s @ oag A T4 §
afrs fegeart § ot agt no )

SHRI SRADHAKAR SUPAKAR ;
From the record of the delection of
counterfeit notes uvallable with the Govern-
ment of India, can it be Inferred thai the

amount of counterfeit notes is on the In-
crease 7

SHRI K. C PANT: No. From that
it cannol be inferred. In fact, il | were to
give some figures, the amount of noles
seized from lst April, 1967 to 3ist Junuary,
1968 was Rs. 112,776 ; as I said earlier, the
amount seized from Ist April, 1968 10 30th
June, 1968 was Rs. 7606,

sft wreme o W fagR adR
# & d9taw fay w1 swww fegr ) 9w
aaq g agt AN A7 xOm f6 39 Aw
¥ faswa & 1T & $y N7 7 W@ g
Arzn gA § oY ¥ wiAA ¥ g o
qwz 70 § | AF e70 Y agiag W E@Y
3 ¥ ad & quar wizar g fe wmr ag
Frasdt 37 W st B el ofe g o
I 97 %q7 srdarf) € ?

oft ge wox 4 : gH w1 ag Arrerh
agY fast | afec agd g9 qarl §
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mar ot f agw ag fosma gl fegeara
Fan ¥ faht @Y 6 gg Mz aaf W&
g &1 39 F A A wEAgd o Ao
uro ¥ &Y 1| 37 ¥ ag @} arfaa g fF
aga 1t Az = § )

SHRI HEM BARUA : In view of the
fact that fake currency notes generally
forged in China are finding a place in
certain areas of eastern India—they are
available in Assam also ; even Chinese
cains are availuble in MEFA, and | have
seen them with my own eyes—and they
are finding a ready market in the eastern
areas, and in view of the fact that the
other day the Deputy-Prime Minister told
us that he was thinking of sealing the
border between Nepal and India, may I
know whether he has progresscd in any
wiay in the matter 7 Does he propose to
scal the border or at least plug the loop-
holes through which these currency notes

and Chinese coins and arms and ammu-
nitions also pass into India 7
SHR1 MORARIJII DESAI: [ do not

know whether | said that | was thinking
of sealing the borders. 1 only said that
we were Irying to take steps to see that
these things did not happen. That is
what we say.  Recently, there was a trade
delegation which had gone from here ;
they have had discussions in order to see
that these things stop ; and certain mea-
sures have been accepled by the Nepal
Government, and, therefore, in future we
hope that these things will stop,

I would also like to make it clear that
Government certainly get worried about
these matters because it is not a matter on
which one can look with complacency. It
is for that very purpose that a special
machinery has now been put onit. The
cell created in the CBI is not merely for
research, but it is a'so for inquiring into
all these things. The Customs knock at
everywhere, and ail the people are alertied
to seé that these are caught as quickly as
possible. Of course, this is a perpetual nui-
sance which will go on. Bat we have got to
reduce it to the minimum and that has
been our attempt.

SHRI HEM BARUA : Unfortunately,
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the CBIl is not under his Ministry but
under the Home Ministry.

SHRI MORARJI DESAI: The CBI
is under Government.
SHRI D. N. PATODIA : To me it

appears that the problem has not been
given the serious atiention that it descrves.
In respect of these fake notes, the persons
were arrested as early as on 5th February,
1968. 1t is already ten months since then.
The hon. Minister suys that the action was
started recently. | believe that he is only
minimising its importance. Ten months
cannnot be considered as a short period.
May | know whelher the uarrested persoms
who had been wvery closely interrogated
have clearly come out wilth the evidence
that these notes were printed in China ?
This is a serious matter and if thess notes
were printed in China, it opens up a new

dimension of Chinese attitude towards
India, und it has got to be tuken up
seriously.  Therefore, my question is this.

If Government are satisfied us a result of
these interrogations that the notes were
printed in China, are they prepared to tell
the Chinese Government that we are not
prepared to tolerate this sitvation and un-
less and until they offer an unconditicnal

apology dJiplomatic relations cannot  be
maintained ?

SHRI K. C. PANT: |1 am surprised
that the entire promises ol the hon.

Mumber are wrong.  He says that we have
tuken o long time. Probably he does not know
that these pecople were arrested in Nepal by
the MWepal Government. The Bihar
Government has been writing to  them and
reminding them, and we have also been
writing to the Bihar Government in turn.
The CBL has tried to get information from
them. It is after a lof of effect that we have
collected whatever information | have been
able to give 10 the House.

SHRI D N. PATODIA : What is the
result of the interrogation ; did they
tell us that the notes were printed in
China ?

SHRI MORARJI DESAI: How can

we know ? They are their accused people.
(Interruptions).
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ot frm ooy | & oS & SrAAr
augn f g e Az 1 a4 -
arg o, @ genfe A o a9 fgd a
# ot ag ArEy A @i@e ® gWIl WE
F fasdY & ol miow squeeq 9y faw
zu & 7 20 gAY ¥ gaw q@ AW A
w9 vz 7% & % g0 Awarw v @ ¥
gfsa are 3 FT 7 Qo 1 @ 377 e
gt § gy g fama F o3q e
sarqrfeat oY Fieagrandy #3F ATHT &
oy g a% !

SHRI MORARJI DESAI : | am going
to introduce a Bill in this session very soon
whereby we want (o see that all people
dealing with these kinds of things will have
to disclese their stocks, and il we find
that they have sold something for which
they cannot account, we shall confiscate
them. | hope the House will accept it
very guickly and enable me to do this.

SHRI HEM BARUA : How does he
locate the persons ?

SHRI MORARJI DESAl : They may
du it for a month or two ; after that, there
will be no remedy fur them.

SHRI LOBO PRABHU : Has the
Ministry examined whether the reduction
in the size of the nutes has not facilitated
the increase of counterfeit notes because
detection becomes difficult as the size of
the notes decreases ?

SHRI MORARIJI DESAI : | do not
agree that the sire either [lacilitates or
improves or deters detection. The size has
been made small after examining all the
aspects, withoul reducing the utility and
it means a lot of reduction in expenses.

SHRI LOBO PRABHU : [ wanted to
know whether detection did not become
difficult with the reduction In size ?

SHRI MORARIJI DESAI : How does

the size make it difficult ? 1t does not be-
come difficult.

fhomwew: wag et d fe oz
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areft ANz qge ¥ 7 wiw afew gy
eqrg oadrer d6Y & &Y qraT & 49T HAWr
wT AT Avz gfear § dme el § 1 o
T #Y A ¥ g7 awg &7 wrf gEn
i & ar aEr ?

ot wem Wy g7 : waT gETd Aifew
Fagamem s 5 qigr & eafmn
gur Fan # At gW Iaw A6 &

SHRI J. MOHAMED !'MAM : As has
been peinted out, fuke notes or counter-
feit notes have become practically a
cottage industry certainly in the south,
As pointed out by my hon. friend, & num-
ber of cases have been detected. Muay I
know whether Government have carried
out any invesiigation to lind out what is
the proportion of these fuke notes now in
circulation 7 Also have they taken any
steps 10 sec that innocent people do not
unnecessarily becomes viclim  of  these
fake notes ? Are there any identification
marks (0o find out whether a note is genuine
or counterfeit 7

SHRI K. C. PANT : 1 did not follow
the last part of the question. But if my
hon. friend looks at this matter in per-
spective, 1 have ulready indicated that
the amount of notes seized, for instance,
from 1-4-1968 10 30-6-1968 is Rs. 7,606. If
he relates it to the currency in circulation,
he will realise that what he has been saying
is grossly exaggeraled.

T g oafe gro e (R fred)
w1 famf

@455, st wgrow fay WAt o e
fean wic ww T a7 w4
Fa1 &0 i :

(%) w7 ag ww & 5 25 ured, 1967
® gyAeT aqr faww fedftam, feh
Fow afasd 3 qugd o W oW
|y w1 oF o1 foer a1 fr feft Y
Areftg g fafa w1 oy it & agam
¥ Joios (derfnez) frefer & forg o
dq 7ft femr I W@ wife e
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faatw witdta gare-Y & fear ar awan
g,

(@) %ar ag W aw § f& o=t wfa-
w={1 7 30 7€, 1067 %) wexreg % gfw
w1 g7: fmr ar @)% e Adee ¥ @3-
T & a7 1 g9, 1067 N ;9T STET
fear ar ; "z

(m) afz af, @ maa * ger-gey
T w41 § AT GIFIT A I 9T 397 F74-
Fgr Ay & ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH):
{a) Yes, Sir.

(b) and (c). A statement is laid on the
Tuble of the House.

STATEMENT

(b) A letter dated the 30th May, 1967
was wrillen but this reluted to a different
subject viz. (iii) in the reply to part (c)
below. The memorandum of the st June,
1967 referred to is not readily traceable ;
however i« memorandum signed by a large
number of officials of the P and D Divi-
sion on the subject of catalysts and other
matlers was received through the Chairman
and Managing Director, Fertilizer Cor-
poration of India on the 25th July, 1967.

(c} The main point raised by the Plan-
ning and Development Division in the
documents referred to are as follows :

(i) A proposal to grant a licence for
the manufacture of catalysts in
the country with foreign colla-
boration and foreign know-how.

{ii) The proposal for the award of a
turn-key cootract to foreign con-
tractors for the Trombay Expan-
sion scheme.

(lil) The acceptance by Government
of proposals lo bring in loreigners
to the petence of Indi
scientists and engineers in the
fertilizer industry and to
advise on the reorganisation
of  Public Sector fertilizer
industry igooring the indigenous
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talent, particularly in fields where
there was adequale experience,
expertise and compeience to ad-
vice, judge and decide on their
own as to what would be in the
.best interests of the country.

2. The action the above
points is as under :

laken on

(i) The application of private party
with foreign collaboration, for
the manufacture of certain cata-
lysts in use in the Petroleum,
petro-chemical and fertilizer in-
dustries is under consideration,
While taking a final decision In
the matter, it will be ensured that
the development of indigenous
capacity in this field by the
Planning and Development Divi-
sion, will not be jeopardised.

(ii) US AID loan condition stipulate
that the contract must be awarded
v a U.S. Contractor for the
Trombay  Expansion Scheme.
While selecting the U.S. con-
tractor on the basis of competitive
tenders, in accordance with US
AID's stipulations, steps will be
taken 1o see that (he design,
engineering and construction com-
petence developed in the country
by public sector organisations
will be made full use of and the
equipment and materials available
in the country will b: utilised to
the maximum extent possible.

(iii) This was based on a misunder-
standing of the terms of reference
to the Study Team which the
Government of India appointed
comprising six Indians and four
Americans for examining organi-
sational and procedural questions
relating to public sector enter-
prises in the fertilizer tield. The
team did not assess the compe-
tence of Indian Scientists and
Engineers and this was duly
explained to the ofticials of the
Planning and Development Divi-
sion.

st wgrow fag W o s
wgry, A e A AY 25 WA, 1007 ¥
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oF gfRsT & OF T w1 gare 97 IEE!
ar ;A g ¥ $1€ s 3 gwfew
FwEr AE | 9 oF g A 1 A, 1067
&Y o Pran mar @ 9w wEx € fw
GTAIT A A7 AZT & A AU N AFAF
& & g1 ®T /Y ) @, o gy ot fam
g 9x & g w3AT wigar g e ag a1
Ffrez 2 g aga sl ¢ afasw
et F fau faad sz, fHfqan
gy W gmar g, u-wdfaw ag
w5 98 &1 Axar ¥, A-2F ¥ Gy T
g w1 § s gfAar F A wH §
fe zo fawam &1 &7 @ § w2 garar
wifar w1 Tgeadz &1 o fedraw @,
FfzarsaT FWRWA F1, IEMA WA
27T £ FIGY F=rfaee aq1 fAg o
FIq FT 7 § oYt a7 /16T w@ar I
AT FLA F1 AV T A R A J09
§agrar @ dAfaaw, @r-wmw ek
IETF FATAT H WA DT AT FY
gafae} & fa2er agga & famfw &
faa, gizaz @@t #71 wrdzT o farodta
# AwEar A i fs w3 gan W
3 & fe za & § 2qilg avgAr & 34
q g, Y ¥91 AT FAFT g WTEATHA
& Ffeargar wer@d & oA
cifan 5T ¥aeaiz fedtaa &, ag faad
#eifaes ® Tqa0 FA § EGFL T
aqr, 39 741 F A0 g mo St
FIA, FART T WY A HL A
fod faa & w30 s ga a1 gwa &,
frad s @ § 7z @A B @R & fau
"9 §AMHT AE W 7
SHRI RAGHU RAMAIAH : I would
like 1o assure the hon. Member and the
House that we are equally anxious that
nothing should be done which will in any
way jeopardise or hinder the wonderful
efforts being made at this P and D Divi-

sion. They ase making certain catalysts.
Whatever collaboration is being considered
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is broadly speaking in respect of those
which they are not meaking on a Commer-
cial basis. At the present moment, only a
few are in actual operation. They have
not, yet developed them all on a commer-
cial scale. They are trying their best and
we are encouraging them. For instance,
in the field of petroleum and petro-chemi-
cals, they have not shown any interest at
all.  Even in regard to fertiliser, there are
certain types of catalysts which they are
not doing now. At the same time, the
need for catalysts is therc ull the time.
What Government are considering is only
collaboration to the extent that is oot
already covered by the P and D Division.
Whatever they are doing and have effec-
tively put into commercial operation there
is no question of somebody else being
asked to do.

As regards the letter, | have admitted
it by saying "Yes'. As regards the memo-
randum, it probably is the same as [ have
referred to. But in the memorandum the
particular date is not there. If he has got
a copy of it, | shall certainly look into it.
1 am sure it must be the same memoran-
dum,

SHRI MAHARAJ SINGH BHARTI ;
‘Probably is the sume’ —3qr war I ?
& grr F2 3 NFaA @Az w
fafaezs & A1 wagr 2 s@ar

T9H HITH O T1Z TR P —o MHe
texmdgg o fafgr 2 fs zre
faeane eftw &1 2% waQwr & fRdY
sFare w1 &) fasqar wfom ) SFR a9y
w21 a1, fefraa ws onifan gy ¥awq-
¥z yfmznd % e srqu sw aw
= ¥ Afwr, fedt alx 91 7 Hfed o
fag &9 & a9 8 & g% 37 fadwy
¥ war T YT wroEr wTH FT I WIT
ax g7 w73 § e wadrer @ w5 6 ad
gz ¥ fE 3%1 @ o4 B &%, a1 ww
A A woah, faaer waea g% gor fe
fadsft gzr &t a7 g ow wOF A
o aY wraet = wal o xwg ¥ @
fm sdv @ a0 AN e
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A At A Fag @ fadelt g oWy
g7 mal ® g arfs sgEr et
foret 17 AT w97 3T wrave frar @ 7
FqT FHIT WEATRA 24 F1 g1 Fa0 fw
o NF ey & werT e &, A W A
9 uFAY §, W fEAdw Av-FF qWAE
Ayz §, a8 29 fade & 7€) HarEn =@
w9 ¥ &w fadsh gzr a7 7

SHRI RAGHU RAMAIAH: | am
afraid the hon. Member has not read the
statement which has been luid on the Table
of the House. In item (ii) at page 2 we
have stated clearly :

“While selecting the U.S. cantractor
on the basis of competitive tenders,
in accordance with US. AID's stipu
lations, steps will be taken to see that
the design, engincering and construc-
tion competence developed in the
country by public sector organisalions
will be made full use of and the equip-
ment and materials available in the
country will be wutilised to the maxi-
mum extenl possible.”

st wgruw feg weat dfsaws
meg3z qifafas 3 17 FIW FATT ¥ A
g= # & 7z fear fF goumo uz O A
7z wa fafza 2 fF zie9 faeam =hm 97
%1 wRF ¥ frdr s3 ) & faaa
=ifge | @Y ge & @ wrad w7 fzar fF 380
Iax) & fagar aifgg 91T 3a% a1z "9
wzd § 5 fifge w77 f5 s & sara
agi &1 Y gEHe gy A At F sraan
w1gar g s wig 3% fan gz 3aw9-
#z fedtas &t 74} 4 3} § wafs ag
wqiw @ § 7 a7 aret ar § 7w oaw
gAY Me A

SHRI RAGHU RAMAIAH : There
is no dfliculty. The point is one of getting
foreign exchange and assistance and | have
sald that whoever may be the contractor,
all the indigenous equipment, knowledge,
etc. will be fully ut‘tlised.
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National Income

*458 SHRI1S.S. KOTHARI : will
the Minister of FINANCE be pleased to
state :

(a) whether it is
national
last year ;

(b) if so, in what sectors of the econo-
my there has been an upsurge in income,
and which sectors have recorded sluggish
growth or actual decline ; and

(¢) the steps which Government are
1aking to maintain such growth ?

a fact that real
income has increased during the

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b} According to quick estimates pre-
pared by the Central Statistical Organisa-
tioa, national income increased in real
terms by 9.1 per cent in 1967-68, largely
due to a significant recovery in the agricul-
tural sector, the net oulput of which rose
by 203 per cent. A stateiment showing
variations in the net outputs of different
sectors during 1967-68 is laid on the Table
of the House. [ Plaaed in Library., See
No. LT-2427/68].

(¢} The current year's programmes of
agricultural and industrial development are
set out in the Plunning Commission docu-
ment ‘Annual Plan 19638 69°. The Fourth
Five Year Plan which is being finalised will
indicate the various steps which Govern-
ment will be taking 1o promote economic
growth in the coming vears.

SHRI S. S KOTHARI : As the hon.
Deputy Prime Minister has said, there has
been a growth in agriculture but we find that
in ilem 5 namely “'Large scale manufactur-
ing”, there has been a decline of 13 per
vent. It appears that there is considerable
installed capacity in the country both in
the private and public sectors which il pro-

perly utilised will lead 1o a considerable
further  welcome upsurge in npational
income. Would the hon. Minister kindly

indicate whether any steps have been taken
50 that the utilisation of this existing ins-
Lalled capacity is stimulated ?

SHRI MORARIJI DESAl: We are
trying to see that it is stimulated and that
all the existing capacity is utilised.
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SHRI S. S. KOTHARI: Item 7,
“Construction.!, has also gone down by
2.8 per cent. That means house building
activity is not being properly stimulated to
the requisite extent. Will the hon. Minister
also kindly direct his attention and give
incentives for house building, so that the
national income emanating from this sector
may also go up? It will be also in the
public interest that more houses are
built.

SHRI MORARIJI DESAI: [1967-68
incomes will be utilised later on. There-
fore, at that time, if it went down it is not
surprising. Now it will certainly go up
again and Government has its own pro-
gramme of helping housing for small
Income groups and other income groups
but it is on a modest scale. [t cannot be
on a very large scale in view of the finances
we have.

SHRI S. K. TAPURIAH : About this
comstruction, the Minister has replied
just now that as compared to large scale
manufacturing  activity or other  activi-
ties, construction is less capital intensive
and is more labour intensive,  The decline
of 2.8 94 is o verv  serivus matler. The
Deputy Prime Minister said about shortage
of funds. A suggestion was mooted in this
House that private banks be ullowed to
udvance money for construction of  houses
in the rural  are.s provided the Central
Government or any Central Government
agency gave guarantee to it.  What is the
reaction of the Deputy Prime Minister to
this suggestion —whether he will allow the
privale banks 1o advance money to the
villagers to  construct  houses there and
whether he, the Reserve Bank or any other
suitable Government institution will gua-

rantee that.
SHRI MORARJI DESAI : The
Reserve Bunk cannot guaraniee these

loans nur can the Government do so.

WRITTEN ANSWERS TO QUESTIONS

Counterfeit Currency Racket Unearthed
in Madras

*454, DR. SUSHILA NAYAR : Will

the Minister of FINANCE be pleased to
state -

(a) whether Government have seen the
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press reports in the Parrlor of the 26'h
September, 1968 that a counterfeit notes
racket has been unearthed in Madras by
the police on the 25th September, 1968 ;

(b) if so, the value of notes recovered
by the police and the estimate of such
money in circulation ;

{¢) the oumber of persons urrested in
this connection ; and

(d) the action taken by Goveroment
ugainst them 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINNANCE (SHRI K. C.
PANT) : (u) Yes, Sir. The report does
not, however, indicate that the racket was
unearthed on the 25th Sepiember, 1968.

(b} Ten rupee counterfeit notes of the
value of Rs. 45,730 were recovered by the
police. There is no information of any
such notes being in circulation now.

(c) Nineteen.

(d) The case is under investigation by
the Madras State Police.

faest semaa grer ¥R of Qe

w450, oY o ﬁol‘l‘l!:

st T {9y wacam :

#a1 faer w4t qz ¥ATX A F7 KN
&

(%) fa=eft samaa grRr St v WA
17 @Y DIFNT IT¢6  gAHg ¥ fasra-
7 § ;

(@) ¥ a7y foa-fer fafagy
WY mf of W ¥7 wRT ¥ frw wEwqr
g,

(m) war 7z "% ¥ fF g7 Qraarwi
9 faIT €A A AT aga mwg A
e

(7) afg gi, ) @k w71 ww § ;
L

(¥) ¥ Fwamei & at § ww aw
wiaw frafg fir o ot asrear 7
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forer swrers % So-lt (R o
agfem) : (%) ¥ (v). wnht
o 1 fraTmad wza A For g TEr
wrar § 1 [geverem § ww fomn man
el e LT-2428/168)

L.I.C. Investment in Companies

457. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to
state :

(a) the companies and busslness con-
cerns that have received Life Insurance
Corporatlon’s invesiments till March, 1966 ;
and

(b) the detailes thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRI JAGAN-
NATH PAHADIA) : (a) L1.C. has invesi-
ed funds in shares and debentures of a
number of companies besides giving loans
to them. It Is nol in Public interest
to disclose the names of companies in
which the Corporation holds investments.

(B) The total amount of Life Insurance
Corporation's investments in shares und
debentures of companies (including loans
to companies) ed to Rs. 176 K2
crores as at 314t March, 1966

4

Import of Oil from Arab Countries

*459. SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply glven to Unstarred Question No. 1453
on the 29th July, 1968 and state :

(a) whether apart from the Kuwait
National Petroleum Company, efforts have
been made to import oil from Kuwait and
other Arab countries in exchange of the
clothes, cement, engineering and other
goods required by them ;

{b) If so, the details with results there-

of ;

(c) the country or company to which
the Kuwait National Petroleum Company
had made commlitment and in what quan-
tity due to which our deal in exchange of
cemedt failed ; and

(d) whether & survey has been made
pf the articles needed by pil producing
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Arab countries which India can supply and
if so, the detalls thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) No Sir.

(b} Does not arise.

(c) No information on this point is
available with us.

(d) Yes, Sir. Apart from the infor-
mation on the subject gathered by the
Indian missions ubroad a survey was made
lust  year by the Federation of Indian
Export Organisations and comprehensive
reporis on the goods needed by Iraq,
Kuwait, Saudi Arabia, U.A R., and Sudan
were prepared which have already been
published by the said Federation,

WITST ® TETAT TN

4460, Y MTIFT ¢
=it fare @0 fag -
=it sitqen
#a1 fawr w47 48 qATH Y T KA
f& -
(%) 31 =14, 1868 %! wrawT «
frat wfe aga & aE 41
(a) 3 wra&T FrATHT F AW AR
o ;1 §, faq 9T 5 Arw wIQ AgAT
gad "fas ufw asrar g st gz uf Iq
F1 "1 frad aug § % & ; A7

(7) 37 wawc zrarel & AW A
a3 fa1 § fd 2 @ v9C wgAT wwa
wfys ufer wqa 1 A O 97y GEWT
¥ 3% fagd & a9l ¥ a2 @itz faar
T &7 awran vl o 722 ;18 a9 F
FarFE g ?

fow wwrem & vew WA (s ST
X g ) : (%) 31 71+, 1968 FY WA
®) g7 TeTqT 374.52 FAT §97 4V
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aq &1 A19 e AW Al §
1 B z
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Kolar Gold Mining Undertakipgs

*402. SHRI S. R. DAMANI : Will
the Minister of FINANCE be pleased to
state :

(a) the incréase In per capita labour
cost in Kolar Gold Mining Undertakings
since their take over by the Central
Government ;

(b) th: number of people employed
during 1962 und number of people working
al present ;

(c) whether the labour employed s
found 10 be disproportionate with the
present production and il so, how much
labour is surplus ;

(d) whether Government ure consi-
dering the scheme of linking wages with

outpul as an incentive measure ; and

(e) the steps tuken to reduce the cost
of labour ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The increase in per capita
cost in the Kolar Gold Miniog Under-
takings since its take over by the Central
Government works out 1o an average of
approximately Ra. 62 pcr meath,

(b) The number of employess working
on 1.12.1962 was 17,708 apd the number of
working as on 1.10.1968 was 13,280.

(c) A study of the safl position of
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monthly rated Industrial and pon-indus-
trial personnel conducted by the Staff
Inspection Unit indicated some surplus
perscnnel in certain categories. The num-
ber indicated as surplus was 194, out of
which the position now is that only 46 are
still continuing. The number is proposed
1o be worked off by normal wastage., In
regard to the other industrial staff, detailed
work studies are being conducted to locale
the existence of surplus, if any. It may,
however, be mentioned that the overall
productivity of labour in Kolar Gold Min-
ing Underiakings has been broadly main-
tained.

(d) The Undertakings already had cer-
tain schemes of “incenmtive”. “These have
been teviewed recently and some changes
are being introduced with the object of
improving productivity further.

(¢) The labour force has already been
brought down to 13,280 in October, 1968
by not filling up vacuncies aund by a
scheme of Voluntary Relirement, The
measures referred to at (c) and (d) above
would also tend to bring down the cost of
labour.

New Standard Engineering Co. Ltd.,
Bombay

*463. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
10 slale :

(a) whether the offices of the New
Standard Engineering Co. Ltd,, and its
allied companies in Bombay have been
raided in the recent past by the Enforce-
ment Branch ;

(b if Is‘o,‘-lhe firms whose offices were
raided apd the purpose of the raid ;

(c) whether Government are aware that
these companies have destroved many
important documents that would have
thrown light on their misdeeds relating to
foreign exchange and other transactions ;

(d) whether any inquiries are pending
aguinst these companies ; and

(@) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K C.
PANT) : (a) The offices of the New
Standard EBogineering Co. Ltd., and of the
some cf its allied companies at Bombay
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were searched by the Enforcement Direclo-
rate on 27.1. 1968.

{h) The names of the firms searched
in this connection are :

(i) New Standard Engineering Co.
Ltd.,

(i} Indabrator Ltd.,

(iii) Gujarat Machinery Manufacturers
Ltd , and

{iv) Beclawat India Ltd.

The raids were conducted to seize docu-
ments which, in the opinion of the officer
who authorised the searches, would be
useful or rclevant to the proceeding under
the Foreign Exchange Regulution Act,
1947,

(c) Some reports have reached the
Enforcement Directorate thut these com-
panies has destroyed some documents,  But
these reporis couldd not be verified and it
cannnt be stated what the said  documents
alleged 10 have been destroyed contained
and why or when or if aut all they were
destroyed by the company. From amongst
the docoments avatlable at the time of the
searches, whatever were considered relevant
or useful from the foreign exchange angle,
were taken over by the Enforcement
Directorate.

(d) and (c). The seized documents indi-
cate prima fucie violations of foreign ex-
change regulations.  Investigations in the
matler ire in Progress.

Survey of Ghagra River

*464, SHRI VISHWA NATH PAN-
DEY : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that Govern-
ment have deputsd some experts (0 survey
both sides of the Ghagra River in the
Districts of Buallia, Deoria, Azamgarh,
Gorakhpur in order to take effective mea-
sures against floods and erosion of Ghagra
river ;

(b) whether they have completed their
survey ;

(c) if so, the main findings thereof ;
and

(d) if not, when the survey is likely to
be completed and when the report will be
submitted 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER ISHRI SIDDHESHWAR
PRASAD) : (2) Cheif Engineering of the
Ceotral Water and Power Commission has

been usked to make, as ewrly as possible,
an inspection of the area subject to ero-
sion along the Ghagra River. aloog with
the State Chiel Engineer with a view to
assess Lhe extent of the problem and consi-
der the meusures that may be economically
feasible.

(b} MNut yer.
(c}] Does not arise.

(d) The joint inspection is proposed
to be done in the near future,
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West Bengal’'s Demand for Agsistance
for Fluod Control

*466 DR. RANEN SEN . Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the West Bengal Govern-
ment have asked the Centre for financial
assistunce to the tune of Rs. | crore for
repair work in the flood control projects
dumaged in the recent floods in Midnapur
and Hoogly ; and

{b) if so, the decision taken thereon ?

MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b} The financial ussistance being pro-
vided to the Stat= Government covers this
item of expenditure also.

THE DEPUTY

Raids on Offices of Shrj Guiab Singh, Jain,
Advocate, Hissar

*467. SHRI KANWAR LAL GUPTA:
SHRI SURA)J BHAN :
Will the Minister of FINANCE be

pleased to state :

{a) whether it is a fact that the offices
of Shri Ciulab Singh Jain, Advocate, and
his associates situated a1 Hissar and other
places were raided by the Income-tax
Department the last six years ;

(b) whether it is also a fact that he
used to prepare bogus account books,
create bogus firms and used to forge the
documents ;

(c) if so, the findings of the investiga-
tions made by the Department against Shri
Jain and how much concealed income was
detected and what was its effect :

(d) whetber it is further a fact that
complele immunitly was granted to bim
under Section 291 of Income Tax Act and
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if so, why could the concealed
not 1o detected from
and

income
the seized records ;

(e) the reasons as to why mo criminal
case was filed against him ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes. Sir.

(b) Yes, Sir. He maintained bogus
accounts and set uwp a number of ghost
firns. No case of forged documents has

come to the notice of the Government.

(c) It was found that Shri Jain helped
a large number of assessee to introduce
their concealed income in the shape of
loans or gifts received from the ghost
firms set up by him. The concealed
income so introduced was estimated to be
about 3 crores.  As against this estimated
amount, concealed income to the extent
of Rs. 1.83 crores has been already
surrendered for assessment by the real
owners.

(d) Yes, Sir, immunity was granted
to him under section 291 of the Income-
tax Act, 1961. The seized documents
covered only a4 parl of the activities of
Shri Jain. Sioce he came forward to dis-
close his entire activilies, the Government
considered it expedient to tender immunity
to him so that he may be useful to the
Department in effectively proving the cases
of concealment. This could not be
possible without his active help and co-
operation.

(e) In view of the immunity lendered
to him, the question of taking any criminal
proceedings against him does not arise.

Investment in Pablic Undertakings
*468. SHRI PREM CHAND YERMA:
SHRI1 SHR1 CHAND GOYAL :

Will the Minister of FINANCE be
pleased to state

{a) the total investment made upto the
3ist March, 1968 in the Public Sector
Undertakings, giving equity capital, loans
from Government and banks, foreign ex-
change element etc. :

(b) the total number of peaple employ-
ed in the said undertakings as on the Jist
March, 1968 ;
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(c) the overall working results during
the last three years ; und

(d) the targets set for the years 1668-69
and 1969-70 and the prospects of their heing
realised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) to (d). For the year 1967-68
accounts have still not been closed by all
the enterprises and thus the overall position
for that year is not known. A stalement
showing the position for 1the years 1966-67
and 1965-66 is laid on the Table of the

House. |Pilaced in Library. See No. LT-
2430/65.|

State Bank's Branch at Bhopal

*469. SHRI NITIRAJ SINGH
CHAUDHARY :  Will the Minister of
FINANCE be pleased 1o state :

{a) whether the State Bank of India
has taken a house on a rent of 37 paise per
square foot for ils office at Bhopal ;

(b) whether this rent works out al
about Rs. 7.500/- per month ;

ic) whether the cost of the building is
about rupees three lakhs ; and

(d) if so, the reasons for
house on such a high rental ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.

taking a

PANT) : (a) The State Bank has taken a
building at Bhopal on lease for housing its
Regional Mapager’s Office ut a rental of

32 paise per square foot.

(b) The carpet area has not yet been
jointly .measured but the monthly rent is
likely to work out about Rs. 6,200/-.

The actual cost is not known 12 the
State Bank but, on a very broad estimate,
it may be around Rs. 6 lakhs.

(d) The larger area is necessary 1o
house the Regional Manager's Office. The
rent fixed compares favourably with pre-
vailing market rates in the locality.

Gujurat's Share of Electricity out of
Tarapur Plant

*470. SHRI R. K. AMIN :  Will the
Minpister of IRRIGATION AND POWER
be Rleased 10 state :

{a) whether it is 4 fact that the Govern-
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ment of Gujarat are not likely to get their
share of electricity from Tarapur Plant, as
scheduled before ;

(b) if so, when they are likely to get
their share ; and

(c) the procedure of distribution of
electricity between Gujarat and Maharash-

tra ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) There has been some delay in
the commissioning of the Tarapore Nuclear
Power Station.

(b) The first generating unit is now
expected to be commissioned in Julv, 1969.

fc) The power available from Tarapore
will be shared equally by Gujarat and
Maharashtra.

Investment of Provident Fund Money

*471. SHRI B. K. DAS
CHOWDHURY
SHRI1 J. M. BISWAS :
Will the Minister of FINANCE be

pleased 1o state :

(a) whether Government have examined
the recommendations of the Board of the
Trustees of the Employees Provident Fund
regarding the future pattern of investment
of provident fund money ; and

(b) if so, the details thereof and deci-
sion taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHR! K.C
PANT) : (a) Yes. Sir,

(b) The following revised pattern of
investment of the provident fund moneys
has been prescribed with the concurrence
of the Employees Provident Fund Board of
Trustees for the period Ist Seplember,
1968 to 31st March, 1969 in respect of both
exempted and un-exempted establishments:-

(i) Central Government securities,
including small savings 65 per cent

(il) State Government and other
Government guaranteed
securlties 35 per cent
The Board has expréased the hope
that the pattern of investment for 1969-70
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would be more favourdble from the point
of view of yield and the matter is under
consideration of Government,

Kapadiya (Standard Drum) Brothers

*472. SHR1 MADHU LIMAYE:
Will the Minister of FINANCE be pleased
10 state :

(a}) the total income and wealth for
which Kapadiya (Standard Drum) Brothers
have been assessed from 1950 ie 1968 each
yesar individually as well as a family and
guardians of their children ;

(b) the actual Income-tax and Wealth
tax piaid by them during the above period ;

ic) the income disclosed by them
‘voluntarily’ under the Voluntary Disclosure
Scheme ; and

(d) the tax paid on this amount 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The total income and wealth
on which Shri Kantilal Maganlal and Shri
Miganial Chhaganlyl have been assessed
from 1950 to 1968 individu.lly are given in
Annexures ‘A’ and 'B’. On the basis o
the available information no assessmenls
were mide on the fimily as a unit or en
the above periony as guardians of their
children.

(b) Income-tax and Wealthstax paid
by the above two persons, are furnished in

Annexures ‘A’ anl 'B" liid on the Table
of the Housz. |Piaced in Library See No.
LT-2431/68 |

(c) and (d). It is understood that M/s.

Mauginlal Cnhaganlal (Py Lid. (Standard
Drums) had disclosed certain  incomes
under the various schemes for voluntary
disclosure. In view of the provisions con-
tained in the Fimance Acts announciog
these schemes Lhat the particulars contain-
ed in the disclosures shall not be disclosed,
it is not possible to give the information
required by the Hon'ble Member.

Replacement of Russian Experts
attached to Oil and Natural Gay
Commission

*473. SHRI R. BARUA :
SHRI SITARAM KESR|;
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SHR1 BASUMATARI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it isa fact that Govern-

ment have decided to replace Russian ex-
perts attached to the Oil and Natural Gas
Commission by other nationals ;

(b) if so, the reasons for their replace-
ment ; and

(¢) the countries from which the ex-
porls have been invited 10 replace these
Russian experts ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH}):
(a) No, Sir.

(b) and (c). Do not arise.

Electric Crematerium Delhi

*474, SHR1 RAM GOPAL SHAL-
WALE :  Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN

DEVELOPMENT be pleised to state :

(a) whether it is a fact that an expen-
diture of Rs. 1,60,000 is incurrzd annually
on the maintenance of electric crematorium
in Delhi :

(b} whether it is also a fact that the
amount received from the cremution of
dead bodies is only Rs. 10,000 every
years ;

(¢} il so, whether Government propose
to close the electric crematorium Lo avoid
a loss of Ks. 1,50,000 per snnum ; and

(d) if not, the reasons therefor ?

THE MINISTER OF HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT (SHRI SATYA NARAYAN
SINHA) : (a) Afier rechecking, it is now
reporied by the Municipal Corporation,
Delhi, that the actual expenditure oo this
crematorium is only about Rs. 80,000/- per
annum.

(b) Yes, Sir.

{¢) and (d). The Municipal Corpora-
tion will be asked to scrutinise the working
of the crematorium closely.
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Peace Corps Volunteers

*475. SHRI C. JANARDHANAN :
Will the Miaister of FINANCE be pleased
1o state :

(a) whether Government have reviewed
the performances of the U. 5. Peace Corps
voluniteers in India ; and

(b) if so, the results thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) As the wvolun-
leers are assigned for work with the Siate
Governments, the'r performance is reviewed
by the State Governments The Govern-
ment of India does not review the per-
formance of individual volunteers, but ooce
i year it conducts a review of the volunteer

programmes as u whole in  consuliation
with the concerned officials of the State
Governments,

(b) The programmes have been found

to be useful.
r
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FertiHzers and Chemicals Travan-
core Ltd.

*47%. SHRI P. VISWAMBHARAN
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Starred Question No 3 on
the 22nd July, 196% and state *

{a) the actua! profit or loss from pro-
duction and sale of fertilizers in the Ferti-
lizers and Chemicals Travancore Ltd dur-
ing 1967-6R :

(b) the total income earned by the
Fertilizers und Chemicals Travancore Lid.
in 1967-68 by selling technical know-how ;
and

(c) the total earning of the FEDO unit
of the ubove company in 1967-68 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR!I RAGHU RAMAIAH):
(a) Net profit out of the operations of the
company during 1967 68 was Rs. 19,59,640/-

{b) Total income eirned from engineer-
Ing services was Rs. 50,12,752/-.

(c) Gross eaming of FEDO unit In
1967-68 was Rs. 61,85,932/- and the net sur-
plus was Rs. 15,26,455/-.
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Criteria for Asgistance to States for
Famine and Floods.

*479. SHRI D. N. PATODIA :
SHRI Y. A. PARSAD :
SHRI N. K. SANGHI :

Will the Minister of FINANCE be
pleased to state :

(a) what is the criteria of Ceniral
assistance to States to meet conditions
arising out of famine and Aoods ;

(b} whether any relaxation was made
to give ussistance to Rajasthan and to West
Bengal where unprecenented situations pre-
vailed ; and

(c) if not, why such a relaxation was
not considered necessary.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): (a) Central assis-
tupce 15 provided to State Governments to
the extent of 75 per cent of the expenditure
on agreed items of reliefl in excess of the
amounts taken into account by the Finance
Commission in their scheme of devolution.
In addition, ad hoc loan assistance is also
provided in cases where the ways and
means position of the State Government
justifies such assistance.

(b} Yes, Sir. The State Governments
hiave been informed that the Centre will
provide loan assistance to cover the States
share of the expenditure also, il necessary.

{c) Does not arise.

Excessive expenditare at the Port Caap-
Ing Project on Baryles

*480. SHRI INDRAJIT GUPTA :
Will the Minister of PETROLEUM AND
CHEMICALS be plcased 1o state :

(a) whether any complaints of exces-
sive expenditure at the Port Canning Pro-
ject on Barytes supplied by a privaie firm,
viz. M/s. B K. Indusirial Corporation have
been received ;

(b} if so, whether any enquiry will be
held thereon ?

THE MINISTER OF STATE IN THF
MINSTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) No, Sir.

{b) Does not arise.
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Seats In Medical Colleges

2780. SHRI HEM RAJ: Will the
Minister of HEALTH, FAMILY PLAN.
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) the number of seats available in
different medical colleges in the country,
State-wise and college wise ; and

(b1 the number of students that applied
for admission und the number that were
refused admission during 1968 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING RND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) A
stalement showing the names of Medical
Colleges in the country and their admission
capacity during the year 1967 is laid on the
Table of the House. [Plgeed in Library. Sce
No. LT—2432/68] Admission capacity of
the Medical colleges during the current
year will be known afier admissions in all
the institutions nre completed.

{b) The information is not available as
admissions in all the medical colleges have
not yel been compleled.
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Aduolteration of Foodsluffs

2782. SHRI BABURAO PATEL :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

. la) the number and results of food
samples analysed by the Central Food
Laboratory during the last two years, state-
wise, with the nature of adulteration in
cach State :

(b} the number of persons convicted,
State-wise, under the Prevention of Food
Adulteration Act, 1954 during the years
1966 and 1967 ; and

(c) the steps taken by Government to
check adulieration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) © (a) Two
statements giving the requisite information
are given in Annexure—I and 11 laid on the
Tauble of the House. | Placed in Library, See
No. LT - 2433/68).

(b} A statement (Annexture—III) is
laid on the Table of the House. [Placed in
Library. See No. LT- 2433/68].

(¢) The provisions of the Prevention of
Food Adulteration Act have been made
more stringent and States have been asked
to ensure proper enforcement of the Act.

Indian Defence Accounts Department

2783. SHR1 BABURAO PATEL:
Will the Minister of FINANCE be pleased
1o state

(4) the number of sanctioned posts of
Command Controllers, Controllers and
Joimt Controllers in the Indiann Defence
Accounts Department ;

(b} the number of officers of the Indian
Defence Accounts Service who are drawing
pay tenable by these respective posts either
bv actually holding these posts or by virtue
of the operation of the ‘Next Below Rule' ;

(¢} the reason why the ‘MNext Below
Rule’ is circumvented and whether Govern-
ment propose to consider the desirability
of not sendiog very senior ofhcers of the
Indian Defence Accounts service on depu-
tation so that they do not suffer in regard
to pay and promotions ; and
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(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : ({a) It is presumed
that the terms Command Controller, Con-
troller and Joint Cootroller refer to the
Senior Administrative Grade post, Junior
Admimstrative  Grade (Selection Grade)
post, Junior Administrative Grade (Ordi-
narv Grade) post respectivelv. The sanc-

tivned posts under these grades are as
follows : --
Senior Administrative Grade e Y
Junior Administrative Grade
{Selection Grade) i

Junior Administrative Grade
(Ordinary Grade) |

(b} Senior Admimistrative Grade 9
Junior Administrative Grade
(Selection Grade) . 5
Junior Administrutive Grade
(Ordinary Grade) 17
tv) The provision of the ‘Next Below
Rule" huve not been circumvented in any
instance ; nor s there any case in this

Depariment where a very senior officer sent
on deputation has sufferred in  regard to
pay and promotions.  Such officers go on
deputation 1o posis carrving equivalent or
higher pay scales compared to their grade
pdy in the Department.

(d) Dues not
lc) above,

arise i view of  reply ar

Film Disiributors of Deihi

2744. SHRI K. N. PANDEY : Will
the Mimister of FINANCE be pleased 1o
refer 1o the repiy given to Unstarred Ques-
tion No. 9764 on 6lh May, 1968 and state :

u) whether the information regarding
film distributors of Delhi has since been
vollecied

(b} il su, the Jetails thereof ; and
() if not, the reasons therefor 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD) :  (a) Yes, Sir.

(b) The requisite information
in the annexure.

is given

Amnexure
As on 31-3-1968, there were no arrears
against any of the ten film distributors of
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Delhi stated in part (a) of the Question
except in the following : —
(1) General Tdlkies (P) Ltd.
(2) Filmistan Distributors
Lid.

In the case of General Talkies (P) Ltd.,
there is an arrear of demand in respect of
Business Profits Tax. According to the
assessee, this amount has been paid. The
assessee’s contention is being verified.

The taxes outstunding against Filmistan
Distributors (Private) Limited are in respect
of Income-tax which aré being disputed in
appeals.  The assessee has been allowed to
pay the arrears in instalments. Appellate
authorities have be:n requested to tuke up
the appeals early.

No criminal proceedings have
launched against anv of these persons.

[It may be mentioned that there iy no
assessee by the name of All India Film
Finance Corporation Lid. on the records of
the Income-tax Department, Delhi. There
is, however, an assessee by the name of All
India Film Corporation Lid, New Delhi
aguinst whom there were no oumtstanding
laxes as on 31-3-1968]

{c) Does not arise.

India (P)

been

Unaccounted monty with Film People

2785. SHRI K. N. PANDEY : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 864 on the 16th November, 1967
and staie :-

{a) whether the investigations in respect
of a film financier. a film distribulor and
film Stars have since been complcted ;

(b} if so, the names of the film stars to
whom unaccounted money was given ;
and

{c) il not, the time when the invesiiga-
tion is likely to be compleied ?

THE DEPUTY PRIME MINISTER
AND MINISTRY OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b} Does not arise

c) It is not possible to say how much
time will be taken 10 complete the investi-
gations. Every effort is being made to
complete them expenditiously.
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Reallsation of Income Tax Arrears from
Film People

2786. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
stale ;

(a) the special steps available in law
for proceeding sgainst the film people
whose Incom-tux payments are in arrears
&nd the sleps actually taken against the
film people whose liabilities exceed half a
million rupces each ;

(b) the names and addresses or film
people whose Income-tax arrears exceed
the amount of half 4 million rupees at pre-
sent ; and

(c) the action so far taken aguainst them
to realise ithe tax arrears ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL :

(a) (1) Avachment and sale of

assessec’s movable property ;

(2) Attachment and sale of the
assessce's immovable property ;
(3) Arrest of the asseswee
detention in prison ;
Appointment of receiver for the
management of the assessee's
movable and immovable pro-
perties ;
Atltachment of ussessec’s Bank
balance and'or amounts due
from third parties ;

the

and his

4

(5

(6) Imposition of penalty

(b) and (c). Relevant  information is
being collected and will be laid on the
Table of the Sabha as soon as possible.
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Instructions about Renewal of Licences to
Non-Cenforming Faciorics

2790. SHRI D. N. DEB: Wili the
Minlster of HEALTH., FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased 1o state ; :

(a) whether it is a fact that the Delhi
Development Authority has issued iInstruc-
tions to the Municipal Corporation of
Delhi not to issue or renew licences to cer-
tain non-conforming factories which are
non-hazardous and non-ebnoxious :

(b) if so, the names of such factories
and the reasons for issue of such instruc-
tions ;

fc) whether It is also a fact that the
Delhi Development Authority has not
objected to the issue of or renewal of licen-
ces to the same category of factories situat-
ed in the walled citv of Delhi ; and

(d) if so, the names of such factories
and the reasons for Issue or renewal of
Licences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, PAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR1 B. S. MURTHY) : (a) to
(d) The information is being collected and
will be laid on the Table of the Sabha.

Classification of Factories

2791. SHRI D. N. DEB: Will the
Minister of HFALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the Delhi
Development Authorlty has clussified fac-
tories functioning in the city as hazardous
and obnoxious and non-hazardous and non-
obnoxious ;

(b) If so, the names of those factories
which have been considered hazardous and
obnoxious and the names of those consi-
dered non-obpoxious and non-hazardoun ;

(¢) whether it is the policy of the
Delhi Development Authority to shift all
the above classified factories from the
walled city of Delhi ; and

(d) if 0, the detnils thereof and when
they are proposed to be shified 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a)to
(d)- The information is being collected
and will be laid on the Table of the Sabha.

Shifting of Hazardous and Obnoxious
Factories in Delhi

2792. SHRI D. N. DEB . Will the
Minister of HEALTH, FAMILY PLAN-
NING  AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Delhi
Development  Authority has plaoned to
shift huzardous and obnoxious faclories
from the city ;

(b} if so, how many have so far been
shificd and how many have been served
with notices for shifting together with
their names and the period granted for
shifting ;

(¢} whether it is also a fact that instead
of these hazardous und obnoxious factories,
the Delhi  Development  Authority is
shifting certain non-hazardous and non-
vbnoxious factories ; and

(d) if so, the names of those factories
which have been ghifted so far and have
been served wilh notices to shift and during
what period with the reasons thereof 7

THE DEPU1TY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY: (a) to ().
The information is being vollecied and
will be laid on the Table of the Sabha.

Arrears due from Certain Firms

2793. SHRI D. N. DEB: Will the
Minister of FINANCE be pleased (o state ;
{a) the 1ax arrears due as on the 3list
March, 1968 from the following firms :—
(i) M/s Goodluck & Co.,, Kamla
Market, New Delhi.
(i) M/s Public Relation Council of
India, Mohan House, 12R, Indira
Market, Delbi.
(iii) M/s South Avenue Store, Soutb
Avenue Lane, New Delhi.
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(iv) M/s Kishan Chand Weaving Fac-
tory, Amritsar.

M/s Gopal Krishan & Co . Amrit-
sar.

M/s R. C. Textiles, Amritsar.

v)

(wi)

(vii) M(s N. D. Mehra & Co, Amritsar.
(viii) M/s Lal Woollen & Silk Mills,
Amritsar

(ix)
x)

M/s Gurshandas & Co., Amritsar.

M/s Suran Singh Lachman Singh.
Amritsar.

(b) the names of those against whom
steps have been taken to recover the arrears
and nature of the steps tauken in each case ;
and

(e) the numes of those against whom
criminal prosecutions have been instituted
and the results thereofl ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, iSHRI
MORARIJI DESAI : {a) to (c). The
required information in respect of nine
firms i» given in the Annexure laid on the
Table of the House. |Place ! in Library.
§-e No LT-2434/68 | The informaition in
respect of remaining one firm  viz.  M/s
Public Relations Council of India, Deihi is
being collected and will be liid on the
Table of the House as early as po sible.

fawr wowea ¥ wgad SOt &
waTifat & oeafa

2704, ot %o wo Ty faer: wmr
faw 7ot az a3 & go w47 fF

(%) Far gif & o aqr gy A
wiws foem w17 wqd ot & sEIrH
ITF FFAEa F 17 10 a6t § Wk gen
ot wfaw aag & faar D=l o g
wT W

(@) ofz zi1, &t At g= dew
ferft taqr IR =fE A v@ &
w1 w1 ¥

() =41 weeTX wew o foal & ®9-
mfci & wifs 3 Wt oS=fe s
# w1 gree ofter oW R o
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(w) afegt, @ =g % Ao &
T qF TAMY AN F FEAAAT E 7

39 gu™ qeat war faw gt (s
A ot k) - (F) S, @0

(&) 201

Iqd Aot wEwifEl & adwa
faaat & oftr ¥Hg sfaaag fafes
HqaT ¥ I=gaT q8f 97 qeAfa ad  fwar
1 gHAT § 1 AfFa, ggar-aie qar wfw
7|y A wqq q ot wAwfal £ g
ea1ed, o7 w qYe7 weAr 2, gAa [
g3} gz q2veafy & frerud faw wermag
& wyraeq wigt=ai & 99 qEy § 9wy
g7 AIAAT & 47 3R Fwar @ fe oX
sifs ggrafs gv fzedr @ agr A
iﬂiﬁﬁ:ﬁ gAt & AFf @rar 9nEd
AN |

(7) o (a). faer W =@
AREAT-gIT  Fgd-9 T wAIfIr ®
ity Afgarag fafos dar & fea Son
fafes-a7 & fagfe 4Y Frdfafa % faga
¥ Ug-9eAFT I J1% AWMy qU-
it F7 & faary &1 1@ @ AT 39 7OT-
AT 1T WATIF WIEA AT wWA e
ardr fea arad |

IAT AT & weww fax
weqaret war sgfe aEi a9
forg wearm ¥t € ol

2795, st Wo Wo Fiyo fasz ;. Far
wyreen, gfeare gt gof amia fesm
w7ft a7 A A F9r v e

(%) war oz g= ® fw fosr  wewrer
¥ oAl awr ggfaEl W firg-
T ¥ €Y HEar, I grangear
¥ gaar ¥ guata

() s Wiy o F 3w faw &
gofir & A § o wfes geqar, sgfa-
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Tg aun frg Fearw & @A w1 gORIT
w1 faare & ; Wik

(m) afe g, & fesd qar Ia®
welwgi @ oy & gy § 7

warery, qfieare frgtwa war amdg
fewre wewrem & gq st (ot X0 o

gfa) : (%) & (7). g gFT
ar W E W g qzw g7 w &
Fradt |

Ceptral Water and Power Commission

1796. SHRI ESWARA REDDY ; Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the work
in the Central Waler and Power Commis-
sion is adversely affected due 1o short stay
in the Commission of large number of
senior experienced officers ; and

(b) if so, whether Government propose
to revise their policy regarding the tenure
of officers in this office ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWFR (SHRI SIDDHESHWAR PRA-
SAD) :  (a) No, Sir.

‘h) Does not arise.

Inclusion of Medium Irrigation Projects
of M. P. In Fourth Five Year Plan

2797. SHRI G.S. MISHRA : Wil
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the medium irrigntion  projects
which the Government of Madhya
Pradesh have forwarded 1o be included in
the Fourth Five Year Plan and the salient
features thereof

(b} whether the Upper Wain-ganga
Project in the Sconi district of Madhya
Pradesh, which was surveyed by the Cen-
tral Water and Power Commission long
belore compares favourably in all respects
with the projects which have been forward-
ed by the Staie Government for inclusion in
the Fourth Plan ; and

(c) the details thereof ?
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THE DEPUTY MINISTER TN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Government of
Madhya Pradesh have propnsed inclusion
of 25 new medium irrigation projects in
the Draft Fourth Five Year Plan A list
of these projects is gave in Annex. I. Laid
on the Table of the House.  [Place in
Library. See- No. LT-2435/68).

Out of these, Project Reports/Profor-
mae for eleven schemes have been received
so far for examination in the Central
Water and Power Commission. The sailent
features of these schemes are given in the
statement is given in Annex. Il. Laid on

the Table of the House. [Piaced in
Library. S e No LT-2435/68].
{b) and (¢). The Upper Wainganga

Projects, as investigated by the Central
Water and Power Commission, is estimaled
to cost Rs. 968.34 lakhs and will irrigate
1,86,000 acres annua'y. The cost per acre
of irrigation is Rs. 521, which compares
favourably with the new medium schemes,
proposed by the Government of Madhya
Pradesh.

Proposed Insccticides Factory

2798 SHRI G. S. MISHRA - Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the location of the propos-
ed insecticide factory in the public sector
has heen decided ; and

(b) if g0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) Mo, Sir.

(b} Does not arise.

Production and Distribution of Agrochemicals
to Farmers

2799, SHRI G. S. MISHRA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased 1o statz :

(a)} the Government's policy of produc-
tion and distribution of the agro-chemicals
to the farmers ; and

(b) the total benefits that is given to
the Stale of Madhya Pradesh based on
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such policy, vis-a-vis the benefits given to
other states 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLIUM AND
CHEMICALS (SHR! RAGHU RAMA-
IAH) : (a) and (b). Information is being
collected and will be laid on the Table of
House in due course.

Presecutions against Film Acter
Dilip Kumar and Film Actress
Asha Parekh

2800. SHRI BABURAO PATEL:
Will the Minister of FINANCE be pleased
to state :

(a) the amount of Income-tax involved,
yearwise, in the prosecutions filed under
Section 277 of the Income Tax Act against
film actor Dilip Kumar and film actress
Ashu Parekh :

(b) the stage at which these prosecu-
tions stand and when they are likely to be
concluded ; and

(c) the mames of others film personali-
ties prosecuted under Section 277 and the
amount of tax involved in each case ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :ta} The information
is being collected and will be laid on the
Tuble of the House,

(b} The prosecutions are pending
before the Courts. It is not possible 1o
say when they are likely 1o be decided by
the Courts.

(¢) 1. Shri T. S. Balaiah.
2. Shri Kishore Kumar.

The information about the tax involved
in the above cases is being collected and
will be laid on the Table of the House.

avy s ¥ ureirer e Wec

2801. wt wo wo difgmr: waT
faart aat fawx 7~ 77 a7 A FO
For fw :

(%) wer w2@w ¥ frarne femd
graY 7 1987-68 & fawsht amé o ot ;

(w) 1967-68 ¥ vy AT F fpry
awat & faorelt ff o€ oY ;
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() wraY & qar Fogat #r fea=
feq wry 9T g+ fead eufe =z
af ; WX

(7) w& wF A afew o A
fwert gfg vt ?

fewif aar fag @ wene # ITweR
(st fegmaT @) : (§) 232 fad-
ax sy fagwm # fear qar oSy
AW Te T T@r A # o [ geeem §
e qar | Ay Fe@r LT—2436/68]

(@) 1967-68 & U7 6431 fa=rd
7wy #1 wfaa fear mar

(m) 1967-68 ¥ Zra 24840 |
w7y saq &g 7q &

(a) ATHT 14 AT T

gt £t agmar

2802. st Mo To A
faw wedt gz aard ¥ F1 w19 5

(%) #ar geq g2@ ATHTT A IUSA
# gArd ®1 WM A Aqr IAF FF Al
FAT AIF I A941 F1 qAFE 37 &
fag ¥=a AT w1 §F 99 g7 gqufa
TR W R

(=) afr gi, a1 =7 wQraT g TST
%1 feadY gaufa fz7 at &1 seTma 3,
s

() we 92w £ gl w1 2 Iy
WX afx famea & ®1§ srww § & war ?

I g Wt aen faw wed (s
e dwrf) ;0 (F) & (7). mew
Stw T 4 1968-69 # faemifia
AT K B ¥ ¥ fAn 10 Arer vy
¥ " 4 gw afmm ¥ fag
qaadf ad & g7 &Y af wai ¥ ¥ usg
FOFIT & O 7.93 e w9d ¥ TRW

a1

AGRAHAYANA 11, 1890 (S4KA)

Written Answers 66

fmead gtea @ a9t g€ @, =&
forg 9w ow B 79 1068-690 ¥ wrw ¥
Mefaggn dgd ¥ il T
(Feewar) wfafrge 1968 &, gardl &
aeafrad ITaesl & aga gurgA g war
&, frrit weg Al & |rg-g1q g gl
Wt 2 fr foT gl & weg sgmara
T4 & T ¥ 97w gAAte-ww@ fAy @,
F 98 ), §g wal & «di7, g &
vy § Y2 ury o ggafe o a@sw &
Ty ofgda & wmE § @ go, ofx
UST AIETY, G AFL & 7€ IF 7°93
TEET A FAF FH A ¥ T &
az At g ¥ gratw & fag wfa-
e o €Y graeasar wgge T aY ag
T4l TFEW A qiv w AN q9T AR
FY AIT WA T ATAA € At 0 wr@ay o

ATl & o) aeX oA /EAy wmy
A fer 77 Y 9T 9w TTE
ZIU A ¥ TE I®A E), UIY GO
giar, eafega agmaamer & agrfefy
gaifrs o9 @ f&d @7 g #Ag
w2 2 syagfa & fao qar
1€ zrar AN g & gy faaradty
agi &

Award of Contracts for Major Works
in Farakka Barrage

2803, SHR1 ESWARA REDDY :
Will the Minisier of IRRIGATION AND
POWER be pleased to state :

(a) the principles followed by the
Farakka Barrage project authorities in
regard to award of cootracts ;

(b) whetter it is a fact thul no West
Bengal firm, even some of the firms being
lowest bidders, has been considered in the
matier of award of contract for major
works ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF |IRRIGATION AND
POWER (SHRI SIDDHESHWARK
PRASAD) : (a) The considerations thai
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govern the ullotment of work on the Pro-
ject are the interse position of the tendered
‘amounts of the contractors, their technical
and financial capability to undertake the
l;rpe of job tendered, their ability to com-
pleie the job by the stipulated dates, their

resources regarding the right type and num-

ber of machinery to be brought to site,
requirements of foreign exchange elc.

(b) and (c). All the firms who have ten-
dered for the various works from time to
time have been duly considered on merits.

Re-Introduction of ‘Next Below' Rule for
Alloiment of Government
Quarters

2804, SHRI R. R. SINGH DEO ;
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it i+ a fact that Govern-
ment propose Lo re-introduce the ‘next be-
low" rule for allotment of Government
quarters Lo certain categories of quarters
where it has not heen introduced ;

(b} whether in the absence of this rule,
Government arc losing a very high amount
in house rents because oflicials with high
saluries are paying less rent being in

occupations of quarters in lower categories;

nng
(¢} if so, the reaction of Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS HOUSING AND
SUPPLY (SHRI 1QBAL SINGH) : a) No,
Sir.

(b) The rent for a residence allotied to
a Government servant is charged on the
basis of pooled stapdard rent under F.R.-
45-A, or 10%, of his monthly emoluments,
whichever is less. In the event of allot-
ment of lower lype residence, the rent is
charged as stated above and the question
of loss i Government does not arise.

(¢) Moes not arise.

Alloiment of Quarters to Government
Employecs at Panchkuin Hoad,
Rajabazar, New Delhi

2805, SHRI R.R. SINGH DEO:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it isa fact that in May.
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June, 1965 applications
quarters from the
were invited ;

for change of
Government  Servants

(b) if so, how many class 1V servants
applied for the change from different
colonies to Panchkuin Road new type
quariers and for Raza Bazar area res-
pectively : and

(c) how many of them have been allot-
ted quarters at Panchkuin Road and Raja
Bazar area separately with their dates of
appeintment in the Government service ?

THE DEPUTY-MINISTER
MINISTRY OF WORKS,
AND SUPPLY (SHRI
(a) Yes, Sir.

(b) 252 class IV officers applied for
change to new type | quarters at Panchkuin
Road and 22 for quarters in Rajy Bazar,

(<) The number of officers given change
to new Type-l quarters at Panchkuin Road
1541 and those 1o Raja Bavaris 7. The
dates of priority of these 48 officers ure
between 4-2-1928 to 1-5-1954.

IN THE
HOUSING
IQBAL SINGH) ;

Import of Zinc by Public Sector
Undertakings
2806. SHRI SHIV CHARAN LAL :
SHR| KAMESHWAR SINGH
SHRI KEDAR PASWAN :
SHRI GHAYOOR ALl
KHAN ;
SHRI K LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI J. B SINGH :
Will the Minister of FINANCE be
pleased to state :
that the Public
Undertakings are importing

{a) whether it is a fact
Sector
zine

(a) if so, the quantily of zinc imported
during the period from the 3ist June to
15th November, 1968 ; and

(¢) the total value of imports ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) : (a) Enterprises like
Heavy Engincering Corporation Ltd , Gar-
Jden Reach Workshops Ltd., Hindustan
Steel Ltd.. Minerals and Metals Trading
Corporation Lid., and Handicrafts and
Handlooms Exports Corporation of India
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Lid. import zinc. Of these, the manufac-
turing units require zinc as one of Lhe
inputs for their production operations
while the Minerals and Meials Trading
Corporation and Handicraft= and Hand-
looms Exports Corporation undertake the
import for redistribution 10 actual users,
in  accordance with the Government's
poli-y in this regard from time to time.

(h) and (c). Apart from 7161 tunnes of
zine imported at u value of Rs. 1.62 crores,
orders has also been placed for the import
of 3943 (onnes of wvarivus grades of zinc
with o total value of Rs. RA.37 lakhs.
against which shipmenls are suil  being
received.

Prevention of Adulteration

28U7. SHRI HIMAT SINGKA : Wili
the Ministier  of  HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MERNT be pleased 1o state :

(a) whether the Federation of Indian
Chambers of Commerce and  Industry has
cliimed the right of the producers and
traders to be consulted  before laying down
of any  spedifization 1o prevent adultera-
tion :

{bY il so. the main points of the com-
munication, 1f any, sent by the Federation
of Indian Chambers of Commerce and
Industiv 1o Guovernment an this regard
and

(v) Goveromeat's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HLEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY): (1)
Yes.

(b) and (). A statement i» lawd on the
Table of the House Plac =" i Library, S
No. LT-2437/68).

TIRAT (UXEAT | § IJALE
T

%08, off 9o ®fo wregver . AT
Wfraw thvamm g gz &
Far wTH f

(%) sar sfrtnrare ¥ gl wamr
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fa & gIomANE FEA T ITE  ®I3-
AT Tqifad §T et IS F o
fagrmar & ;

(=) afz gi, aY a% war w@ &,
L

(m) afz agt, ot @ ava w7 dre
fraifaa £3% # sa1 SfEAT3q0 Fe9 &)
T ET

fwgw dht THaw wmen &
g weA (o ) o (%) & (7).
RIRIANE W U JAE KITATAT AN &
ar & x9 78 $€ AHqr 78 1 wWA,
1961 # & gre¥z arff € gguAng §
nF IFEH afmAAr #1 FqEar & fae
Argaa AT fear war ar, feeg qidf &
121 7 eq1T afeada & fAg qar g1 wix
ATy afragd & fag ageT @ dY
qaderd AAr 7 Nt w1 FAATE
gufr 7Y &7 wtT g § ode, 1067 &
Argaew 137 fear aar

Construction of Barrage Projecis in
East Paklstan

2809, SHRI SHRI CHAND GOYAL :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Pakistan has constructed
certain barrage projecis in East Pakistan,
threatening the very exisience of vast
tracis of land in the country ; and

(b) the step. taken by Government in
this behall’ 10 save the country from the
impending caiastrophe 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
5AD) : (a) No, Sir.

(b} The question does not arise.

TwerA i A we & fad aw gat @
wrer

2510. st Qo ®Io WIWTH : ¥4T
sareen, afemre frdiwn o9 wwe firere
arft gz KA W wur e foe

(%) Traearr & gnftay AT ¥ Ag
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I ) wlY F1 3T & * fAg a9 1065-
66, 1066-67 a91 1068 ¥ frad A=gal
& Agdt & wf qar fead aage @
ML

(=) fadmare frad aagy @z 70
W FAF 9T faar &< amar ;

(m) war a2 79 2 5 qopR AFIAT
% & qrdt ary apEt & fAo @war w@
faarr w2 @ 2 ; A

(a) afz zi, @ 3% %« aw feafaa
fwar srgar ?

warevg, gfcai fAdwa aar ardg
fawm sarem & ga-wRt (s wo go
gfa): (%) s (@). TAFETT FIOW B
wafiqa gaar &y st yfter 1 a1 @)
# oYT grcq 2Yd & §91 T2F 9T @ &)
ot |

(m) =% (9) w37 f&F 7
FuiFTma 1289 & fag g0 937 9fs-
WAAT § qrAY AT F OF QIFAT UIEGIT
7 & famrudia & Qe & faega
faawm usg AT & Wt aF greF T
gar e

fearl & fag fawst o) o<

2811 ot mgow fay  wreAt - g
fewrk st fagqge a1 g @ar3 & gm
f :

(%) #a1 7z 5% § {5 wfgq wrehs
A & wgarx feart o faost 12 3%
sfa gfaz #2797 faaeh wifge aomy
aga & udl § qg fedt g 9 g
12 4% ufy gfe & wfes s av St o
Qg ; WK

(w) afz gi, Y ™ wwe & &
wrea § w1 2w ¥ gure g AT g
¥ar wrdardt ey o1 T g 7
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fen§ aar fgga wama # seasd
(st fog va weme) @ (%) wi (@). "
o A fawifeg 1 Y fs sfa & fag
a w1 ey fawrt #7 2T wfaw & wfes
12 4% =fr gfaz g =ifge S s@r a3
12 7% gfy gfaz ¥ wfew & 8% fag
guarA fwar sAT Tfze 1| 28 fawifa &
AT AT A A g § fag @
A g faaeY & g 12 98 & faadr
ufu® &1 3587 500, ITIA FAT R
&< faar ; @iy 60%, gafag UsT TWIT
2t | 919 qrAAT FT S4YU AVF-WAT
& a1UfFRT w97 go 368 F 30-11-67 =¥
fad o 3=+ & Frgr ar 91 1 Wy 93
1w, wErg, 4L, IQAT (g SN F
niar) qsrd aqr afzgw amE S G
T Q191 /g 71541 7 Fiq & fAan famsy
# g 3T 12 97 gy gfaz & wfew
¢ faas g8q e § ¢ fagl-geaEa &
A ¥ fafwsaar, qrtvgm Far faaam.
qqi Y wEqrg F fafyeqarn, s99 &ad &
fafwaar, aar Wiz mgaE Ak A
7gTE & F1am e g & o9u-
WFwt & foo e g7 & gEmataT &
fafswsag 1 faq wegl # sfa ZRe a7
12 4% ufr gfaz & afes 2 3z wsw
qTHTT g7 gEfAU w9 AE w7 AW §
Faife & fa<ta g1 7 F51 & 130
IIETA HT HIAT A TZF 2 a9 £ | AT
HOFIT 7 qq1agqF grafaa ueg auerd
g w1 2 froarg SoysA @A ¥ feg
gfg & fac & 7 a7+t fags & fao
SHTRATCA® g7 AT A1 W0 | faRr
7og faasdft @ 3 1.11.68 ¥ wwanA
gfu few 17.34 47 wfr gfae & w21 wX
16 9y sfagfre w2 femr § a1 swx
sRw oy faael NE 7 1.7-68 ¥ g
s $frw 21.78 4 wfy gfaz & w21 w
16 §¥% wfy gfvz wx fear 1
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wawafaa siwfeat ® gaw glrem

2812, =t wo fRo wWywT: FAT
fanic, wrame aw qfr #+t @z @and
T Fq7 Fiw

(%) aar swoadfaa  sdafar s
giare gfawe 29 & fag gz (fammw)
F OFIAT IIT H AKIA FAT a7 §

(@) 3m 7 wF@ aefra wfe-
Fifedl #) adf Ra md §

() 7ar zw art & sAwfal @
sfafafadss gart, 1968 & Twgaer 8
famr a1 9Yv  TSAMIE A TA AEEy A
sty FIGAEY F79 F1 wzaTRA f2AT 91
g7

(w) afg zr, @ usaEE @9
FATT N7 AFTAT F7 FAARG # 7 f2w
A T oA From § 7

fawior, wraer awar qfr WA #§
Iq-wAt (st gwwiw Fag) @ (%) & (9).
fagre arwre 7 uwa@ aoy, afafaa
ArA, AT TRIGT AIEA AL, 92AT F 600
frgraat gwrzal & fanfo &Y «Nefa 2
& &1 600 o 9T fAamfe &1F gz &
WITY &1 IHT & I g ¥ 42 e
g 3% § aq1 g fau @wr gEed,
TS §IHIT &7 fewwwd, aar q@uweE
BT grATEIMA &1 wrafea s fam
nay 31 uw a% 1 0 w3e urafem wT o
Wi EA N T AR &
fafam=r fawrl & 3% sEaifcal € g
¥ Oq0T ¥ AT A 0% gEE T A
FeTT gfRg =7 7 frame s @ &, W
wie § frarg @13 & g 80 W
¥ ot e A g1 @ A 9T wxefE
sl w ez framn &g @ £ )
o R & wgy O & W wrae 3
o gt
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YA & GreArga & @1 7 fafaa
®7 & gy ff ey Ad &)

fart dcw Gt gra Co &e Wlo
iz wreaTA W wrw W e

2813, ot wgrow fay Wi o w@
aatfwaw ey o w+t g &aE W)
91 w30 fiF

(%) 7ar o &Y o WAz dwd
FI fagdt I9F FeEwA & nfeg e
(39-30977) 1951 &, T TEZ HREAMT
varfag fFar qar ar, 10 v90 gfqd = &
WA T @ R, W didz e
AT ‘AT gfwar & wamd @
& driz # gfafas e &t @ ;

(@) sz sitas & fF 1% %
gedl # ma 17 a6t & gfg afr & € 2,
wafs fdz & g2l &, @Al @ foenn
(et % 37-3eq1z §) Frwrad Y
AA A47 1A% 7T Wy # Frem gfz
BT Y it

() afe &, A w67 #77 FTTM R ?

ytfeam v vavam weaTem ¥ oen
wrt (| TEE): (%) wwEw W)
fazdt % woifrar ae%z & faatm & o9
Iz & &7 & gearfew grr B, fresax
1965 & wemifedfer @iz ey
fafadz « @iz amd & ol 0 woy qfl
A avrmm b

(@) oz (n) furmt iz wrTaT &
g A ¥ fafg & 20 A oafw &
frg 26 wea, 1052 & e wTT & WINTT
qr & T oft ¥ 1 1968 B, feErr wOw
¥, wrx ¥ww & 360 wiw A wlafew o
affees g€ & fag, go e o ¥
fAeasfrer et v @ g & wft
CA R Y AT g W Ae e
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s &Y G¥ar gy a1 wYe Efre gran A
gfafiw a=ng & fag W sqq 71 wfa
AW 2A F qeu § A @A Ry A A
fermfom &1

fag?t gaTe wremr grar IaTE fAaqfo
wt af afEm

2814, st wgTw fag Wt a@
difeow wir wvaw AW g aAR A
a1 w3 f

(%) #ar az a= & f& Ay qar
fawrar fedftam, faedt & odifaar aege
¥ asq mod & fafigs 39w & fAnim
# ufen fas 2 o w & qa7 &)
TFIIA A HET FqIoar A% T4 el
oI ¥ A P

(=) afz zf, AY a9 faga & aeus
&Y Y a1 I4vE &) ) gf wim A
gai gu 3% gofsar @ gwwrT SA-ET
@ afrmrarst &y fFaifaas svEr
Ll

(m) #a1 ATEr A gm wfwar A
fremh ardr sqaifea) & 9 reeA
faar 2 ?

qtfagw it e Awmew # T
Wit (s TqeEan) (%) s (w).
wreftn X g & W vy faes
o A faar waw w gRme fed
mewresfzd  IAE F famim A ow
wferar fawfas & 2« wiasg gfassreat
# wo aftrar & gaa|F § qaifafe fa=rx
formn wrEmm

(m) wmavm o fawra s §
Iyafwgi qera: A GrEar ¥ e w0
o sgfer & wan Aeft & o ey gu
wfer WY wreaTeeT &% o agfe Al &
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Fedve (defeez) & famfor & fog fah
agunT

2815. st Agrow oy weat o FA0
affaaw wir oA At ag q@E D
FaOT FIT f

(%) #ar gz = & f§ gw-aTq aqr
fagra feataT o g ant & IFTF F1T-
=1, fagd & sifaafar zet & fzar-
zaq §MT FT 727 2 AT A AT AW F
IHTH &1 Frafor T @ 2,

(@) afz g, &y g mvarg ¥ faza
ggawr faa @3 & a1 wTam

() Faraz @ ag 2 fF o gude
w4 7w gfawy 23 g qd wAA
#t aF qard 2 A ww w7 ¥ fA7 Az
Wiyt 9T \gHa g1 a7 2 A

(7) afz zr, &1 #a1 7ewre 7 WA
gt & w1 F From faReft mE w0
%@ A7 § fav gy Afq wgarg & 7

atfeaw ot g wwren # s
wft (st TgTam) - (F) wirArewT e
qit@a wrE sFzar #1 graar qqr fawr
fedftor, framga, goifaafor sifea, Seqr-
o9 earfa & w18 § 1056-67 & 77 o0
&1 &g FA%F IUMT H FIH HA AW
§g wefasdi & fan aAw? aar IenzA
aeaedY Jfeardy &1 3 fagw fear @

(@) IdT® s & ofte farm
¥ fan wredvy qoft w1 fazed gt gror
gagfa @ gmres 2 sfoed
fadelt 't & a1 aweY ot saifrs
arrd W g IR wey wY
§ wrar 6 a1 g § Fefeet w
arad ¥, wfzwreor sTeqtwA W
ezt w1 areer o fawre fedias ot
g § JATH ¥fae) 1 Ima w@ @
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a9a g a% 2 ol @fwaw aqr QY-
WA FN N wH W e defaed
& gorrad & A wr€ af srawrdr Iuwew
F@ i

() ofr agr

(9) s AgY Foar

g wiw § qfeare fdiwa ewiwa

2816, =it Zww wrx wgETg : FqT
rareeg, gfenir fagiwm dir A
fawm 7+t ag aa@ £ F9r T 5

(%) ad 1966-67 aar 1668 ¥ mw
% geq gam # fea safeat 7 afwane
frarsr smaora wm # 7

() 37 "4 gral qar wfeArdr o
geq feadl-feadt 2 ; ol

(1) =@eq wie & grio qar Andn
59t # T ARy fgar afEre fagyas
ez # A 39 97 g7 wfqag feadt
rife & gAY 7

rareeg, gfrme fadtwa agr anda
Fawrar siamag § g w9 (W10 sitafy
TadeT) - (F) Wl (®). meg giw A
1968, 1947 & g6t & DT €7 €7 a7
3 HFAT AT AL ST A gL
otz afgarat &% g=ar zg gw ¥ -
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g gqew  afgen arr
1966 61,828 4,583 66,411
1967 1,73,38¢ 6,061 1,79,409
(31 waEaT %)

63,038 5897 79,017

qqa7, 1968 ¥ 9 182 a4 A
=T & geaY Wy afgardl € 5= o6
g F YT qgeew A€ R

() Tvm gTHTT N FET § 4R
g qrg Toa A wrd wr Ty K1 afgre

Written Answers 18

frarsa ¥ W der Frealafos § -
(1) ger woftw ofae weaqmar
fratom & 428
(2) s ofmx seqrm fadtam

9% 600
(8) mar afaw wearm  Fagiera
¥z 98
oH g1 1,028

™ FE 9T Rl T @9 ) g
Tq G99 I A § W1 IY oW gx-
FT 8 mEx fHqr a1 1@ ¢

rareey, afrary fAatem aar Andg fewrn
gaiwg & faeroeta faeelt wommen
w gtwAg

2817, st @Yo dlo MR
st Aereq faand’ ¢
it viw fag s
st wrra fag wigr
1 rareed, afrant fAadtwa agr qup.
g fawm 7eft 2z @A & gor w7y
f¥ -
(%) fasst awra gra waY 0k wi-
TN A QFAT TA THT FAT HAAG §
framdha ¢

(=) 7 WITT fEn-feq arivm o
¥t v ot AT 68 "AET ¥ fEg gaEqr
R

(v) saraz g9 & f& 37 €1 Fareg
€1 QigArdl o7 faar £77 ¥ aga aag
A 7gr £ W

(7) afz zt, A A ¥ 47 wrOwm §
oY T Q¥ 97 &7 A% gfiag fmg
w7 fat A & goqgAT B 7

warewy, gftnt fAagtan & amdg
fawr swrwa # qoedl (W wo w0 gfy):
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(%) ¥ (v). ga1 oFx M Fr g o
AT 929 9% @ &Y gt |

ARE UM WM WAL MW QR S,
FswA

2818, &Y g¥W W FGAW :  FT
fae @5t 7z T3 A7 Fur w0

(%) #ar ag &= & 5 dad  qw@E
FUTET ATH UUE FEOHY, JoGA & (ARUw
WIET F91A &) 7tz § wea-nen feen
& aqrqIT w4 §
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(=) afz gr, at ¥ ¥qr-a9m sarqrT w¢
®E R

(m) m@ =z sl # @ AT
maF fear & 7

39 gaTA W aar few W@ (R
Ao dang) ¢ (F) oY, wE

(=) ag w1 7&f Faa1 |

(m) €@ &4 ¥ wairard gro frew
gie a6t § war fey a7 qaec F a #
AT Iqey & WYT ag A= &y wdv @ -

faax qtw a6t & a7 fear mor gowe

WA 1 A9 1962-63

1965-66

1964-65

1963-64 1966-G7
oft ATEEMT 1,30_7' 1,383 2,411 2,369 1,181
=t gwaTg 8,864 3,273 16,5623 11,115 15,300
Y AT 5,492 3,056 4783 1,581 5416
o 17T FAIT 1,882 1,267 3,640 2,164 1,150
=Y ®Yg A1 K,404 3,049 16,770 13,325 N 835
=t g7 AT 1,361 1,109 2256 940 1,280
oY Sig wE 1,021 820 - —
off FFTETATH 4,394 11,060 3,385 2615

8,253

#aa Nyww ggae fwfes, a=d

2819. st EFWW W wGE@ T
faator, v aar gfa w=ft az gam
#Y ¥ £

(%) 1963 § o 7% dad  erwara
wrede fafaze, el w1 fanio-wrg &
fra 3% ey go g W

(=) 37 & & forasr 3% waa: safewat,
Y AT W7 FEIg G {§ AT
37

fawtm, wrae aar  gfr wewre &
ot () pwww fag) @ () O
(@) . g4 usfrar s Ird B oam
AT qTe 9 1w o iy o

T gTEIT & wawrfegl & aftae
fravom et st

2820. st FWW W WGAW ;. I
e, afeart fadiww  aur anda
fowre ae=t ag  @ard & FAT wTA o

(%) 1060 W¥T 1968 & N7 ¥7
gorre & fegr waaifeat & Camwady
s gAY ATt gq ; Wi

(&) forr wd=fdl & wi@A gu
Fa # & uaehra @Yo afgar wqafay
wT geqr w7 4 ?

wres, qfeare fadta aqr amog
fowrn snwa & oo st ( aTo sfraal
wIawe) (%) o (%) . 1966 s
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1067 & o o 3 aw i we-
qifEl & aga malgw sUgd SA%
qiEE w7 ¥ A4 W Mo ¥

wiwifedl gror afeare frdtwn & wa®
TqATAT

2821. =it ¥R "W ®OEIT A0
wareey, afgary fa grwa qar Ay faers
g4t gg AT ¥ FI1 FI0 {6 qe7 ¥27,
IOT wiw oK wAEqrA F oy afwarg
frtera wfgwrfedl =Yz ssoifeay
geqr fras 2 faea fegw 1 ast &
qfvarz fafiaa & aEt & wodmr £ 7

Taree, afvare fados e andm
fawre wrwag & Tow W (w10 siafa
wrdtee ) @ afvare faotas & whoerfogl
N waaifrgi & giwg wan q 3@ @
A E

Coosumptivn of Electricity in North
and South Bihar

2822, SHR!I BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleesed to refer 10 the reply
given 1o Upstarred Question No. 5711 on
the 26ih August, 1968 and state

{a) the steps which are being taken to
lessen the gap of the differenze of about
seven times between the per capita con-
sumption of electricity in North  Bihar and
South Bihar ;

(b) wheiher Government had asked
for revision of the target for making
available more electricity to North Bihar
and

(c) if so, the result thereof ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The generating capacity in
North Bihar is being augmented by addi-
tion of two generiting units of 50 MW each
at Barauni. The first 50 MW unil is ex-
pected to be com d by Dec
1968 and the second unit by May, |m
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The State” Electricity Board is also setting
up a Hydel Power Station at Kosi of 4
units with an installed capacity of about
20 MW. The first two unils are expected
to be commissioned during the current
year and the remaining two units during
1969-70.

The Board has taken stops (o inter-
link the power system of North Bihar with
that of South Bihar by means of a 132 KV
cable across the River Quanges at Moka-
meh. This interconnection is expected to
be completed by April, 1969 when it would
be possible to transfer a muximum of 100
MVA of power from South Bihar to North
Bihar.

On completion of all these works, the
power supply position in the North Bihar
area is expected to improve consider-
ably.

{b) and (c). The peak demand in North
Bihur is anticipated to rise ‘o 161 MW by
1973.74.  As agalnst this, the nggregate
Installed capacity in North Bihar will be
165 MW with o firm capacity of 105 MW.
It is proposed to transfer the balance of
further power requirements in North Bibar
from South Bihar.

Bihari Officers In Public Undertakiogs

1623, SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No
4255 on the 19th August, 1968 and
state :

(a) whether the infurmation regarding
Bihari Officers in Public Undertakings
under his Ministry has since been collec-
ted ; and

(b) if so, the detnils thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(u) and (b). Question No. 4255 asked for
information about (1) the number of Bihari
Officers and employees and their propor-
tion to the total number of Officers und
employees in the Undertakings located in
Bihar and (1i) corresponding information
about officers and employees of other
States in the Undertakings located in each
State.
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As regards (i), a statement given the
information is laid on the Table of the
House,  |Placed in L brary. See No.LT-
2438/68).

As regards (li), the information being
collected is not yet complete ; it will be
laid on the Table of the Housein due
course,

Barahkeghetra High Dam and Hydel
Power Projects

2824. SHR1 BHOGENDRA JHA :
Wil the Minister of IRRIGATION AND
POWER be pleased to refer 1o the reply
given to Unstarred Question No. 3583 on
the 12th August, 1968 and state :

(a) the causes leading to the giving up
of the orlginal Barahkeshetra Hydel Power
Project of 18 million K. W. :

(b) whether the high dam originally
proposéd (o the built could be instrumental
in completely controlling the Kosi Noods
suving lakhs of acres between the embank-
ments and ensuring fool-proof irrigational
system ;

{c) if so. whether the Barahkeshetra
high dam and Hydel Project are proposed
to be revived ; and

(d) If not, the reasons therefor 7

THE DEPUTY-MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The proposal to build a
very high Dam at Barahkeshetra across the
Kosi River was given up on account ot
the unfavourable geological conditions.

{b) The High Dam originally proposed
envisaged substantial protection in the
Kosi flood Plane.

(c) and (d). In view of the unfavoura-

ble geological conditions there is no pro-
posal to revive the said Project.

Supply of Gas by Oil India Limited
to Assam State Fleciricity Board
and Asian Oll Company

2815. SHRI1 S. R. DAMANI . Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to sate :

(a) whether it Is a fact that the Oil
India Ltd. is supplying gas to the Assam
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State Electricity Board at 50 per cent of
its cost of production ;

(b) whether it is ulso a fact that gas
is supplied to the Assam Oil Company at
the actual cost of production ; and

{¢) the reasons for extending conces-
sions 10 these two institutions and the
loss suffered by the OIl India Ltd. on
account of this ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIRAGHU RAMAIAH):
(8) Yes, Sir.

(b) Yes, Sir. But this will be increased
1o Rs. 42.10 per 1000 cu. metres as soon
as Fertilizer Corporation of India starts
taking gas.

(c) The price of gas payable by Assam
Ol Company and Assam State Electricity
Board was fixed at a time when there were
no customzrs for gas in Assam. Besides
the Government of Assam asked for a
special  discounted  price  in respect of
supplies to the Assamm State  Electricity
Board 1o engble the latter to generate
eleciricity at a cheap rate so as to attract
industries to Assam.

OIl India Limited

2826. SHRI1 S. R. DAMANI - Will
the Minister of PETROLEUM AND
CHEMICALS be pleased 1o stale :

{a) whether it is a fact that the

Financial Director of the Oil India Lid.
functionlng from Delhi, could not wisit
the Company's Headquarters since June,
1963 ;

(b) whether it is also a
Managing Director
stationed in Delhi ;

fact that the
is also permaoently

(c) the number of Board meelings,
year-wise, during the last three years, held
in Duliajan and at Delhi, and the expendi-
ture incurred on Travelling Allowance and
Daily Allowance of personnel coming to
De=lhi 1o attend the meetings ; and

(d) whetber Government
suggested that Financial Director und
Managing Director should permanently
stay at headquarters and the reaction of
the Oil India Ltd thereto 7

have ever
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THE MINISTER OF STATE IN THL
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) The reference is presumably to the
Company's Registered Office at Duliajan,
Assam. It is a fact that the Financial
Director did not visit Duliajan from June,
1963 to September, 1968. Such a visit
was, however, paid in October, 1968,

(b} Yes, Sir.

(c) Information is being collected and
will be laid on the table of the Sabha.

(d) No suggestion has been made to
the Company by Government that the
Financial Director aund Mauanaging Director
should stay at Dulisjan.  But on a recom-
mendation on these lines from the Esti-
mates Committee, the Company has stated
that it considers the location of the Finan-
cial Director and the Manuaging Director
at New Delhi as administratively necessary
at Present.

Irrigation Facilities for Haryana in
Faurth Five Year Plan

2427, SHRI RAM KISHAN GUPTA.
Will the Minister of IRRIGATION AND
POWER be pleased to state .

(a) whether the programme for
ing irrigation facilities in Huarysna during
the Fourth Five Yeur Plan has been fina-
lised ; and

(b) il so, the details thereof ?

provid-

IHE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b} Does not arise.

Heart Traasplantation Opcerations in India

SHRI D. N. PATODIA :
SHRI R. R. SINGH DEO :
Will the Mimster of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :
(a} whether further heart trunsplanta-
tion operations have been held in ladia ;

2428,

(b) wae:her any one of them huve
beeo held in any Governmenl hospital ;
and

tey il not, which

the reasons for
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Government are nat showing any interest
in this sphere ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY): (a) So
far only two heart transplant operations
have been performed in this country.

tb) No.

(¢) Governmen! have ao open mind
with regard to the beart transplant opera-
tions which are still very much in the
cxperimental stige. The ethics of heart
trunsplants in the subject of an internatio-
nal conlroversy,

Beas Design Organisation

2829. SHRI| GEORGE FERNANDES :
Will the Minister of IRRIGATION AND
POWER be pleased 1o siate &

(#) when the Beas Design (Organisation
was first set up and where 1t was located |

ib) when it wias shifted to Delhl and
why ;

() why it is now proposed to shift the
oftices of the Beas Design Orgapisation
away from Delhi ;

(4} whether it is o fact that the Chief
Design Iingineer Beas Design (Organistion
had described the move to shift the organi-
sation as contrary to its efficient function-
iog ; and

(e) the cost involved in shifung and
re-housing the organisation ?

THE OEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD) : (a) Beas Deasign Organisation
was sel up in 1961 at New Dualhi when 1he
Bhakra Desigos Organisation was renamed

as Bhakra and Beas Designs Organisation.

{b) Does not arise.

ic) Two Directorates of this Design
Office were shifted to Nangal in June/July,
1963 and the r ining two Di ates
are being shified now as sufficient accom-
modation has fallen vacant st Naogal due
to reduction of activilies on Bhakra Pro-
ject. This will also achieve better coordi-
nation of work on the two Ualts.

(d) Yes, Sir, but ithe General Manager
does not subscribe (o this view.
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(e) About Rs. 90,000 on shifting
(including transfer T. A. ctc. payable to
staff) and Rs. 70,000 on alterations to some
buildings ut Nupgal for accommodating the
Design Offices there. This expenditure
will be off-set by the advantage resulting
from utilisation of vacant accommodation
at Nangal and a saving of about Rs. 10,000
in T. A. of staff etc.

Allocation of Funds for Housing and
Urban Development to States

2830, SHRI VISAWA NATH PAN-
DEY : Wil the Minisier of WORKS,
HOUSING AND SUPPLY be pleased to
Blate :

(a) whether it is a fact that Govein-
ment have allocated funds for housing and
urban development plans for 1968-69 to
the varioue States ;

(b} af s,
wise ; and

(¢) the demands of the States for
above purposes for 1968 69 7

the amount alloited, State-

the

THE DEPUTY MINISTER IN
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI I1QBAL SINGH) :
(a) Yes. Allocation of Central assistance
to States for the social housing schemes
(excluding the Slum Clearance Scheme)
has been made for the vear 1968-69. Allo-
cation for Urban Development (including
Town Planning) has also been made on a
tentative basis by the Ministry of Health,
Family Planning and Urban Development
who ure now dealing with this subject (as
also Slum Clearance).  No  allocation has
so far been made for the Slum Clearance
Scheme bul a provision of Rs. 304.00 lakhs
has been made in the Central Budget.

(b} and (). The information is given
in the annexure laid on the Tuble of the
House. [Piuced in Library See No. LT-
2439/ 681.

THE

Allocation of Funds for Houslag Schemes
in U.P.

2831. SHRI VISHWA NATH PAN-
DEY : Will the MiIlnister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) the total amount sanctioned by
the Centre for the State of Uttar Pradesh
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up-to-date on account of (i) Subsidised
Industrial Housing Scheme ; (ii) Low In-
come Group Housing Scheme ; (iii) Middle
Income Group Housing Scheme ; and (iv)
Rural Housing Scheme ;

(b) the total amount actually disbursed
up-to-date for these purposes ; and

(¢) how many tenements or flats were
scheduled to be constructed in Utlar
Pradesh under each of the schemes ?

THE DEPUTY MINISTER
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI I1QBAL SINGH) :
(a) and (b). Central assistance amounting
to Rs 27.31 crores was allocated to Uttar
Pradeah wupto 31st March, 1968, against
which on the basis of expenditure incurred
by them, the State Government drew
sum of Rs. 19.25 crores only. In addition
a sum of Rs. 395 crores of Life Insurance
Corporation funds was also allocated to
the State and this amoum was drawn by
them in full.

IN THE

{c}h All these Schemes are being imple-
mented by the State Governments.  Figures
in regard 1o the physical targets are not
availuble with this Ministry.

Slum Clearance Seheme jn Uttar Pradesh

2832, SHRI VISHWA NATH PAN-
DEY : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state

{a) the total amount sanctionad by the
Central Government for the State of Urtar
Pradesh up-to-date on  account of Slum
Clearance Scheme ;

(b} the total amount actually disbursed
up-to-date for these schemes ; and

{¢) how many lenements or flats were
scheduled to be constructed in Uttar
Pradesh under this scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY,
PLANNING AND URBAN DEVELOP-
MENT (SHR!I B. S. MURTHY): (a)
and (b). The total amount sanctioned and
released to the State Government of Uttar
Pradesh under the Slum Clearance Scheme
upto the 3ist March, 1968 is Rs. 233.51
lakhs.

(c) 8650 tenements.
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Printing of Forms etc. in Hindi by Indias
0il Corporation

SHRI HARDAYAL DEVGUN :
SHRI BAL RAJ MADHOK ;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
the number of tenders, contracts, agree-
ments,  notifications  official  circulars,
advertisements and forms printed in Hindi
by the Indian Oil Corporation during
August and September, 1968 ?

2833,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHM RAMAIAH):
Five tenders, twe advertisements for the
sale of scrap and eight general advertise-
men's were issued in Hineti by the Indian
Oil Corporation Ltd during August and
Sepiember, 1968,

Yamuna Hydel Project

2834, SHRI VISHWA NATH PAN-
DEY : Will the Mimster ¢f IRRIGA-
TION AND POWER be pieased to state :

{a) the progress made so far in regard
to  the vconstruction of Yamuna Hydel
Project ;

(b) the 1otal amount of expenditure
involved on such scheme : und

(c) when this 10 be
completed ?

project is likely

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD) : (a) The progress made so
far by the Yamuna Hydel Project is given
helow :

Stage !. Works have almost been com-
pleted. Two generating units of 17 MW
each have been installed at Dhalipur power
station and two units of 11.25 MW each
have been installed at Dhakrani power
station. The eraction of a third 17 MW
unit at Dhalipur aud 11.25 MW at Dhak-
rami is in progress.

Stage fI. Orders for the generating
units proposed to be installed at Chibro
power station (4 nos. 60 MW cach) and
those at Kodri power statiop (4 nos. 30
MW each) have been placed. The civil
works viz. the excavation of the power
house, tunnels etc. are in progress. The
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design and planning of the power stati on
is in progress.

Stage 111. Proposals are under finali-
sution.

Srage ]V~ Preliminary works are being
taken up.

(b) The total expenditure 1nvolved in
the project is Rs. 93.51 crores.

() The Project is expected to be com-
pleted by 1973-74.

wt fafean dgvan
2835, &t STETEATC qTENY
ot forr gwne et
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wE@IAT Y FTTTOTAT BT ATH FHF
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s N g
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Malpractice by Calonisers in Delbi

2437. SHRI HARDAYAL DEVGUN:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased (0 state :

(a) the number and names of colonisers
with their offices in the Union Territory
of Delhi who have got large amount of
money collected from the plot helders for
development of colonies in areas falling
within the Metropolitan Area in the
Master Plan of Belhi ;

(b) the pwmber and pumes of such
colonies which cume into being us early
a5 1960 and have not so far been developed
and given possession of plots to plot
holders ;

(c) whether Gpvarnment bave requived
apy representation from any quarter with
regard to the malpractices commitised by
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such colonisers or whether any civil suits
have been filed against such colonisers
within the Union Territorp of Delhi ;

(d) if so, the number and numes ol the
colonisers ; and

() whether Government have any
proposal to look afier the interest of plot
holders ?

THE DEPUTY MINISTEE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY) : (a) to
(e). Efforis are being made to collect the
information which will be laid wun the
Tuble of the Sabha when available.

Members of Board of Directorate of
Life Insurance Corporation

2838 SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
o stale ;

{u) the year in which the Life Insu-
rance Corpuration of India was floated,
who were the members on its board of
Directors and how long the same Board
continued . and

(b) who are members of the Board
of Dircctors ot present and who is the
Chairman or Managing Director of the
Corporation, when they were appointed
and what is iheir tenure and terms ef
employment 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESA!l) : (a) The Life Insu-
rance Gorpuration of India was established
on lst September, 1956, lis “Members™
were -

S;Shri H. M Patel, (Chairman)
Mohammed Hasham Premjy
D. G. Karve,

Dhiren Mitea

5. M. Ramakrishoa Rao
Ghakreshwar Kumar Juin
V. L. Mehta

Rughuraj Swarup

L K. Jha

B. K. Kaul.

L. S. Vaidyanathan

A. Rajagopalan

Shri K. R. Srinivasan
¥. H. Vora

and D P. Guzdar
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They continued to function, with cer-
tain changes, till 31st August, 1958.

(b) The present members of Corpora-
tion (reconstituted with effect from Ist
September, 1968) are :

Shri M. R. Bhide
(Chairman since 12.1.1967)

Shri A. Bakshi

Shri 5. N. Desai

Shri Akbar Hydari

Shri S. V. Kanungo

Dr. Baljit Singh

Smt. Lakshmi N. Menon

Shri M. V. Verappa

Shri A. M. M. Arunachalam

Shri Dilip Bose

Shri G. C. Dass

Sardar Santokh Singh

Shri C. H. Bhabha

Shri B D. Garware

and  Shri Haribhai Ranabhai Bhaskar

An official member holds oflice dur-
ing the pleasure of the Central Govern-
ment and a non-official member holds
office for a period of two years unless
a shorter period is specified in the
order of his appointment.

Members are not entitled to any salary.
They druw fees for attending meetings in
terms of the L.1.C. Rules.

The principal term of employment of
the present Chairman ure :

Tenure. Three years from
of taking over charge.

Salary. Rs. 4000 P.M. subject to
tax and without any retiring gratuity.
(salary stands reduced by Rs. 555 on
account of commutation of pension)
Pension is held in abeyance.

Cuy Compensatory Allowance : As
admissible to «cfficers of the highest
rank in the Corporation.

Accommodation : The Corporation
will provide him with accommodation
on payment of a remt equal to 10%; of
his emoluments unless the standard
rent is lower, in which case, the latier
would be charged.

The Corporation has two managing
Directors, $/Shri 5. D. Srinivasan and N.
V. Nayudu. Both are permanent employees.
Shri S. D. Srinivasan was designated as
Mabaging Director in January, 1960. Shri
Nayudu was on deputation to the Govern-

the date
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ment of lndia with effect from 18th March,
1967. He was placed in the rank of
Managing Director with effect from 1.9.1966.
He reverted to the service of Coporation
in June, 1967.

At present the scale of pay prescribed
for the post of Managing Director is a
fixed pay of Rs. 3.250. Like other em-
ployees. the Managing Directors too are
fulltime employees of the Corporation and
are covered by the L.1.C.'s (Staff) Regu-
lations,

Loss suffered by Life Inturance
Corporation

2839, SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
10 stule *

(a} how much loss the Life Insurance
Corporation suffered since its inception on
aveount  of (i) irregularities, (ii) thef, (iii)
stock shortupe, (iv) fire or any other such
causes ; and

(b} whether these matters were looked
inte and il so, the result thereol and if not,
why ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ] DESAI): (a) Particulurs of
losses caused 1o the Corporation on account
of irregularities-- that is to say, culpable
acts on the part of employees—since 1st
September, 1960 are as follows :

Number Gross Nel loss after
of Amount of taking into
CASES loss account
recoverizs
Rs. Rs.
297 6.30.764 4,90,606

Particulars of losses caused to the Cor-
poration on account of thefts that is to say,
culpable acts on the part of persons other
than employees— since ist Jaouary, 1960 are
as follows :

Number Gross Net loss after
of Amount taking into
cases of loss account
recoveries
Rs. Rs.
28 1,51,475 1,938

Cemplete information prior to 1960 is
not readily available.
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Two of the L. 1. C. properties at New
De'hi (i) Jeevan Vihar Building at Parlia-
ment Street and (ii) leevan Udyog Building
on Asafl Ali Road, suffered damages due to
fire during the year 1964. However the
properties having been insured against fire
total damages exceeding Rs 6.00 lakhs
were made good out of the insurance. In
February 1965 on account of disturbances
due to the anti-Hindi agitation the Branch
office of the Corporation at Karur was
damaged 1o the tune of Rs. 7,000/-. As
the Corporation does not insure Its pro-
perties against riot insurance there is no
question of recovering the damage.

(b) These matters are investigated and
suitable steps taken to have the loss made
good by the person or persons responsible
and to prevent recurrence of similar
losses.

Recrultment of Staff in Life Insur-
unce Corporation

2840. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
1o stale :

(a) whether the Life Insurance Corpo-
ration has proper rules of stalf recruitment
for jobs carrying more than Rs. 500 p m.
and for purchase, contracts and sales ;

(b) if so, what are those rules ; wnd

(c) if not, whether there is any proposal
to draft these rules and if so, by what
time 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). Yes,
Sir. The rules regarding recruitment and
promotion to the posts in classes 1, 11, 111
and IV of the Life Insurance Corporation
are contained in the Life Insurance Cor-
poration of India (Swaff) Regulations,
1960,

The L. 1. C. (Apprentice-Officers) In-
structions 1967 contain the rules relating to
recruitment of apprentice officers through
oli-India competitive examinations.

Purchuse of building materials which
are available on D. G. S. and D. Rate
Contract ure made uccording to the pro-
cedure prescribed under that contract. For
other purchases quotations are iavited.

For purchase and sale of items other
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than building materials the procedure is
laid down in the L. I. C. of India (Stores)
Code, 1959 read with the L. 1. C. of India
(Financial Powers) Standing Order, 1960,

(c) Dwoes not arise.

Assessment of Working of Life
Tosurance Corporation

2841. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be pleased
to state :

(a) whether at any time 1 general asses-
sment of the working of the Life Insurance
Corporation was done ; and

ib) if s0, with what result and if not,
whether Government have any idea of
securing the services of any expert in order
to find out the drawbacks and to bring
about improvements in its working ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJL DESAI @ (a) and (b Yes,
Sir. The Estimates Commitice and the
Committee on  Public Undertakings of
Parliament have cxamined the working of
the Corporation.  The Administrative Re-
forms Commission is also going into the
working of L. 1. C. A Committee under
the Chairmanship of Shei R. R, Morarka
wias sel up to investigale into the causes
of the high level of expenses of the Corpo-
ration as indicated by its renewal expense
ratio, and to recommend measures, adminis-
trative of otherwise, to bring it down to
resonable levels so as Lo subserve the maxi-
mum interests of the policy holders.

The recommendations of the Estimales
Committee, and the Committee on Public
Undertakings have becn considered by
Guvernment and suitable action, wherever
necessary, has been taken. The Adminis-
trative Reforms Commission and the Mor-
arka Committee have yet to submit their
reports.

Expenditure on Family Planning
During Fourth Five Year Plan

2442, SHRI SRADHAKAR SUPA-
KAR : Will the Minister of HEALTH
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased 10 state :

(a) whether, in view of gond Impact of
the family planning programme io checking
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rapid increase of population in India, the
expenditure on account of this programme
will be higher for the Fourth Five Year
Plan ; and

(b} if so, by how much ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. §. CHANDRASEKHAR) :
(a) Yes.

(b) A provision of Rs. 547.62 crores
has tentatively been suggested for the
Fourth Plan (1969-74) for consideration of
the Planning Commission against Rs. 229.31
crores proposed for the Fourth Plan (1966-
T71). The final picture has yet to emerge.

Admissions in Medical Colleges
of the Country

2843, SHRI HEM RAJ: Will the
Minister of HEALTH, FAMILY PLANING
AND URBAN DEVELOPMENT be pleas-
ed to state :

(a) the number of admissions that have
taken place in different medical colleges of
India during 1968 and upto what percent-
age of marks the students were admitted in
different States und Union Territories, State-
wise und Union Territory-wise ; and

(b) the additional capacity for the
admission thul is going to be created for
admission state-wise and college-wise dur-
ing the coming year and during the fourth
five year plan period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
information is not available as admission
in all the Medical Colleges in the country
have not yet been completed.

(b) Creation of additional capacity for
admission to Medical Collegss is the res-
ponsibility of the State Governments. How
much additional capacity would be created
would depend on the finallsation of the
Fourth Five Year Plan.

Small Savings Collections
SHRI HEM RAJ :
SHRI S. R. DAMANI
Will the Minister of FINANCE be
pleased to state :
() the amount

2844,

that was collected
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through Small
and

(b) the amount that {s likely to be
collected during 1968-69 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Rs, 12384
crores (net) approximately.

(b) The Budget estimate of collections
through Small Savings Schemes is Rs. 120
crores and it is expected that this will be
realised.

Suvings during 1967-68;

Damodar Valley Corporation

2845. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
IRRIGATION AND POWER be pleased
1o stale :

(a) how far the Damodar Valley Cor-
poration has succeeded in achieving its
aims and objects ; and

(b) whether it has succeeded in the
promotion and control of navigation, pro-
motlon of afforestation and control of soil
erosion andipromotion of public health,
agriculture and industry 7

TEE DEPUTY MINISTER IN THE
MiNISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a) and (b}). The main objects
of the Damodar Valley Corporalion are
flood control, irrigation and the generation
and distributlon of power, while the subsi-
diary objects are promotion of navigation
and afforestation and control of soil ero-
sion in the Valley, promotion of public
health and agricultural, industrial, econo-
mic and general well-being within its area
of operation. By the completion of four
Dams it has been possible 1o control the
flood flow to the extent of 6,50,000 cusecs.
Irrigation has been provided to 7.02 lakhs
acres (‘kbarif") and 0.469 lakhs acres (‘rabi).
The preseot installed capacity of power is
1061 MW and this has served not only the
needs In the Damodar Valley but also the
State Electriclty Boards of West Bengal,
Bihar and U. P. A Navigation Canal has
been constructed, 1,37,069 acres have been
put uoder forests. The Damodar Valley
Corporation has set up ils own nurseries
for the supply of saplings for the affore-
station programme.  Anti-seil  erosion
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measures have also been taken up. Anti-
malaria and anti-filaria measures have been
taken up and are being continued in the
Vafley. The achievements of the Corpo-
ration in the direction of flood control,
irrigation and power have contributed
significant'y to the promotion of agricul-
ture and industry in the Valley.

Central Loans to States

2846. SHRI NITIRA) SINGH
CHAUDHARY Will the Minister of
FINANCE be pleased to refer to the reply
given to Unstarred Question No, 248 on
the 22n0d July, 1968 and stale ;

(a) whether the Central loans to States
have increased since the 31st March, 1968 ;

and

(by if so, why and by how much
against each State ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl) : (a) and (b). The
States' loan liability to the Centre rose by
Rs, 345.38 crores during the period |st
April, 1968 to 20th September, 1968 on
account of loan assistance sanctioned to
them for meeting their plan and noo-plan
requirements. The state-uise details are
given in 1he statement laid on the Table of
the House. |Placed in Librory. See No.
LT-2440/68]

Conversion of Grants te States into
Loans

2847. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FINANCE be pleased to refer to the reply
given to Unstarred Question No. 4313 on
the 19th August, 1968 and state :

(a} whether in view of the fact that the
estimated grants to Madhya Pradesh for
Plan and non-Plan accounts were much
more than actunl requirements, the same
were diverted 1o other purposes and even-
tually converted to Central loans ; and

(b) il s0, whether anv sieps are propos-
ed to be taken (¢ pul a check to this
tendency ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a) and (b). Since
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Central assistance by way of loans and
grants is finalized on audited figures of
expenditure, the question of the assistance
excceeding the actual requirements or
being diveried to other purposes does not
arise.

Sejzure of Gold at Kanpur

2848. SHRI B. K. DAS-
CHOWDHURY -
SHRI VISHWA NATH
PANDEY :
Will the Minister of FINANCE be

pleased to state :

la) whether it is a fact that on the
30th September, 1968, gold worth Rs. 30,000
was seized by the Central Excise Officials
from the Central Railway Station at
Kanpur ;

(b) if so, the action taken against the
persons involved ;

(<) whether it s also a fact that there
hiave been cases of smuggling of gold
biscuits in Delhi recently ;

d) if so, whether it is further a fact
that gold smuggling in the form of biscuits
has become a common leature ;

fe) whether there is any international
gang behind this type of gold smuggling ;
and

(f) if so, the steps taken (o arrest the
gang operating in India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) On the 20th
September, 1968, 16 gold biscuits weighing
10 tolas each and bearing foreign markings
and worth Rs. 30,000/ upproximately at
the Indian market price were seized by the
central Excise Officers, at Kanpur Rallway
Station from the baggage of a person who
arrived from Bombay.

(b) The person was arresied and sub-
sequently released on bail. The case s
under investigation.

tc) In Awuvgust, 1968 and October, 1968
two seizures involving 13 gold biscuits and
20 gold biscuits repectively of 10 tolas each
were effected in Delhi.

(d) Bulk of the smuggled gold seized
is in the form of biscuits.

{e) Some international gangs arc suy
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pected to be behind smuggling of gold into
India

(f) Collection of intelligence through
reliable and specialised sources, surveillance
over known smugglers and their associates
check of suspected vehicles and passengers
and their baggage are among the sieps
taken to apprechend the gangs operating
in India.

Shri S. P. Dewan, Adminigtrative (Mfcer
of UN E.§ C.O;

2849. SHRI MADHU LIMAYE
Will the Minister of FINANCE be pleased
to state :

{a) whether it is a fact that Shril Satya
Paul  Dewan, Administrative  Officer.
UNESCO Office, New Delhi, went abroad
in June, 1966 for » period of about three
months

(b} whether it is a fact that he declared
the trip as official tour ;
also a fact ithat the

Dewan
through

1) whether it 13
fare for this trip was paid by Shri
himeeif and not by UNESCO
Mercury Travels, New Delhi :

(i) whether it is further a fact that the
trip was not official but personal ; and

(e} if =0, the action which Governmen!
propose to tike Shri Dewan for
cheating Government 7

against

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAL) : (a) o (e). LEaoguiries
mude from the UNESCO Office in New
Dethi ievesl that the wnip of Shrl § P,
Dewan, Administrative Oificer, UNESCO
Office, New Dielhi to Paris in the tirst week
of June, 1966 was oillicial and that the
UNESCO Oftice paid the furc for this trip
in cash to Sir Dewan. 1o the circums-
tances, any certifization that might have
been made by Shri Dewan that the trip
was not personal, if at all, would not seem
to be irregular, and tie question of
Ganean:'s tikiog 1y st in the
mater would not arise.

Inveation of A Birth Csalrol Device
by am Indian Surgeon

240. SHRI R. BARUA :
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SHRI B. K. DAS

CHOWDHURY :
Will the Minister of HBALTH,
FAMILY PLANNING AND URBAN

DEVELOPMENT be pleised to state :

{a) whether it is a fact that an Indian
Surgeon, Doctor P. S. Jhaver, has invented
a birth control device which hé claims
could provide temporary sterilizvtion in
miles ;

(b} if so. whether Government have
cxamined the efMéctiveness of this Jdevice ;

(c) whether Government propose to
popularise this device in lndia ; and

(d) if mot, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. §. CHANDRASEKHAR) :
{a) and (). The claim by Dr. Jhaver of
inventing a birth control device has come
to Government’s notice. The technical
details furnished by him are under exami-
nation.

(c) and (d). The question does not urise
al present.
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Travels Abroad of Shri Kunti Lal Desal
2855 SHRI INDRAJIT GUPTA
SHRI J. M. BISWAS -
SHRI C. JANARDHANAN :
DR. RANEN SEN :

Will the Minister of FINANCE be
pleased ito state :

(a) how many times his son Shri Kanti
Lal Desai, travelled abroad during the years
1966, 1967 and 1968 ;

(b) whether while upplying for his pass=
ports or ronewal thereof he gave any rea-
sons for foreign travels ; and

(c) whether in this connection he also
produced any invitation letters from the
South Korean authorities 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAD :

fa) 1966 Once
1967 Twice
1968 Twice.

(b) For the visit in 1966, he had a
valid passport issued in an earlier year.

In June 1967, a new passport was
issued. The purpose of the visit was not
indicated in the application as, uuder the
new regulations, this informat.on is not
required to be furnished.

In September 1967, for his visit abroad
to accompany the Deputy Prime Min ister, s
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diplomatic passport was issued and this
purpnse was indicaled in the application.
The Diplomatic passport was given up on
return.

(c) An invitation from the South
Korean Chamber of Commerce was pro-
duced for ‘P' form purposes.

Failure of Textile Companies of Abmcdabad
to Pay Deposits on Maturity

285 SHRI S.S. KOTHARI: Will
the Minister of FINANCE be pleased to
state :

(a) whether it s a fact that three
Ahmedabad Textile Companies failed to
1epay deposils on maturity ;

{b) if so, the action which the Reserve
Bank of India have itaken in the matter ;

(c) whether the Reserve Bank of India
possess sufficient powers to compel repay-
ment, if necessury. by compulsory acquisi-
tion of the assets of a defulting company :
and

{(d) the steps which Government and
the Reserve Bank propose to take 1o regu-
late deposits for earmarking of security by
the horrowing company in respect thereof
and for ensuring safety of public money ?

THE DEPU1Y PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a) Yes, Sir.

(¢} No, Sir,

(b) und (d). Depusits obtained from
members of the general publlc are unsecured
liabilities of the companies concerned and it
is not possible 10 accord any priority to these
liabilities or to carmark any particular
assets against them. 1t will be open Lo the
compunies, however, to obtain additional
accommodation from banks or to issue
additional capital for meeting their liabili-
ties, including the repayment of the depo-
sits. The Reserve Bank has already limiled
the amount of the unsecured deposits which
can ba obtained by a non-banking company
1o twenty-five per cent of its paid-up capital
and free reserves. Io the case of compa-
nles which bave paid dividends on their
equity shares at 6%/ or more per annum io
thc five years or five years out of six or
seven years immediately preceding the lst
January, 1967, or which have unencumbered
fixed astets as on the lst January, 1967 of a
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book vaiue 10 excess of twice the amount

of the deposits and unsecured loans out-
standing on that date, the time limit for
the repuyment of the deposiis in excess of
this umount has been extended upto the
end of December, 1971. Banks have been
requested to lower the margins for the
grant of loans against the pledge or hypo-
thecation of cotion, stores and chemicals
and finished goods and to grant further
accommodation, if possible, against fixed
assets acquired between 1963 and 1968.
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107 Written Answers
dad Wiftgze fem s wreataw
# grgaae aftarr & wY & fged

2858, &Y o qlo mE
it wiwiT fag :
oft IRA AT
711 fam goft gad gifie @@ famas
Ffen wrEQigT § yagAaar o &
i & freeT & are § 5 wue, 1068 F
gartfea e g&ar 2766 F IAVE
wegw ¥ o2 FamA Y ga7 F79 o

(%) #ar wmafaa IEED fraw
wisgraa faar w41 ar, @¥-92F 9T W\
At g,

(=) afz gi, A 3w AT EAT R
w

(m) afz ag), A qEFT Fa aw
TEY £ FIAA a9 FAT =FF G @)
gt ?

I9-AWIR WA ayr faeg wewr (s
s darg) ¢ (%) o, @

(&) o& fqaT@-97 aur-92 9T @
@ o3 [grewwma A over owmo o
tford aqem L1-2442/68)

() ag &1 TEF v&aT |

wad afegew fome i wartes
¥ yrgToen ofcare & Al & R
e g% gror e femr mon e

2858, oY e dro T ¢
&t TR
sit wifwere fay -
w1 fawr o Gaw @foze foa
ghen §1WRwT # yararEr afere &
i & fgeel & A1t F 5 erew, 1008
& amuifea oo ger 3766 ¥ get ¥
TN § a9y A N par w5 fw
(%) o qiw aql & sitweft woqwta

DECEMBER 2, 1968

108

Writtem Answers

2y gaarens, swar gur A freandy
Arg, aqr swd gER &) e 09
g g1 &1 fowaar smasT fzar qar
gz

(&) 3707 wafg & g g 39
7T fwaar grg-%T Fa0gr aqr ?

99 wym WAt a9 faw A (s
AN dard) ¢ (%) aqqr (@), fred
@t o Ffrutm g7 fer o an §
a8 fawifta wass qar zq safsay
g wwr f&d n mraE N g WA
19,796 77 & |

qad niftgew frwat & fanr weattaw
# ygramn afvar & vl & fped
oYt IT% @saew A waw faufm

O8G0, s} T -
ot fae a0 fag :
st wiery fay :
ot @Yo gt Wy :
w1 fawr 5 dug forza e
Flen wrziitaa 1 sprgaan afar &
A1t & fedl & 412 § 5 wues, 1968 F
mrifFa w57 g ¥ 397 5
TET ¥ g7 AT AT FAT 790
(%) waq wifinzg frear Ffen
TNEA F ferda dmd gagaaen
f@R & &t I3 A7 FEFAAA 9T
ad 1981 ¥ ox aw feTm o AaTA
aar 2, W
() svdtw oafe & g% gra
HIT ¥ fFqar wig-wt fzar mar am
Iud feaar srawt st aga s @
7’
9 awid WAt awm fam st (s
srerelt dwg)  (¥) 49,027 wyn
(W) TqH g 61,448 ¥4 w21 feg
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qER & gra @ & o afew A
aifast & wfasrd & gra AT aifasr
F gr-faad} (arferw) & waET S
St 2 1 T Fgru A A ARA &
safeat M1 7 967 & srafear = w1¢
et manfa & of &

Financial Relief for Drought in Rajasthan
2865. DR. KARNI SINGH :
SHRI D. BASUMATARI :
Will the Minister of FINANCE be
pleased to state :

(a) whether itis a fact that Central
Government have recently sanctioned Rupees
one crore ecach to Mysore and Andhra
Prudesh for relief work connected with
prevailing drought there ;

(b} whether the Rujasthan Government
have also made any special request for
financial aid 1o tide over the continuous
famine condition in that State ;

(¢) if so, the amount asked for and the
amount sanctioned by the Central Govern-
ment ; and

(d) how much of the sanctioned amount
has been released ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI} : (a) The amounts of
Central assistance released so far to the
Governments of Mysore and Andhra
Pradesh towards drought relief expenditure
in the current year are as follows :

(Rs. in crores)
4.13
750

Mysore
Andhra Pradesh

(b) to (d). The Government of Rajas-
than had made a request for an advance of
Rs 2 crores, pending detailed assessment
of the drought situation by a Central
team.

An amount of Rupees. | crore has been
advanced to the State Government to ens-
ble them to meet immediate reliel axpendi-
ture. PFurther assistance will be provided
in the light of the progress of expenditure
and the recommendations of the Central
team which visited Rajasthan recently,
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Disburscment of Financial Assistance by
Industrial Financial Corporation

28869. SHRI RABI RAY :  Will the
Minister of FINANCE be pleased to state :

(1) whether it is a fact that there has
been b set back in the financiul assistance
disbursed by the Industrial Financial Corpo-
ration dyring tha year ending the 30th
June, 1968 ;

() If so, the reasons therefor ; and
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(c) how many companies have become
defauliers and the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Financial assis-
tance disbursed by the Industrial Finance
Corporation during the year ended June 30,
1968 was lower at Rs. 26.85 crores as com-
pared to Rs. 37.81 crores in the previous
year ; cash disbursements excluding guaran-
tees issued on behalf of industrial concerns
to foreign machinery suppliers and foreign
credit institutions amounted 1o Rs. 24.24
crores during the year as against Rs. 32.17
crores during the previous year,

(b) The decrease in distbursements
could be attrlbuted to a variety of circum-
stances, ¢.p., Inability of the promoters to
finalise the financial arrangements for the
projects or «elays in the revulidation of
their industrial Jicences or in compliance
with other conditions precedent to disburse-
ment of the loans. It would also appear
that in respect of some projects where the
Corporation had sanctioned financial ussis-
tance, the promolers had been going slow
with their implementation or were having
second thoughts in view of the recessionary
trends in the economy.

(c) Out of 261 concerns from whom
loans were outstanding at the end of June
30, 1968. for a total amount of Rs. 139.68
crores, the number of concerns, in default,
was 48 and 1he amount in default— Rs. 352.13
lukhs, Rs. 202.81 lakhs on account of inte-
rest and Rs. 14932 lakhs on account of
instalments of principal. In addition, there
were outstanding defaults  in respect  of
deferred payments guaranteed by the Corpo-
ration to the extent of Rs. 41505 lakhs
from six concerns.

IAT AN § fawar & wAeww v
2870. oft Wywg werx : ¥qr fewrf
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Soviet Offer for Designing off-Shore
Platforms

2875. SHRI DHIRESWAR KALITA *
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No, 3678
on the 12th August, 1968 and state :

(a) the terms of the Soviet offer for
designing ofl-shore platforms for oil dril-
ling in the Gulf of Cambay ; und

ih) the decision taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHR1 RAGHU RAMAIAH):

(a) The Soviet authorities have not intimat-
ed the terms of the offer.
{b}] Does not arise.

qewrdl wwarfral qv we € 0f e
aa
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Working of the State Bank of Indla

2877. SHRI LOBO PRABHU : Wwill
the Minister of FINANCE be pleased 1o
state : ’

{a) what was the percentage last year
of the cost of management Lo the total
working cosl in the State Bank of India
and in Scheduled Banks ;

(b} the total number of branches of the
State Bank of India and how many are
working at a loss ;

(c) how many of the Branches working
at i loss are in the same place where there
are Branches of other scheduled banks ;
and

(d) by what percentage the rate of
interest has risen since the State Bank of
India was nationalised ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a)

(Rs. crores)
Salaries, Total Percentage )
allowances Expenditure of (1) to
and contribu- in 1961 12)
lion to Provident
fund in 1967 _
(i) State Bank of India 27.47 61.56 44.6
(li) Subsidiaries of the State
Bank .M 20.26 8.4
(iif) Other scheduled commer-
cial banks Wl __ » 34.3 -
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(b) Regular profit and loss accounts are
not prepared for individual  branches.
However, profit and loss estimates worked
out on a national basis shows that out of
1084 branches at the end of 1967, 887 were
running al a loss.

(¢) About 500 branches operating at
places where there were branches of other
scheduled banks reported losses in 1967.

(d) Following the wvariations in the
Bank rate, the Swale Bank advance ruate
also rose rom 4 per cenl on the 15t July,
1955 to 7 per cent as on date.
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Heart Institute in Delbi
2880. SHRI R. K. SINHA : Wil
the Minister of HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any decision has been
taken to set up a Heart [lostitute in
Delhi :

(b) if s0, the estimated cest thereof ;
and
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(c) the mature of the work planned in
the Institute ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a) A
Cardio-vascular Hospital is proposed to be
set up by the Kidwai Memorial Trust. The
Trust is taking preliminary steps in this
regard.

(b) It is stated that the buildings would
cost Rs. 30 lakhs and equipment Rs. 15
lakhs.

(¢) The proposal is to build up a
specialised hospital for heart diseases.

A.R.C. Study Team Reports on Life
Insurance Corporation

2487. SHRI SITARAM KESRI :
Will the Minister of FINANCE be pleased
1o state :

{a) whether it is u fact that the Ad-
ministrative Reforms Commission's Study
Team has suggested that the Life Insurance
Corporation should concentrate on lifs
business only ; and

(b} if so, Government's reactiun there-
to ?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The recommendations made by
the Workiog Group set up by the Adminis-
trative Reformi Commission are for the
Administrative Reforms Commission to
consider. The Administrative Reforms
Commissiod has yet to submit its recom-
mendations on the subject to the Qovern-
ment. The question of Government con-
sidering the report of the Working Group
does not arise.

Reduction In L. I. C. Premia Rates

SHRI SITARAM KESRI :
SHRI INDRAJIT QUPTA :
SHRI D. N. PATODIA :
SHRI YAJNA DATT
SHARMA :
SHRI Y. A. PRASAD :
SHRI R. R. SINGH DEO :
SHRI D. C. SHARMA ;

18812,
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SHRI BENI SHANKER
SHARMA :
SHRI LOBO PRABHU :

Will the Minister of FINANCE be
pleased to state :

(a) whether the
forms Commission’s
suggested that the Life
tion should reduce the
and

(b) if so, Government's reaction there-
to ?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The recommendations made by the
Working Group set up by the Adminis-
trative  Reforms Commission are for the
Administrative  Reforms Commission to
vonsider,  The Administrative Reforms
Commission has yet to submit its recom-
mendations on the subject to the Govern-
ment.  The quesion of Government con-
sidering the report of the Working Group
does not arise.

Administrative Re-
Study team has
Insuranc Corpora-
premia rates ;

Refinancing of Fertilizer Trade Credjt

2883. SHRI  SITARAM  KESR] -
Will the Minister of FINANCE be pleased
1o slale .

(a) whether his  Ministry have decided
to ask the Ferulizer Credit  Guurantee
Corporation note to underiake refinancing
of fertilizer trade credit ; and

(b) if so, the impiications of (he
decision and its effects on the trade 7

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJII DFSAID) : (a) and (b). The
Fertilizer Credt Guarantee Corporation
has not yet been set up. Iis detailed
scheme of working has not  also been
finalised yet.

Oil Exploration in Iran by O. N. G. C.

2884. SHRI HIMATSINOKA : wil
the Minister of PETROLEUM AND
CHEMICALS be pleased 10 stale ;

(a) whether the OQil and Natural Gas
Commission has decided 1o take up ex-

plerstion operations ip the onshore areas
in Iran ;
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(b) if so, whether any negotiations
ensured with the National Iranian Oil
Company for the purpose and if so, the
precise details of the proposals under
negotiation with the said Company ;
and

(c) the likely terms
tion for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH)
(a) Yes, Sir.

{b) and (c). An offer has been made
bul there is as vet no final response from
the Iranian authorities.

of the collubora-

U. S. Ald
2885. SHRI HIMATSINGKA :
SHRI M. L. SONDHI :

Will the Minister of FINANCE be
pleased to state :

(a) the likely effect on U. 8. aid to
India during 1968-69 of the slash about
$597.2 millions in the U. S. Administra-
tion's request for $2961 millions foreign aid
authorlzation :

(b) reaction of Government with a
view to finding suitable ulternative sources
for foreign aid for the current year's
development programmes ;

(¢} the specific projects which are
likely to be affected by the possible cut
in the U. S. aid during this yeoar ; and

(d) how the expected aid from U. S.
during this year is likely to compare with
that during the last vear and what what
was the Indian Government’s request for
U. S. aid for the current year ?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) U. S. aid to
India during 1968-69 is likely to be less
than in previous years.

(b} It is expected that it will be possi-
ble to meet the normal import require-
ments of the vear tuking into account aid
in the pipeline, fresh aid uvailability (from
all sources), good export performance and
increasing import  substitution and self-
reliance.

{c) MNone, since no project was depen-
dent on, or proposed specifically for,
U. §. aid.
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(d) India did not make a request for
a specific amount of aid from the U. S. ;
s a member of the India Consorlium the
the U. S. was expected to provide its share
of the aid requirements accepted by the
Consortium. As already stated, U. S.
aid this year is likely to be less than in
previous years.

Excige Duty on Petrol and Diesel Ol

2886. SHRI S. K. TAPURIAH : Will
the Minister of FINANCE be pleased to
state 1

(a) whether it is a fact that incidence
of excise duty on petrol and diesel oil is
very high ; and

(b) whether Government propose to
remove excise duty on petrol and diesel oil
consnmed by operators of passengers buses
with a view to make available cheaper and
economical bus travel to the general public?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) “Very high™ is
a relative term. All that can be said is
that the incidence of excise duty on petrol
nnd diesel oil is much higher than the
incidence on other excisable goods.

(b} No such proposal is undr consider-
ation.
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Deficit Financing In States

2889. DR. A. G. SONAR : Will the
Minister of FINANCE be pleased to state :

(a) whether it is also a fact that
Government advised the States to avoid
deficit financing ;

(b) whether it is also a fact in spite of
this certain States continue to withdraw
money from the Reserve Baok of India :
and

(c) if so, the names of such States ?

THE DEPUTY MINISTER AND

MINISTER OF FINANCE, (SHR1
MORARJI DESAI : (a) eand (b)., Yes,
Sir.

{c) The Governments of Assam, Bihar,
Kerala, Madras, Orissa and Rajasthan are
currently running unauthorised overdrafis
on the Reserve Bank.

Smuggling of Indian Sarees into Ceylon

2890. SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state :

{a) whether Government's atiention has
been drawn to the large scale smuggling of
Indian sarees into Ceylon ;

(b) whether it 1s a fact that some of
the smuggled sarees had also been seized
by the Ceylonese authorlties during the
last 3 months ;

(c) if so, the detalls of the smuggled
sarees seized by the autborities during the
above period ; and

{d) the reaction of Government with a
view Lo preventing smuggling of sarces oyl
of India?
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THEI DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Govern-
mpent are gware that there is some smuggl-
ing of Indian sarees to Ceylon.

(b) end (c). The Government have no
informatios about seizures, if any, made by
the Goverament of Ceylon.

(d) The customs formations on the
South East coast have been alerted 1o
check such smuggling

Purchases of Sisal and Ropes for
Defence Requirements

2891. SHRI! K. P. SINGH DEO :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government are purchas-
Ing sisal and ropes for Defence reuuire-
ments ;

(b) whether Directorate-General, Supp-
lies and Disposals are purchasing through
agenis who are charging higher prives than
those charged by the Stites Governmenis,
who manufacture the products ;

(c} whether the Government of Orissa
have offered to the Directorate-General,
Supplies and Disposals 1o accept purchase
of sisal and ropes at a negotiated price ;
and

(d) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WOKKS, HOUSING
AND SUPPLY (SHR! IQBAL SINGH) :
(a) Yes, 8ir. Ministry of Defence is buy-
ing lis requirements of Sisal and ropes
through the D.G.S. & D.

6]
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(b) D.G S.&D, are buying from the
suppliers who as for as known. are them-
selves maoufacturers and not agents of the
State Goverpments. No offer has cver
been received from any State Governments,
although tender enquiries are fissued to
them.

(¢) No, Sir.

(d) Im view of (¢} above, the question
does not arise.

Loans given to Companies by Banks

2892. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to stale :

(a) the names and description of the
Companies which have been granted loans
and advances by the Centra! Bank of India,
Punjab National Bank, Bank of India. Uni-
ted Commercial Bank and Bank of Baroda,
from 1965-66 1o 1967-6K, year wise ;

(b} the amount of loans and advances
granted by the above mentioned Indian
scheduled bank to each Company [rom
1965 66 to 1967-68, year-wise ; and

(c) the total amount of loans and
advances granted by the ubove mentioned
Indian scheduled banks 1o small scale in-
dustries during the above peiriod ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Accord-
ing to banking practice and usage, the
commercial banks do not  disclose  the
delails of their transactions with indivi-
dual clients.

(Rs. crores)

Outstanding as oo 31st March

1965 1966 1967
1. Central Bank of India 6.13 6.91 17.47
2. Bank of India 2.21 .12 4 B1
3. Punjab National Bank 469 5.68 10.19
4. United Commercial Bank 3.85 1 764
5. Bank of Baroda 2.05 243 5.61
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Indian Scheduled Banks
2893, SHR! JOYTIRMOY BASU :

Will the Minister of FINANCE be pleased
to state :

(a) the total paid up capital, deposit,
advance and net profit of all the Indian
scheduled banks in 1967-68 ;

(b) the shure of each big flve Indian
scheduled banks in the totul paid up capi-
tal, deposit, advance and net profit of all
the Indian scheduled banks in 1967-68 ; and

{¢) the amount advinced in 1967-68 by
each of the big five Indian scheduled bunks
to companies in which (ne directors have
some interests ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAIL) @ (a) to (c). A state-
ment is 1iid on the Tahle of the House.

| Placed in Library  See No. LT-2448/68.|

Valuntary Disclosure of income
for Income- Tax Purpose

2894, SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
10 stiale

{a: the list of persons with their ad-
dresses  who  have  voluntanly  discloseld
their volume of tax evasion to the Income-
1ax anthorities hetween 1960-61 und 1967-
1.3

b} the totul amount of tax payable by
each perton ; and

{c) the amount of tax actually realised
from c.ach person during the above period 7

THL DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI): (a)to (c). The in-
formation is not readily available. lis
collection will involve encimuous  time and
labour which will not be commensurdle
with the resulis achieved.

Rewirds to Informants of Tax-evasion

2895, SHR1 JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
1o staie :

{a) whether he hus declared on the
fluor of the House that persons yiving re-
{ isble informsations regarding ax cvaders
will be suitably rewarded ;

AGRAHAYANA 11, 1890 (S4KA)
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(b) wheéther on the basis of that assura-
nce Shri K. A. Larmun Prabhu of 12,
Prince Golam Mohammad Road; Calcutta-
26 came forward and gave some informu-
tion to the authorities concerned ;

(c) whether information furnished by
Shri Prabhu was proved to be authemic
and due to his effort Government are like-
Iy to collect about three crores of rupees ;
and

() W the replies to parts (a) 1o (c)
above be in the aftirmative, whether the
full reward as promiscd hy the authorities
has been givan to Shri Prabhu  and if not,
the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (=) Yes, Sir.

(b and (¢).  In the interesis of (he
safety o' the informers and the seciecy und
success of the investigations, it s not possi-
ble to disclose whether any particular in-
former had given any information to the
Department and the action which is taken
on the information.

{d) The payment of reward to the in-
former depends upon the nalure of the ia-
formation given and the gaiu 10 reveoue
directly attributuble to such information.
The payment of reward is ususlly made
aler the additional wax atiributable 1o the
information s collected by the Govern-
ment. It is not pussible 10 give any de-
finite Information in the absence of the
name of any spocific case.

Smuggliog of Contrabasd Guods
Near Ktch

SHR1 HIMATSINGRA :
SHRI S K TAPURIAH :

FINANCE be

2896.

Will the Minister of
pleased to state .

(a) whether 4 Pakistani  buat  was
noticed to have touzhed the Kulch coast
on the 6th O:ziober, 1988 with comrabaad
gouds including gold which was luter smug-
gled inro India |

(h) the steps taken 10 »scize the boat
and the contraband goods ; wnd

{c) the siepn laken by Government (0
prevent smugyling of the goods across
Indian coasts by such means 7
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THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) No, Sir,

(b) Does not arise.

(c) Collection of intelligence, intensi-

fication of patrolling on the sea and along
the coast and strengthening ol the preven-
tive organisation arc among the steps taken
to prevent smuggling across the Indian
coasts.

Stoppage of Facilities to Persons
Hivlog Large Families
2897. SHRI GADILINGANA
GOWD :
SHRI OM PRAKASH TYAGI :
SHRI DEORAO PATIL :

Will the Minister of HEALTH, FAMI-
LY PLANNIG AND URBAN DEVELOP-
MENT be plcased lo stale :

(a) whether it is a fact that a few
Statcs have ordered the stoppage of various
facilities to persons who do aot limit their
families beyond a certain limit ;

(b} if so, the details of those measures
aud the States where sach a step is propos-
ed to be taken :

{c) whether stoppage of the [acilities
are related 1o only Government employees ;

(d) if so, the reasons therefor and the
steps being taken to enlarge the field to
gencral public ; and

(¢) whether Government have also any
such proposal under consideration ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. 5. CHANDRASEKHAR) :
(a) und (b). Yes. A statement containing
summary of the decisions tuken/orders
issued regarding withdrawal of certain
‘facilities by the State Governments from
persons who do not restrict the size of
their families to 3 living children, if they
have less than 3 children, or to their pre-
sent size if they have more than 3 children
is iald on the Table of the House.
[Placed in Library. See No. LT-2449/68]).

(c) Only some of the facilities with-
drawn relate to Government employees.
(¢) Such steps are under consideration,

(¢) The Central Pamily Planning
Council have recommended the restriction
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of the grant of maternity leave in case ol
female Central Government employees (non-
industrial in the case of persons who do
not limit their families bevond a certain
limit. That recommendation is under con=
sideration.

Allotment of Plots to Rellgious
Institutions

2898. SHRI1 GADILINGANA GOWD:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the names of religious Institutions
which have requested for allotment of plots
for religious purposes in  Delhi/New Delhi
as on the Jist August, 1968 ;

(b) the naumes of religious institutions
and the places where they have been allot-
ted plots so far ; and

(c) the criteria for allouwing plots to
such institutions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI 1QBAL SINGH) : (a) to

{¢). The informaton is being collected
and will be laid on the Tuable of the
House.

Sabarigiri Hydro-Electric Project

2899. SHRI GADILINGANA GOWD :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that equipment
worth about Rs. 10 lakhs required for the
Sabarigiri  hydro-electric  project, Kerala
has become unserviceable due 10 rusting ;

(b} il so, whether any enquiry has been
conducted for this deterioration ; and

{c) if so, the result thereol and the
action tuken by Government thereon ?

THE DEPUTY MINISTER
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Stator steel stampings supp-
lied by a foreign firm for the Sabarigir
Hydro-electric Project in Kerala Siate were
found badly/rusted and unserviceable. The
stampings were roplaced at a cost of about
Rs. 13 lakhs.

(b} Yes, Sir.

(c) The enquiry disclosed that the dam-
age to the stampings was mainly due to

IN THE
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defects in munufacture and packing. As
the foreign firm in question has disputed
Its responsibility for the damage, action has
b‘cen taken 1o refer the dispute to arbitra-
tlon as provided in the contract between
the Kerala State Electricity Board and the
foreign firm,

Gold Seized Since the Promulgation
of Gold Contro! Ordinance

2900 SHRI GADILINGANA
GOWD :  Will the Minister of FINANCE
be pleased to state -

(a) the guantitv of gold of more than
I8 carat purity seized on the promulgation
of the Gold Control Ordinance ;

(b} the number of persons arrested for
the same ;

(c) the number of persons
whom cases are still pending ; and

taken to dispose

against

(d) the action being
of cases ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The quantity of
gold (including articles and ornuments) of
more than 18 carat purity seized from the
date of promulgation of Gold (Contrel)
Ordinance, 1968 (29.6 68) up to 30.9.68 was
256.7 Kgs.

(b} 52 persons was arrested for Gold

Control Ofences beiween 29.6.68 and
10.9.68

(c) In the cases registered between
29668 and 309.68, the Departmental

adjudication  proceedings are pending
against 538 persons.

(d) Departmental adjudication proceed-
ings like issue of show-cause memo, eic.,
have been nitiated. In cases where the
persons concerned have been placed under
arrest and the contraveniion involved is of
a serious magnitude, action (o file com-
plaints in courts of law is also being

taken.

Life Insurance Corporation’s investment
in Andbra Pradesh and U P.

2901. SHRI GADILINGANA
GOWD : Will the Minister of FINANCE
be pleased to state ;

(a) the capital iovested by the Life
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insurance Corporation for industrial and
non-industrial projects during the Third
Five Year Plan in Andhra Pradhsh and
Uttar Pradesh :

(b) whether any proposal has been
received from those States in regard to
proposed investment during the Fourth
Five Year Plan ; and

(c) if so, the details thereof and the
action proposed to be token by Govern-
ment in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl) : (1) to (¢) Infurma-
tion is being collected and will be laid on
the Table of the House.

Capital Gains Tax Paid by
Shri Kanti Desal

2902. SHRI [INDRAJIT GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Shri Kantl Desai had paid
any capital gains tax to Government ;

(b) if so, for which year the payment
was made ; and

(c) the amount which was paid ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes, Sir.

(b) and (c) :

Amount of Capital
Gaios tax paid

Assessment year

Rs.
1961-62 1,463.00
1962-63 5,042.71
1963-64 3,840.00
1964-65 55,451.43
1965-66 9291

Capital Galns are included in the
Total Income for income-tax. Ip-
come Tax paid would, therefore,
include Tax on Capital Gains.
Abowe figures are extracied (rom
ths Income tax paid.
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Recovery of Rent from Press Association of
India

2004, SHRI G. KUCHELAR @ Wil
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to staté :

(u) the pumes of the Member of the
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Association of India who have been
allotted Government accommodation  but
owed arrears of rent to the Directorate of
Estates as on the st January, 1968 ;

(b) the amounts oulstanding against
these allottees ' and

{c) the measures which Government
propose to take to recover the arrears of
rent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI 1QBAL SINGH) : (a) and
(b} A stalement showing the names of the
members of the Press Association of India,
allotted Goverment accommodation, who
owed arrears of rent as on the 1st Junuary,
1968, the amounis outstanding sgainst these
allottees as on 1st Januvary, 1968 and the
amounts outsianding for the period upto
3st October, 1968, is laid on the Tuble of
the House | Placed in Library See Na,
LT-2450/68].

(c) The following measures have been
taken (o recover the rental arrears in these
CAases

(i) Individual letters have been  writ-
len to the members in default for
making paymeet of the arrears.

(ii) Details of the arrears have also
been furnished to the Secretary of
the Association who is reported
to have impressed upoen the mem-

hers in  arrears 1o make the
payment.
(ifi) Action for recovery under the

Public  Premises
Unauthorised  Ocvcupanis)  Act,
1958 has also been initieted
wherever considered Decessary.
For this purpose. the cases are
under constant review,

(Eviction of

Fxport Doty on Mangapese Ore

2905. SHRI S. R, DAMANI : Wil
the Minister of FINANCE be pleased to
state @

{a) whether it is a fact that the Minis-
tries of Commerce and Steel, Mines and
Metals have urged for a revision of the
structure of export duty on Mangaoese ore ;
und

(b} if 80, when u decision is
be taken ib the malter ?

likely to
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
quesilon wheiher any revision of export
duty on manganese ore is called for was
considered by the Minister of Commerce,
Finance, and Steel, Mines and Metals and it
has been decided not to reduce the export
duty on manganese ore.

Public Undertaking

2906. SHRI 5. R. DAMANI : Wil
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 424 on the 24th August 1968 und
state

(a) the details of the demand estimates
in respact of products of the 14 enter-
prises 7

(b) the year ia which actual production
und demand in respect of each  enterprise
tallied with the estimates ;

(¢) the wyeurs in which each of the
enterprises vielded profits and the percen-
tage of profit to the relative investment, or
the details of benefits accrued such as sus-
ing of foreign exchange ;

{d) the details of technicul reasons like
breakdowns in machinery power failures
efc. in each enterprise which contributed to
under-utilization of capacity and the loss
accrued in each case ; and

(¢) the estimated future demand for the
prolucts over the next five yearsand
whether that would result in full utilisation
of capacity and the expected return on
capital invested ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (¢) The
details information asked for in the Ques-
tion is being voliected from the concerned
enterprises and will be luid ou the Table of
the House as soon as possible.

Deductions from Price of Oplam Paid
to Cultivators in Madbya Pradesh

207. SHRI S§.5. KOTHARI : Wil
the Minister of FINANCE be pleased to
state :

(a} whether it is a fact that deductions
were made by the Central Goverament
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trom the price of opium pald to cultl-
vators in Muadhya Pradesh in respect of
sales tax during the years from 1966 Lo
1968 and Government have decided 1o re-
fund the amount to the cultivators ;
and

(b) if so, the steps Government are
taking to expedite such refund 7

THE DEPUTY-PRIME MINISTER AND
MINISTER OF FINANCE (SHR1 MORAR-
JI DESAI) : (a) and (b). During 1968 the
Narcotics Department  have paid to the
cultivators the net price for the opium
purchased from them but have retained
with them an amount equal 10 the purchase-
tax pavuble 1o the State Government. The
latter have been requesied (o withdraw the
levy and if they do so with retrospective
effect, the amoum retained with the
Narcotics Depariment could be paid to the
cultivators.  No deduction from the price
wias made during 1966 or 1967,

Increase in Acreage under Qpium
Cultivation

2908, SHRI S. 5. KOTHARI : Will
the Minister of FINANCE be pleased to
state ©

(a) whether it s a fact that Govern-
ment have decided Lo increase the acreage
under opium cultivation ;

(b} if so, by how much ; und

(c) the principles followed in allotting
increased pattas (licences) for cultivation ?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAL} : (a) Yes, Sir.

(b) The area expected to be licensed
for poppy cu'tivation during 1968-69 crop
season is about 36,000 hectares as against
an area of about 24 000 hectares licensed
during last season.

{c) A copy of the licensing principles
for 1968-69 season is laid oo the Table of
the House. [Placed in Library, Sre No.
LT-2451/68.)

% fyww wrawi 5 arfed & fad g www
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‘Tax Arrears of Individuals and
Companies Amounting to Rs. One Crore
und above

2910. SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
to state :

(a) the list of individuals and com-
panies whose total tax arrears (Income-
tux, Corporation tax, Estate duty, Wealth
tax, Gift tax and expenditure tax) amount
1o rupees one crore and above ;

(b) the total arrears, up-lto-dute, of
each individual and company having
arrears of rupees one crore and above ;
and

(c) the steps, if any, taken or being
taken 1o realise the arrears.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI!
MORARIJI DESAI): (a) to (c). The
requisite information is being collected
and will be laid on the Table of the House
as early as possible.

Seminar of Town Planners

2911. DR. SUSHILA NAYAR :
SHRI K. P. SINGH DEO :

SHRI HIMAT SINGKA ;
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SHRI S K. TAPURIAH :

Will  the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether a seminar of Town Plan-
ners was held in New Delhi during Octo-
ber, 1968 ;

(b} if su, the number of Jelegutes who
participated in the seminar ; and

(c) the decisions taken in that seminar
and Governmenl’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND UABAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : (a) Yes.
The seminar was convened by the Insti-
tute of Town Planoers (India), New
Delhi.

(b) and (c). Government is nol pri-
marily concerned with the matter and has
no information about the number of dele-
gates invited and the decisions taken in the
seminar.

Conditions of Service of Workers
Employeed in Durgapur Chemicals,
Durgapur

SHRI MOHAMMAD
ISMAIL :
SHRI GANESH GHOSH :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :
{a) the terms and conditions of Service
of the workers employed in the Durgapur
Chemicals, Durgapur :

2912,

(b) whether there was any agreement
between the Union and management
recently ;

(e) if so, the details thereof ; and

(d) the name of the Union with which
agreement was signed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) to (d). A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-2452/68.)

Sajaries tr Kumar P. N. Roy Group of
Hospitals and Rebabilitation Centres,
Boanboogly, West Bengal

SHR1 MOHAMMAD
ISMAIL :

2913.
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SHRI GANESH GHOSH :
SHRI B. K. MODAK :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a} whether it is a fact that the em-
ployees and doctors of the Kumar P. N.
Roy Group of Hospitals and Rehabili-
tation Cenire, Bonhoogly, West Bengal
are not getting their pay regularly since
June. 1968 ;

(b} if 50, the reasons therefor ;

(c) whether Government have been
taken any action 1o  ensure that the
employees and doctors get pay regularly ;
and

(d) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALIH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S MURTHY) : (a) and
(b). The employees and doctors of the
institution are getting their salaries every
month, though nou always within o specili-
ed date, due to finuncial difficulues,

{c) and (d). This is not a Government
Institution and  Guovernment  have  no
direct responsibility in the matter.

Kumar I*. N. Roy Group ol Hospitals and
Rehabilitation Centre, Bonhoogly
{West Bengal)

2914 SHRI MOHAMMAD
ISMAIL :
SHRI GANESH GHOSH :
SHRI B K. MODAK :
Will  the Minister of HEALTH,
FAMILY PLANNING AND URBAN

DEVELOPMENT be pleased to state :

(a) the total number of crippled patients
admitted in Kumar P. N. Roy Group of
Hospitals and Rehabilitation Centre. Bon-

hoogly, West Bengal during last six
months
(b) the total number of crippled

patients still in the hospitals ;

{¢) whether they have been given free
medicines ;

{d) if not, the reasons therefor ;

(e) whether they have been given free
food ; and
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(f) if so, the daily allowance for each
patient ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(N The requisite information is being
collected and will be placed on the Table
of the Sabha when recelved.

Kumar P. N. Roy Group of Hospitals
and rehabilitation Centre, bonhoogly
(West Bengal)

SHRI MOHAMMAD
ISMAIL :

SHR1 GANESH GHOSH :

SHRI B. K. MODAK :

Will  the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to siate -

(u) the total number of beds in Kumar
P. N. Roy Group of Hospitals and Rehabi-
litation Centre, Bonhoogly, Wesi Bengal

(b) the total number of patients admit-
ted during last six months ;

{¢) whether it is a fact that the first
Moor of the hospital building hus been com.
pleted long ago but still remains vacant ;
and

(d) if a0, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (u) 225
beds.

(b) 624 patients from May to October,
1968.

(¢} No.

(d) Does not arise.

2915,

Durgapur Chemicals, West Bengal

2916. SHRI GANESH GHOSH :
SHRI MOHAMMAD
ISMAIL :
SHRI BHAGABAN DAS :
Will the Minister of PETROLLUM

AND CHEMICALS be pleased to state :

(a) whether the recommendations of the
Wage Board for Heavy Chemicals will be
applicable to the employees of Durgapur
Chemicals, West Bengal ;
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(a) if not, the reasons therefor ; and
(¢) when the report of the Wage Board

for Heavy Chemicals is likely to be submit-
ted 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH):
(a) Yes, Sir.

(b) Does not arise.

(c) The Wage Board has already sub-
mitted its report.

Group Housing Scheme in Delhi

2917. SHRI § 8. KOTHARI :
SHRI NARDEO SNATAK :
Will  the Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased 1o state :

{a) whether it is a fact that in order to
solve the acute housing problem in  elhi,
Group Housing Scheme for Delhi Resi-
dents is under the consideration of Govein-
ment ;

(b) il so, the details thereof ; and

(c) the time likely to  be taken to fina-
lise the schame ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B 8. MURTHY): (a) w
(c). The proposal about Group Housing
Scheme iv under considerution of the
QOovernment. The details can be supplied
only after a decision has been tuken.
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Land Acquired for Public Undertakings

2970, SHRI P. R. THAKUR : Will
the Minister of FINANCE be pleased 10
refer 1o the reply given to Unstarred Ques-
tion No. 4246 on the 14th December, 1967
regurding land acquired for public under-
takings and state :

{a) whether the required
hits since been collected

(b} if so, the details thereaf ; and

(c) if not, the reasony for delay and the
time by which it would be laid on the
Table ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a) to (¢). The
information has since heen collected in res-
pect of all the enternrises except six
Action is being initiated to collect informa-
tion in respect of incic cnterprises. A
consolidated state'nent coniaining the in-
formation asked for will be laid on the
Tuble of the House as soun as possible

Growing of Graing and Vegetabjes ia
Bungalow Gardens

information

2921. SHRI BENI SHANKFER
SHAKMA : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased 'o

staie :
{a! whetber Governmen! are aware that

most of the residenial bungalows allotied
to the Officers und Ministers have flowsr
gardens uround them ranging from one
bigha in urea and above : and

(b} whether Government propose (o
utilise such lands for production of vege-
tables and suitable foodgrainy throughout

the year with a view to ease the food sliua-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI [IQBAL SINGH): (a)
The reply is in the affirmative so far as
most of the bungalows allotted to senior
Officers and Ministers ure concerned

(b) Apart from hedges, lawns and
flower beds, muny of the occupasts use
tand for raising vegetables. Some of them
use it for raising foodgrains also.

Informers of Income-tax Evasion

2922 SHRI BENI SHANKER
SHARMA : Wil the Muizister of
FINANCE be pleased 10 refer 10 the reply
given o Unstarred Question No. 3607 on
the 26th August, 1968 regarding informers
of Income-tax evasion and slate ;

(a) whetber informastlion givea by any
of the ioformers was found Lo be correct |

ib) the muprber of such informen
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whose information wus found to be in-
correct tolally or substantially ; and

(c) the reasons for not instituting any
prosecution against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI} ¢ {a) to (¢). Inform-
ers furnish information on many aspects of
tax evasion by the :ussessees. They also
furnish information about new assessees
as also oadditional sources of income of
existing assessces. The Information given
is sometimes wholly correct, sometimes
parily correct und sometimes it is incorrect.
So far in 29 cases it has been found that
the information given by the informers
wils substantially incorrect.  Prosecution
against such informers can be launched
only il there is evidence 10 establish that
the information given was false and they
knew it 10 be false. As there was no such
evidence in the possession of the Depart-
menl, no action for prosecution was taken
agalnst such informers.

Drought Conditions [n Orissa

2923. SHRI RABI RAY :
SHRI D. AMAT :

SHRI G C. NAIK :

Will the Minister of FINANCE be
pleased to state :
(a) whether it is a fact that the

Government of Orissa have submitied a
report 1o the Cential Government about
the drought conditions in the State during
the current year ;

(b) if so, whether it is also a fact that
the Government of Orissa have suggested
to send a team of officers who are visiting
Andhra Pradesh to visit again the drought
affected and cyclone affected areas in
Orissa ; and

(¢) if so, the details thereof and the
action taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl : (a) Yes. Sir.

(b} and (c¢). The Siale Government
had suggested in September. 1968 that the
Central team of officers deputed to Andhra
Pradesh for ussessing the drought situation
there may be asked 10 visit Orissa also for
the same purpose. This was not found
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possible but the matter has been looked
into separately  The Siate Government
had suggested that drought relief operations
in certain pockets of acute distress might
be allowed to be continued till the end of
November, 1968, the expenditure being
contained within the ceilings accepted al-
ready in June, 1968. This has been ugreed
to.

As regards cyclone relief, a Central
team has recently visited the State to look
into the requirement of funds. An amount
of Rs. 1 crore has been advanced to the
State Government to meel immediate relief
expenditure.  Further assistunce will be
provided in the light of the team’s recom-
mendations and the progress of actual
expenditure.

Eertilizer Factory at  Vishakhapatnam
2924 SHRI D. N, PATODIA :

SHRI DEVEN SFN

SHRI MOHAMMAD ISMAIL ;
SHRI1 P. RAMAMURTI :
SHRI B. K. MODAK :

SHRI! S. R. DAMANI :

SHRI K. P. SINGH DEO :
SHRI R. K. SINHA :

Will the Minister of PLTROLEUM
AND CHEMICALS be plecased 1o state :

(a} whether it is u fact that agreements
have been finalised with an  American firm
for the sciting up of a fertilizer factory at
Vishakhapatnam ;

(b} if so, what would be capital parti-
clpation and management rights ; and

(¢} the production targets for the pro-
posed plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) A letter of intent has been issued to
M/s Occidental Petroleum Corporation of
U.S.A. on 14th November, 1968.

(b) The foreign party will participate
to the extent of 522" of the capital,
Detailed proposals are awaited.

(¢) The production targets for the pro-
posed plant is 140,000 tonnes of Nitrogen
and 140.000 tonnes of Py O5 per year,
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Homoeopathic Research Institnte

2925. SHRI D N. PATODIA : Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it is a fact that Govern-
ment have not so far set up a Homoeo-
pathic Research Institute for the develop-
ment of the medicine ;

(b} if so. whether Government  have
considered the question of setting up of wne
such in the near future ; and

(c) if so, where it will be located ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) . (a) Yes.

(hy and
consideration

W The maiter is under

M's. Klangwan and Co Ltd ., Calcutta

2926. SHRI'S M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

{a) whether it is a fact thal a case of
under imvoicing is going on ogainst Ms.
Kiangwin and Co, Ltd., Calcutia ;

{b) if so, the charges against the firm ;

(c) whether any action has been taken

against them ; and

(d) whether a C.B.l. Inguiry is also
going on against the firm for cheating
Government 1o the tune of Rs. 2.25000/- ?

THE DEPUTY PRIME MINISTER
AND MINISTFR OF FINANCE (SHRI
MORARIJI DESAIL) : ) to (d). A case
against the firm is under investigation by
the Central Bureau of Investigation. The
allegaitons are that the firm.

(i) unauthorisedly disposed of the raw
materials allowed to be imported by them
under an Export Promotion Scheme, and

(ii) produced false evidence of re-ex-
port of goods manufactured out of ths
imported raw mnterials by mis-declaring
In a shipping bill the description and value
of the goods exported. The market price
declared by the firm was Rs. 2,24,000/-,
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Foreign Exchange Violations by British
Machine Tools Makers India Lid,,
Calcutta
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SHRI SARJOO PANDEY : Will
the Minister of FINANCE be pleased 1o
refer 1o the reply given to  Unstarred Ques-
tion No. 1442 on the 2%th July, 1968 and
slale

(a) whether fresh cases of
foreign Exchange Regulation
British Machine Tool Mukers
Calcutta have come (o the
Government ; and

(b) if so, the action which Government
propose to teke in the matter 7

2927.

violation of
Act by the
India Lud.,
notice of

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD: (a)and (b). Aparl
from the contruventions of the Foreign

Exchange Regulation Act, 1947, in respect
of which evidence was available in the
documents seized from M/s. Associated
British Machine Tool Mukers (India) Ltd..
Calcutta, on the 16th August, 1967, no fresh
contravention by this Company has come
to the notice of the Government.

On the basis of further scrutiny of the
documents seized on the 16th August, 1967,
two more show-cause notices for alleged
contravention of sections 5 (1) (a) and 10
(1) (b} of the Foreign Exchange Regulation
Act, 1947, were issued to the Company on
the 8th November, 1968.

Fertllizer Plant at Vishakhapatnam

2928. SHRI DHIRESHWAR
KALITA :
SHRI R. BARUA :
Will the Minister of PFTROLEUM

AND CHEMICALS be pleased to state :

(a) whether it s a fact that Govern-
ment have made a departure from its In-
dustrial policy In approving an Amerlcan
firm"s proposal to set up a fertilizer plant
at Vishakhapatnam ; and

{b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) No, Sir.

(b) Does not arise.
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Pollution of River Mahi

2929 |HRI MANUBHAI PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Koyali
Refinery and Gujarat State Fertiliser Com-
pany discharge their effluent into the river
Mahi ;

(b} if so, whether it results
pollution ol the river water ; and

in the

Ic) if so, the steps
pollution 7

taken to stop the

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) Yes, Sir, after lowing in the dry Meni
River for some distance.

(b) and (c}). Following reports of
alleged pollution by the effluents of Gujarat
State Fertilizers Corporation and Kovali
Refinery, the Central Government have
decided to set up i Committee of Experts
to look into the matter.

Naphtha Cracking Plant in Gujarat

2930, SHRI R. K. AMIN ;  Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it Is a fact that naphtha
cracking plant hus been finalised in Andhra
Pradesh while that of QGujarat Stale has
been delayed though it was planned as
eurly as 1967 :

(b) the reasons for such ua delay and
the steps being taken to expedite it ; and

(c) the effects on the dovelopment of
petro-chemical complex In Gujarat Siate
as @ result of the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
(a) No.

(b) and (¢). Do not arise.
Naphtba Cracking Plant

the
AND

2931. SHRI R. K. AMIN : Wil
the Minister of PETROLEUM
CHEMICALS be pleased to state ;

(a) whether it is a fact that Down-
sirecam  industries in the Petro-chemical
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complex do not start due to inordinute
delay in starting a Naphtha-cracking Plant
by the Centrul Government :

{b) If so, whether Government have
any proposal to permit the private sector
to start Naphtha cracking plant for them-
selves ; and

(c) If 50, the details thereol 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU RAMAIAH):
{a) Complete data on the applications of
the downsircam units has been received
very recently and these ure being process-
ed. The naphtha cracker start up has to
be synchronised with the commissioning
of all the mujor downstream units and
there has been no delay caused on account
of the cracking plant.

(b) and (¢). Do not arise.
Satelling 1owns Around Delhi

2932. SHRI D N. PATODIA @ will
the Minister of HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased 1o state :

(a) whether it is a fact that the Cent-
ral Government had urged the Govern-
ments of UP., Haryana and Punjub to
develop the ring 1owns nof Faridabad,
Ghaziabad and Bahadurgarh as satellite
towns of Delhi ;

(bi i »o,
regurd ;

the progress made in this

(c) whether the State Governments
have agreed to the proposal ; and

(d) if poi. whether the Central Govern-
ment propose to continue the inter-Stale
Board which was set up for this purpose 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5 MURTHY): i(a)
The Master Plan for Delhi has recom-
mended the development of Lonl and
Ghaziabad in Unar Pradesh, Faridabad,
Ballabgarh, Bahadurgath and QGurgaon in
Haryanu, and Narcla m Delh territory as
ring wowns of Delhi.

(b) and (c). The Government of Uttar
Pradesh and Haryana have prepared ihe
Master Pam for Ghazlabad-Loni area and
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Faridabad-Ballabgarh area respectively and
some development bas taken place In
accordance with these plans.

(d) It is proposed to continue this
Board.
qifeat w1 swte
2033. st TwTEATT @Tedt : &q

e, afrair fadtwa oW ane fawrm
gt gz @A &Y war w7 fr

(F) sarmz a=x 2 f& qo & a@t
megy # asa) & Afad dwa @ L

(@) afz a1, @ sar ¢@ O F fAar-
o7 & fAo g wrd groer qar
g7

(m) afz zt, 41 37 & s0w Far
g7

e, afcare fratem aar g
fawia wwrem § gowst (st we ®o
gfx) (%) =7 qd a7 Afaa e
3329 gzaid Far 05 ®YAT & A &
gaz fast &1

(@) @Y (7). W st @IEIT 9T
qifqar % I-gaq & fag w1f fave wy-
wF ALY 31 FF BT F 0 AT A qeed
& gfatery &1 Awar ®rA = @ & A
g O & fedl weegifma wwg & farg
QfAgY Fadta &1 €z AT WA g

famiT & wegaret § GYfear o wtefy

2034, st TrATAWIY WRW o wEr
tareey, qfeare fadiwy qw ant fawrw
g 4z T@A wY Fr 6T fie

(%) fgrr & frady wegara) #
qifegt & I7aTe ¥ infy g @ ;

(@) var 7z ax & f§ =ar 97w
qwarw § g wiefa wf afar & av-
v af ¢ o
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() afe g, oy g @ AEEew #
FaT ST TG G ?

aey, gfeax fadtwa aar amdg
farwrw swrwa & 39wt (ot wowo giw):
(%) & (7). g971 FT Y A @ 2 AR
9T FRY T 9T W & FrAA

Accoantant General, Kerrla
2935. SHRI K. ANIRUDHAN :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA

GOPALAN :

SHRI VISHWANATHA

MENON :

Will the Minister of FINANCE be
pleased 1o state :

(a) whether Governmeni’s attention
has been drawn 1o the articles appearing
in ‘Desabhimani' Malyalum daily dated
the 16th  October, 1968 and the 17th
October, 1968 regarding certain ullegations
against the Accountunt General, Kerala ;

(b} whether Government propose to
instilute any enquiry in the matter ;

(¢} if s»o, when the enquiry is likely
1o be started ; and

(d} if not, the reason therefor 7

THE DEPUTY
AND MINISTER OF
MORARJI DESAI) :

(b} No, Sir.

(¢} Does not arise,

PRIME MINISTER
FINANCE (SHRI
{4) Yes, Sir.

(dy Certain minor allegations relating
to his personal assets are being looked
into by the Railway Board as the officer
belongs to the Indian Railway Accounts
Service und the allegations have to  be
verified with reference to the property
return of the officer as availuble with the
rallway Board

Allegations relating tn the Administra-
tion of his office have, afier u preliminuary
enguiry, been found to be baseless by the
Comptroller and Auditor General. The
actions of the Accountant General were
in accordance with the relevant rules or
orders or institutions,

As regards the evidence tenders by the
Accountant General before the Finageg



159 Written Answers
Commission, the proceenings of the Com-
mission are confidential.

Regarding handling of the strike of
the Central Government employees on
19th September, 1968, the Accountant
General acted according to the general
instructions issusd by Government.

Fertilizer Projects

2936, SHRI Y. A. PRASAD : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the number of proposals which are
pending consideration by the Central
Government for setting up Fertilizers pro-
jects in the different States ;

(b) the names of States which huave
submitted proposals for approval ; and

(c) the number of facltories proposed
to be set up both in the public and private
sectors in these States aad the production
media 1o be adopted by cach with the
targetted capacity ?

THE MINISIER OF STATE IN THE
MINISTRY OF PEIROLEUM AND
CHEMICALS (SHRI RAGHU RAMAILAH):
(a) Seven.

(b) (i) The Punjub State Industrial
Development Coporation for the location
of a fertilizer plant at Bhatinda, (i) the
Maharashira State Industrial Corporation
for the location of a fertilizer plant in the
Nagpur-Changa : and  (lii)  the Orissa
Industrial Development Corporation for
a location of a plant at Talcher.

(¢) The proposals are under considera-
tion.

Supply of Water to Ganga Nagar
Through Bhakra Channel

2937. SHRI Y. A. PRASAD:
the Minister of IRRIGATION
POWER be pleased 1o state :

will
AND

(a) whether it is a Fact that the supply
of waler to Guoganagar through the Bhakra
Channel has been much below its require-
ment ;

(b} if so, what is the shortfall and the
reasons therefor ; and

(c) whether any action has been taken
to meet the shorifall 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDESHWAR PRASAD):
{a) No, Sir.

(b) and (¢). Do not arise.
Indian Agents of M/s. Weslinghouse
Electric International Company

2938 SHRITRIDIB KUMAR CHAU-
DHURI :  Will the Minister of FINANCE
be pleased to state :

() whether government’s atiention has
been drawn 1o the news published in the
Hindustan Standard of Calcutta of the 31st
October, 1968 about the unauthorised and
irregular payment of huge sums running
into lakhs of rupees and also in Dollars
to the Indian agents of M/s. Westinghouse
Electric  International Company for the
construction of the Bandel Thermil Power
Station for the West Bengul State Electri-
city Board out of uaid funds given by the
Agency of International Development for
the Bandel Thermal Power Project ;

(b) whether any enguiry has been made
about circumstances under which  these
alleged payments came 1o be made to the
Indian agent of the Company against each
specilication of supplies of equipment by
them (o the State Electricity Board, West
Bengal for the said project ; and

(¢) whether the Agency of International
Development authorities have taken any
objsction 1o such pavmenis being made out
ol dollar aid given by them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) :  (a) and (b). Govern-
ment have seen the news item referred to
as also the rejoinder from the West Bengal
State Electricity Board published in the
Culcutta edition of the Hindustan Standard
dated November 9, 1968. The latter has
brought out the correct position and refuted
the allegations contained in the news ilem.

(¢) As pointed out by the Statc Electri-
city Board, the objection was not o the
payment of commission to the Indian agent
but to the payment of the commission in
dollars. It is a standard provision of all
AID dollar loans that they will be used to
meet only the foreign exchange costs of
goods and services and not for meeling
purely rup=e costs (such as Lndian ageqt’y
¢ommission).
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Foreign Exchance for Replucing Ships
Carrying Hajees

2939. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased

to state :

(a) whether it isa fact that foreign
exchange has been refused for the purchase
of new ships or replace old Indian ships
which are unfit to carry Indian Hajees ;

(b) if so, whether his department has
suggested any other alternative for *Haj’ ;
and

(c) if so the details thereof and if not,
the reasons therefor ?

THE DCPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL : (1) to (c) No, Sir.
One of the passenger vessels of Moghul
Line Lwd., used for carrying Haj Pilgrims,
pamed “lslumi” had become very old and
bas been sold for scrapping. For a replace-

ment, the Shipping Company had been
suthorised to get a vessel constructed in
U. K. at an approximaute cost of £ 208

milhion on the following terms, which is
the normal pattern for acquiring ships :

(1) 15% down payment ; and

(2) balunce of 859, to spread over
a period of 10 years with inte-

rest (@ 54,

As there was difficulty in getting these
terms from the U. K. Shipyard, the Ship-
ping Company, had at its request, been
authorised (o negotiale with a  Dunish
Shipyard, on the terms indicated bslow,
which the Danish Shipyard wus stated to
be prepared to exiend :

(1y 15%, down payment in cash :

and

(2) 857 10 be paid over a period of
8 years after delivery with in-
terest (@ 6Y% on outstanding
balance, on the basis of a gua-
rantee by the Siate Bank of
India and the Fxport Credit
Guarantee Department of the
Danish Government.

The latest information is that the Ship-
ping Company is ncogtiating this purchase
with a Shipyard in Denmark.
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Variation In Rutes of Irrigation of

Land in Bibar Capal Areas
2941. SHRI BENI SHANKER
SHARMA : Will the Minister of IRRI-

GATION AND POWER be pleased to
state :

{a) the rates of irrigatlon of land per
acre in Bihar Canal areas ;

(b) whether it is a fact that these rates
vary from place to place and season to
season and according to areas actually irri-
gated and unirrigated ;

(c) whether it is also a fact that this
has lead to certain irregularities in as much
as one farmer miy be charged less for
more land while another farmer may be
charged more for lesses land ; and

(d) if so, whether the desirability of

charging a uniform rale has been exa-
mined ?
THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-
SAD): (a)and (b). A statement is laid
on the Table of the House. [Placed ia

Lﬂbﬂar}', See No. LT'I‘SJ}’&S]

(¢) and (d). The rules for supply of
water vary from canal to canal and also
from crop to crop. This is so, as the water
requirements of crops vary as also the value
of crops grown.

Some canals provide assured irrlgation
while others do ool. The rates in some
schemes are therefore different from the
rates of the other schemes.

Catbojic Staff Associstions ln L. I. C.
Offices of Bombay

2942, SHRI PABURAO PATEL :
Will the Minister of FINANCE be pleased
Lo state ;

(a) whether there are Catholic Stafl
Agsociations in the Life Insurance Corpo-
ration of Iodia 1o the various Bombay
Offices ;

(b} if so, how many and the number of
members in each Staff ussociation and the
aims and objects of such associations ;

(c) the reasons why associations based
on religion are allowed to fuaction in the
Life Insurance Corporation ; and
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(d) whether in view of the narrow aims
and objects professed by the association,
Government propose to stop such activity
in future and if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a)to (d4). Infor-
mation is being collected and will be laid
on the Table of the House.

fagre g fawet «tx

2043. ot TwTEETC @Rl A
fawd aur frw a wefl g @93 1 g0
w0 fie :

(%) \mraz av & 5 fagre wsa
fawrft e & =rg fasfig ad & AN F
fam 17,000 qfeqe #27 & fawrst  qond
¥ g7 44 v0% s ) wfafes ufy
ahit #; Wiz

(=) ofz gi, a1 €8 97 @LFIT %)
w7 wfafem & 7

feart xat faga wexrem & 3T
(o fawisae wam):  (+) Y, &P

(&) wa amwa qv fawre fear ar
We

cwitfaews aa1 wifae oi &
At « e fe o
ot wrE’

2044, ! THMEATT TIENL
fawr goft a7 o1} € g owIN 5

(%) 1967-08 YT 1068-60 ¥ wux
as fatg a1y & o fea-fer wadifas
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el Y ft” w15 73 a1 ;

(%) 9% & wew 3 fea-fier 2wl
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a1
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Fa-qaTA g0 awy faew wen (s
Aot dand) ¢ () W (@), faA
gramal & ‘Y et w7 Agd &Y ey ¢,
¥ @i atx ¥ Fraifer &Y nf F—da—
fazal & sz & grafragy grar ofafo &
=7 8 gHar s @ fadey Al
goar mearst o mfr & fm-
A g § fafze smamifow
FAfEF7m & WHIT wiwe A7 @ qd |
Agd A qmg oY wgew AfF wearg S
? 9% 2@y gu gudfas @ owweEsl &
Farsit & Ara A<y fsg o7 @ waEt @
grafiug wisy wvg w7 § gy ag-
Aq AW IAY IFAT ATH T 1T 1 &Y, AR
fray mr anfem a1 enfeaai & &t &
qaar qre w3 Y gwyr A, A1 Ay &
7 gEdr 1

(w) faa Ay w1 FEaraY ar qETT
%Y avs & wfafy £ 2fgaa & a=@ @13
qt fa@a-grn & zwisA & SiAr ®
3% AR wrdar qr fafy  wwfos
md & fao gz wzz faaY & fAg 15
9¥z & fzara ¥ stz ag %y wafa ¥ fag
i1 oY QarEr & fzaa & faRsh g
fe 73 &Y aqd & W 2

Income Tax Payment by Film Stars

2945, SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
refer (o the reply given to Unstarred Ques-
tion No. 4417 on the 19th August, 1968
and state .

(a) whether the information regarding
the Income-tux payment by Film Stars has
since been collected.

(b) if s0, the details thereof ; and

(c) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI!
MORARIJI DESAL) : (a) Yes, Sir

(b) the information is given in thg
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Annexure laid on the Table of the House.
[Placed in Library  Sec No. LT-2454{68].
(c) Does not arise.

Tax Arrears Duc from Film People

2946. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE
be pleased to refer 1o the reply given to
Unstarred Question No. 5863 on the 26th
August, 1968 and stale :

(a) whether the information regarding
the tax arrears due from film people has
since been collected.

(b) if so, the names of those against
whom steps have been taken 1o recover
the arrcars and the nature of the steps
taken in each case ; and

() the names of those against whom
criminal prosecutions have been instituted
and the results thereof ?

THE DEPUTY PRIME MINISTER
AND MINISIER OF FINANCE (SHRI
MORARJI DESAL :  (a) Yes, Sir.

i) and (c).  The required information
has since been laid on the Table of the
Sabha. [ #Juced in Library. 5S¢t No. LT-
2455/68 ).

a fom (Far sdw) § o« & w=@A
qT weams

2047. st wdsAT QW w40
Faveen, afare fadtom g4 andg faw@
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(z@z 2w & I3= ¥ wqrA 9T faan
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Krishoa R.ver Water Djspute

2948. SHRI S. A. AGADI ; Will the
Minister of IRRIGATION AND POWER
be pleased to stale :

(a}) whether the Krishna River Water
dispute has been amicably setiled between
the concerned States ?

(b) if not, ut what stage the matter
stands at present ;

{¢) whether it is a fact that there is a
proposal to refer this for Abritration ;

(d) if so, which State has mooted this
proposal ; and

(e) the progress made so far in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION . AND
POWER ISHRI SIDDHESHWAR
PRASAD) : (a) to (e). It has been decided
to refer the Krishna River Waler Dispule
to a tribunal  Tor adjudication. Regquest
for the setting up of the Tribunal has been
made by all the three Siates viz. Mysore,
Maharashtra and Andhra Pradesh. The
Chief Justice of India has been requested
to nominate the Members of the Tribunal.

Assessment of Incomes of Fereign Film

Distributors
2549. SHRI ARJUN SINGH BHA-
DORIA ; Will the Minister of FINANCE

be pleased ro stale :

(a) the annual incomes declared by the
following foreign film distributors and the
actusl incomes taxed by the Income Tax
Depariment in the years from 1963 1o
1968 ,
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(i) Paramount Films of India, (ii) 20th
Century For Corporation (India) Private
Ltd., (iii}) Universal Pictures India (P)
Lid,, (iv) Metro-goldwyn Mayer India,
(v) Columbia Films of India Ltd., (vj)
Warner Brothers, (vii) Raok Film Distri-
butors of India Ltd., (viii} United Artists
Corporation, and  (ix) Allied Arist of
India ; and

{b) the names of those against whom
action was taken for false declaration and
the nature of action tauken against each
with amounts of penalty, if levied ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ]I DESAIL) : (a) und (b). The
information, which is not readily available,
is being collected and will be laid on the
Table of the House as early as possible.

Mceting of Enginecrs of Orissa and
West Bengal for Flood Control
Plans of Subrnarckba River

2950, SHRIS. KUNDU : Will the
Minister of IRRIGATION AND POWER
be pleased 1o siuie :

(a) whether the Engineers of Orrissa
und West Bengal met recently at Calcutta
to discuss and draw up plans about flood
control 10 subrnarekha river ;

(b} if so, details thereof ;

(c) whether both the Governments have
submitted any scheme ; und

(d) if so, whether Government huve
finalised uny scheme ; of flood control and
irrigation in Subrnarekha river 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER {SHRI SIDDHESHWAR
PRASAD) : (a)to (d). The engineers of
Orssa und West Bengal discussed their
tespective proposals about the embank-
ments on the Subarnarekha on the 10th
October, 1968, at Calcutta, when the
engineers of the Railways and the Consul-
tant, Minwsiry of lrrigation and Power,
were also present. There was some differ-
ence of opinion betwecn the enginears of
the two Stales about embanking the river
reach in West Bengal, where waters spill
into the Kalighye basin.

The question was discussed on the 17th
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November, 1968, by the Union Minisier of
Irrigation and Power with the Chief
Engineers of the two States and they have
been advised to frame proposals to benefit
both the States.

Misdeeds of Banks

2951, SHRI1 ABDUL GHANI DAR 1
Will the Minister of FINANCE be pleased
to stale :

(a) whether it is a fact that he has
issued orders to the Reserve Bank of lnd_ia
to immediately report regarding the mis-
deeds of the Punjab National Bank Ltd.,

Orienial Bank of Commerce Ltd. and
Lakshmi Commercial Bank Ltd. ; and
(b) if so, when and whether the

Reserve Bank of India has made any report
in the above-mentioned allegutions, final
or preliminary 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD) . (u) and (b). The
Reserve Bank of India are looking into
certain allegations revently made against
the Punjab National Bank and the Oriental
Bank of Commerce and will take whatever
action is deemed appropriute as a result of
such investigations.

Misdeeds of Banks

2952. SHRI ABDUL GHANI DAR )
Will the Minister of FINANCE be pleased
to state ;

(a) whether it is a fact that Govern-
ment had received letters dated the Sth
July, 29th July, 2Tth  August, 2od Septem-
ber and 27th October, 1968 in relation to
the misdeeds of several banks ; and

(b) if so, in respect of which banks and
the action which has been taken so far on
them ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl): (a) and (b). The
letters referred to contain  allegations

against the Punjab National Bank, which
are being looked into.
Expenditure on Samadhis
2953. SHRI ABDUL GHANI'DAR :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state ;

(a) the amount which Government have
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spent since 1963-64, year-wise, on Samadhis
of Gandhi Ji. Nehru Ji and Shastri Ji ;

(b) whether there is any proposal
under consideration 1o reserve sufficient
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(c) if so, how much ?

THE DEPUTY MINISTER OF WORKS,

land on Bela Road for such memorials in  HOUSING AND SUPPLY (SARDAR
future ; and IQBAL SINGH) : (a) :
Samadhi of Samadhi of Samadhi of
Gandhiji Shri  Jawaharlal Shri  Lal
Nehru Bahadur
Shastri
Year Rs. Rs. Rs.
1963-64 405,535 — -
1964-65 8,132,206 1,96,060 —_—
1965-66 13,61,212 3,68,960 -
1966,67 4,70-900 18,369 1,10,559
1967-6 1,65,853 2,26,220 22,341
1968-69 1,18,119 63,005 2,385
(upto October, 1968) (upto September, 1968) (upto September,
1968)

(b) No, Sir

(¢} Does not arise.

Loss in Indian Oll Corporation

2954. SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

{a) the total value of products which
were lost due to certain defects in public
sector of the Indian Qil Corporation from
1964 10 1968 cach year separately and the
name of the persons responsible for these
losses in each sector ;

(b) whether any shortage took place in
imported producis in the last seven years ;
and

(¢} if so, the pame of the products and
total loss on each product ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI RAGHU
RAMAIAH) : (a) to (c). The required

information is being collecied and will be
laid on the Table of the House in due

Jewellery Shops in Palghat Districtt
Kerala

2955. SHRI E. K. NAYANAR : Wil
the Minister of FINANCE be pleased 10
state :

{a) the number of new jewellory shops
which were opened in Palghat District
during the last eighteen months ;

(b) the number of unlicensed jewellery
shops which were opened wnd working in
Palghat town (Kerala State) within the
period of last nine months ; and

{¢) the unaccounted gold seized by the
officials from palghut town during the last
six months ?

THE DEPUTY PRIME MINISTER
AND MINISTER 0O FINANCE (SHRI
MORARJI DESAI): (1) Eight new jewel-
lery shops are reported to have been open-
ed in the Palghat District during the last
eighteen months

(b} No unlicensed jewellery shops open-
ed and working in Palghat town within the
period of last nine months have come to
the notice of the Government.

(c) 1,578 grams.
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Internal Financial Advisers in Ministries

2956. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleascd to
stale :

(a) the extra expenditure arising from
the reported plan to appoint Internal
Financial Advisers in Ministries ;

(b} whether there will be an equivalent
reduction in the posts in his Ministry and
if so, of which posis ;

(c) the steps which Government ure
taking to enforce a common  yard-stick in
the pre-budget scrutiny made by different
Internal Financial Advisers ; and

(d) whether the system of Internal
Finuncial Advisers was tried before and
il so, fact what reasons it was given up ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORAKIL DESAL) : (a) Some of the
Ministries already have Internal Financial
Advisers. The others are required to
review their existing arrangements for work
telating to budget, accounts, etc., which
will ulso be entrusted to the 1.F As., before
any additional officers ure actually appoint-
ed. Since Ministries have been given time
upto end of March 1969, for appoiniment
of Internal Finaocial Advisers, it is not
possible at present to estimate the extra
expenditure likely to be involved in this
regard.

(b) No. Sir. Such reductions, as may
be possible will be considered after a clear
picture of the working of the new orders
becomes available.

(c) Standing instructions issued central-
Iy by the Ministry of Finance in the matter
of budget are available to all Ministries,
which will be followed by the Internal
Financial Advisers also.

(d) The system of LLF.A. was introduc-
ed for the first time in August 1958. It
was nol given up at any time but modifica-
tions as were found necessary were made
from time 1o time in the light of actual
experience.

Preventive Officers in Customs House
Caleatta

2958. SHRI P. R. THAKUR 1 Will
the Minister of FINANCE be pleased to
refer to reply given to Unstarred Question
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No. 5851 on the 26th August, 1968 regard-
ing fixation of seniority of Preventive
Officers in Customs House, Calcutta and
state :

(a) whether any appeal has come up to
the Central Board of Excise and Customs
in pursuance of the representation disposed
of by the Collector of Customs, Calculta
and

(b} if so, whether ihe cuses has been
carefully considered and when it is likely to
be disposed of finally ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The matter is being carefully consi-
dered and is likely to be disposed of
shortly.

Out-of-Turn Allotment of Government
Quarters

2959. SHRI P. R. THAKUR : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether the system of out-of-turn
allotment of residential guarters to Govern-
ment employees has recently been revived
after it remained suspended or abolished for
a number of years ;

(b) if so, the date when its revival was
notified and the date of its earlier ubolition
or suspension ; und

(¢} the reasons for the earlier suspen-
sion und the present revival 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI I1QBAL SINGH): 1ia)
Yes, Sir

(b) The procedure for submitting appli-
cations for out-of-turn allotmen:s on medi-
cal grounds was circulated to  various
Ministries/'Departments of the Government
of India on 27th December, 1967. The cir-
cular letier tn regard 1o the abolition/sus-
pension out-of-turn allotments, on medical
grounds, was issued to various Ministries/
Departments of the Governmeat of India
on 17th July, 1964.

{c) Out-of-turn allotments on medical
grounds were suspended in 1964 as there
were pumerous officers desiring allotment
on medical grounds and it was oot possible
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to provide them with houses within reason-
ably short time even if the sanctions for
out-of-turn allotments were accorded.
Moreover the practice of out-of-turn allot-
ments adversely affecied the officers on the
normal waiting lists. Keeping however in
view the hardship experienced by genuine
medical cases it was decided in 1967 lo
revive the sysiem of allotment on out-of-
turn basis on medical grounds. In wurder
to safeguard the interests of officers waiting
on the normal waiting lists, the out-of-turn
allotment on medical grounds has since
been restricted to 107, of the vacancies
available Maoreover the provision [for
making out-of-tnrn allotments on medical
grounds existed in the Allotment Rules
under S R. -317-B.9.

Foreign Aid for Flood-Affected People
of West Bengal

2960, SHRI RAMCHANDRA
VEERAPPA :
SHRI R. R. SINGH DEO :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether is is a fact that Govern-
ment  have received aid from  foreign
countries for the rehabilitation of floond-
affected people of West Bengal ; and

(b) if so, the amount which has been
received and names of the countries which
have given aid ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDHESHWAR PRASAD):
(a) and (b). The information is being
collected and will be laid on the Table of
the House in due course.

Revenue carned through Disclosure Scheme
under Income Tax Act

2961. SHRI LAKHAN LAL GUPTA :
Will the Minister of FINANCE be pleased
to state

(a) the State-wise number of disclosures
miade to Income-tax Department under
various disclosure schemes and the revenue
ecarned by Government on the same during
the years 1966-67 and 1967-68 ;

(b) the number in which remissions
were not given, State-wise, and reasons
therefor ; and
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(c) whether Government have taken or
contemplate to take action against officers
responsible for disobeying Government’s
orders regarding disclosures ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The only dis-
closure scheme in force during the years
1966-67 and 1967-68 was the one embodied
in section 271(4A) of the Income-tax Act,
1961. Information in respect of the number
of disclosures made and accepted under
section 271(4A) and the gain to revenue
from these disclosures, in respect of each
Commissioner’s charge, is being collected

and will be laid om the Table of the
House.
(b) The information in respect of the

number of disclosures rejected during these
two years and the ressons therefor in res-
pect of each Commissioner's charge, is
being collected and will be laid on the
Table of the House.

(c) No instance of the orders of the
Government having been disobeved by any
officer has been brought to the notice of
the Government. So, the question of tak-
ing any action does not arise.

Raid by Income- Tax Depart ment

2962. SHRI LAKHAN LAL GUPTA :
Will the Minister of FINANCE be pleased
1o state :

{(a) the number of raids made by the

Income-tax Department during the last
twelve years and the amount involved
therein ;

(b} whether any case/cuses of the above
are still pending decision ;

{c) the minimum und maximum time
taken for deciding the ahove cases, State-
wise ;

(d) the amount of taxes and penalties
imposed as a result of above raids, State-
wise |

(e) whether agricultural income of
traders who are also agriculturists is not
being accepled and is being assessed as
trade income ; and

(f) if so, State-wise figures of such
cases and the amount involved therein 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) i (a) During the finan-
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cial years 1964-65 to 1967-68 assets of the
value of Rs. 428.32 lakhs were seized in 986
searches. Information prior to the financial
year 1964-65 is not readily available.

(b} Yes, Sir.

(c) 1t is not possible to give the mini-
mum and maximum time taken in deciding
such cases. The time taken for completing
such cases depends on the nature of the
investigations necessarv and the co-opera-
tion extended or resistance offered by
gasessees in the course of investigalions.
The decision in a number of cases is also
deluyed as a result of injunctions granted
by High Courts.

(d) As investigations are still in pro-
gress, it is not possible at present to furnish
this information.

(e) Agricultural income is vxempt from
income-tax. The question of taxing such
income, therefore, does not arise. How-
ever, if u person expliins the source of
some money or investment as arising out of
agricultural income but fails 1o prove this
claim, the same is freated as income liable
to tax under the Income-tax Act

(f) Mo statistics of such cases are kept
and the collection of such information will
involve enormous ume and labour as each
and cvery assessment record all over India
will have to be gons through for the pur-

pose. The results achieved will not be
commensurate with the labour involvad in
this task,

Sule of Aircraft by Ford Foundation to
Madhya Pradesh Government

2963. SHRI1 A. 8. SAIGAL : Wil
the Minister of FINANCE be pleased
to state :

(a} whether any customs duty is pay-
ahle in respect of <ate of anircraft in India
belonging to foreign missions which is
more than three years old in  India and for
which no customs duty was paid at the
time of import ;

(b} if not, whether any customs duty
was charged from the Madhya Pradesh
QGovernment for the sale of such aircraft
within lust five years by the Ford Founda-
tlon to Madhya Pradesh Government ;
and

(c) if customs duty has been charged,
whether Government propose to consider
refunding the same 7
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MORARJI DESAI) : (a) No, Sir.
(b} Yes, Sir.
{c) No, Sir. The import facilities ex-

tended to foreign diplomatic missions are
not available to the same extent to the
Ford Foundation. In particular, in this
case one of the conditions on which it was
allowed (o ymport the aircraft without pay-
ment of customs duty was that if it was
sold, customs duty would have to be paid
cither by the Ford Foundation or by the
purchaser.

Allotment of Land to Cooperative
House-Building Socletles in
Shahdara Zooe

2964. SHRI A. 5. SAIGAL : Will the
Minister of HEALTH. FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government had asked the
Co-operative Societies in Delhi to deposit
the premium of land offered 1o them in
the Shahdara Zone by the end of July,
1966

(b) whether su:h Co-opsrative Societies
were threatened the cancellation of the
land offered in the event of depa-its not
maide by the stipulated date :

(¢} if sv, the societies which deposited
the amount in time and whether they have
been allotted sites and handed over posses-
sivn of the land ;

(d) if not, the ressonable rate of
interest that  Government has paid or
propose Lo pay on such deposits lying with
Goverament for the last 2} years without
handing over the land ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. 5. MURTHY) : The Cooperative
House Building Societies which were
offered land in Shahdara area, were required
to pay premium for the land (" Rs. 8/-
per sq. yd. in two equal instalmems. The
first instalment was recovered in July/
August, 1966. The second instalment was
paid by most of the Societies during the
period March'July, 1968.

(b) It was mentioned in the letter
containing the offer of allotment that if
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the payment was not made by the pres-
cribed date. the case of the Society for
allotment of land would be closed. But in
actual effect payments were accepied from
the Socicties even afier ithe stipulated
date.

(c) Only one Cooperative House Build-
ing Society had deposited the amount of
the first instalment of the premium bv the
stipulated date i 31st July, 1966. Tt has
not been possible so far to hand over
possession of land to  the societies of
Shahdara aren as the acquisition thereof
has been deluyed due to legul diffi-
culties.

(d) No interest is paid in such cases.

Increase in Stafl of Willingdon Hospital,
New Delhi

2965. SHRI LAKHAN LAL GUPTA ;
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state @

(a) whether stafl of Willingdon Hospl-
tal. New Delhi has been increased in
proportion 1o the increase of indoor and
outdoor patients between 1956 and 1967
which has been to the exient of 673 and
2170 per cent respectively :

(b) if not, how the patients could be
expected to get the cure and attention
they desire ;

(¢} whether Government propose 1o
increase the staff proportionately ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B S. MURTHY): (a) to
(d). The staff has been increased from
time to time us necessitated by the in-
crease in the bed strength, the number of
indoor and outdoor patients and keeping
in view the needs of the new Depart-
menis.

Indigenous Fertilizer and Agro-Chemical
Consultancy Services

2966. SHRI G. S MISHRA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the steps taken by Government to
develop or encourage the indigenous fertl-
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lizer and agro-chemical consultancy servic-
es ;

(b) whether any private technical con-
sultancy organizations have come up in
near future ; and

(c) If  so,
given to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 RAGHU RAMAIAH):
(u) Government have taken steps to deve-
lop the Planning & Development Division
of the Fertilizer Corporation of Indiu and
the F.E.D.O. Division of Fertilizers and
Chemicnls Trauvancore Ltd., and to equip
them with adequate facilities to undertake
dJesign, engineering and consultancy ser-
vices required for the fertilizer and chemi-
cals industries. The two organisations have
acquired process know-how from abroad
and have also developed their own techol-
cal know-how and processes.  Besldes,
Hindustan losecticides Ltd. and Engineers
India Lid., two public sector organisations,
have also developed some capability in the
fertillzer & agro-chemical fields.

(b) and (c). A number of private orga-
nisations are now in a position to under-
take technical consultancy work for rnrnli-
zer and chemical industries.

It is the Government's policy to secure
preference to indigenous consultuncy servic-
cs, where available, subject always to the
use of the capacity of Government enter-
prises for public sector projects,

what cncouragement was

Allocation for Nurmada Sagar Project

2967. SHRI G. S. MISHRA : Will
the Minister of IRRIGATION AND
POWER be pleased to stale :

(a) whether Government have agreed
to the proposal of the Muadhya Pradesh
Government that they will allocate 1/3 of
their Fourth Plan allocation 1o the Nar-
mada Sagar Project and complete the pro-
ject or their own ; and

(b) whether it is legally possible and
what are the reactions of other State
Clovernments concerned (o his proposal
from the Government of Madhya Pradesh 7

THE DEPUTY MINISTER IN THEF
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
FPRASAD) 1 (a) No such proposal has
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been received from the Government of
Madhya Pradesh.

(b) Does not arise.
Irrigation Projects of Mysore

2968. SHRI G. Y. KRISHNAN : Will
the Minister of JRRIGATION AND
POWER be pleased 1o state :

(a) whether it is a fact that several
irrigation projects in Mysors have not been
sanctioned so far in spite of the fact that
major area in Mysore is drought stricken ;

(b) if so, the reasons therefor ; and

(e) the
sanction ?

THE DEPUTY

steps taken to expedite their

MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). A number of
maijor projects like Upper Krishna Mala-
prabha and Ghataprabha have been sui.-
tioned in Mssore. Progress on these
projects hus been somewhat slow due 1o
the constraint on resources  The guestion
of sanctioning new projects will have to be
considered in the context of outluvs that
may be provided for new projects in the
IV Plan.

Superyisory Staff of State Bank of India

2969. SHRI BENI SHANKLER
SHARMA
SHRI1 D. C. SHARMA :

Will the Minister of FINANCE be

pleased 1o state :

{u) whether the supervisory stafl of the
State Bank of Indiu has begun work-to-rule
campuign on the 12th November, 1968 at
it¢ offices in Delhi circle ;

(b) if so, what are their
und

demunds ;

{c) the steps taken to look into them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) : {u) The work-to-
rule campaign has since been called off.

(b) The main demand was for the
revision of the pay scales of the supervisory

staff of the State Bank.
{¢) The matter is under the active

yonsiruction of the State Bank.
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Coordinated Development of Ganga-
Brahmaputra Basin

2970. SHRI DEVEN SEN : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government's atlention
has been drawn to a report appearing in
the Sruresman of the 2d4th October, 1968
that Harvard University Centre of Popu-
lation Studies has suggestcd massive invest-
ment for coordinated development of the
Gunga-Brahmaputra basin comprising Bihar,
West Bengal, Assam and FEast Pakistan
and

(b} if so, Government's reaction there-
o ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWLER (SHR1 SIDDHESHWAR
PRASAD) : (a) The Government of India

hive come across such a report
Stateaman of the 23rd Oclober, 1968,

(b} The gquestion of Gunernment's re-
action does not arise as no such proposal
has been received for consideration by the
Government of India.

in the

Rural Electrification

2971, SHRI K. P, SINGH DEO :
Will the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) whether the Commuittee set up hy
Government has made certain recommen-
dations for rural electrification during the
Fourth Plan period |

(b) if so, the numes of States where
the rural electriication has been recom-
mended by the Committee ;

(c) the State-wise outlay proposed o
be made for the implementation of the
project ; and

(d) the reaction of Government
to?

there-

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Committee
of Members of Parliament on Rural Electri-
fication have given their interim recom-
mendations on the outlays required for
accelerating the progress of rural electri-

‘Hcation in 1be country, particularly in the
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nine Stutes of Assam, Bihar, Orissa, MNaga-
land. Madhya Pradesh, J. & K., Uttar
Pradesh, Rajasthan and West Bengal
where the progress of rural elzctrification
Is below the all-India average.

{¢) The Commitiee have recommended
that accelerated Central assistance be given
in 196869 over and above the State Plan
ceilings 10 the extent of Rs. 2R crores out
of which 3'4ths should be allocated to
the nine States mentioned above. The
Commiitee have also recommended that
the total outlay during the Fourth Plan
should be ubouwt Rs. 632 crores to enable
the cnergisaton of about 12.5 lukh pump-
sets during the Fourth Plan and electrifi-
cation of 1 lakh viliages by 2nd Oclober,
1970, the end of the Gandhiji Birth Cente-
nary »car. State-wise outlays for the pine
Staies mentioned above would be indicated
by the Committee at the time of its final
recommendations.

(d) The accelernted Central assistance
recommended by the Commiitee for 196K-
69 15 under consideration.  The outlay
recommended by the Committee for the
Fourth Plun 15 under consideration with
reference to  the finalisation of the Fourth
Five Ycar Plan.

River-Pump Irrigation Scheme for
Madhya Pradesh

2972. SHRI LAKHAN LAL GUPTA :
Will ike Minister of IRRIGATION AND
POWER be pleased 10 refer to the reply
given to Unstarred Question No. 2 on the
11th November, 1968 and state the time
by which the river pump irrigation scheme
In Madhya Prudesh is likely to be com-
pleted ?

THE DEPUTY MINISTER IN THE

MINISTRY OF [IRRIGATION AND
POWER ISHRI SIDDHESHWAR
PRASAD; : The Madhya Pradesh Siale

Electricity Board has reported that works
on 737 agriculiural pump sets have been
completed and works on 1104 pump-sets
are in am advanced stage and are likely to be
completed by the end of Junuary, 1969,
In respect of 424 pump-sets for  which
formalities have not been completed fully so
far, the Board is making all-out efforts 1o
take up the works. The Board has report-
ed that works on the remaining 1445 pump-
sels are not likely to be taken up by the
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Board for want of response from the con-
cerned cultivators.
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Russjan and American Aids

2975. SHRI CHENGALRAYA NAIDU:
Will the Minister of FINANCE be pleased
lo state :

(a) the total amounts of Russian aid
from 1951 10 1968 1o India ;

tb) how it compuares with the U.S.A.
aid received in the same period ;

{c) the seciors in which Russian aid
was utilised ; and

(d) the number of Russian and U.S.A.
techmicians working in different fields ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl): (a) and (b). The
total walue of aid (loans and granls)
received from Russia and USA  from 1951
to 1968 e upto the 30th September,
1968 Is as follows @

(Rupces crores)

(in post devaluation terms except those at
items marked ** where they are at the
rates of exchange prevailing from  time
fo time)

(1) Russia :
(i} Loans
(ii) Grants

2 USA.

(1) Loans (excluding PL 480 rupee
loans)
(ii) Grants
(i1i) PL 480 imports**
{iv) PL 665 imporis**

(v) Third country currency assis-
tance**

Authorisations Utilisation
1021.13 552.69
10.67 9.17
2702.65 2118.74
234.55 233.59
219921 2077.43
31.87 31.87
2.78 278

(¢) Russian aid has been
variety of
public sector.

(d) As on the Ist January, 1968 there
were 1053 Russisn  und 591 American
techniciuns working in different fields in
India.

Visit of Indian Esginecrs to Study
Gunga-Kobaduk Project in East
Pakistan

SHRI C. K. BHATTA-
CHARYYA :

used for a
development projects in the

2976.

SHRI1 5. R. DAMANI :

Will the Minister of IRRIGATION
AND POWER be pleased 10 state

{a} whether the Indian team of experts
sent to East Pakistan to study the Ganga-
Kobaduk Project, proposed barrage on
the Pudma and other allied matters were
given sufficient scope and all necessary
materials for their study ;

(b} wheiher they have submitted any
report ;

(c) if so, the details thercof ; and
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(d) whether Government propose 10
lay a copy of the Report on the Table 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The purpose of the
Indian 1eam was 10 make an on-the-spot
observation of all the representative areas
covercd by the proposed Ganges-Kobadak
Project and the barrage site ete. The
duration of the visit being three days as
per the itinerary arranged by the Gowvern-
ment of Pakistan, the observations had to
be only limlted. The Indian team did
not receive any additional written material
during the visit.

(b) Yer, Sir.

(¢) The report deals with  their  obser-
vations on the areas covered in the tour.

(d) No, Sir.

Loaps Sanctioned by Agricultoral
Fimunce Corporation in Gujurat

2977. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased 1o state :

(a) whether the Agricultural Finance
Corporation sanctioned any loan assistance
for the functioning of the agricultural
project in Guijarat during the years 1966-67
and 1967-68 ; and

(b} if so, the actual disbursement and

utllisation during the ubove period 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAIl): (a) and (b). The
Agricultural Finance Corporation, which
was incorporated only in April 1968, has

pot so far sanctioned any loan for agri-
cultural purposes in  Gujarat. 1f the
reference is to the Agricultural Refipance
Corporation, it has sanctioned 9 schemes
in 1967-68 involving a total financial out-
Isy of Rs. 773.14 lakhs, the Corporation's
commitment therein being Rs. 680.19 lakhs.
Mo scheme was sanctioned in 1966-67, The
disbursemenis during the years 1966-67
end 1967-68 amounted to Rs. 7.50 lakhs
aod Rs. 6.00 lukhs respectively.

AGRAHAYANA 11, 1890 (SA4K4A,

C.Rié. 50; Ori:sa 186
drewmy  foer  (wew sw) ¥ owiw
faw dwzm

2078, o ATg TR wigTIE : w@
fewrt aa1 faga =4t 2z q@d & g
w7 fF :

() #a1 ag 9 2 f& asy w3m &
ez faa ® @R AT IT T
faa dve QA fasiadia 2 5 o

(=) afg zf, @ w7 drFar A ww
waifafs ¥ fag sa a5 widw  ard
fir F1ad ?

fererrf wvar faw a wemem & I9-Ait
(sit fog mue ) (%) Wl (=) .
a1 f& A @ # 12 weg, 1088wt
gaIiifeq 5§ @ear 436 & gw ¥
FAT4T 147 91, HET WAW ¥ Ewwy oy
¥ qremz qin fag Awwm  afras
9T ) T &7 wade fawew  aw
7 T mgawrT & Ao mfas A
frar 54t e o8 2z %1 A 1w fiqie
&y vf ot ¥ egruilg Ay S Ty

12.00 brs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Orissa’s Requegt for Central Reserve Police

SHRI SITARAM KESRI (Katihar) : |
call the attention of the Minister of Home
Affairs 10 the following matter of urgemt
public importance and | request that he
may make & statement thercon : —

Qrissa Government's request for Central
Reserve Police.

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN): Mr. Speaker,
Sir, on 26th November 1968, a request was
received from the State Government of
Orlssa that some Units of the Central
Reserve Police may be made available as
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reinforcements, since  the situation  in
Cuttack was tense. Immediate instructions
were issued for the deployment of some
C.R.P. Units and arrangemenis were made
1o despatch the Units the same day. The
Ministry of  Hom: Affuirs continuously
kept in touch with the State Government
regurding their requiremenis. The situation
in Cuttack is now reported to be fully
under contiol.

Wt darom ¥EA : mead wIET,
®2& § W1 gET mEar gd we foa #
Al % Fravg § gz F21 WA 2 fF A9
¥ @iz 97 72 0F  WEOHEIF AT F IAI-
Az F ARG A W ¥ we W W@
39 797 72 M gz gd A7 gz M
97T ¥ G a4 | §F TFIT TN AT 9T
W@ & o1 off wrar §) 757 g N Faad
grat w1 uF a3zt o a7F fawar an
34 a9T FWH A AT 4 W A
Y T Az &7 gzt wmfa 9 gTSED
¢t 4t | g qaT & & a7 29 § wwifq
& Fiagw@ & FEEH ¥ g R AT
¥y frarawz Y mE @ ot o 9w fzm
off gart Qg #NY A ¥E w0 a1 fF w9-
v ¥ St gl w1 wrEea oA &
% off geatg w2 T ¥ 9 AT &7 g
w3y gw W f oA wIgm g
gl AT g0 ¥ § WEsg mraew ¥
3w % gt fra faer w1 sro fgm
7 3 ) wr gwasy F gt < ) w3
fe M QrIAFEEET ¢ I9 & 9y T
w ¥ uadifas g ST EaE A e
gt ¥ & gz wf Agew ¥ ag JAn
wigar g fe et 3w W ag O wTasa
Wi qmfe &1 AaEE gra ® AR 91
wwafas q&l A a9 wEn @ A €T A
ot sl & o) ges woAg g W §
W falm w3 fzm F NgEFIEH
fou ag 0% GafiT a9 99 AW wEATH)
& oiw §@ & fag gy ?
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SHRI'Y B CHAVAN : The question
is really speaking not related 1o the poini
here  The point here is about CRP being
called in Orissa. | can see the hon. Mem-
bers’ anxiety about the siudent problem,
but this particular incident in Cuttack was
not direcily connected with any political
aclivity as such

SHRI ATAL BIHARI
(Balrampur) :

VAJPAYEE
What happened in Cuttack?

SHRI Y. B. CHAVAN
to that., There was the Supreme Coun
judgment that music can be pluved before
the mosque. It is u right of those whoe
want to do that, They can certainly Jdo that
Naturaliy, there was a feeling in the mino-
rity community that they have a fundamen-
tal right of being able 10 offer their prayers
in rhe masjid in complete peace.

So and this teeling came into conflict,
when the students wanted to lead their
trophy in provession with Harisonk irpan or
something like that,  That started the
trouble ; this is the background. | do not
want to say one is right and the other is
wrong in this matier. These are some of
the things which provided the provocation
for some trouble and which occurred in
Cuttack itself.

| am coming

SHRI HEM BARUA (Mangaldai) : So.

it was communal

SHRI Y. B. CHAVAN :
munal.

st sitwsr dmm  (S0dtag) - EW
"RIT A A A Y § ) IEA OF A1
az wEY & fF g fza 9 98 A s
ANEF N7 dY 7z vF Waga Ax & fasg
gzaw &= N ft o zafqo g7 N
gt & ag A1 g7 fawEd gTa @
o 3 gz Ao A 2 fr gitw W
¥ Jaifz ¥ 1w 71X ATY F TIC 929
¥ @ wamw & g7 arewrfos wiwr-
et qur § i o A g7 faAfay § &
ag Wt arar W f5 @ efiwanh &

®1 gt 9T Sfqm gurg Ayt Y gEE
afr v oAl el ?

It was com-
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g W amemn tan § fe 9w A
sigg ¥t 7F §arA 0T 2 ardem A A
axi faum awr &1 §7A AT AT @r
IA T UK qYE ATH TEHA &A@
FE Fasay fear g1 oY gear ¥ g9
qzd § =N A TIATAE FT A AFH
fe fra & 37213 g7 & fao famfedl &)
i d . faaifagl 7 o gy fear 2
gq % fAm g7 Faanfaai ) quré & 2
a | A gz Y wEYET A Ag T KL
¢ fr 3g o fed) qifafess @@ &1 219
Fa7 A7) wrAT 47 €7 A Ad) F9d ¥
vl g% A 37 ¥ g9z AR arar g v q2i
F1 fa7idy 9 ) §) IHI R I9 AT AFAH
77 % fav Figg nidf 1 219 Y A9 wAr
» | dfar § 3 sgr 0 7 Y g AT
TEATH T & A0 wiga &1 {1 @ TFL
% 9729 ¥ WeET B19 ¥ | AW FEMA 719
gra F1 0¥ Anvzifas goRal 7 fae
# gt-gf fzq as A% THA FF4Y €@,
garl gwA faa ¥ @ o o ead
Wit daid 9T afn g€ & F@r € A
AfT-TEATA TTF & fAm e frar @ 7
A § arg-qig & gz o @A qrgm fE
1z THATIAIA ®faga A6 W AFTF
giegzifas wnEl £ FIF-0YAT FT G
? a1 3@W ;E WIHSD A HA) qAE
g% &7 91 @ & aife ot mearf @ Az
qIRT 5y g !

zat o wfa g€ &, @1 WA g
g am B auns & fAo sq1 Ifs
o I nu g P Az A A qgm
fw fead 1 gift g% & o feaeh qevfa
Iq H G gaak JumAT Eradt d 7 gy
gzt av ME  gfrfea-dwm ot amom o
4

SHRI Y. B. CHAVAN :
remember and does the hon.
remember what be has asked me 7

Sir, do you
Member
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MR. SPEAKER ; 1 do not exactly
remember ;

SHR1 Y. B. CHAVAN : The main

poini in this matter is—and I do stand by
what 1 said—that there is no political
party involved directly in this matter.

SHRI ATAL BIHARI VAJPAYEE :
What about Biju Patnaik’s statement ?

SHRI Y. B. CHAVAN: What staté-
meni ?

SHRI ATAL BIHAR! VAJPAYEE:
Has he congratulated the students or not ;
Ix he awure of that stutement ?

SHRI Y. B. CHAVAN : | have no
official intormation about this matter,

SHRI KANWAR LAL GUPTA (Delhl
Sadar) © What is his unofficial informae
tion ?

SHRI Y. B. CHAVAN ; The unofficial
mformation is, which the hon, Member has
st now given me.  Interruption Well,
I am supposed 10 make u statement,
where a State  Government is constitu-
tonally functioning, only on  the informa-
tion that 1 get from that State, | do not
want to stand by my personal information,
because allegations ure made by partles
and  the communal  temions  arise—
¢ interrup:ion) and they know which partles
aire involved in this matter.

The main point in this matter is this.
A~ far as | know,-—one point thut he made
- there wus o litle tenvion in the minds
of the people about the Supreme Court
judgment So, there was u background to
the communal tension, und | have no doubt
that the Orissa Government did take the
necessary precautions and steps about i,
That is why even when it erupted, it could
be controlled within the shoriest possible
time. It must be said 10 the credit of the
State Government there.  Whut steps they
are taking, 1t is a matier for the State
Goveroment, and | have not got any detal]-
ed information ubout it

) SHR1 P. K. DIO (Kalahsndi) : It
will be a sad day in 1his countiv when a
simpls  sludent proce:sicn could tuke g
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communal turn. | shudder to think that
the Central Government abdicates its res-
ponsibility, depends on the intclligence of
the State Government and does not employ
its own intelligence system to find out the
real cause. In this connection, | would
like to cangratulate the Stute Government
on the timely and stern uction they had
taken to quell these communal tensions
specially in view of the record of the past
Government in Rourkelu where riols took
place, thousands were killed and churches
were burnt a1t Berhampore. | congratulute

the present Siate Government there and
the Government of India on the timely
help in sending the CRP. At the same

time we cannot brush aside the statement
of Shil’ Biju Patnaik of the 27th November,
at Cuttack congratulating the students on
their so-called restraint in spite of all th's

communal frouble. When we swear by
communal harmony and national integra-
tion, s it not the duty of the Central

Government to go into the entire question
and find out if some discredited political
leaders are not behind the scene, specially
keeping in view the impending municipal
elections in Cuttack town ?

SHRI Y. B. CHAVAN : These are
political issues concerning  political partics
and if the hon. member wants me to  ex-
press my opinion about them, 1 refuse o
do it

SHR1 SURENDRANATH DWIVEDY
(Kendrapara) :©  We hang down our heads
in shame that such an incident happened at
Cuttack. People belonging to all commu-
nities have been living in peace and  amity
there for the last 200 years and [ have
never heard of any such incident in the
State except the Rourkela incidents two or
three years back. | do nat think the
Government of India can shirk ils responsi-
bility altogether in this matter. Since this
happened in Orissa, actually it attracted
their attention much more. 1t has assumed
a serious proportion, according to me. On
that day, the student procession went round
the City and had played music before other
masques also, but when it came to that
particular place, they were attacked. 1 do
not think those who attacked did it for
communal reasons. There may be pome
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goondas or unsocial elements, because the
trophy was snatched from them and it bas
not been réturned to them. This Incident
happened and after that, next evening there
was no trouble whitsoever. A match was
going on and 25,000 people, including the
Chiel Minister, attended that football
match.  When this incident happened, the
students were agitated. It is necessarv to
enguire whether any action was taken by
the local authorities to find out and locate
the persons who attacked the student pro-
cession. They belonged to a minority
community no doubt, but they attacked the
student procession and if those elements
hud been rounded up, probably this would
not huve spread.  After that, it turned into
a communal riot and  hundreds of houses
were looted. The poorer sections of the
communily are on the streets gelling no
whatsocver.  What is the real cause of this
tension and who are the instigators who
went into that particular place and instigat-
ed the people 10 attack the procession ?
That has to be enquired into. [ would like
the Central Government (o extend the
jurisdiction of the Raghubir Dayal Com-
mission, They should go into this and
find out the real reasons.

The Home Minister himself has referred
to the Supreme Court judgment. The
Supreme Court judgment really created
tension not only in Orissa but all over the
country, because in appeal. the judgment
stated that the citizens have a right 1o play
muslc before the mosques. 1t must be
known to the Governmsnt that there was a
great tension in the city. Just a few Jays
back, some processions were o be taken
out. With great difficulty, because of the
persuasion of the local people, somechow
or other it was arranged.

There was no incident whatever. The
tension wuas prevailing  Afier the Supreme
Court judgement, when the right to play
music before mosques has been granted to
people of other communities and the
Muslims object to it and do not want any
playing of music before mosques, have the
Central Government thought over the
matter and issued any instructions to the
Stute Governments or do they propose to
do anything in the matter ; are they think-
Ing how to tackle such situations when they
arise, because as 1 see it unless something
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is done about it immediately probably such
situations may be repeated at any time as
the tension is still there ?

SHRI Y. B. CHAVAN: The hon.
Member has raised a generul 1ype of ques-
tion as to what could be done after the
Suprame Court judgement. Naturally, the
implications of the judgement will have to
be very carefully considered, because this
is ultimately the culmination of the Issue
in the Supreme Court. But 1 can soy
from my previous experience that this is
not the first time that such a judgement has
been given ; some other High Courts also
have given such judgements. 1 remember,
in some cases even the District Judges have
also delivered judgements of this type. In
Muhurashtra  this had happened and [
had to deal with the sitvation in Maha-
rashtra.  What we normally did was that
we arrived at certain local adjosiments.
The local leadership of the Hindus and the
Muslims was brought together und  the
formula that we thought out was that the
timings of prayers in masjids would be
treated as timings when playing of music
could be adjusied. So this is a matier that
can be left 10 local adjustment between the
administration and the leadership of both
the Hindus .ind the Muslims there. This
is one way of doing it. But the implica-
tions of this judgement ar¢ something
different.  This s o matter that will have
to be gone into in further details in consul=
tation with the State Governments,

The hon. Member has asked me
whether ths Daval Commission could be
extended to this area.  Personilly | do not
think that that would be a practical pro-
position. At the present moment the Dayal
Commission have so many inguiries on
their hands that 1 Jdo not think they will
be able to do it immediately. But | would
invite the atiention of the Orissa Govern-
ment to this aspect of the problem.

12.19 hrs.
[Mr. Deputy-Speaker in the Chair]

SHRI K. NARAYANA RAO (Bobbili):
The hon. Minister has been kind cnough
to concede that this was a communal dis-
turbapce. We huave been witnessing com-
munal disturbances quite frequently and
pften times the Government has shown
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considerable interest in seeing that commu-
nal disturbances may not come about. But
in spite of the great interest and the great
co-ordination and co-operation shown by
all political parties, it has hecome a bane
of our society today. So, itis high time
that we sit down and think afresh and
deeply ubout the underlying malaise behind
the recurrence of these disturbances.

In this context 1 wish to state that
though we have been following at the
governmetal level the policy of secularism,
1 wish to remind this House that this
policy, if followed only by the Govern-
ment, is not going to save the situation
and it is very essential that all the compo-
nents of the society, all religious groups,
also have full faith in secularism and work
for it. o wnderstand this basic problem
we have to idemtify the friction points
among the various groups. Por this all
the religious groups in the society have to
come out of thelr rigid postures and try to
live honestly and carnestly with other
religious groups. We have to look at the
problem politically, historically, economi-
cally and soclallyv. From every angle we
have to look into this.

Why | say this is that it is a political
fact that there are no conflicls between
Hindus and Christians. Similarly, there
are no conflicts among Christians and
Muslims. Then, how is it that it is hap-
pening between Hindus and Muslims 7
What are the factors responsible for it ?
This is a very important point.  Therefore
referring it to a commitiee to inquire into
will not be sufficient, but we must evolve a
national identity in which all the divergent
groups must submerge themselves.

In this contexl we must not forget one
single political fact. It is a historical fact
that the country had been divided on the
religious level and we should not forgel
this. It is also relevant even today because
Pakistan is holding non-Muslims in the
couniry as hostages.

MR. DEPUTY-SPEAKER : With all
this social analysis, please come to the
question.

SHRI K. NARAYANA RAO : There-
fore, is the hon. Ministér going to constl-
tute a commitiee of sociologists, religious
people and others 10 inquire into the entire
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problem and see what steps Government
can take in this direction 7 1 am sorry to
say that Government is shy of brioging
about social reforms uniformly covering all
the religions groups and evolve a new
society out of all these religious groups
who can live 1ogether and forego their
rigidities. In the light of all this submis-
sion, is the Government going to consider
the construction of a committee 1o evolve
a mew Indian society with lIndian goals,
Indian models and Indian identity ?

SHRI Y. B. CHAVAN : Itis not the
inl:ntion:nf Government Lo appoint such a
comittee with such widest possible terms of

reference. As far as the olher submissions
are concerned, | have taken note of
them.

12.23 hrs,

RE. CALLING ATTENTION NOTICES

(Procedure)

MR. DEPUTY-SPEAKER :
be laid on the Table.

Pupers 10
Shii K. C. Pant.

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRIK. C.
PANT rose—

SHRI S. M. BANERJEE (Kanpur) :
Sir, | rise on a point of order,

MR. DEPUTY-SPEAKER : Regarding
what 7 1 have asked Shri K C. Pant to
lay the paper on the Table.

SHR1S. M. BANERJEE: My point

of order is not on Shn K. C. Pant laying
the paper on the Table.

I would invite your kind attention to
rule 197 about calling-attention notices.

Gencrally some serious mallers are dis-
cussed or stulements are made by the hon.
Minisiers under rule 197. 1 and many
other hon. friends not belonging to UP
only but to all States are tabling for the
last  three or four days calling-notices,
adjournment motions ete.  about  the
teach#rs’ sirike which is starting today.
Thousands of teachers have been arrested
pod the Governor of Uuar Pradesh is
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behaving in a dictator fashion. We
requested the Speaker even today—we
wrote him a note saying that students’
unrest throughout Uttar Pradesh is conti-
nuing and we want.. (Interruption:

MR. DEPUTY-SPEAKER : You have
had a discussion with the Speuker.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : 1 would like to speak on
this point of order.

MR. DEPUTY-SPEAKER This
matter was taken up with the Speaker in
his Chamber.

SHRI §. M. BANERJEE : 1 did not
go to his Chamber at all.
MR. DEPUTY-SPEAKER : But you

have just now said that you have discussed
it with the Speuaker.

SHRI 5. M. BANERIJEE : Kindly
hear my point of order. | referred to the
calling-attention notice only beause those
calling-attention notives huve not been

selected. A pew term is being used now
in regard 10 them, numely, not rejected
but nut selected.  Unfortunaiely, those
calling-attention  notlees, concerning the
sirike by UP teachers and students’ unrest
have not been selected.  So, | move under
rule 340 that the Jdebate on the motion be

adjourned.

MR. DEPUTY-SPEAKER Please
resume your seal. There is no debule
going on just now. | have just called Shri
K. C. Pant to lay papers on the Table.

SHRI §. M BANERIJEE:
will move it afierwards.

Then 1

MR. DEPUTY-SPEAKER : | gave
you a hearing becauce | thought that there
wus some urgent matter which has not
been taken up... (laterruption)

T owrd wAAw (T afe) ¢
Ay W g1 w7 & T w19 6
yrfgr | Porx  fedi & gw wifar i
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arAfem 2@ ar @ &1 wif gAar
adf 2.

ot wew fagrt ARt FeF &
T} ¥ wgrAEeE geary e fwar
aqr & 1 azi 9% wa atfy 2 afss Twas
# ¢ wrezefs uwr 2 Wi agt ov wesAnw
BENT KT TG &, AAT A AT §1 w9
ATHEIT 1 FF A% § (6 72 A TG
T 1 IAT 93T F FAsq0TH 1 ZEAIT F
a1 aftfeafy q2r 2y 7€ 2, 99 9v Wiw
g By T fAsm 2 Awd £ W €W
auq ag-gfeaE §

) WAt g e - AT e w
qgifag
SHRI S. M. BANEERJEE: You

agreed for a motion to be discussed for
two hours.

MR. DEPUTY-SPEAKER Accord-
ing 1o the information given just now, the
Call  Auemion Notice has not been

rejected. 1t is kept pending. ([arerruptions)

s W sow - Raee fear 2,
qfer 78 2

MR. DEPUTY-SPEAKER : Not select-
ed. To judge the wrgency of the matier
is the discretion of the Speaker.  Anyhow,
you have made the point and the Govern-
ment has laken note of it. 1 think, the
urgency of the matter will be recognised.
If ihey feel. they will themselves come...
(Interruptions).

off ww gerww: oF.  wifo
dYo & a1 ¥ 1 uw Afew faar @, dfew
§g A7) gur 2

SHRI S. M. BANERJEE : The Gover-
nor should be dismissed. You can give
direction to them. (/nierruptions)

i W sTRRw 0§37 &) g
gt w1 ot gww T e}
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&t owo Gwo WHEY (T‘ﬂ) . agw a
wg1 war qr fe gra e w3
fear & 3fe7 wa wzr wer & fs fade
TEY g9T 2 | §A% Aawq ag AT 1w
fearez w77 & wifaw adl § Afes fadez
AFY gaT & 1 Wi 99 s Ater fasAar
F1fge |

MR. DEPUTY-SPEAKER : You will
get the clarification from the Speaker.

st geTmAle R (7ge) 0 W€
THIT FA158 A1fE g7 oo w7 FIA W4T
L e

MR. DEPUTY-SPEAKER : The Papers
Lo be laid.

12.27 brs

PAPERS LAID ON THE TABLE

Notification under Central Sale-Tax
Act, Cugtoms Act and Central
Excisc aud Salt Tax

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : | beg to lay on the Table—

(1) A copy of the Central Sales Tax
(Registration and Turnover) Amend-
ment Rules, 1968, published in
Notification No. GSR. 2017
(English version) and G.S.R. 20(8
(Hindi version) in Qazetie of India
dated the 16th November, 1968,
under sub-section (2) of section 13
of the Central Sales Tux Act, 1956,
|Placed in Library. See No.  LT.
2416-17/68).

(z) A Copy of Notification No. G.S.R.
2058 published in Gazette of India
dated the 23rd November, 1968,
under section 159 of the Customs

Act, 1962. [Piaced in Library. See
No. LT-2418/68.]
(3) A copy each of the (following

Notifications under sanction 159
of the Gustoms Act, 1962 and sec-
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tion 38 of the Central Excise and
Salt Act, 1944 :—

(i)

(ii)

(iii)

{iv)

(v)

ivi)

The Customs and Central Ex-
cite Duties Export Drawback
(General) Hundred and Twenty-
third Amendment Rules, 1968,
published in  Notification No.
G 5.R. 2059 in Gazettee of India
dated the 23rd November, 1968.
[#aced in Library. See No. LT-
2419/68).

The Customs and Central
Excise Duties Export Drawback
(General) Hundred and Twenty-
fourth Amendment Rules, 1968,
published in Notification No.
GS.R. 2060 in Gazette of
India dated the 23rd November,
1968. [Placed in Library. See
No. LT-2420/68).

The Customs and Central Ex-
cise Duties Export Drawback
{General) Hundred and twenty-

finth Amendment Rules, 1968,
published in Notification No.
G.S.R. 206! in Guzetie of

India dated 23rd November,
1966. [Pivced in Library. Sece
No. L1-2421/68).

The Customs and Ceniral Ex-
cist Duties Export Drawback
(General) Hundred und twenty-
sixth Amendment Rules, 1968,
published in Notification No,
G.S.KR. 2062 In Gazette of India
dated the 23rd November, 1968.
[laced in Library. See No.
LT-2422/68].

The Customs and Central Ex-
cise Duties Export Drawback
(General) Hundred and (wenty-
seventh Amendment Rules, 1968,
published in Netification No.
G S.R. 2063 in Gazette of lndia
daled the 23rd November, 1968,
[Pluced in Library. See No.
LT-2423/68).

G.S.R. 2064 published in
Gazette of lodia dated the 23rd
November, 1968, containing
corrigendum to G.S.R. 1874
dated the 19th October, 1963.
[Piaced in Library. See No.
LT-2424/05).
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Notification under Drugs and Cosmeiics
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY): 1 beg
to lay on the Table a copy each of the
following Notifications under sub-section
(3) of section 33 of the Drugs and Cos-
metics Act, 1940 :

(1) The Drugs and Cosmetics (Third

Amendment) Rules, 1968, published
in Notification No. S.0. 3868 in
Guzette  of India dated the 2nd
November. 1968. | Placed in Library.
See No, LT-2425/68].
The Drugs and Cosmetics (Second
Amendment) Rules, 1968, published
in MNuotification No. $0. 3869 in
Guzette of India duted the 2nd
November, 1968, [ Placed in Library.
See No. LT-2426/68).

2

LAND ACQUISITION (AMEND-
MENT) BILL

QOpinions

SHRI S. C. SAMANTA (Tamluk): 1
lav. on the Table Paper cantaining opi-
nions on the Bill further 1o amend the
Land  Acquisition Act, 1894 which was
circulated for the purpose of eliciting
opinion thereon by the direction of the
House on the 11th April, 1968,

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 196667

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): 1 beg to
present a Statement showing Demands for
Excess Grants in respect of the Budget
(Railways) for 1966-67.

12.29 brs.

MESSAGES FROM RAJYA SABHA

SECRETARY 1 Sir, I bave to report
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the following messages received from the
Secretary of Rajya Sabha :

(1) “In accordance with

(i) *

the provi-
sions of rule 111 of the Rules of
Procedurc and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to enclose a copy of the
Industrial Disputes (Amendment)
Bill, 196%, which has been passed
by the Rajva Sabha at its sitting
held on the 26/h November, 1968."
‘l am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on  the 2Tth
November, 1968, has pussed the
enclosed motion referring the Con-
tempt of Courts Bill, 1968, 1o a
Joint Commitiee of the Houses
and to request that the concurrence
of the Lok Sabha in the said
motion and the names of the
Members of the Lok Sabha to be
appointed (o the said Joint Com-
mittee may be communicated to
this House

MOTION

*That the Bill to define and
limit the powers of certain courts
in punishing contempts of courts
and to regulate their procedure in
relation there 1o be referred to a
Joint Committee of the of the
Houses consisting of 45 mem-
ters ; 15 members from this House,
namely :

1. Shri M. P. Bhargava.
Shri 5. N. Mishra.
Shri A. P. Jain
Shri M. Srinivasa Reddy.
Shri Muhamimed Ishaque.
Shri Sukhdev Prasad.

Shrimati  Vimal Punjab
Deshmukh.

8. Shrimati Yashoda Reddy.
9. Shri C. L. Verma.

Shri Devl Singh.

11. Shrl N. K. Shejwalkar.

NemRwN

12.  Shri Bhupesh Gupia.
13, Shri D. L. Sen Gupta.
14. Shrl J. S. Tilak.

15. Shrl K. S. Ramaswamy.

J,C. Report on Bill 202

and 30 members from the Lok
Sabha ;

that in order to constitute a
meeting of the Joint Commitiee
the quorum shall be one-third of
the total number of members of
the Joint Committee ;

that in other respecis, the
Rules of Procedure of this House
relating 1o Select Committees shall
apply with such variations and
modification a5 the Chairman may
mike ;

that the Commiittee shall make
a report to this House by the last
day of the next session ;

that this House recommends
o the Lok Sabha that the Lok
Sabha do join in the sald Joint
Committee and communicale to
this House the names of Members
to be appointed by the Lok Sabha
to the Joint Committee’.”

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL

As Pagsed by Rajya Sabha

SECRETARY :
of the House
({Amendment) Bill, 1968, as
Rajya Sabha.

Sir, 1 lay on the Table
the Industrial Disputes
passed by Lhe

COMMITTEE ON PUBLIC
UNDERTAKINGS

Twenty-Second Report

SHRI G. S. DHILLON (Taran Taran);
| beg to present the Twenty-second Re-
port of the Commitiee on Public Under-
1akings on action laken by Government
on the recommendations contained in the
Twenty-first Report of the Commitiee on
Public Undertakings (Third Lok Sabha)
on Air Indla.

CRIMINAL AND ELECTION LAWS
AMENDMENT BILL
(i) Report of Joint Commities

SHRI SHRI CHAND GOYAL (Chandt-
garh) 1 1 beg to present the Raport of
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(Shri Shri Chand Goyal)

the Joint Committee on the Bill further
to amend the Indian Penal Code, the Code
of Criminal Procedure, 1898 and the
Representation of the People Act, 1951,
and 1o provide against printing and publi-
cation of certain objectionable matters.

tii; Evidence

SHRI SHRI CHAND GOYAL: |
beg 1o lay on the Table a copy of the
evidence given before the Joim Commillee
on the Hill further to amend the Indian
Penal Code, the Code of Criminal Pro-
cedure 1898, and the Representation of
People Aci, 1951, and to provide ugainst
printing and publication of certain objec-
tionable matters,

12.31 brs.

INDIAN RAILWAYS (SECOND
AMENDMENT) BILL*

THE MINISTER OF RAILWAYS
(SHRI C. M FOONACHA): 1 beg to move
for leave to introduce a Bill Turither to
amend the lodiun Ruilways Act, 1890.

st ww weERw (35t gfaa) ¢
W fada® &1 4gi 9 FH F T\ w®

& fadiy wxAT SEAT g

uw A e ;9 fade

ot W wTAFRw ;@Y AFar ¢ fE
FFAY WE1ZT g W faQw &1 ™A wd
s W ag wg v oY faar fese o
w18 T 9T gm0 el § S99 9T A%
g ary favas w1 Qe st & & fan
fewz Ty Y I W A ¥ UIE
Ry w W M ¥ o foar
W oaw % @ oax w0 F
faQw x® ara %) dwe Aff & fe faem
fewz war@ @ wH AN & faars
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qT #1§ 3t sgfFq faar fawe 7 9% ok
T 1€ Jar § a 37 F Tw agT @)
&7 TAT 41 AT |

afFr g ald@ WA F1 N gy
FAST TEAT T | EW | A FT AP 2
fF aq% &dsg &1 A7 T T TFHT TEY
FIAT & AW ghmr Y @ & qq19
FIAT 121 2 6 gA A IAF Fqsq A0
A fFg atz Fuar am ) figd oz
58 F1gA —3fozaq 97 nez—w Aataq
& & fan qzAr wiffer fam &@r o
qr, f3a & gru W\ sqwrfoat & wfa-
&1 %1 g farar g1 1 W g7 F177 A
nF FEU AMer-fiar o w7 wed
Aza ag mifaq Fwar T1gd & fe T &
oz 378 wret FY fewrwa & fan 3@
fead Iegw o waeTET £

to faw #1 @A & gz arg o A
a1t 2 fF gasr cefme sqrmAT Al
T H YA & ATy WM& fEers
grar i gr & fe faer fewe anar
&TH a1 qfFT FuRTaT g gF § 2
993 &1 E¥ a9 O gge-svdiave
fesa) % faar fese  aror Fxar waoE
far g, FOifs A F §5% ar @ A
fomt s 2 & IHF sam fewe
agf fad oy § 9% &% mrvder  wEd E
"\ g eifs At % g mma-
q1G1 FW@ § | 70 w02 W FAA F
g1 faen fese arm &6 & quE &Y 100
T ¥ A HT 500 &R AF WA T
gora e @ §1 az waw g e @z
mfeya @19 o & qiw A Ty AT
s & Farstrs gedwre faear e

&3 § g ww ag g
wrge ¢ e o ag gaifexd & fawrs ag

wTOETAY A WY AW | g a1 Wi fe W

*published in Gazeite of lodla Extraordinary, Part 11, section 2, dated 2.12.63.
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T ST 7 o §,  wn w
% M § I3X §1 Mg J|W A AvA
foredyarft oY arad § 5 wore q® o
@ ag 7719 f& wiw 9 I F gar-
fr<t ®1 Faet & ot mow adw 3
amar AT 3, 34 feafa ®) wew w3 &
fau fagsr £ awal & s€F a1 w@w
fear &1

# grawr carr gfeaa ¥ngg oA &
faa®) e a2ag aafaa #73 a1 @
& &awmA o3 F ave fRaar argarg, o
fr ox ag7 wzaaqy &3wT 2 .

“Fvery railway administration shall
fix, subject to the approvai of the
Ceniral  Government, the maximum
number of passengers which may be
carried in each compariment of every
description  of carriage  and  shall
cxhibit  the number so fixed in a
conspicuous manner inside or outside
each compurtment in Hindi and in
English and  also, if considered neces-
sary by the Railway administration, in
one or more of the regional languages
in commuon use in the territory travers-
ed by the rai'way.”

w957 ag & 5 sfeqn W@IAT qae
¥ = A3ea 08 9 frw g & umw
argr war 21 9% s & fReEi g
famr strar @ f& 397 Go g7 qqT  Heqr
# gafwt gar7 w¢ g6 &, Ffer aeas
7 39 feer # 160 7t wfrs gafer
fazr @12 & | wa7 7N WAIZG A7 &E
fig 3T A1 34 AT T T &Y &

fan qoge Agl fran & @t w@ a1 «if
fga AT Ad) &g F1 HAT &1 TFA
garad faad S ¥ ¢ e 9 fewe
AT ¥, TF GO A1 IGET K & | AwAA
63 w1 72 wAFE ot A7) & fe fae fesy
qz faer fran am f6 390 A3 gaIfeT
dz gt 3, afea I@wr gRa & Fam

[T
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e+ 17 ¥ growT sqT dwwa 03
) 775 fearar wzar g, N gw wwe

g

“If a railway company contravenes
the provisions of section 53 or section
63 with respect to the maximum load
to be carried in any wagon or truck,
or the maximum number of passengers
to be carried in uny compariment, or
the exhibition of such loud on the
wagon or truck or of such number in
or on the compariment, or knowingly
suffers any person owning 4 wugon or

truck  passing  over  ils  ratllway to
contravene the provisions of the
former of those sections, it shall

foifeit to the Central Guvernment the
sum of 1wenly rupees for every day
during which either section is contra-
vened."
oH St iy arwy wdft § o oowm gy
fesd g3 famr miT fe 38 feaq sizd
43 753 & M7 gAY, areAs ¥ 39 fesy ¥
37 #r mrawt fad g fus fesa g
famar & srer 92Y 2, IRFT gHA o A
AT ¥ 1 ER A & 27 0% ard) § q¢
W & feeal # fafess aem & w)
sarar gaifeT w7 fag ari &1 zqer
gz 2 fs 193 997 ©47 9394 03 WY
Arg veT 21 BemA 03 T WFAT Y
ZTT A% 03 &7 I=A9A w6 @ g7
39 97 fq 77 ¥ gAtAr gar ufgg
qAIfETT ®1 437 1 q17 TAT |WE 0
%4 2, AT 37 5T & ®1 72w 7w
21 um|d A taw fag fedr e g @)
AN FAT g W g A A R, AY =g
fas &iq w17 guiar 3, @ fe WX &
FATH-FANT 1 077 qrAZ AGwId w9
qre & A7f 21 §, afew 3z A1 meEIT W@
dar 2xar & & gz waar e g fe
frgd ofw arel § aewA 03 & genbr
X ¥ Pradt gEasy wr v fzar mar

frgeifispifetwuore
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[ st wd=dy]
i grda afi srasar g fs A€ W
¥ faar fesz qarg ®31 afF7 WT &
gufed & ak & gg 41 wAad ¥
qzg Y Tfe g AAT § fF qwE
Ymg-dg arat Aot A @ #
FEF A F a ¥ fafgsq fram &
Fpqaaz &z A q7 ¢ & fRaai &
w39 A & Faadt anz araad & &Y
wiAY 2, 37 A0z 9€ FAH & gAOHA
w1 A0 A rf 2 "lr 3% fao @FIm
§C #1377 F1 mwa § Ad} Argr graw

4

# gz ot g SRar g f& =R
Y wEzdt F1E grrwediaee H
ary A S o8 oAy 2 ¥
gz wAzAr @ oEd aE & gaEier
F8Y 3% & 6 wowY qu arw & fzEa
FAF | 0 AT 9 I F garfEd A
203 &0re w77 T W fau wafs oav-
wedlaeT F WET A 35 A § TR
ad gafed 7 T oA fas 2 #08
s fro i 2 ®AT 9T ZA ATAL A
gy A1 N A 2 gz g FFE F
gaifeti #1497 & & a2 s Ef A
WY, F2F 7 ®4Y, I NA aw Fzm gAY
ifge 1 & Y aAr fs 9% F1 a2
a7z g wif fAraE A @ 99 W
wIT A Y dgq o) i Afwa ggaa
F Fqa4 #) Z(AT 9T F1E Tgq A Ay
g wtx fag da & @t & A} w7 A3
w1 ®® 4z $W@ &1 gafae & faaw
frags v& 0 fie w7 fadas & wra qgi
qT O R £ gArAa A Y A9 1 @A
qay qFF OA FAST FT AT FA T
farardy 33 W7 IFF AT Al 9T
ot gedY & wroamE A @ a7 WA
T3 ¥1 €19 a8 §1 |
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SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : We
not having a general debate now.

are

o wrzw fagrt T (xmawge)
ITreae wEtag, & fede Ad #T WIg)
% gz sgar qigAT § f§ w3 § owaw
Y & fr fara fagasi &1 fagia: fadw &
IA%1 4y ® wwg faQy femr S
afe w7 w17 grw ag@ A gWAT I
A ew fadas v Ay @gar o
it a1 fadtas €Y 99t g7 £ qr I
& A% greew ¥ w77 A oAy A
& g § fe mowt Y Az &) QA
#t waafy &4 g

MR. DEPUTY-SPEAKER : Shri Atal
Bihari Vujpayee is perfecily right in what
he says.

Shri Fernandes had written 10 me and
he had said that he would like 1o oppose
the introduction and he might be permitied
to do so.  In fact, when he was speaking
| cautioned him that he should stick 1o
that and not go into the merits of 1he Bill.
If he had gone into the question of legis-
lative competence etc. then he would have
been within his rights. But he has said
things which could have been said during
the general discussion when that comes up
here. IT the hon. Minister has anything 1o
say at this stuge, he may do so

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : We are
not having a general discussion now.

! gEFAT e (3TEE) ¢ ag
fag sai a1 @ § v oz @ ad gR
F3A1 & | w17 F FAAT 07|

SHRI C. M. POONACHA : The hon,
Member has referred 1o overcrowding in

running trains. It is a fact that there is
overcrowding... ...

MR. DEPUTY-SPEAKER :  That
could be said at the consideration stage.
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SHRI C. M. POONACHA : While
that s so, the overcrowding in certain
sections is due to ticketless travelling which
is on the increase.

SHRI ATAL BIHARI VAJPAYEE :

To some extent, not wholly.

SHRI C. M. POONACHA : They do
not want to buy tickets but they want to
have a free ride. Therefore, this measure
has been advisedly brought before the
House for its consideration in order to
stiffen the penalties for ticketless travel

MR, DEPUTY-SPEAKER ; The ques-
tion is :

“Thut leave be granted to introduce

a Bill further to amend the Indian

Railways Act, 1§90.”

The motion was afopred.
SHRI C. M. POONACHA : | intro-
duce the Bill

12 45 brs.

STATE AGRICULTURAL CRFDIT
CORPORATIONS BILL--Contd

MR. DEPUTY-SPEAKER : The House
will now take up turther consideration of
the follywing motion meved by Shi K. C,
Punt on the 28th November, 1963, numely :

“That the B w provide for the
establi-hment in the States and Union
territories of Agricultural Credit Cor-
porations and for matters connecied
therewith or incrdental thereto, be taken
into consideration,”

Shri Viswambharan muay continue his
speech.  He has  aiready laken seven
minutes. So, he should be very briel now.

SHRI P. VISWAMBHARAN (Trivan-
drum) : The other day | was dealing with
the main reasons for the tardy progress of
the co-operative  credit system in
this country. The main reasons are ihe rigid
rules and hurdles laid down by the Reserve
Bank and the high rate of interest. Big
business houses in the country arc gelling
crores and crores of rupees of interest-frec
losn without even entering ioto any form

of agreement regarding the repaymeat. la
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this connection, I am reminded of a dis-
cussion that was carried on in this House
and in the other House two years ago
about the loans given to the Tata lron and
Steel Co. and the Indian Iron and Stcel
Co. Rs. 10 crores of loan was given to the
Tata Iron and Steel Co. without levying
any interest and without eplering into any
agreement regarding repuyment. Similarly,
another Rs. 10 crores was given as loan to
the Indian Iron and Sieel Co. (whose
majorily shares have now been taken now
by the Gouenkas' without any interest. Big
business-houses ure being given loans with-
out inlerest. Smaller business houses or
the smaller industriglists uare given loans
at the rate of 4 or 5 per cent. But when
it comes to the poor agriculturist, all
sorts of rules and regulations are laid down
which make it impossible for him 1o get a
loan ; and if he passes through all the
hurdles, he s called upon 10 pay interest
at the rate of 10 per cent. The farmers in
this country are the single class of people
who have to pay the maximum rate of
interest. That is one of the reasons why
the co-operative credit system has not suc-
ceeded in this country. In thus Bill also,
the very same procedure is being sought 1o
be introduced. It has been laid down here
in this Bill that the rules regarding issue
of loans ele. will be guided by the instruc-
tions issued by the Reserve Bank. Actually,
it Is the Reserve Haink that sits ught over
the agriculiurists and prevents them from
getting the loans.

If an agriculturist wants Rs 1000 as
agricultural short-term loan, first he has
to deposit Rs. 200 in a primuary socety ora
primary bank by way of share capital
Then he has to go from pillar to post to get
all sorts of certificales from the revenue
olficer, the sub-registrar and so on and
then he has to process his application
through the primary society and the district
bank, so much 8o that he will have 1o
spend Rs. 300 to get a loan of Rs. 1000. At
the end of the year, he has 10 pay 10 per
cent by way of interest. The same set of
rules is sought to be Liid Jown in this Bl
also. So, | would suggest that it shoul.l
be specifically provided in this Bill thit the
sgriculturist who takes a loan from the
Siate Agricultural Credit Corporat.on shall
not be called upon to pay an lnterest of
more than 5 or 6 per cent.
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[Shri P. Viswambharan]

In conclusion, T would like to refer to
the controls exercised by the Central
Government and the Reserve Bunk. This
Bill is called the State Agricultural Credit
Corporations  Bill.  Aciually, if we go
through the provisions of the Bill we do
not find the State Governmen! anywhere
in the picture at all. The entire function-
ing of the corporation is controlled by
the Central Governinent and the Reserve
Bank. The managing direclor and the
chairman and the majority of the directors
of the State corporation are appointed by
the Siate Government and by the Reserve
Bunk. The conditions of commerce und
agriculture ditfer from State 10 State.  So,
the detuils of the loans should be left enti-
rely to the State corporations and the con-

trolling authority shall be the State Govern-

ment and not the Central Government or
the Reserve Bunk. Both these changes have
got to be made in this Bill. The Bill as
it stands includes several clauses of the
Reserve Bank of India Act, the Co-opera-
tive Societies Act, the Agricultural Finance
Corporation Act and such other Acis. My
submission, therefore, is that this Bill needs
u thorough scrutiny, und 1 suggest that it
may be referred to a Sclect Commitiee so
that a thorough scrutiny of its provisions
may be made and the necessars modifica-
tions suvggesied.

12 49 hirs,

RE REPORTED ARREST OF
SUGARCANE GROWERS

st it fag (Tzas) @ oo
ag1zg, fagd fza oY 3 @, F90a ga1ee
T WA, TN AT ¥lo TW {AT fAz
2138 ¥ ¥ AT IEIN v oEIgE % armd
WY & gIvama q¢ ag %g 91 iR &
nadtiz ®) fagm R TEdEe § TRIA-
wq a7 | 71X 2g # W @w q 9T
grad ¥ femiaY &) el € Aag §
&Y fragne fisar m w@r @ 1 X0 ww-
qa7 ug & f& g7 A 2z2i 7 M4 feard)
¥ e e wmar @ @i T 6
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dYer wvar ¥ &Y qoRT T A A I
srzfadl 1 aFgHT  #fiwr srar & @
feaml #1 U &Y fearT &Y agaa 2Y
I A F A9 ¥W AXZ 7AqIT A, Fzh
az feiz =7 Y 71, (swaum)

& WI9F) ®IT%T IT A g A1RaT
g mur 213w # 9RAA o oo &
9, 37 #1 qU %7 ¥ ? IO =N
fafrezT qrza 1 faar #, #a1 &2z nad-
gz ®1 faard, sav fac o & s
Farg arar @, fFAET & qig 9 sagd
AR r A O G T CA B
32218 53 fFar 2 Ay s fear 27

MR. DEPUTY-SPEAKER :

not the proper way 1o raise
the midst of another debate.

This iy
this matter, n

st o fag : T wtaar wrear
& 7 FIA-mIeAT 2 E, ag AeqE ALY Ay
# 103 ® Aifzq fzar, 184 o Sifeq fem
Afga frdt wY qege 7E fear qar-aE
2197 § I7A1E7 AU FYA {7 e ¢ 7
zfam w7 Y JAF 9T ZW gzl A2 FH
¢ afgw fearAi ¥ fao @& a2 fzar
Srar 20

MR. DFPUTY-SPEAKER : Dr.
Subhag Singh is accessible, any hour.
not approach him ?

&t i fag
et #ar fwar 2

Ram
Why

ag aaEIg %

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : 1
have already written to the hon. Food
Minister drawing his attention to it

it TowlT fag v s omce
T8 2-zw AV gz WA WA E R ww
wo €1 W€ g Y gn v adr ? fa
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fafaree arga @1 fomar w19 48) &,
77 fafqret @iz #1 &8 fr ¥ gfamm
* "1 fafrrerarza &t &% 5 fEamAy
& arg sarEdy 78 A Tifzw

MR. DEPUTY-SPEAKER : After Dr.
Ram Subhag Singh has replied, there is no
clarification needed.

SHRI SHEO NARAIN (Basti): You

are our guardian here

TZ UF 957 4@ @, UF gAIC
OrzHY FA@TH § &7 § | W9 T/ &Y A5
FTA AT FYF a0, w17 |y A fwa g
za Fryfredt &Y ATz I FW 4R
A8 wra ¥, i &1 fraSered w17 8
oYt 7 g w73 #

DEPUTY-SPEAKER - This s
What else could he do ?

MR.
not proper

SHR! SHLO NARAIN : He 'should
remember that he has to fuce the mid-term
polls in Punjub, U.P. and other States.

MR. DEPUTY.SPEAKER : There is

a limit to gt

ot Tt fag 9z 9z w5 FX 919
gt 7aff AL Amrz 71 2-fHArAY F7 g
arAr #1€ agY 2| a8t 7T AN AT Avdr
# afr fema) & &\ 7Y s@ e
#

1253 hrs.

STATE AGRICUI TURAL CREDIT
CORPORATIONS BILL —Contd.
oft gfrwr fag (AYFarare) - aremy
Az, & w7 Fin wm ATt friaw
w1 gada &t g1 F fmr owAar g fe
IFIT I O17 §H gz UF #@#Y &EH ¥
2T % FearaY o erfas feafy €1 guraa
¥ fau gfy w1 e searreTE diT
afaard ¥ 1 afx s=% aer ger Tzar B,
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qrg Wit #, Feqga AL ZT Tar g arn
AT gHL T A IEAT 9T 9 qyar
¥ 3 ¥ g famm e 24w
fad za 2w ®r ot mfus Fewor &, a7

wfy & 917 77 aw gu ¥y & faq fawrg
FEY w70 gart 2w ¥ wifew feafr )
qa FFAY |

gfe & fasmm & ma & a<l ovraz
a wrer aw Wy 2 7z feaaY 1 aifes
frawa-wfez sfafad =@ 21 gye &4t
gt wafa gf & dmfas g £ &
77 & g€ g 2, 37 7 ¥fa § @1 A qw-
g9 wifea € 2, afsa v & §fa &1 w13
ot W sgrar @EfAr @Y Agr & | wEY
feafs & =mnr fEaray & g =o€
agfaa snaeqr 78 sYamad, A1 fez
art sara @rEn 2w g K e wfa o
gfanr i mzrm wifie 3 ash §, =2
aeT ¥1 Y Wy 13 WA

afea g ga &, ITeAw AR,
ot wzH @i gW HIRIT A gEran g,
qaft 7z cq & fad ssoang &Y am g,
e 4z Z1a %zm 7@ & afz e
giwet £ 321 &7 ¥k&, fEgEl v amw
@t wF w1 1w 2, 9 fa7 ¥ 38
ary & faafer frndt &) oY sqwear 7Y
3 ) ot qYer AT FAA-24-55 $OT Y
#rsqaeqr 9 X wr o€, @y A H
g 41 & AUAT P, TH § AAEAT 6T
g A& v fer i & g arar
gfF or aft 18 & dTFTET R
FEq 350 ¢, afeT ag w2q g T4
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freq aat & v Ay peefafrze 6
wga wF 2 g B, w9 g 9T &4 A g,
faur & N ozi zq ferdl @ 15 dix
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soreftafaea § W @ 9te g
Wk A A @ agheex gw o
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[ wfewr faz]
® @R g, afsr gfe N W g
BT AL AT &1 WA WA WO gATT
AT g At git WAl A W oE
AATIag aq% & g w79 Ia0AT AR
faad fs ga femal #1 wza g a%
41 37 @iq AT dmfas @0 7 FN
& wiffr o1 o1 @@ gw 2@ R g, A2
qU 21 A% | & wraan g fr gfa & gfan
" A & amg #ifea 21 oy B, ofeq 99
1 AFT 7917 & fAz g7 26 AT wqA
" &g agl |@an )

# zq @A & fAg Wt qawT € 717
g g frzw faa o o sumedr A af
£ 98 8 0w frgg wen @21 swiaifes
F afer qrr a9 feadl # adt faa
qrar, a1 af &g f& AzwA deag @i
gasa 7 §—=y a2 waw 31, fa@e
2t ar s usn Fi—fade gfaarg &
&1 giarad o7 faa & fear nar g, afeq
# var wraar g fr faad & # win agt
& fearal 4 g, 9 #) aEa ®1 AT
@A go uz 9aftr } | AT w9 §
uwr @ A wozed)  FdIg ¥ HW &7, 54
fag fx wfa 7 qrdr @1 s s T |
Q¥ 1 9T FH FF A LT 7 N
fam 2t 2, g frr gH gfa 1 go-
A1 XFT IAF WA qgAr wfgy

AU GHIT d 4z ¥ ARAE fs
TH 7 &7 A &1 A1 919 79 &) agaeqr
Y nf ¢, @ & oAl &1 wgfaa am
afy @ W e &€ qeY FE
f1 fadg  wwAr qgar @, W F e
AT IA §) ITATS AT AR A H17-
X A A 9 K TOWIS TR § &
waa®, ol feafa & a7 w19 & & w)
3 aYer awar 2 gafar A T fw
ag ¥, fod wiod miw a9 ¥ fad
g ewawnloag & fud &), afr 15
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aq & fq sx 3 A1 Al oY wegy @nF
Arft | gAY avg ¥ AT F g F N O
Fat g wifz, 97 93 #4) goa gz N
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feqial S a2z F fa¥ gsmar R I@w WY
qUFAT FATE )
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. C.
PANT) : Mr. Deputy Speaker, Sir.

MR. DEPUTY.-SPEAKER : Now we
adjourn for lunch. The hon. Minister will
continue in the afiernoon.

13 00 hrs

The Lok Sabha adfourned for lunch till
Sourteen of the Cluck

The Lok Sabha then re-assembled af-er
lunch ar seven minutes past Fourteen of
the Cluck

IMr. Deputy-Spepker in the Chair)

STATE AGRICULTURAL CREDIT
CORPORATIONS BILL—Cand.

MR. DEPUTY-SPEAKER :
Minister may continue.

The hon.

SHRI S. M. BANERIFE (Kanpur) -
Every day 3 or 4 minutes are lost because
there is no quorum. The minister should
tahe note of this.

MR. DIEPUTY-SPEAKER :  All parties
are concerned with it ; not only the Minis-
ler.

SHRI S. M. BANERIJEE ; |
ways here.

am al-

SHRI K. C. PANT : Even those who
are in no party have 1o contribule.

DR. MAITRAYEE BASU (Darjeeling):
That is the reason why | am here.

SHRI K. C. PANT :  Sir, | am very
greatful 1o hon. members who have partici-
pated in this debate and contributed their
ideas 10 11. | was glad to find that all the
speakers, if | am not wrong, supported the
basic objectives behind this Bill. It had a
large measure of support from all sides of
the House. There were a few points on
which some hon. members had certain
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reservations. But I feel that those reserva-
tions are based perhaps on some misappre-
hensions, which arise from an inadequale
uppreciation of the provisions of this Bill

Some of them arise from a misconception
of the scope and functions of the proposed
measure.

Before | come to the specific points
that were raised, | should iike 1o say that
I fully appreciate the general sentimenl
expressed in the House in regard to the
need to divert more of resources to the
agricultural sector and o see that the
breakethrough in agriculture which we are
all witnessing is speeded along. Govern-
ment are certainly at one with those who
hold this point of wview. During the last
80 many years, we have been Laking steps to
see that this agricultural break-through
does come ahout.

The food problem is one of our major
problems and a solution of this food prob-
lem ulso depends on what we are able to
achieve on the agricultural froni. This
meians not merely diverling more capital to
the farmer but creating an cnihusiasm in
him for greater production which means
giving him the proper prices and so on and
so forth.

In viewing these matters, one has 1o
recognise that capital is certainly required
for ugriculture to a larger extent when
modern agriculture is applied, because
modern agriculture is based on more capi-
tal-intensive meuns than traditional agricul-
ture. [lis benefits are also more but it
requires greater capital.  Therefore, | do
appreciate all the sentimenis which have
been expressed.

ot wrk srvliw  (ava gfew) ¢
IS WEITG, WA FAAY W e
ardf 7 qiewrsT A1 A8 femw g

SHRI K. C. PANT : But I did not
appreciate what my hon. friend Shrl
George Fernanades mecant when he said
that what the farmer needed was not credit
but seeds and fertilisers and irrigation and
so on. A well-informed Member like him
does, of course, know that it is credit
which can buy these things, that seeds and
fertilisers are also a form of capital and if
the furmer is given credit he can buy them
or he can be given seeds or fertilisers. 8o,
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I think 1t was & more flourish of rhetoric
that he used, but u comer to the same
thing whether the furmet is given seeds or
fertilisers or credit.  Therefore, we are all
at one in this broad approach to the prob-
lem.

Bt ww sEeftw Atz g A
wrfzr wY7 sfxarsas a1 S sageqr A
arfem

SHR! K C. PANT : These funda-
mentally imporiant ideas which come in
the nature of asides are not very fair to
Government ; we should have the benefit
of some nature consideration of these very
important idens.

The second point had cmerged in the
debuate was that Members had generally
accepled that co-operatives had been play-
ing & role, most of them said useful role
in the ficld of giving credit to the farmer.
The need for co-operatives in this country
does nol need o be emphasised.  We are
all fully uware of the size of our holdings,
and the uverage size of the mujority of
holdings is small and the kind of capital
thut is required to improve agriculture and
to modernise it is not casily available to
the very small furmer,

Therefore, co-operatives have been set
up and credit co-operatives have been sl
up, and an attempt has been made 1o
promole co-operatives in  all sectors of
farming, marketing and credit and so on.
In spite of this, sometimes there is some
criticism, although |1 do not think that the
criticism is in regard to this basic concept
of co-operatives and the important place of
co-operatives in our scheme of agricullure.
But some hon. friends like my hon. friend
Shri R. K. Amin had raised an objection
on the ground that if we adopted measures
like this it would lend some strength 10
the Government or 1o the Congress  Party.
In a matter like this which involves the
well-being of our farmers and the well-
being of the nation ultimately 1 think we
should leave politics out of it, and this a
matter of providing the required credit to
the furmer. Cu-operatives are the best
Instruments for this, and in any case, |
would advise my hoa. friend Shrl R. K.
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Amin to go and work in the tieid of co-
operatives. Il he feels that this gives
influence to a party, them my answer would
be that if he wants that influence he should
ulso go and work in 1he co-opcrative
field ; he should not grudge those who
hove done some work in the co-operative
field and say that they will gain influence
in this manner.

Over the years, the co-operative move-
ment has grown in this counlry. An
impression was  sought to  be created by
some hon. Members as though nothing
had been done in the years past 1o divert
more of resources to the agricultural sector
or as though Government  were not inter-
ested in this particular aspect.  There has
been u substuntial growth in the co-opera-
tive credit organisations during the last
three Plans. 1 have some figures here. The
total volume of short-term  and medium
term loans advanced by the primary agri-
cultural  credit societies in 1950-51 was of
the order of Rs. 229 crores. It iy estimated
lo have gone up in 1966-67 to Rs. 365.46
crores.  Similarly, the membership of co-
operative societies which was 4.4 million in
1950-51 has gone up to 27.2 million in 1966
1967. That is the estimate.

SHRI BIBHUTI MISHRA (Motihari\ :
Let him give State-wise figures.

SHRI K. C. PANT : | do not have
all the State-wise figures here,  But 1 hope
that this broad figure will include the

figures of Bihar, and | am qui'e certain
that s0 long 5 my hon, fiiend Shri Bibhuti

Mishra is there no one dJare overlook
Bihar in the matter of credit w the
farmers.

The puint that | was trying (0 make was
that substantial increase had been possible
through various measures taken during the
last three Plans. When one looks ut the
total picture, onec should not concentrate
merely opon what is provided in this
measure, the :cope of which is very limited,
but one should look at the entire picture,
I shull not weary the House with more
details ; altough | have ull the tigures here
in regard to what the Reserve Bank hay
advanced, what has been advanced by the
otber banks, what has been advanced by
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co-operative land development banks and
so on, i think it is not necessary for me to
give all there figures.

The point that needs to be answered
first and foremast is why this particular
Bill is confined 1o some States and why
there is not a Central corporation for the
whole country. This is one point that has
been mude out by various Members. 1 had
explained or tried 1o explain in my opening
remarks that the genesis of this Bill is that
it has been found. and hon. Member in
this House also gave made that sitatement
quite often, that in certain States the co-
operative secior is mnot  as  sirong as in
oihers, that weaknesses have developed that
the development of co-operative has been
unéven in ihe couniry, that some Stales
have done more than  others and so on:
and, therefore, they had raised the issue,
‘How are you going to help those States or
the furmers in those States or pockels of
thnse States where the co-operalive move-
ment  has not developed to the same
extent with the result that they are left
behind and do not get therefore the credit
requirements ' This is the whole gensis
of this Bill and this Bill seeks to provide
for what  ought to be done 1o remove
these weaknesses or those lacunae, and o
see that the farmers in the whole country
do gel their credit requirements.

Therefore, what the Government Jdid
was to set up an informal group of distin-
guished co-operators to look into this ques-
tion and to suggest what should be done
about it. | would like to give to the Hou
se the names of the members of this infor-
mal group
they are all very eminent
co-operators  Late Shri Vaikuntlal Mehta,
lute Shri D §. Karve, Prof Gadgil, Shri
R. G. Saraiva and Shri Yenkatappiah were
the members of the informal Group.
The Huouse does know these gentlemen and

Because

does know their background and reputa-
tion in the co-operative field. This Group
studied the problem and went into the

of davelopment of co-
operative credit agencies in the whole
country. They came to the conclusion
that the performance of some of the Stiles
like Gujarat, Maharashtra and Madras was
quite impressive, while that of other States
like Assam, West Bengal, Bihar, Orissa
and Rajasthan were oot satisfactory. This

whole question
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is the conclusion to which this Group
came, it is not the Government which

independently went into this question. The
Government took the help of this informal
Group composed of eminent cooperators
who weut into the matter.

1t is according to this Groups® recom-
mendation that the Government has decid-
cd to set up these Corporations in those
States where the cooperative movement is
weak, in fact, in those pockets of States
where it is weak. It is not us though
they would cover the whole State ; it would
cover only those pockets where it is weak.
IT it is weak In the whole State, naturally.
then, it will cover the whole State.

SHRI RANDHIR SINGH (Rohtok) :
Sir, on a point of order. When the Report

wils piven by these eminent persons,
Haryana was not born.
MR. DEPUTY SPEAKER : Haryana

was part of the Punjab,

SHRI K. C. PANT : I am sorry, Sir,
that this question is addressed 1o you as a
point of order and s will not comment
on that.  But | would like to point out to
my hon. friend thit whether he today likes
o accept it or not thev were u part of
the Punjab and being part of the Punjab,
if Hiarvana had been weak in this particu-
lar field a Corparstion whold have been
set up to ook  after that also. Can you
believe that this movement would have
been  weuk in an area from where Mr.
Randhir Singh comes 7

SHRI RANDHIR SINGH . Physically
it is all right, but financially it is not,

SHRI K. C PANT : | thought you
were going to say something else. So, |
want to make it clear that these Corpora-
tions are not going 1o be permunent corpo-
rations. They are transitional and they
have been set up nol to supplant coopera-
tive movement in these areas but to enable
the transitional period 10 be covered while
the cooperative movement there grows and
becomes healihy, healihy enouth 1o Jisplace
these corporations. They will be glad to
get out when the cooperative movement
has developed to that cxtent,

Now, the approach behiad this recom-
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mendation of the informal Group was that
in those States which had the potential to
develop the cooperative movement of their
own, it would not be necessary to set up
organisations of this kind because there the
cooperatives would attain their full stature
even without this arrangement. Inspite of
that we huve left the doors open  even for
those State Governments and if some
States feel that a Corporation has to be set
up in parts of the State, it is our intention
that this should be examined fully and the
Central Government would have the oppor-
tunity of satisfying itself that the coopera-
tive ugencies ure nol being unnecessarily
repleased.  That is what we are inlerested
in. We dot's want 1o see them unneces-
sarily replaced, because, ultimately. it is the
cooperatives whjch are ideally suited as
institutional agencies for disbursement of
credit in the rural sector,

Mow, the other connected question
was ; why not have a central cooperative
or a corporation.

Now, there are maily two reasons why
this idea a Centra. Corporation was noi
considered 17 be the approprisle answer Lo
this problem. Firstly, in the field of
agricultural credit we have Lo have eifective
support from the administrative machinery
of the Stale Governments and other local
agencies. A Central Corporation covering
oll the States  would not  have the grass-
roots which are essential for the success of
a Corporation.  Secondly, as 1 explained
the other day, this is not intended to be a
permanent body. This body would with-
draw gradually as co-operatives came into
their own. At what stage and in what
manner these Corporations will be  with-
druwn and the co-operatives will come up
will again depend upon the developments
in each State. It will vary from State 1o
State. So, a Central Corporation would
not really be the answer. Therefore, what
we huve sought 1o aim al is & compromise
beiween a wholly Centrally-owned and a
wholly State owned corporation.

In this context, my hon. friend, Shri
Patil made n suggestion that tive years is to
long a period for a review to be carried
out of the funclioning of these corporations
and that these reviews should be more
frequent. [ see substance in this sugges-
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tion and T am going to accept that sugges-
tion.

Another point frequently referred to by
hon. Members was about the authorised
capital of the corporation. There is a
spate of amendments on this point and a
number of hon. Members during the course
of their speeches have sugested that the
authorised capital should be raised 10
something like Rs. 50 crores or 25 crores.
DilTerent figures were mentioned by differ-
ent hon. Members. | must make it clear
that all these fears have arisen from a
misapprehension that the share capital is
the only source of funds for the Corpora-
tion. This is obviously not so. 1 would
invite reference to clause 22 of the Bill,
where it has been provided that the agre-
gate of the amounts borrowed and Jeposits
accepted by the Corporation may go up to
ten times the amount of the paid-up capaal
and reserves.  This can be increased to 15
times with the approval of the Central
Government. Therefore, il we have a share
capital of Rs, 1 ¢crores, the maximum funds
which the Corporation can command with
the help of that share capital will he Rs. 15
crores

Shri George Fernandes referred to the
Finan cial Memorandum and the figure of
Rs. 7 crores mentioned therein and tried
to make out as if this was all the amount
available to the Corporation. | think he
knows that the Fipancial Memorandum
refers only to the amount  which s likely
1o be drawn from the Consolidaied Fund
of India.

wft A AW . AY A1 fa
gamar fear ar fs qzd fad 7 &0
woqr FWAT oy fERAT £1 g7 fRar
T 25 ®E fada

ot gem Wy qAy 97 qArar i
A1 7Y @)
St ow w@ATEw G 8 faw 7

sO% &1 fgara ammr ar, 25 &%
w1 7Y qA=ET AT |

it yomr wy 9w a7 A% 26
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sy T L B g ar fe oe
qgT FATET B 1 1o-16 15 F HEATR |

mis-
I shall

Anyhow, this s  possibly a
understanding or misconstruction.
leave it at that

The point on which I really want 10
satisfy the House is that this figure of
Rs. 1 crore or § crores is not something
arbitrary, pivked out of a nat.  There is a
certain basis for this figure. 1 will men-
tion a few instances to show that in the
foreseeable future the range of authorised
capital beiween Rs. | crore and 5 crores,
mentioned in the Bill, would be adegualte.
First 1 will take the case of Assam, where
we are displacing all the nine Central co-
operatives banks. The Working Group on
Co-operation for the Fourth Plan  has
estimated that the short an | medium term
advances at the primary  level in Assam
muy reach Rs. 8 5 crores by 197374

Since the maximum horrowing power
of the Corporation would be ten times the
paid up capital, it would be adequate if
the paid-up capital and share capnal were
only Rs. RS lakhs.  The authorised capital
would, therefure, be K< 1| crores in this
case because the minimum is Rs. | vrores.
S0, the mimmum  awthorised capita. would
be sufficient for the State of Assam,

I shall buefy refer o some ol the
other States. In the bhase of Bihar the
estimate by the Wuorking Group for the
whole State is Ks. 247 crores.  The esti-
malte for 23 central banks, whi’h muy be
covered by the Corporation, is roughly 66
per cent of the total advances and his been
placed at about R« 16.3 crores 'n 1973.T4,
In order to attain this busimess the Corpo-
ration will require a pad-up capital of
Rs. 1.6 crores or, sav, Rs. 2 crores.

SHRI BIBHUTI MISHRA : Wil the
amount just now mentioned by the hon.
Minister suffice for § crores of people in
Bihar ?

SHRI K. C. PANT :  As | mentioned,
the Working Group on Co-uperation has
gone into this and these are the ligures
that have come Irom there. | will never
quarrel with Mishruji. He <can quarrel
with the Working Group from where this
figure has come.
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In the State of Orissa it will be neces-
sary only to issue capital up to Rs. 50
lakhs imitially, out of the minimum autho-
rised share capital of Rs. | crores. in order

lo meet the needs. | would not go into
the whole thing. But Rs. 50 lukhs alone
would do in Orissa, not even Rs. |
crores.

In the case of Rajasthan the required
paid-up capital works out to Rs. 9250
lukhs. There also we do not reach the
minimum authorised capital of Rs. | crores.
12 the case of West Bengal an initial issue
of Rs. 50 lukhs out of the minimum autho-
rised capital of Rs. | crores mav  be suffi-
cient. In the case of Manipur and Tripura
the target is Rs. S0 lakhs in each case
Initially the issue of cupital of not more
than Rs. 5 lakhs would appear 1o be
necesary. I hope. thercfore, that the
House will be satisfied about the rationals
of this authorised capital which has been
incorporated in the Bill.

SHRI GEORGE FERNANDES :
satisfied.

SHRI K. C. PANT :
Shri Fernandes fully and we will lose a
revolutionary il he were satisfied. Better
to keep him a little dis-satisfied and get the
maximum national advantage from it

Not

I cannot satisly

The other point that was raised was
why the maximum period of loan should
be only five years and why it should not be
cexiended 10 at least ten years il not more.
I made it clear earlier also and | would re-
peat that this Corporation is meant Lo give
short and medium-term loans and that
medium-term loans are up o five years. So
tar as long-term loans are concerned, that
is the function of the land morigage banks,
The Corporation is not meant to replace
the land morigage banks bul only co-opera-
tive credit societies which give short and
medium-lerm credit. Generally, medium-
term credit is given for a maximum
period of five years. Again, the informal
group recommended that long-term centril
morigage institutions should be lelt undis-
turbed while making this arrangerent,
That is why it is not our intentions to in-
crease the period from five years to ten
years as it might affact the working of the
central land mortgage banks

Another point was raised by some hon.
friends with regard 1o the small farmer.
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They said that when we take security the
small farmer does not get the credit. This
is an important question and it is quite
true that we have to watch the interests of
the smull farmer and the dry farmer as our
country makes a break through in agricul-
ture because the wet farmer is today in a
position to earn a certain income and he is
a little better off but the dry farmer and the
small farmer certainly has not yet the means
to improve his agriculture rapidly. There-
fore his interest has got to be watched.

I would only say that even now we are
experimenting with the crop loan system
under which security is not always insisted
upon. Some of the States have adopted
this system where the loans are advanced
not against existing security but against the
potential value of crops. This is what my
hon. friends referred to. 1 would like to
assure the House that the crop loan system
would be the basic cornerstone of the func-
lioning of the Corporation. The Corpora-
tion will try to set an example as to how
the crop loan system could be made a
success so that the co-operatives of those
States which have not yet followed whole-
heartedly the crop loan system would have
an example to emulate.,

My hon. friend, Shri Randhir Singh,
referred 1o the bureacratic nature of the
administration which has been proposed for
these Corporations. 1 would like to assure
him that we are not ruling out public parti-
cipation in the board of directors. We
have not specified whether the Chairmun
or other members of the board of directors
to be appointed by appropriate Govern-
ment will be official or non-official. 1
think, he made the point that the Chairman
will be an official but that is not necessary
so. In fact, if we have an efficient, an
eminent non-official we would, certainly, be
glad to have him as the Chairmin or even
as a member of the board of directors of
the Corporation.

SHRI RANDHIR SINGH : The Chair-
man is coming from the Central Govern-
ment.

SHRI K. C PANT : | would suggest
that he has a look at the precise wording
and not be carrled away by general impres-
sion
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The Board will also have some com-
mittees. Some hon. Members said that
commitiees were necessary.,  The Board
will have some commillees in which also
they may associate non-officials.

Some reference was made to the repay-
ment terms and so on and so forth. The
d'fficulties of the farmers are well-known.
I would like to tell my hon friend, Shri
Randhir Singh, a story. He made this
point and he was very excited about it, 1
recently went to Jupin.  There, | went into
rural area and 1 wvisited a farm.  All of us
know that the Japanese have made great
strides in this field. So, | was very keen and
interested to find out what was happening.
1 was impressed by the prosperity | saw in

the rural area. But 1 was surprised that
the farmer did not have any tubewell, |1
asked him, "Don"t you need some regular

source of supply of irrigation 7" He said,

“Yes : | need 1it.” Then, 1 asked him,
“Why don’t you have a tubewell 7" He
sald, *'1 do not have the fund...” So, |

said, “Why don’t you go to the cooperatives
— | had becen to the cooperatives earlier —
and get the fund ! The cooperatives will
give you the fund.” He said, “1 am not
too sure whether the crop every yvear will
be such as to enable me to eusily repay
the loan that 1 take from the cooperatives.
Better | do oot take a loan thun  risk not
repaying it in time.” This is the hind of
attitude which he hus.

SHR! 5 M. BANERIJEE :
policy better than
India.

Is not that
that of Government of

SHRI K. C. PANT : You are free to
go to Jupan.  We shall give you wisa and
foreign exchange.

SHRI RANDHIR SINGH :
mers will not lag behind mn
They are very nice people.

Our far-
repuyimient,

SHRI K.C. PANT: 1| am glad my
hon. friend, Shri Randhir Singh, has already
caught the spirit of the Japanese farmer.
It is that spirit which we have o inculcate.
Unless he repays loan that he takes, how
is the credit to go to the farmer who does
not still get the credit? We have g
watch his interests. Therefore, | think,
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this House owes it to the country to give
a lead in this direction and to always say
thut the loans that are taken should be re-
paid in time so that those who arc not yet
fortunate enough to get loans in the agricu-
Itural sector should be enubled to get these
loans, That is the only way we can get
the crop loun sysiem and other things to
work. So, rather than emphasize always
the difficulties of farmers in repayment of
loans, the House, | think, should give a
lead 1o the country if you take the
loan, you re-pay it in time so that you can
make use of it und others also can make
use of it. It is the people’s money and the
best use should be made of it.

Then, there are some amendments to
refer the Bill for circulation and lo the
Select Committee.  As 1 said, it is essen-
tially & non-controversial measure and we
do not want to delay it unnecessarily.  So,
I hupe, these amendments will not be pres-
sed. 1 do not think they are necessary.
SHRI BIBHUTI MISHRA : At the
Centre there 1s no agriculiural Credit Cor-
puration. When Agricultural Credit Cor-
porations are being established at various
States, there must be one at the Central
level also. so that there is some co-ordina-
tion.  UUnterruptions)

MR. DEPUTY-SPEAKER : 1 have
already explained.

There is un amendment moved by Shn
Lakkappa for circulation. 1 shall now pul
that to the vote of the House. The gues-
tion is :

“That the Bill be circulated is purpose

of clecting opinion thereon by the 31st

January, 1969.” (149)
The motion was negatived,
MR. DEPUTY-SPEAKER : There is

another amendment, again by Shri Lakkap-

pa, for reference to a Select Commettee.
1 shall now put that 1o the vole of the
House. The question is :

“That the Bill to provide for the estab-
lishment in the States and Union territories
of Agricultural Credit Corporations and for
mutiers connecied therewith or incidental
thereto, be referred to a Select Commitiee
consistiog of 11 members, namely '—

(1) Bhri P. C. Adichan
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(2) Shri K. Anirudhan

{3) Shri Maharaj Shing Bhart

(4) Shri Morarji Desai

(5) Shri R. Muthu Gounder

(6) Shri H. Ajmal Khan

(7) Shri N. R. Laskar

(&) Shri G. I’ Mangilathumadam

(9) Shri N. Sreckantan Nair
110) Shri S, C. Samanta ; and

ti11) Shri P, Viswambharan
to report by the first
(150)

wilh instructions
day of the next session.”
The matipn way negativ o

MR. DEPUTY-SPEAKER :
tion is :

“That the Bill to provide for the
estublishment in the Siates and Union
territorses  of  Agricultural Credit Cor-
porations and for matters connected
therewith or incidental therelo, be taken
into consideration.”

The motion was adopted

The ques-

MR. DEPUTY-SPEAKER : There ure
a number of amendments. We have al-
ready cxceeded the time limit, and the
Business Advisory Committee has become
more strict about it. There is nothing
much controversial in this. We have had
a reasonable opportunity to debate. 1
would, therelore, suggest that all the amend-
ments be put together...

SHRI LOBO PRABHU (Udipi): |If
any amendment is repetitive of what has
alrewdy been said in this House, then you
are perfectly justified in putting it to the
vole ; oltherwise, Lo deny the members who
have studied the Bill the opporiunity to
place their points of view to improve Lhe
Bill, is not correct. | am making one
point. Mr. K C Pant reforred to Mr.
Patil as having suggested an amendment
that the period may be reduced (rom five
to three years or less. If he has studied
the amendments, he would have found that
I have given a specifiz amendment which
deserves his atiention as much as what was
mentioned by Mr. Patil.

SHRI K. C. PANT : That was during
the course of the speach...([nterruptiong).
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SHRI1 LOBO PRABHU :
it before. That is on record, There may
alro be other amendments which might
have been overlooked by him. Therefore,
Sir, if there is any one who is repetitive,
then by all means you may exercise your
right.

I have made

MR. DEPUTY-SPEAKER : Another
factor which is more important is this.
There are 150 amendments ...

SHRI LOBO PRABHU : That shows
how bad the Bill is.

MR. DEPUTY-SPEAKER : No : that

is not correct.  Sometimes amendments are

just moved for other reasons also. | am
not prepared to accept this.

SHRI LOBO PRABHU : There is no
question of vour not being prepared... ...
(Interrnptions)

MR. DEPUTY-SPEAKER : 1 am not

passing thut,  Let us have a specilic time-
limit., If everybody insists on speaking
even for u minute, then imagine what will
happen 7 There are 150 amendments......
(Interruptions). | remember, what happened
lust nme.

Now, we lake up Clause 2.

Is Mr. Nurayanu
amendments ?

Ruio moving his

Clause 2 —( Definitions)

SHRI K. NARAYANA RAO (Bobbili):
Yes.

MR. DEPUTY-SPEAKER :
yana Raoe is moving.

Mr. Nara-

Mr. Tyagi's amendments are the same
und, therefore, they need not be moved.

SHRJ K. NARAYANA RAO :
to move .

1 beg

Page 2, line 7.-—
afrer includes" inserr —
“horliculture,” (86)
Page 2, line 24,—

omit *'in

(87)

relation to the Corporation,”
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Page 2, line 29,—

omir “in relation to a State or Union
territory,” (8B)

Page 2, line 31,--

omir *'in that State or Union territory.
as the case may be™ (89)
Page 2,—
omir line 32. (90)
Page 3,—
omir lines 1 and 2. (Y1)
Page 3, line 8,—
omip “respectively' (92)
I would like to explain briefly
MHK. DEPUTY-SPEAKER : Not now,

please. At the final stage
your plea.

you can make

Has the hon. Minister anything to
say 7

SHRI K. C. PANT : | would say that
1 shall accept umendment No. BT

MR. DEPUTY-SPEAKER : Then, |
shall put that separately. | shall now put
amendment 87, which is being accepled by
the Government, to the vole of the House.
The question is :

Page 2, line 24,—
omir “in relation to the Corporation,”
(&7

The mation was advpted,

MRK. DEPUTY-SPEAKER : 1 shall
now put the other amendments moved by
Shri Narayana Rao to the vote of the
House.

SHRI K. NARAYANA RAO :
are 2 couple of things which
explain

There
I want to

MR. DEPUTY-SPEAKER : No; that
Is not possible when | am putting them to
the voie of the House. 1 now put all these
amendments (o the vole of the House.

Amendments Nos 86 and 38 10 92 wrre
put and megarived

MR DEPUTY-SPEAKER :

The ques-
tion is :
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“That Clause 2, as amended, stand SHRI VISHWA NATH PANDEY
part of the Bill.” (Salempur) : 1 beg 10 move
The moron was ndopted Page 3, line 19,—
Y YRaiasthan™ inserp—
Clause 2, as gmended, was added 1o the Hiil ufter “Rajusthan” insere
“Uttar Pradesh,™ (120
Clause 3 — Evrablishment of State Agricultural
Credit Corporations) SHRI LOBO PRABHU: | beg to
move .

MR. DEPUTY-SPEAKER : Mr. Viswa-
mbharan . Yes, he is moving his amend-
ment. Mr. R. K. Amin is absent. The
smendments of Mr. Fernandes and Mr.
Sreedharan are the sume as Mr. Viswam-
bharan’s ; so, they need not be moved. Mr.
Narayana Rao

SHRI K NARAYANA RAO : Yes. |
AMm MOVing.
MR DEPUTY-SPEAKER . Mr. Nara-

yana Rao is moving his amendments.

Mr. Shinkics amendment is the same
as Mr. Viswambharan's ; Mr. Lakkappa's is
also the sume ; therefure, they need not be
moved.

Mr. Viswa Nath Panday...He is mov-
ing,

Mr. Lobo Prabhu

Mr. Abdul Ghani
mowng,

The amendments of Shri Mahant Dig-
vijai Nuath and Shri Nitiraj Singh Chau-
dhary are the same as amendment No. 2
and, therefore, they need not be moved.

He is ulso moving.

Dar He s also

SHRI P. VISWAMBHARAN : 1 beg
o move :
Page 3,—
omi¢ lines 17 to 22. (2)
SHRI K. NARAYANA RAO : | beg

10 move :
Page 3, line 14, —
omiy “'in any State or Union territory”
93)
Page 3, line 15 and 16,—
omit "under such name as may be
specific in the notification™ (94)
Page 3, line 18,—

after “of*" insert -

“Andhra Pradesh." (99

Page 3, line 22,—
for “after consultation with the Reserve
Buank.™

substipuge—"with the approval of Parlia-
ment.” (121)

SHRI ABDUL GHANI DAR (Gurgaon):
| beg to move :
Page 3,—
for lines 13 o 22, substitute—
*3. (1) Every State or Unlon terri-
tory shall by notification in the
Official Gazette establish in every
State or Union territory on agricul*
tural Credit Corporation under such
pame as may be prescribed in the
notification.” (151)

MR. DEPUTY-SPEAKER : Would you
like to accept any of the amendments ?

SHRI K. C. PANT : No.

MR. DEPUTY-SPEAKER : | will give
one minule each.

SHRI LOBO PRABHU : 1Itis nota

question of charity from you.

MR. DEPUTY-SPEAKER . It Is a
question of time also ..

SHRI LOBO PRABHU : We have to
examine the Bill carefully. There is no
question of any mercy or charity from you.
Otherwise we may as well wind up the
whole thing. If any Member Is repetitive
or irrelevant you may certainly say so.
But to say that you are giving only one
minute, without considering what Is to be
said or what is going to be said is undemo-
cratic, uoworlthy of this House.

MR. DEPUTY-SPEAKER : | am pot
prepared 1o accept the proposition you
bave placed. The lime which was allotted
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was one hour and thiny minutes, which was
given for the general debate. At that stage
time was exiended beyond three hours.
Some reasonable opportunily was given,
including amendments, and the point con-
tained in the amendments, to be placed
before the House. It is nol proper 1o say
like that | am not just exercising my
right—though 1 can. Every reasonable

appoitunity  has  been  given 1o every
Mcember,  If every Member (ries to muake
4 new point at the same tim:, it is not
possible 1o accommodate. Mr. Viswam-
bharan.

SHRI P. VISWAMBHARAN : Sir, my
amendment No. I secks to  delete the pro-

viso in Clause 3, so that the Corporation
will be established in all the States. The
Minister said, in sone of the States co-
operative credit  system has progressed.
But it has not progressed to the extent that
it meets the requirements in full.

MR. DEPUTY-SPEAKER : It s &
matter of opinion.

SHRI P. VISWAMBHARAN 1 | huve
moved my amendment so that this corpo-
ration could be established 1o all the
States.

st wf ordw (geaf afem) ¢
ITsE qANEG, § vy fadtaw ¥ ¥w@ w@
g e #fg 73w a0 wiaw g9 g
¥AT AT oNAE & W E 1 oW A
AT WO 4gi oHiweww wfre wmi-
A w1 fwta s<ar svgar @, a7 Ay
FUOTT &7 IF 9T AF ®OA &7 wiawg
aff grar wrfze | wa @ & T sEIa
Tear wifgy e ag awraT & aar
t, ya gg feafy Y fs foeslt ot
A X IAFT T | 9w T g Ow gy A
wot-aodft faereara @R A g
querE § 1 xufag wa 6T goeTT WY
ag wfwwrt Y} g1 wiiegg fe g
o fewal & e ¥ gy dfawwe son
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arga ¢, Tt Az o fedy swT W
TIH FAT |

gafar %3 gz qqqw var fe
FATH 3 T w15+ 17 & =rza 22 #1 fesAlz

T fgar sty

SHRI K. NARAYANA RAO : Sir,
amendment No. 93 is of a drafting nature
| say ‘Omir 'in any State or Union Terri-
torry. The reference to any State or Union
territory should be omitied beciuse it is

redundant. It is not called for. It is not
necessary for the purpose of  es-
tablishment of State Agricultural Credit
Corporations. At the present moment

what you are requircd o do is, you have
to mention the names of the State at the tail-
end. It has been provided that the Govern-
ment muay by notification in the Official
Gazelte, establish un agricultural credit
corporation  Therefore, the words ‘under
such name as muay be specified in the
notification” and ‘In the State or Union
territory” are unnecessary. It is redundant,
So, this particular reference should be
deleted.

In amendment No. 95, 1 plead for in-
clusion of Andhra Pradesh. This is @
symbolic gesture, not that 1 plead for
Andhra. This is a symbolic gesture. There
are two things which others must bear in

mind.

The hon. Minister was kind enough to
say that in all areas where the co-operative
movement is faring this institution will also
come into the picture. | would like to
know whether it will be prudent enough
to bring this particular institution in areas
where the co-operative institutions are
faring well. 1 will briefly refer 10 how the
co-operative institutions are faring in terms
of the state of utilisation of co-operative
loans. This is from u publication of the
Planning Commission. | will only deal
with the diversions. Of the 946 short-
term borrowers, 40 per cent admitted hav-
ing diverted loans from the avowed pur-
poses. In medium-term loans, diversion
was 47 per cent in 1960-61. The proportion
of those who diverted medium-term loans
wholly was around 25 per cent during each
of the years 1959-60, 1760-61 and 1961-62.
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The practice of diversion was considerably
less extensive among the short-term bor-
rowers ond somewhat less for medium-
term borrowers in category A which in-
cludes Andhra Pradesh, Madras, than in
the other two categories of States. In UP,
Rajasthan, Kerala and Orissa, the diver-
sion of both ST and MT loans and in
Andhra and Punjib, the diversion of MT
loans was significantly high.

The hon. Minister correctly pointed out
that the object is only to make available
short-term loans  Since you have promised
to give me an opportunity at the third-
reading stage...

MR DEPUTY-SPEAKER :
withdrawn now.

That s

SHRI K NARAYANA RAO : What
now the co-operative
machinery is available, So far as the
present Bill is concerned, it is skeletal in
ils pattern. Many details are yet Lo be
worked out. In particular contexts, we
have to consider how to give these loans.
Are you going  to give loans direct to the
tarmers 7 How are the loans to be pro-
cessed 7 Are they to be processed  through
the primary ciedit agencies or  Siale
co-operatine banks or u combination of
these ?

I want to say is that

These are matters in regard to which
Government have yel to work out a lot of
details, The hon. Minister has said that
this institution is not going to supplant but
supplement the co-operative syslem. Ir
this institution is to work side by side
with the co-operative institulions, there are
u lot of details about administrative machi-
nery and other aspects which have 1o be
worked out. | would request the hon.
Minister to see that the object of this is to
give loans direct to farmers. Though there
arc many other loans contemplated under
the co-operative system, he should see that
the money earmarked for loans to farmers
under various ilems reach the primary
farmers.

ot fesware ofdn  (qamgr) o oAM-
AN, AU g gy f g7 2 W
7z gz fe w01 3 % weme wgt 9T AW
g Frwn gur @ Ek AR IAT AW
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IO wawr W vy foar ww 0 e fod
g ®row & fF Ie w3@ oF aga &
fama w¥m & wlr AR wrvaad ¥ 29
fargatay &r faagqr & famd @ 19
far guT A & &) SaF Y ww oy
Tga &Y fraa § afear, 2afear, meag,
misftge, atage, waAms W At ) aw
ag favaw 3 g § o WX faar
srgr @ FaE) w1 ofeqq 2 73 H, Zqw-
g7 @Ay &, fax) ¥F Ao wfa &
fgaa areq § 3% fao &9 weqife &3 ¥
gfagr Y araft | I8 wvd @mwA &
fa= Jg ¥ 798 § 3z g gfa & swafa
FT AFAT | HAT TWF) THA AEY Aiar war
algmit w29 o1 ot fauEr gor A= ¢
aYT ot fagzar sar argar ) gafan gAY
qatzg gaw Ia7 gzw ez ft Sie F ag
o e &

SHRI LOBO PRABHU @ May | make
ene request that vou  allow me (o say as
much as | van on the first amendment and

after that 1 submit to your orders that 1
will take not more than a minute on the
others ?

MR DEPUTY-SPEAKER : Nol even
a minute, because | have to finish.

SHRI LORO PRABHU : Thiz Bill
is not, as the Minister said, na non-
controversial Bill It is a most dangerous
Bill. My friends here in their enthusiasm
for credit 1o cultivators have not realised
that with this Bill you are signifying the
funeral ol co-operation. | am going to
explain this to you and 1 do hope you will
have the patience to hear me.

Let us see the picture of rural credit in
this country. The total debt of this country
in 1962, which is the lalest year for which
statistics are available, was eslimated at
Rs. 2,780 crores. Qut of this the share of
the Government was 5.4 per cent and the
share of cu-operatives was 9.5 per cent.
The rest was credit from money.lenders bar-
ring sbout 10 per cent from relations.
As far as co-operative credn is concerned,
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we have the testimony of the Reserve Bank
that barring 3 per cent, all the loans went
1o the upper class of cultivators.  So, let
us get this firmly implanted that co-
operation has not so far served the needs
of the smal!l cultivators but only of the
aristocracy among the cultivalors.

Secondly, a muajor part of the money
which is loaned 1o the to-operative socie-
ties is always unrecovered, it is over due,
and about 10 per vent of the total number
of societies are constantly being liguidated,
So, all said and done, co-operation has
not proved o success.

That does not mean thut we should
give up vo-operation, that we should kill
co-operation by supplanting it. It is for
the first time that the Minister mentioned
here that where the Co-operation comes in,
the co-operatives are supplanted or re-
placed. Let ws note this because if co-
operative societies are replaced, you are
beginning o process which will be the end
of this movement. Already in the Fourth
Plan it is proposed to reduce the total
number of co-operative societies from 204
lakhs 1o 130 l.khs.  Are we then going to
sign the death warrant of the co-operative
societies which huve so far served a pur.
pose T And this is a4 point the Minister has
to answer. Who is going to be accountable
to recover the dues from the co-Operative
societies when the corporation kills them ?
As far as Government loans are concerned,
we are aware that the taccavi loans are
outstunding 1o the extent of 80 per cent.
It is a major problem in all the States that
loans cunnot be recovered once they are
given, und thev are not given to the com-
mon man  They are again given to the
aristocracy among the cultiviators.  Are we
going to add 1o those loans through the
corporation 7 That is the first question,

The second question is this. You have
already a large number of these Corpora-
tlons. 1 am referring to the Agricultural
Refinance Corporation which has already
advanced ubout Rs. 50 crores. Why
should it be necessary to have another
series of Corporations 7 Do you want
these small Corpaorations only to provide
jobs 1o Government servants and political
refugees 7 That is the question. The Agri-
cultural Refioance Corporation which hos
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an identical law as this Corporation could
be easily extended 1o cover it. Only yes-
terday, the Finance Minister referred 1o
the Agricultural Finance Corporation
which is going 1o be set up by Scheduled
Banks. So, my first plea is that you
should not multiply these corporations
particularly in the context of their effect
on co-operative societies. But the bigeer
question still remains. What  are you
roing to do for the credit of the poorer
farmer who is now depending to the extent
of 639, on a money-lender who charges a
rate of interest whicrh is accepled by the
Government to be us high as 3?.5‘_’& ? We
have to make an organic valuation why credit
is s0 difficult, why the credit organizations
have so far failed. First and foremost 1
would like 10 say that credit has filed
because the cultivator, the small cultivator
has no security to offer. Instead of bring-
ing forward this Bill, why does not the

Government  think of giving  some
securily to the small cultivator ?
Why does not the Governmen® think

of making his tenancy o secunty for his
loan, at least for the co-operative loan ?
IT he knows that his tenancy would be
lost, a cubiivator would not  borrow money
s0 lightly and would re-pay it more readily.
This is a vital point which many of the
Committees cven with great leaders have
ignored. They should increase the security
of the common mn by making his
land alienable ; making him a kind of
uniderproprietor.

15 00 hrs.

Secondly we have to think of an organic
change to make the money-lender a part of
the system of the Government and not to
treat him as an outsider and an opponent.
You have not succeeded so fur in replacing
the money-lender.  One reason why he
chargss a high rate of intcrest is lack of
security. It will be probably met when
vou make the tenancy a security. Another
reason why he charges a high rate of
interest is that money is nol available,
Why does not the Government thirk of a
corporation for money-lenders so that they
have money to lend to others and which
can be made subject to a ceiling rate of
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.
interest. Now | am coming to my awend-
meaot. (fnrerruptions).

SHRI RANDHIR SINGH (Rohtak) :

What is this money-lenders' corpora-
tion ?
SHRI LOBO PRABHU : 1 am quite

willing to explain it 10 my hon. friend,
if the Deputy-Speaker grants me the time.
(Interruption.) My particular amendment is
that before you extend this Act to other
States, you should consult  Parliament and
not the Reserve Bank of India which is
nothing more thun an alier ego, 4N image
of the Government and His Master's Voice
of the Guvernment. This is an issue
which must come before the Parliament.
Parliament must decide whether it should
be extended 1o one Suate or all Siates.
I do hope that the Government will agree
that instead of consulling the Reserve Bank
they take the approval of the Parliament

which is so easy for them with their
majorily.
SHRI K. LAKKAPPA ruse —

MR. DEPUTY-SPEAKER : Unfortu-
nately, the hon. Member was absent. |
will give him sume time 10 speak now.

st wegmast I (q3ME) 0 9AE
fecdY eftwx Arga, # nadAdz £Y dgsag
e av & framar Fzar g fs st sreitwa
U AR AT Y E, AT a7 ®W@IA HT
o aifed e oz dr afen o feg 7
wzzgrady, afwdy, mEaal w8,
qg wiok q1gd q@r HfFae Fwrc -ary
£ 37 aaAl § zarzx freenfar o
o @ 81 wa wnrr e fafaee
a1zT w77 ¥ 6 w7 owgy &, & Sid wfa-
A ¥ e 2l 2, 9§ A d §w
gvgr &, aw amA gEdr

g fad & s & qgt qvemem &

g g 5 e s awk e
wez wAT Argd § A Qe dwar g

fr frem Y maz #3 o S
i fog 3 aF aofior § W Wi w
& off orea e f—ganrqar @ fw
I TA-AF & foy feet W ¥ AT
&, & g @ wai ¥ K far &
ZAR gatag ot qudt §, wof fag ard
¥ AT 973z I AmamAME A
fErsegs 37 & fay 3sg&r and
faawy  Imtoedt § g-om  afAY
a% I¥ FAeqT A8 faqar gafar &
%z § fr qwra o afearar a1 3w
fanr sx wg & w1 sqm & s
G231 F3&, T FITNWT T 74T 0
aFaz & AY AUEIT W) 4g wEW Al
aifzir fe gad afer fraral s
AT R |

tq o g fF &fen ox xgg Al &
w ¢, wafed § ¥ ow @d A AT
arear g faer ga ®) g7 dWT A amer
agat gar & & aft 9 w7 Agar g
fE framY Y mEz w7 a® oz enH
&t %7 § f& wediafaws &1 s
qgEId AT gAA IT ¥ a1 @3 fmr el
g A Al R gm smr g A 91 @
2 | g8 feaf yamg A ) Gl AR
fraft A & €7 ax Al ® Taar
g g ag N FmAr @im fe gt
fegrat w1 goAREd & fea axg & ge-
1T & aFaT §, A AR 100 To AWT
37 ¥ wEI AR AGA A F | 9F AT
A e e Edlt faR qge off
gy §—* fas oy =g g fr en
SONTA Y G ATEAT § TAR FAT
g

FATe arae g Azt k fe wr
3 £ A% T et aF oF T
o @
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DECEMBER 2, 1968

Credu Corps. Bill 244

Arrdw Y e Y gy @@ i g,
e 3w sfadt wow @Y
gafea & sgar E fs @y ofeswm
w fae srattga &1 aer & ff oo
2 g 1 Ay # T weneE e
T AR ¥ qgi & AT wedr i @
% falr gay @A 357 861 § 1 wig wrAx
it fr gfaga ey wyw gvme &@
& ant ¥ g7 97 G019 ) wawfaa
A &, 9w wtw # §1€ w7 W 713 /70
usT wiar § aa ft &g §1 "uw
vz guet N qnfa

Wiy amAd g s odver # gifie &
w917 ¥ g & faz A€ fadra gfaaig ar
saegw @19 AgY fzar sar ar ) w9
ofifeafa oeft & fe wrd @q ag ear-
qiaar & dfa I F 7 N Sramifen
dw azi & TR &) wrawawar w1 qu
a?Y ®T 91 Wl T | A% qF GA1 %7 2,
¥ foraar dmr 347 wgd &, I@Ar 2 Ay
q1 @ § | wfay G sroga @ e
qAl § AE ®H ¥ ®F OF AT €741 g7f
o1 wkAl 91, IqH A 67 1@ drzq n34-
¥z & war | gqfw ¥u ey gd 2
fefas @@ ® 8 & (@ ad feqr
nar &, sAW o Az gfaer faa aie @
off qoAY 228 § eORaT ewrfar  wx
g% |

wimaTT Nty Q@
far & @ WAl foqr qor B, aofx
¥ g qgt ST Eqrfr wvar Wi,
o IAE) FYw qwA A & arwla JAY Gy
o' ag avafa I foard 3% o wgw-
ren ¥ fudnft - ag W agE & R,
i Y winfy | afad f wn fej ez
srhaY qgi & faere fear amg

SHRI K. C. PANT . Sir, the amead-
ments of my bon. friends, Shri Lakkappa,
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Shri George Fernandes, Shri Vishwa Nath
Pandey, Shri Abdul Ghani Dar and Shri
Shinkre, all deal with the fact of these cor-
porations being limited to certain areas
of the country. | have explained this in
great detail : the working group has recom-
mended these five States aud two Union
territories as the co-operative system is
weaker there and has recommended that
we should set up the corporatfons there.
In the other States, we hope that the co-
operative sysitem will be strengthened by
those States. I in spite of that they wish
to form corporations we have provided for
that, They have 10 ask and the Central
Government and the Reserve Bank huve to
appiove it.

Shri Fernandes asked why the Central
Government and the Reserve Bank have
both to approve it. The Reserve Bunk and
the Central Guvernment between them-
selves not only contribute 50 per cent of
the capital but most of the working capital
comes from the Reserve Bank, and cven
otherwise the Rescrve Bank, is keeping an
Interest in the question of co-operalives.
Therefore, 1 think it is very appropriate
that this approval should come from the
Central Government and the Reserve Bank.
Swimming contrary to this cufrent is
Shri Lobo Prubhu who wants that there
should be the approval of Parliament rather
than consultation with the Reserve Bunk.
He wanis to put a bigger obstacle in the
way. | personally think that he has to
persuade the other Members. They urc_ull
swimming in one direction but he is swim-
ming in the other. 1 do not take objec-
tion to his general analysis. In part, every-
body will agree with his geaeral anulysis.
But where he talks of a corporation of
moneylenders, | think he is ploughing a
lonely furrow. 1 do not think that ve will
be uble 10 persuade even Shri Ranga to
accept that idea. For, Shri Ranga has been
a kisan leader and he knows the problem
and | do not think that he can be persuad-
ed to accept this idea.

SHRI LOBO PRABHU : | would like
the hon. Minister to be fair lome? |
suggesied a corporation for moneylenders
1o make their capital available at reason-
able rates of interest. They are themsclves
paying a high rate of imterest, and thoy are
carrying onb their operations eccerding to
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that scale. If they come into a corpord-
tion like this, their money will be available
at a lesser rate of interest. We cinnot
eliminate these people. Therefore, let us
have them in a corporation and have their
money for the agriculturists, at more reason-
able rates.

SHRI K. C. PANT: My hon. friend
Shri K. Narayana Rao has given some
amendments. | would like to explain to
him firsily that it is necessary to mention
the location and say where the location
of the corporation will be ; secondly, it is
necessary 1o give a nume to that, because
in the notification the nime will have (0

appear. Therefore. 1 cannot accept his
aumendments.
SHRI LOBO PRABHU : Would be

answer my question aboul the effect of this
on the co-operalive movement 7

MR. DEPUTY-SPEAKER : 1 shall
now put the amendments to the vote of the
House

Amendments Nos 2,93, M, 95, 120

121, 151 were put amd negative 1.

MR. DEPUTY-SPEAKER : | shall
now put clause J to vote
The question s :
“That clause 3 stand part of
Bill.”"

The mot'on wai adopic 1.

the

Cluuse 3 way add-d ro the Bili
Clause 4 was added 10 the Bill

Clause 8§ (Share capital ol share-hol fers)

MR DEPUTY-SPEAKER : We shall
now take up clause 5.  Hon. Members who
have amendments to this clause and who
wish to move them may do so now.

SHRI P. VISWAMBHARAN :
lo move :

I beg

Page 5, line 3,—
after “‘Government™ jmrert —

*in consultation with the spppro-
priate Government™ (9)

$HRI GEORGE FERNANDES : | beg
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[Shri George Fernandes)
1o move :

Page 3, line 37,—
(i) for “‘one crore™ substitute—
“five crores™
(i1) jor “five crores” substitute--
“fifty crores™ (32)
Page 4, line 2,—
for “five crores’ subitituge “fifty crores™
133)
Puge 4, line 4,
for “five crores™ substitute “ffty crores”
(34)
Page 4, lines 7 and 8,—
for “with the prior approval of the
Central Government" substitute --

“in consultation with the Central
Government’ (35)

Page 4, lines 26 and 27,—

for “and banking companies”

inserr, “burking companics and co-op-
rative societies™ (37)

SHRI SHIVA CHANDRA JHA (Madhu-

bani) : | beg to move :
Page 3, linc 37,—
for “five"” substiiute *'ten™ (52)

SHRI K. NARAYANA RAO:
o mosve &
Page 5, lines 2 and 3,—
for “may be determined by the Central
Government™ gubsritute—

I beg

“get forth in sub-section (3) of section
59N

Page 4, line 38,—
after i igert—
“by the date specified by the Central

Government under sub-section (4)"
(172)
SHR1 SHINKRE (Panjim) : 1 begto
move :

Page 3, line 37,—

after “rupees” inser’ —

“in the Union territories and two crores
of rupees in the States™ (109)

page 3, line 38,—
acld 8t the end =
“in the Union territories and eight

crotes of rupees in the States™ (110)
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Page 4, line 2,—

for “five" substiute—
“eight™ (111)

Page 4, linc 4,—

for “five” substitute—
“eight™ (112)

Page 4, lincs 26 and 27,—

for “‘subsidiary banks and banking com-
panies’ substiture —

“and subsidiary banks" (113)

SHRI NATHU RAM AHIRWAR
(Tikamgarh) : | beg to move :—

Page 3, line 37,—

for “one crore™ substitute *‘two crores”
(168)

Page 3, line 37,—

Jor Vfive" substiture ‘seven™ (169)

Page 4, linc 17,—

for “thirty” subatiruce Rfly™ (170)

Page 4, line 19, -

Sor “Afty” substitute “hundred™ (171)

SHRI MAHANT DIGVIJAl NATH
(Gorakhpur) : | beg to move :
Page 3, line 37,—
(i) for “one crore” substirute “‘five
crores”

(i1} for “'five crores” subsritute “‘twenty=
five crores” (174)

Page 4, line 2, —

Sfor “five crores” sdbstitute—
“twenty-five crores™ (175)

Page 4, line 4,—

for “five crores" substiture—
“1wenly-five crores™ (176)

Page 4, lines 7 and 8, —

for “with the prior approval of the
Central Government”
substiture—

“in consultation with the Goveroment
of India and Reserve Bunk™. (177)

Page 4, line 38,—
after " insert—

“by the due date™ (178)
Page 5, lino 1,—

for “'shall" substiture—
wuy” (179)
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Page 5, lines 1 and 2,—

Jor “Central Government, the Reserve
Bank and the appropriate Govarn-
ment™

substituge “other parties™ (180)

Page 5, line 3,-—

after " Government™ inserr-—

“in consultation with the other parties
concerned” (181)

SHRI P. VISWAMBHARAN : Sir,
the proviso to sub-cliuse (5) says that af
the Foud Corporation, State Bank, subsi-
diary banks and bunking companies do not
subscribe and share allotied to them, such
<hare ~hall be subscribed by the Central
Government, the Reserve Bank and the
appropriate Government  in such propor-
tions as may be determined by the Central
Government.  The Central Government
may say that the State Government should
contribute i certain percentage 1o the share-
capital. My amendment says that this
should be done in consultation wiih the
Sile Government concerned.  This is just
and proper and 1 hope the minister will

accepl it.

o) ww wTrRw  (qFas gfam)
guens WA, W W1 qOEA § 7 A
g1 0% AT UT FT1E o F1 AT FI 419
FA¥ fAm) 917 &7 § 9 | /T FgH 92
qt= 0T To & #@wr amg 2 Az 6O
sRr R g ma g avnmaz ? fe
el @ Nfaq 2

“pProvided further that where the
appropriate Government is mot the
Central Government, the initial fixation
of 1he authorised capital and any sub-
sequent increase or reduction thereof,
shall be made wilh the prior approval
of the Central Government.”

& gg e g fF prior  approval
®! ;g 9T in consultation, with Central

govt fapar amdr

e Ju sewT A F EfE
“ihe Food Corporation, State Bank, Sub-
sidiary banks and banking companies... ..."

& arz Raadfer daefeal w1 f i
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qoft FmA & Al wEr Ay | welr oY A
FatA Afsw w1 @9 2§ a®

MR. DEPUTY-SPEAKER : He
made the position clear.

has

ot oo wvAeRw . gm o anEy
garar fFar @ W1 g #33 a5 §9
gqar &g FAA1T f7r 0 AN geE)
szr 91 fF fagra &1 QN & gra.an,
arg, qiA), a1, 57 qqrq A7 F1 sqqenr
st Fifga ar wefl ot 3 2% 9w ¥
Fz1 fw o fadas w21 2 9Ew qar
¥ AT A om 48 § Amw NE a0
FIAAT | g7 IqETN  AEET, UF &Y
91T qiF £ Y TA FIHT fmal o
amy  aweargl ®) g9 & ¥ Ao ay
qIATT AT TF TEY &, A7 AL g% A 7Y
mat | Al 7 g & fF ag ot oe
T 79 FUF F AT F A o= "vgd
21 xa®) T AFA ¥ 1 FE war
eq g24 # ®IYA & gorad & fac g €
FME 9T 924 A Y 17 gy w@y AEY
AFFT A A 5 TN gy s @ ?
# qowar g e Sigradfer e o 3
55 +ft 771 &), fexgwA ¥ foma w0
faat gt mo &7 Iad samEr graeawn
@ A 2| IO g A 5 qfr 5 g
gorr ¥ amea At grly waife o7 der &
gt 3 3E W1 A AW ST ) gy
fazwr & @vr goft o & Wl ag amw
IqIATAT g A FAT ¥ Ia F e
t a1 WAt W A Qufafaeg fe
gt TEr awA § Wy £ o
agi wTewrAt 97 g &0T wWar g
qm 6 g A W frwm ¥ fad g
varer 4 WY WA pw v A & e g
fe =t aft ) gafrd & wgar §
fe w aofiw v 7N w8z ® wwx
&I ¥ WIfgd 1 T wg quwd g
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[ st g
f& 60 FUT sa181 & A WOAT FT gEIA
Z 1 Afwa o &007 & 33 7E dwn

aifady a1 & gz sz g g fF
wqa B a7 ATHIT /IO GHA] AT AT
zidi # tmar @A 2 & TAa) fo
w741 7 1 A7 2@ fr 30 A g9
w7 fHd £ 1 FEnNIEa 21 A1 T
mri g8l ogwE nam 1 frad dF
o0 gYady giAar, Ay G0 fiad @1 oaa
w7 so gradt A §T FEOTA, €@
&%, Aafafendy a5 oix &fen @vodla
g & wwwa g w10, 16 Srad
qwT =z AT ag g fE oww &
wx 70 Prad) qifes d1an g8 Fie
% 37 ¥R AW & g I agl
@17 ®IAY A% & S AT ;U
arar ATk 741§ v w1 Sifew wa@
&Y, i wwar g fe gl wvaz A2 fr
fera 1 a7 oAy g faa @,
¥g &7 gadl WA I gt grmi 1 fwad
qE & Usa &R F gl ii‘ afawz
zar &, I AR Fnaifza AR
&% fan ) g TWA KT ETAH fwar
w1 & qEkar § (F w qEEa LR
gdta ) g v ¥ Wi @A fadw
agy @ WA LE® W1 A |

ot frwer W (wgEd) . 3T
#ﬂiuammhitﬁwﬁ“rwg:

The authorised capital of such Cor-
poration shutl be such sufn as I_he upm(?-
priate Government 0ty fnitially fix but it
shall, in no case, be less than one crere

of ruptes or more than five crores of
rupces.

g & aq egn agdfv o wAE N
g q¢ 10 ®qY W@ WA INE
% §19 9 OTT T FERW W T 70
Q{mﬁ.ﬁmﬂ‘iﬁiﬁthﬂ U
quit guuYw sfwew § w1 T A
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UZ 417 G A IZ UF FUT A FA ALY
2rar ifgn &4fF7 99 qT Ay A 0w
AT F1 &Yy qiw Y 3 IgF FAE A
®T & A7 @I A WAr 2 w93 aFwA
22 T gAMI IFT G FH F Fifww
%1 2 fx dfer 7 feaifwz 71 &7 332
g UF £UT 41 919 FUZ & SaF1 47
difqa gl Ziar 2, uq=ra 1 a4 a7 2,
w fez & fau 191 qorzg <@l w7
aqtarFEA AT gR o Aar ¢ fw
T FITTIXAT ATH &1 &1 127 1 gieqa |
faqra #1 feaan = fez faeom, Fea fea
dacq ¥ famar, az &1 9@ gy 97- 90
97 A AN gar wEar o #F A vEar
f& ma &1 gitasa A e @d §
agEl 19 far ma g oar smmifes
T fz7 o7 § 399 o9 gr-adfT 92
AFT A fr werg § A fema AR
F1Ed § IA% Fpaar faear & o fRady
w3 A qAvTar quar § oY gAE qA1
AW fama & o9 @Y @ew @Y AT 2
femd & fou ot wmer aga waam
war ¢ afsa zatea § foaa wgea
wAaE g fAu asa 22 & A AT
frmanar @ fw e aga fasfaa 2, gai #1
geara A8 2 wfea 8 mowa g fs
FT Arod gEId F A 2 Ay fwr awe
#fres o &0 & Iz 10 FOT 51
% | 9@ °1q IO & fAu ggar swd B
oYt i w2d ¢ T zw wfe ®) ot =z
arza § &) fox wifeR & sain st gfe

& 3o @ gaefac 2 wafeg mo o)
wTTaE &A1 1§ §, 9% 333 §9 § Wiy
N w1 A%k o W 10 w03 o\
wgTiggse #fozd W | 1A AT SgeT
# e mg, we oY gaey &leic

oI |
st aygem ofgeae  (Hwa)
gyraam wged, fregd aft & g -
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= g ¥ f& wmommifer Swmd ¥
w0 faert § 73z A @t g 9
Tgt T MFIT A ag afem A At ¢ fw
™ FTTIGA F1 7qUSE Sfeq qte
wUT § sa1ar A7 T | WY gWIR WY
w2e &) &Y & Aifaw agi v ow fagd
gfraa 7o mfgnd w3 & &fFq sq
w25 1 WY grE 3 o mfaq A fear
¢ azi g a1 Rafzs gadz o 370
I7 721 ¥ 1 3 AT FAA EAIRT A0 AN
awA7 faar ¥ |21 qv @ Fo=1 § @A
Ffam g gmad &1 oAy feafa & ot
wr9d gaF fan qig 71z Y wfasag
ARrIa A 2 AN wArET flzw §
fae fga7 Y 71w w90 & fzE, gaw
fag #12 #ar A2 aidt afea =q 2
sogft wa § fza % fAo @y a|
urdt ® 8% FOT A1 AT iy @ §
wig %1 a1 TIfgr 1§ a0 9T FOTE
50 70T 77 | AT, fager waif e
fr %z arfAT 92 2 F20 1 3747 oY
aga frgét g€ 2, ag1 91 ofugac wifz-
FIEY g & oWl SINT &1 TAH F
Qi F 5AIG § 9T T 0F 2 AIT
MY AMAT AET AY IAT 25 ARG &A
AF A 1 @Y A AT AFAT FAT Y qAq
w7 @ Df37 FfFa 399 ga10 947 gA
i safro au fAdss @ s @
FTORaA & 9T SfEeT s @)
dfemen & 7z #7 4 &7 @ £OT @O
w @ifF 371 £ FEAT H FG AN

T a¥ )
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AT gHY AT W7 AZE AP FOT R,
ATz A qrA N os Ifkm am d ¢ e
e A% ¥Ry goere Ayh AN, ford
% 70 TR ot Bk wig Y wra-
T wT g gE N W N dww
fie €2z madiien ford 36T w22 v §
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1T, {12 I W= 9 qar An § wk
ag dar fearal #1 2@ o 12 9T &=
W farquar 3, A9 ¥ e madAde
®IEY GAT ST T B H age wwAr §
@ Fazaz @ g fw sad @ o ey
&, w1 &ifva e wsg awwe 3 10
F70% wqar A0l faar A W w23 §
Jurd naHz 30 TR gIAEeT w0
oYz frad §% 20 q7dez meamrer widy
oYz gfags Hfezdva ¥ G794 nq¥5z 50 qr-
Tz Aemwres #2M, A ¥71 FaGy 4z
fF Trodt & ¥+A7 T €Y TAT 30 972
Az F 50 qVAZ qAWIET 777 T1f2d Gy
afaga zfred\w ¥ A9T8T AsAFcy T
Afzm Ao FvAT E 500 A AT em
FOreT F1 FAIFIT FI9

Wit wpe fefamy aa (Mrage) .
a7 3 97 9 77 fefewfaaaa fear aar &
fF g7-27 gai & fA0 &8 e, ua-
¥4, 35T I WY qfAud 2freda, g
g Y a7 FNOAT AWM, Ak gaey
oY w2z & Af) @AM, A magar ag
ERLECIR SR LR LR ™
T fAn gz H1ar wf2q | vt gy e o]
o9 ;A I |

U AU §M9T 92 2 R gui a)
far gom 8 -

“Provided that where the authorised
capital initially fixed s lews than tive
crores of rupees, the upproprite Govern.
menl may, from time 10 time, increuse
the authorised capital (o such sum not
exceeding live crores of rupees.”

3§ ¥1 19 IEIT & ¥ fegr oy

“Provided thut where the suthorised
capital initally fixed is less than twealy-
hve crores of rupees, the appropriate
Governmenl may, from lime to time,
inctease the auihorised capital to ucl;
sum II?.I excecdiog (wenlyfive crores of
fupeey™,
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[t fefawg arg)
Hwiar Far § owA N g edtwie
®{

oY feiwt: #F A geHz dw fear
§ g a 2(1) & wifasit st eqra &
T w5 fnar 3 1 e2z8 At ghuaa ik
T & f47 um 2 759 7@ & g
faa 7 fafgs | #3037 AT dffaan 5
FOT 71 141 ¢ F WA 2 1wz
¥ T 7T AT FUF WO FU¥ F 41T
9T 8 FOT w7 791 J17 |

AU AU wHzEz gz g T gwm
3(#1) # wafafsady Jaq e dfwa
weqAla fzar gar § qgi 9% €Q@ 9¢
g gafafza?dr 437 @@ oo s aifs
AT FIONT AT 9 FONTAT A FEe-
9T FIA &1 Wy&7 7 AT

SHRI K. NARAYANA RAO : | shall
briefly explain the scope of my umendments.
With reference to my amendment No 97,1
have submitted that the pattern adopted
in sub-section (1) should be followed in
this case also.  Briclly stated, the shares of
this Corporation have been divided between
four agencies,  nameiv,  firstly,  Central
Government  ; secondiy, Reserve Bunk
thirdly, the State Governments and, fourth-
ly, Food Corporation, State Bank, subsidiary
banks und banking companies. The last
category has been  allotied 30 par cent.
What the present cluuse means is that if by
uny chance any one of the institutions
specified in the last item fails to subscribe
the allotied amount the Government has o
fix the amount.  Discretion has been given
to the Ceniral Government 1o apportion
that between the first three categories,
namely, the Central Government, the
Reserve Bunk and the State Government.
1 wish that this should be dJefinite instead
of leaving it 10 a future decision. The
merit of my amendment is that it will go
as 4 matter of course. The rate pres-
cribed already between the three categories
is 30:20:20 and that would work
automatically as a matter of course.
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not think there will be any difficulty for
the hon. Minister to accept it because it
is only to bring it in harmoney with sub-
clause (4) of clause (5).

st gEeTe g (FRAYR) @ AT
AT a7y 74 awT w1 ghzdz 3z fw
T 3 9T ArgT 37 WIT 38 H A “or more
than five crores of rupees™dg LC- 1)
fakr w7 | ow gHE frarAt & fam &
fam 7z faT arm Fo @Y 2 7Y za7 99
gz1zar &1 aftaa 3 wifze aify fears
7z 7zHT ¥ A% (¥ aw gg AT
ZRITT WAT FLAT 1247 2 #}YT g/ 0gd
qgw aY sAfzargz 2 i cafan & sreAr
g fraz aiw arzg 70z 1 fme A
aiy Aty W faadr ofr sawr qew
qRIY I3 TAFTAICEZA FT AFIT GIET
Fe7 &Y Fiwdy | XY S @A § oW
@ Zrt A fET A ogdldEd &
foey & &7 gu £ 37% I8y wfrew &
gewre fowd &1 wmsaraT o w3dAr
fg wkar 1 g4 sw Frefee ¥ A
gn Y g gizdz # 97 92 2 fF oo
FATH X g2 qiF FOT T FATI0 ATAY
fafar gzr Y sra, 4 6 a1 107
£ fafgz 7 e ;g afew A o
FeafeeEq #1 €T qF 497 TAAHE €T
T
SHRI K C. PANT: | accept Shri

Nurayana Rao's Amendment No. 172

SHRI S. M. BANLERILE :
Shri Narayana Rao ?

Where is

SHRI K. C. PANT :
that has been made just now is with
regards to the authorised cupital and the
point has been raised that 1 should be
higher. | have explained at some length
that the total funds available will not be
cofined to this. They will be ten times
and may be even 15 times the capital that

The main point

Regarding the other amendment, 1 do is subscribed.
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SHRI RANGA (Srikakulam) : Provid-
ed the others are prepared to advance the
money.

SHRI K. C. PANT : The point to be
remembered here is that the share capital
or the subscribed capital is only a small
proportion of the total funds. In the
case of the State Bank, my hon. friends
will be happy to know, althcugh the sub-
scribed capital is only Rs. 562 crores, it
has Rs. 1,100 crores at its disposal.

SHRI NARENDRA KUMAR SALVE
(Betul) : What objection do you have to
increasing the upper limit ?

SHRI K. C. PANT: 1| have explain-
ed at great length how we chose those
limits, what ure the requirements of diffe-
rent States, how we worked out those
requirements and how in euch case we have
seen that within this limit of Rs. 1 crores
to Rs. 5 crores we can cater 10 the needs
of different States. | went into the details
carlier and 1 do not think you were here
then. At ihis stage | would only say that
the State Bank's capital is Rs. 5.62 crores
and that of the Reserve Bank is only Rs,
5 crores. Therefore one should not be
misled only by the authorised capital.

1 think you do not want me to take
up the other points. 1 would certainly
have taken up some of the other points
but since you arc in a hurry, | leave it at
that.

MR. DEPUTY-SPEAKER

tion is :

: The ques-

Page 4, line 18, —
After “lails 10 subscribe™ ingerr-—
“by the dare specified by the Central
Government under sub-section (4),”.
(172* as modified®)
The motion was adopted

SHRI S. M. BANEERJEE : His amend-
ment is accepted not he.

MR. DEPUTY-SPEAKER : Now, |
put all other amendments together to the
vole of the House.
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Amendments Nos, 9, 12 ro 135, 37, 52,97,
109 ro 113,168 ro 171 apd 174 10 181
were put and negatived.

MR. DEPUTY-SPEAKER : Now, |
put clause 5, as umended, 1o the vote of
the House. The question is :

“That clause 5, as amended, stand
part of the Bill."

The m tion was adupted.

Clause 5, as amended, was added 1o the Bjll.
Claue 6 was added to the Bill.

Claoge 7—(Maonagement)

SHRI K. NARAYANA RAO : 1

o move :

bep

Page 5,—
for lines 17 to 22, substirure—

“7. (1) The general superintendence,
direction and management of the
affairs and business of the Cor-
poration shall vest in a Board of
directors.

(1A) the Board of direciors may
exercise all the powers and dis-
charge all the funclions which
may be exercised or discharged
by the Corporation other than
those that are expressly directed
or required by this Act (0 be
done by the Corporation in
general meeting.” {98)
Page §, line 24, —
Sor * public interest" subsrirure—
“interest of agricultural credit™ (99)

SHR1 SRADHAKAR
(Sambalpur) : 1 beg to move :
Page 5, line 21,—

for “and are not by this Act expressly
directed or required”

substitute~""other than those which are
expressly directed or required by
this Act™ (182)

SUPAKAR

15.37 hes.
(Shri R D, Bhandare in the Chair)

Mr. Chairman, Sir, my amendment is

*Please see the proceedings dated
Corporations Bill.”

3.12.68 oo “ithe Siate Agriculiural Credit
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[Shri Sradhakar Supakar]
[Shri K. Narayana Rao]

only of a drafiing nature. I you read
the clause, as amended, it reads as follows :

“The general suprintendence, direc-
tion and management of the offuirs and
business of the Corporation shall vest
in a Board of directors who may exer-
cise ull the powers and dischurge all
the functions which may be exercised
or dischurged by the Corpuration other
than thove which are expressely direct-
¢d or required by this Act to be done
by the Corporation in general meeting.””

It is only a drafting improvement und it
should be accepted by the hon Minister.

SHRI K. NARAYANA RAO: So
far as the amendment of my hon. friend,
Shri Supakar is concerned, that is partly
covered by my imendment. 1 do not want
1o elaborate on that part of it.  But my
objection 1o cluuse as it stands 1s this
Actually, in sub-clause (1), two 1ypes of
powers and functions have been envisaed.
The first part s : the generul suprinten-
dence, direction and management of the
affairs and business of the Corporation
shall vest in 1 Board of Directors.  That
part stands by itself The second part
is that the Board of Directors may exercise
all the powers and discharge all tne func-
tlons which may be exercised or discharged
by the Corporation. My amendment seeks
to separale both these things. As it s,
both  these parts are connecied by the
word ‘'who'.  The amendment of mine is
of a drafiing nature. It may be of interest
to bring 1o your notice that in the Agri-
cultural Re-Finance Corporation Act, 1963,
the corresponding provisions, Section 19,
is almost identical for all praciical pur-
poses. 1 read it. Il says :

““The gencral superintendence, diiec-
tion und management of the uffairs
and business of the Corporation shall
vest in 8 Board of directors which may
exercise all such powers and do all such
acts and things =3 may be exervised or
done by the Curporation.”

Whereas in the Agriculiural Re-Finance
Curpuration Act the word used is “which’,
in the present Bill, the word used is 'who'.
In both the vases, the reference is to the
Board of Directors. Particularly, when
you have used the Board ‘who’ in the
present Bill, in the context, |* may give an
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impression that you are giving this power
1o Directors, not 1o the Board of Directors
as such. Immediately coming, as it is, on
the heel of the words *Board of Directors’,
the word “who' gives a rather uneasy feel-
ing that the Directors, in their independent
capacity also, can excrcise this power. In
the light of this, it is open to the hon.
Minister to think over the matter, either
to fall back upon earlier position, that is,
instead of the word ‘who’, the word *which®
may be accepted or to accept my amend-
ment.

SHRI K. C. PANT: Sir, both these
amendments have some point in them and
I have given due consideration to both of
them. | have carefully weighed both the
advantages and  disadvantages and, finally,
come to the conclusion that it is not really
necessary to separate the two  parts of this
cliuse.  While giving due credit 1o Mr.
Narayana Rao who has really done a lot
of hard work in his aticmpt 1o improve the
drafting. 1 would like o accept Mr.
Supakar's amendn.ent.

MR. CHAIRMAN : | will first put

amendments 98 and 99 to the wvote of the
House.

Amendments Nos. 98 and 99 were pur and
negatived.,

MR. CHAIRMAN : | shall now put
amendment 182, which is being accepied by
the Government, to the vole of the House.

The guestion is :

Page 5, line 21,—

Sor “and are not by this Act expressly
directed or required™

aub tituge —

“other than those which are expressly
directed or required by this Act".
(82)

The motion was adopted.

MR. CHAIRMAN : The question is :

“That Clause 7, as amended, stand
part of the Bill."”

The motion was adopted.

Cluuse 1, as amended, was added 1o the Bill,
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Clause 8—Corporation 1o be guided by
direct onv of Central Gavernment

MR. CHAIRMAN Mr. Srinibas
Misra .. He is not here.

Mr. Fernandes...He is moving his
amendments.

Mr, Narayana Rao .. He is also moving
his amendment.

SHR| GEORGE FERNANDES : 1 beg
10 move
Page 5, line 27,—
Sor "Centrul Government" subiriture—
“appropriate Government.” (40)
Page 5, line 30,—
for “Central® sybst.pure —
“appropriale”, (41)

SHRI K. NANAYANA RAO : |
to move :
Page 5, line 24—
for “public interesi™

heg

suhsrigure —

“agricultural credit™. (100)

=it W wEE . waifY Adi3m,
Fq1 77 737 w040 A fRCagAd T
Trgar £ & &7 g & fez F1La1R-
@ #1999 Z19 ¥ v@ & quig gfg-
&I F) W9A qrq TEAT FJrgar 2 &
argm g fe ag wfes #fig awwe
#arq ¥ 7 1§ afew usy wwwrd ¥ arw
¥ < ¥ ot witedz frar @ 3a¥ ot o
#z madez o1 e far mar @ 9=
anz 9T & =igar g fr adifarz nadaz
w¢ frar 3, Aifs ez@ & Ot wroEn-
o § I e a0 & 39 a9, Ew
a7 & & AfFE g 1 g &
g ¥ @ & et fiw W Az-
o A g e &g qEa ot @ 99
) qra R gAY F A0 wAd §, QA
x@ & 1wl ar dfhieeae o fez sronid-
A feg dAfs &Y wwA, g2 fea
w1 fewr sxf femr @y, sy fowra
st fegmm wwi frmr a@, Wk
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fsa ®m % faa &af fzar sz, g7 aam
qrat ®7 g FI7 &1 A1 qrAAr 3, faaw
IR § FE)g G WY giw § wfuwic
AT gAY, A R Wag ww &
g9 7 A 1§ 1 ag wiAFIT 37 i # 69¢-
FU F 219 7 1@ 920 % (8T HINGRAT
TAG AT 7R § 1 W17 &N fm gg faan
gar 2 -

“in the discharge of its functions,
the Corporation shall be guided by
such directions in matters of policy
involving public interest as the Centrai
Government may, in consultation with
the Reserve Bank, give to it in writing
and, iIf any  question arises whether a
direction relates to a matter of policy
involving  public interest, the decision
of the Central Government thereon
shall be final.™

¥ w9 §az wigar ¢ fF geal =it
2§ 19 T KT GAT-HAT qEAT €
# KT AT § 97 UNHEAC w fez wrEqId-
ATITAFTA 11 TH At & I )
oY FIA &Y w18 sywrar yA  fAdgE §
7 %@, wafar & arz g fr aoft weg
aq AT FY AT HC A

SHRI K. NARAYANA RAO : Aclual-
ly I did not press my amendment 99 which

is indentical with amendment 100.  In the
light of thut, 1 do not want to press
this.

SHRI K. C. PANT rose —

MR. CHAIRMAN :
clear.

The point is very
Does he want to say anything ?

SHRI K. C. PANT : Qui of respect
and conisderation for my friend, Shrl
Fernandes, 1 would lik: to muke s polnt.
He has studied the Bill ; he has taken thut
trouble ; therefore, 1 should like 1o make
one point.

Apart fiom  the fact that the funds of
the Central Government wnd its allied in-
stitutions are invoived, this Corporation
will come up in several Stales : each State
will bave its own Corporation,
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Re. Supreme

[Shri K. C. Pant)

The Centre is in a position to take an
overall view and to see, where in a parti-
cular State cerlain things which are not
desirable are coming up, that instructions
are issued in public interest. That is why
this Clause is here.

15.45 brs.

RE : SUPREME COURT'S JUDGMENT
ON SHRI MADHU LIMAYE'S
WRIT PETITION

it ay fomd (777) : awmefa wEay,
ru fRaga g fis..,
MR. CHAIRMAN :

has just finished.
of order.

The hon. Minister
Is he rising on a point

it Ay fowd A gi ) Awgar g e
@ a® ) Fiar a9 @) g qg  geadt
&) iy | & drar gde F12 & w97 @1
w g gfm 712 & 30 fagd w1 ogaw
ardy fear & AT gF & e faar war
A

fawr s ¥ Tow-wet (s pem
w 9) A9 g gt

shwg famd:gdigt w23 &
& A 9Far ) & wgAr wgar g fs
urir & AY Frdardy @ SEwr eafia fear
Wi AT AT AT F FIC JwTH  fawET
fear Wit | gz wwar @gy wEarQ@m 2
ta fad a1y sdarE egfra €1 o o1
fadrgifesre win & @ weny § SEw
FTC g® wow w7 fegr o | gd) Fa
fadea ¢ wife w9 Ty § fis wsas
7ET A wgr a1 fr gftw O w1 dwwn
7 & @z Aer frar I R feder-
fawrz 97 fagig fagr sl@nr & siden
Lacil R CRARCE LB B Co it
amA TEd w agafa & ai
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MR. CHAIRMAN : 1 will convey
your feelings and thoughts to hon. Speaker.

ot wy famd : w19 g7 997 AT T
a3 §, Wi grAa 2 A% )

it v fag (TEaw) o wT &
g1, mrq Y fazrd famrAy Tifgd

st vy fawy : fazd faardt ifed 7

ot T fag o @z @
A1 = 2/ 3t ArEA @

st 7y fawd ;@ w19 7 a1 A W
iz faz gard 722 £7 1

SHRI S. M. BANERIJEE (Kanpur)i
This should be conveyed to the Home
Minister.

Y wg fawy : ¢ fafeer 3@l ?
g fafaee Ay gz oo 1

SHR1 S. M. BANERJEE : Sir, it has
been agreed that we will abide by the deci-
sion of the Supreme Court. Cenain privi-
lege motion was to be discussed. 1 remem-
ber, you, Sir raised some points of order, at
that time, It is not that the matter is now
before the Supieme Court ; the Supreme
Court has honourably acquitted Shri Madhu
Limaye. We should take up the privilege
motion. The Home Minister may please
be informed so that he may come fully pre-
pared tomorrow.

MR. CHAIRMAN : [ have already
expressed my view. The hoo. Member may
please resume his seat.

QigHe gHo wiwt (1)« & ot
7y formd o1 gada T r § 1 ag st
aw aafi | gErt |Ee,

MR. CHAIRMAN : 1 will convey the

thought and feelings to the hon. Speaker.
The debate will be fixed by hon. Speaker.

st qae cwe wieh : g wigd & fs
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& 9T 99t Wt g1 | drmdY adF @
gAR W%Ed & g A 9wz f&A a® A=
wOF THET A1 4 AT AR ARAT §
f& qa®1 OF7 AGF o1 G€ar | 9 w®Y
wriart ewfira 4 Tfedr

15 47 hrs.

STATE AGRICULTURAL CREDIT COR-
PORATION BILL—Conrd.

MR. CHAIRMAN : | will put umend-
ment No. 40 and 41 to the vote of the
House.

Amendments Nos. 40 and 31 were put and
negatived

SHRI K. NARAYANA RAO: | am
not piessing my amendment No. 100.

MR. CHAIRMAN ; All right.
Amendment No. 100 was by [eave witlidrawn

The question is :
of the

MR. CHAIRMAN :
“That Clause 8 stand  part
Bill.”
The motion was adopted
Cluause 8 was a added ta the Bill

Clause 9— Constitution of Board)

MR. CHAIRMAN : We will take up
Clause 9. There are a number of amend-
ments.

SHRI P. VISWAMBHARAN Sir, 1
move my amendments No. 12, No. 13 and
No. I5.

I beg to move

Page 5, line 34.—
omut “who shall be the Chalrman of
the Board™ (12)

Page 6, line 6,—
Jor “Central" substirure—
“appropriate” (13)
Page 6,—
ufter line B, invert—

‘“42) The Chairman of the Board
shall be elecied by the Board.”
(15)
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MR. CHAIRMAN Shri  Srinibas
Mishra is not herc.  Mr. George Fernan-
des, are you moving your umendments ?

SHRI GEORGE FERNANDES : Yes.
I would like to move amendments No, 42
and No. 43.

MR. CHAIRMAN : No. 42 is the
same as No. 12. You can move amendment
No. 43.

SHR1 GEORGE FERNANDES: | move
my amendment No. 43.
Puge 6, line 6,—
after “le)”

“*a Chairman and"™ (43)

inserl—

MR. CHAIRMAN :
No. 58.

Shri P. P. Esthose is not here. Shri
Mohammad Ismuil, are you moving amend-
ment No. 78 7

For amendment

SHRI SHIVA CHANDRA JHA : | beg
to move :
Page 5, line 39,—
after “'Corporation™ jngerr—
“or has been assoclaled with any
political party.” (57)

SHR1 MOHAMMAD ISMAIL : Yes,
Sir, 1 am moving amendment No. 78.
MR. CHAIRMAN : It is just like

amendment No. 56.

Since that Is not moved, you con move
it.

SHRI MOHAMMAD ISMAIL : 1
move
Page 5, line 3):—
for *"Central” substiture—
“State”. (78)

MR. CHAIRMAN : Amendment No.

79 Is the same as No. 78.

It cuomot be moved. There is amend-
ment No. 10l. s it being moved.

SHRI VIKRAM CHAND MAHAJAN
(Chambs) : Y, Sis, | move
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[Shri Yikram Chand Mahajan]
Page 6,—-
after line 8, inyert—
“Provided that, in appointing & mana-
ging director of a Corporation establish-
ed in u State, the Central Government

may also consult the Government of
that State.” (101)

MR. CHAIRMAN ; Is amendment No.
114 being moved :

SHRI SHINKRE :
Page 5, line 34,-—

Yes, Sir, | move :

after “who™ inserr -

“is not an active or rstired employec
of the Central or State or Union terri-
tory's Government or of the Reserve
Bank, Stale Bank subsidiary bank,
banking compuny, or Food Corpora-
tion." (114)

MR CHAIRMAN : There are some
amendments by Shrl Lobo Prabhu, Nos. 123,
124 and 125.

SHRI LOBO PRABHU : | move my
amendments Nos. 123, 124 and 125.

I move :
Page 5, lines 35 and 36—

Jor “nominated by the appropriate
Goveroment™

substitute—
“approved by Parliament or
State Legislature concerned™ (123)
Page 6, line 7,—
afier “Government' inseri—
“after consulting the Union Public
Service Commission™ (124}
Page 6, lines 7 and B,
omiy “and except in the case ol first

appoiniment, after consuliation with
the Board” (123)

the

SHRI MAHANT DIGVIJAI NATH :
1 beg to move @
Page 5, line 34,—

add at the end—-—

“in the first imstance and later on

elected by the Board™. (183)
Pape 6, line 7,—

after “Goverament” ipsery—
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“in comsultation with other parties.”
(184)

MR. CHAIRMAN : Al these amend-
ments are moved und together with the
clause are before the House.

SHRI! P. VISWAMBHARAN : Clause
9 deuls with the constitution of the board
of dieectors of the Corporation. It is pro-
vided that both the Chairman and the
Munuging Director are 1o appoinied by the
Central Government, The Corporations are
talled Srare Agricultural Credit Corpora-
tions and yet the (wo key posts are pro-
posed to be flled by the Central Govern-
ment.  The Central Government subscribe
to only 30 per cent of the paid up capital :
still they want to appoint these two impor-
tant functionaries.

My amendment seeks to elect the Chair-
man by the board of directors instead of
being uppointed by the Central Govern-
ment.  Another amendment seeks lo invest
the appropriate Government, that is, the
State Government with the power to ap-
point the Munuging Director. As has been
sald earlier by Shri Fernandes, thss Guvern-
ment has get a tendency to appropriate
more and more functions to itself from
State Governments. This 1s another in-
stance of that tendency and | think itis
only proper that that the clause be amend-
ed in terms of my amendmenis 1 have ex-
plained.

st A wOERW ;- F7 FEeT a3 2
& &g aec A N J9ega fAgw
& &1 wfaw fagr o w@r g, zae0
s H ¥ gIrar g W WgLEA T
#afan srrtve A fagfe anfimez mas-
¥z w1 W feel 97 & 2 ofaweret
wftz sretew gadt ¢ o) 9w w0
Foer Rl fagfs ®%, sl &t
@ ¥ 50 aieg w1 wf awets Agf
gt wifed 1 @ @WNT & U IR
afqsre w1 @3 @ € qw A8 § waiE
o % ¥aw xar wgr any f§ @
wfawewe wive woitwm @ agi e
st Yool o e sy
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) frgfers w2 1 &t osifinde il @)
agdt w7 ofrga ey & Ay agt
o7 oiifdz maddzr gfvaw mEdz #,
#F=ta AveTT &Y 3zt qr onfydz A
Prft oYz ady tw & w1 w40 e
¥ 21, Tdar 8, fam A, wEue A,
qeq gRQ @Y, FE1 9T WX FIWHREA
s wAr #, ar dgr U IgET W]
frgfe ar wafam srateeT st fagfaa @1
F7i A% gray ¥, agf Y w2 gaAE
ostfadiz nadiz ¥ 1 w0T KIgAT A w17
A WA FT I@T &1 4F @19 WIT FI9
w37 fF 7 w19 9Yg 9@z g7 sfaew
£ ¥ €72 qA4HE I A AIH 41 A9
F77 2 a1 fz g3 921 a7 fagfarar &3
1 mwfgwiz Y FAF 2 A Afada
AT ®UEIT muq gidl # A ofE
Ffeza @t a2t @r @) 2, | afsa 903
grai # ¥fizg 37 &1 A1 I 915G A
nE 2Ty wmrzy s IR qrEr agAA0
sifzm

it fare wex sy @i 9T wIOA A€
W% @IS fagad #7370 a1
2 @zt av oy w2 2 e ow A A2
nadiz fagar 130 o @z IEwr X99-
A9 2w et @ zradeed ® A

“. one of whom thall be a person

who has special knowledge of co-opera-

tion and who is not an employee of
the Centrul or State Government or of
the Reserve Bunk, subsidiary bank,
banking company, or Food Corpora-
tion™ ;
giqY 71 # e &) oeaTd 7 2), g9
AT7 &7 OF WIHT BALRT AT w1fwg7
g A @A far aT@TT ¥F WIT AL
w77 ¥ (a=re fraw &% feqr  amgam
wrma 721 § fF 70 gl ® fagern fean
xQaT AT TGN AHA @A ), VLT
qeardt 3 Y, d% qeAd 7 8 8 g
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faYes fear & f& @19 & wre 37 fesd
wwAlfas gw ¥ eaifacfe 7 w@rat

wyrefa wgzg, wig @A H ¥ fe
PRREgT & ey A ¥ am st
wigq off ¥ I wEeAqa a9,
afsms grefers & fagea v faar arar
BOR ETatE ¥ oW agm  TEr WA
¥ AT A TG {0 AAAT A Ay Py
gFu fear e @ W eEwr  Adta g
gard & faw geqr @ swr gurdf
FATAT AT 2, ;2P 97 Y weeraAw @
AT A1 R 1 qE gNfeaT aga @ wF
wE amd mf W 2 | zafan G-
o7 ¢ o o Q) sratwEd @ g § ag
oA Fgr P R % WU Tiaw ey
AT g1 W1 nFIE) A 2 I9% |1y |rq
917 €9 AIA &1 ) agi | f gger
fedt wiadifaw ardf & ararg 7 wr gy
uFAfaw @7 398 @1 awy g fz=-
Tara 47 W & uaAfe fawg g gar
gfewa @@ @ | afew faor wre qifafewg
ot &, 3% grar A AT wTNfas
T AININ F W KA T T[0T 87 gEew
?, 08 awg ¥ safer ant @A) qeag
2T AwAd A 9 &L 9 e
ft 3a5 g 1 7A 334 fegear o
uadfa & gg g nd g i g T
w®E v zm w1 377 @Az w®|AT
A AT A ATZ & A1 # g7 wreqy-
WA A g Az @A 0 qIT qiq
WA A 6 T STRET zMeT i fe
77 & 99 UN A8 avag & fom gy
TIqT FAT 2, I wwaz 91 & Wi
femat &1 &F fad, 3a91 faq faqay
AR A F gragasar & o A« ag
& Xy €1 aTeK) @1 a1 A2 g Aelea L]
WITH! WA &A1 ORI 1 a9 g7 oy
¥ ®AF WA QT N A gEy wg.
Wt iy fAgea T ag agw faa) &
L
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[+ Fax == ]
agd wd & feeft Totfas a9 § e
TR ¥ odar sar g fe mg #T
O B eNETHFTA

=it gEewy yERIE : gNefT #EiE,
¥ Y nifediz ¥ Ay faegw fovwm
udsdz 2 §3 gz Wz 2 f& w@ai gz
g7 maddz fomr @ §, A@i I EET
naddz faa frar s o

9EY Y W97 a7 FET L

*(e) o managing director, to be
appointed by the Central Government
and except in the case of first appoint-
ment, after consultation with the
Board."”

AT A9 qZ FATE -

“The Central Government may, after
consuliation with the Board and for
sufficient cause, remove the managing
director from office,”:

#arga § M wig amd fF dza
TAART 41T § Fg5¢ FIF AT AT ®L,
€z TqARZ [AF 41 A F 0 &g WY
¥z ngAdz @Y 7z wiemy A8 @ &
TAEY 2z F gz E W A o 39
Fgez ¥IF T AW FT AeA § oI
arex 39} 7 T wfgsrr ) w7 A
T 2 frgr wro

gz vF Ff NF AT A FY qF ¥
w1 T & AT AT gAY AT Avg A
e ar T Arn @ aig ¥ famfrergy
¥z F30 f& dz & fas1s & gramw 21
RE W AT AR @ o7 fee gy
Sy Efs wdld wmwamid w
ared wiT W oA amer qifs T §
X & AT @ 3 Adigwar
W o §, AmA @ Ad § ) Sz
Tde & wiwmd & at ¥ qoAw T
oo 1w 7 e fafrer s
¥ wnar oft ganedar w1 wfaw
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HITH BT9 § W@ WIT 8T TaAaeT § g
¥ A @, an 3w ? gEy @ W Y
FY g cEETE H A Gy @
atg ¥ w19 A4Y & gHAr | T Ny W
qEAYT (@I gO A gy vHde | A
§ o gt wxar g R oare g eft-
FIT FL AN |

16 brs.

SHRI VIKRAM CHAND MAHAJAN :
My amendment is that the managing direc-
tor should be appointed in consultation
with the State because part of thie capital
is going to come from the States. Some-
times it may Rappen there is one Govern-
ment at the centre and another Govern-
ment in the States as they are now. There-
fore, in order to bring harmony —suppose
the states may not hke a particular indivi-
dual  States should also  be consulted.
Therefore | submit that as they are con-
tributing to the capital also, they should be
consulted.

st fiet . mwafg w@lew, wim
Ay & e FIORTT § JgTET ®T 9
Ig7 qEeAqW # | HGLHA 48T AL 2MAT
ifgy, fad AT ¥ wg@rAUT Fgy 2, —
oY #Fw @t walg eeAm (fassw)
T AT 1 A9FT Ay grar e,
ot wERe Y qifas) feffa st &%,
sa%r meFa 2 &% 1 & =gar g e J@T-
%7 a7 1fa &1 aafew 1 1 gafag &3
nighs ¥ %31 & f& #1¢ ofees ar fear.
¥ TR Wi a1 fedl 3% waan
afen swaAr w1 ofses a1 fzigs duaré
€9 9% 9% fage 7 fear sa, aqife w1
exarx gfer &1 safe|d @, N ad-qrex w1
gfaa w3 e 8, w9RaT  Aifag)
oI w1al & greY A @Ay fawm W
awar g

aq I § fF gard wt ofew



273 Srare Agricultural AGRAHAYANA 11, 1890 (S4K A)

gy gafag @= & o€ 2, wiifs
I AT TaAdE e g § Ok
afers s & A% qoedt 219 ),
ITE! wgr AE AF 21 ww bR =mfem
afeas geedfeg & Jgwa g 9@
g A3 I aREgT A ¥ fadr W
oo 8 &7 2 | wfremsh o @
3 w21 v 3R 1 sfedvde wmfaa
atar aifed o a1 A I 9z Y e
feaz gz Y wrd & fr Javda +aré
aawz sufeaT 7y 81 afea & g fs
Juvha wf oft #1E ofszg ar frzigd
TR mfear ar & 4% ar dfew
FwAY %1 offes dger frerge orart |

g

SHRI LOBO PRABHU : [ hwve two
amendmenis and both relate to the same
sphere.  If the Guvernment is piven autho-
rity to appoint to  Corporations and other
bodies, Government will seek 1o favour
its own men (¢ Gind emplovment for
political refugecs. I want the Government
1o be completely out of the picture There-
fore, | propose that in nominating the
Chairman and  the Directors of these
corporations, the Government should take
the approval of the Parliament. It is very
important for us to realise that a4 man who
can face the Parliament. whatever his
qualifi;ations are, is the one who can be
trusted. On the other hand 2 mun who
has something against him will not daire 1o
aspire for an  appoiniment  of this nature.
Therefore. | would urge upon the Govern-
ment “that whenever an appointment is
made to the Corporation, it should have
the approval of the Parliament so that
undesirable ones are kept away and those
who are prepared to fice the public with
their record are appointed.

My second point is in respect of the
Managing Director. It is simply said that
Government in consultation with the
Reserve Bank will appoiol him  Why is it
that such an imporiant post should be lefi
cotirely to the discretion of the Govern-
meni. s there no Public Service Com-
missiop which can advise the Government
about the suitability of & person 10 be the

Credit Corps. Bijl Fi/)

Managing Director. W= cannot trust the
Government for these appointments. We
have a bitler experience of their appoint-
ing their own men. The co-operative
sector also Is in a bad because they filled
the posts with their own men shape. If
you take this precaution and if you want
to appoint any one, it should be only
with the approval of Parliament, Corpora-
tions wou'd not be in the sad State they
are.

SHRI RANGA : [ wish to support
the amendments moved by mv hon. friend,
Shri Lobo Prabhu, in regard to the
appointment of managing directors. He
said quite rightly that in many cases we
have come across the wrong way in which
Government has used its discretion in
appointing people to these verv high posi-
tions. Only very recently the House was
made aware of the manner in which people
like our earlier friend, Mr. K D. Malaviva,
and several others who were defeated at
the polls, who could not be found positions
cither in the Ministry or around the
Ministry came to be appointed 1o these
many sirategical positions irrespective of
the fact whether they are really qualified
for holding these positions or not. [ have
no objection to any defeated public worker
being appolnted to any positions provided
he ix reallv gualified for it, but that
Government should  have thought of
appointing these people merely  because
they wanted to find positions for them is
something which i+ wvery unheilthy and
which should be deprecated. And there is
cvery posibility of these wvarious positions
that are going 10 be created in the wakeo
of the creation of these financial institu-
tions being offered to su:h of their eminent
political friends and colleagues as could
not be accommodated, and therefore, this
caution which my hon friend Shri Lobn
Prabhu has sounded is very timely.

I would like my hon. friend the
Minister to take advantage of this occas:
sion and consider this suggestion and to
make a beginning in secing to it that when-
ever such positions are filled with their
nominees, they do come before th: House
and place the information before the Hous'
and give it an opporiunily of saying ‘Noe
if by any chance any one of them is fvund
to be utierly wunsuitable, incompetent ott
only politically suitable t1o the Governmeng
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[Shri Ranga)
and not specially suitable to the
posts to  which they are appointed.

Therefore, 1 hope that my hon. friend will
give a very careful consideration 1o this
amendment.

st wga faftamg A aarefa
AaEtzy, AT EONA g2 ¢ R eI O
T aeEl & an
' (a) one director to be nominated by
the Central Government who shall be
the chairman of the Board™

ag e fzar @

“in the first instance and 'ater on
elecied by the Board™

¥y gawr dmeA gz 2 fe s
9(€) ¥ &7 At & g

managing director,
the  Central

to bhe

Govern-

u[:) a
appointed by
ment”’

ag s fgar s

“inconsultation with other parties”

SHRI K. C. PANT ; Sir, 2 number of
these umendments seek 1lo take away the
power of appeinting the chairmen form the
Central Government.
table for the simple reason that, as | said
earlier, the Central Government is a major
shareholder and is interested in this ;
has 20 per cent more and the Reserve Bunk
is ulso interested in 1t and one has to con-
sider the Union territories also, besides
the State Bank which is ulso interested.
But | may add that, apart from that, one
must always keep in mind the central 1dea
behind this matter. It is only in areis
where the State Government has oot been
able to build up a good enovugh co-upera-
tive structure that this has come in, and
the Central Government wants that that co-
operative structure should be built up in
future, und then these corporations will be
withdrawn. So, it is not as though it is
sought to be introduced where it is not

wanted. That is not the idea at all. That
has 1o be kept in view.
That is not accepiable to me. But I

do accept the force in the argument that
the Siate Governoment needs (0 be consult-
gd, particularly as the State Government fy
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also a party. There are two main offices —

Chalrman  and Managing Director. I,
therefore, propose to accept umendment
No. 101 of Mr. Mahajan, in which he

provides for the consultation of State
}’Sovcrnmems as well. | hope the central
idea in the minds of many hon. members
will be accommodated by this.

Mr. Shiva Chandra Jha denigrated his
own tribe by irying to exclude anybody
helonging to any political party. We
should have more respect for ourselves.
I think a co-operalor does not become bad
morely by being in a political party, There
can be good cooperators also in political
parties. Heé may be a good cooperator
himself,

I have not specified which political
party.  Why wuse the brush to tar all of
us ? | think respect begins with oneself
and spreads out. | hope he will not press
his amendment.

So far as Mr. Shinkre's amendment is
concerned, as | have indicated, if an emin-
ent  cooperator is available, that would
cartainly be preferable.  But the amend-
ment he has geven is very restrictive. 1 do
not think | can accept it.

Mr. Lobo Prabhu wants to make the
appuintment of Directors contingent upon
the approval of legislatures.  That is
hardly practicable, nor is it practicable to
make the uppointment of the Managing
Director contingent upon the approval of
the UPSC. I do not say Government can
never make a mistake, but Government has
to shoulder the responsibility of making
these appioniments.

ot W wA Y : wege  wEEw,
g oft 7@ &

MR. CHAIRMAN : The bell is being
rung.—
Now there is quorum.
The question s :
Puage 6,—
efter lino B, insers —
“*Provided that, in appointing a
managing director of a Corporation
established in a State, the Ceatral

Government may also consult the
Government of that State.” (101)

The motion was adopted.
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MR. CHAIRMAN : Now, I will put
all the other Amendments together 1o
vole.
Amendments, Nos. 12, 13, 15, 43, 57, 78,
111, 123 10 125, 18} and 184 were put
and nepatived.

MR. CHAIRMAN : The question is :

“That clause 9, as amended, stand
part of the Bill™.

The motion was adopted.

Clause 9, as amended, was added to the
Bill.

Clavge 10— ( Managing Diredtor)

SHRI P. VISWAMBHARAN : 1
to move :
Page 6, line 14,—
for “Central” substitute
116)
Page 6, line 17,—
for “Central™ substitute
(1
Page 6, line 22,—
for “Central™
(18)
Page 6, line 31,—
for “Central” substitute “"appropriate”.
(9

beg

“appropriate™.

“‘appropriate™.

substitute “‘appropriate’.

SHRI GEORGE FERNANDES : Sir,
1 move my amendmen's 45 46, 47 and
48.

MR. CHAIRMAN : They are same
as Amendments No. 16, 17, 18 and 19.

SHRI SHIVA CHANDRA JHA : |
beg to move :

Page 6, line 15,—
after “and™ jnsert *‘shall not™ (59)

SHRI SHINKRE : 1 beg to move

Page 6, linc 13,—
Jor ‘five” substitute “three™ (115

Page 6, linzs 29 to 31,—
Omit “or is absent on leave or other-
wise in circumstances pot involving
the vacation of his appointment™
(116)
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Page 6, lines 32 and 33,—
Omit “during the absence™ (117)

N A HANI W "R,
Ik FAFIT FIH & 417 1 €9 9 AT
¥ 1§ qgwa ¢ A

o form ww wr: wege w@RA,
g% Taqr & wzar g, GafaT Tate &
f-geargoziz 3 A1 qrT @ IaF gafeas
771 faga @ fF 6 9 4% 3z ], I9%
q15 ITH! TN-weArgve 7 frar A1 /%, w4
[ 9T "7 M &7 gafAn f& 398 oF
IeET ST AT &g AT A E A
9i9 T2 & a1z AR Q-AeAEEHT &Y
g Tifzo | w "eeA a@ R

The Managing director shall hold
office for such term, not exceeding five
years as the Central Government may
specify at the time of the appointment and
shall not be cligible for re-appointment.

o1 iAA § 6 a1 £ it afefeafa §
AT F1 3q# {-geArgueiz g A F K
Fezz geiez frgz & wrar 2 wY adrsn
g @argfm o wroma  ag o
Y TF FAA 97 @ E, 9z Wl AN
# %77 andt § 1 g@ifae ag feaa ft
Fwifae w41 7 @Y, foeay oft /g% &Y, 99
F agd § 919 FAL ®©7 § FI9Q0 ISET |
FaeT A Az remE o Afed
341 G0z 97 39 wzA 7 fET qgrA w1
T & At anwraar @A R wezrEiT @Y
W FAX F A WRINT W19 T KA
TRy & 9z g Ag vm, afes W
TQEAT | AT IAF TG T TEAHA A
7, gg a7 Ad) § | WIT IAET §EAAH
¥T | AfFT 8% Q-moarger A w@@r
zA § 9% A %7 1 0% q1T & Ao 3Ew
gonye w7 Affe ¥ezy guler §ur A
1 T AT aweT ¥
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ot fed: AU AN wiedz 3 oAy
19 10 g9 (M) Fax Ao X
a w31 ¢ fw are & srg 93 3 fear g
azi a7 war efawg w7 faar @ &
the Managing Director shall hold office for
such term, not exceeding three years, in-
stead of five years g@®1 |1dT gg g1 Fq1ar
¢ fF dza nadiz gae o arfadt & ag
g @A & fan @ Agf Ay @ fad &
fao ot 3931 "aizwedz T gwd 2,
afra o az dfew war @ ol oEr
afrrg sgar & gsgr 78 mraar 1 zA-
fan & sgar argar f& g¥27 o 5 fad
3§74 fod fear aig foed s gfgam
R f R LR AR Il

SHRI K.C. PANT: Sir, 1 accept
amendment No. 115, moved by Shri
Shinkre, substitute * three' for “five'" vears.
Because | accept it, now the term  of the
Managing Director will be only three vears.
Comsegquently, | hope Shri Jha will not
press his umendment, which prohibits the
Munsging Director from seeking re-
clection,

MR. CHAIRMAN : 1 will now put
ull amendments 1o cluse 10, excepting that
of Shri Shinkre, to the wvote of the
Huouse.

Amendments Nos. 16 10 19, 29, 1106

and 117 were put and negatived.

MR. CHAIRMAN ! | will not put
amendment  No. 115, moved by Shri
Shinkie and avecepled by the hon, Minister,
to the vote of the House, The question
is :

Page 6, line 13,—
Sor “'five” substitute “‘three” (115)

The motion was adopted.
MR. CHAIRMAN : The question is :

“The clause 10, as amended, stund
purt of the Bill."

The motion was ad:.pted

Clause 10, as amended, was added 1o 1he
B,

DECEMBER 2, 1968
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Clause 11—/Term of office of dircctors
other than managing director.

SHRI1

move

LOBO PRABHU: I beg 1o

Page 7, line 3,—
add ut the end—

“for a period not exceeding five years”

(126)
I find that the Minister is beginning
to sofien. He has accepied one amend-

ment. My amendment is that the appoint-
ment of the nominated directors should
not be for an indefinite period at the will
of the government. There should be a term
sel hbecause we do not wanl to create any
life term for any particular person. My
amendment is only a very simple one,
stating that the appointment will be for
a period ol five veurs, which is a long
enough period in ull conscience.

SHRI K. NARAYANA RAO :
to move |

| beg

Page 7, line 3,--
adid at the end,—

“and the period of such office. un-
less  terminated carlier, shall be (wo
years - Provided that 2 nominated

director shall be eligible for re-nomi-
nation™  (185)

My amendment is also more or less on
the lines of the one moved by Shri
Lobo Prabbu.  As it is, the tenure of
office was very indefinite.  So, | suggested
a  definite  period of (wo yeurs
for this purpose. Whereas Shri Lobo
Prabhu has suggesied a term of five years,
I have suggesied two years with a possi-

bility of re-appoiniment  of the
person.

sume

SHRI K.C. PANT: 1 am going to
?mprise Shri Kanwar Lal Gupta by accept-
ing I|he amendment of Shri Nurayana Rao,
While Accepling it, | must uchnowledge
the spirit in which Shri Lobo Prabhu
moved his amendment, which was the origl-
nul amendment | received first. I accept
1I.!e spirit in which he has moved it.  But
since the period he has suggested is a

little too long, 1 bave accepi
amendment. RIS ikt
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MR. CHAIRMAN : 1 will now put
amendment No. 126, moved by Shri
Lobo Prabhu, 1o the vote of the House.

Amendment No 1 "6 was put amd negatived

MR. CHAIRMAN : 1 will now put
amendment No. 185 moved by Shri
Narayana Rao and accepted by Govern-
ment, to the vole of the House. The
guestion is :

“Page 7, line 3,—

add at thd end, —

“and the period of such oflice, un-
less terminated carlier, shall be two
vears’ Provided that a nominated direc-
tor shall he eligible for re-nomination.™
(185)

The morion way adopred

MR. CHAIRMAN . The question is :

“That clause 11, as amended, stand
part of the Bill"
The motion was adopred.

Clause 11, vs amended, was added 1o
the Bill.

Clause 12—( Disqua’ifications)

SHRI GEORGE FERNANDES : 1 beg

to move :
Page 7, line 17,—

for “*Central™  substirute “‘appropriate™
(49

SHRI MOHAMMAD ISMAIL :
to move ;

1 beg

Page 7,—
ufter line 17,
“fe} is or is related to a money
lender, landlord, trader by profession.”™
(80)

st ww sawiw (e zfe) ¢
araf aEYeg, AT AT W WIwE W
fe = 7ERT, ¥ gH A W &N-
T U | A AW fr—

“No person shall be a direstor,
who,—is or has been convicted of an
offence which, in the opinion of Cen-
tral Government, involves moral tarpl-
tude.”

ingert -
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4 T 9 7T (4 &F W 4zf 9%
a4 g ge g —

“two directors nominated by the

appropriate Government, one of whom

shall be a person who has special
knowledge™ elc.

gad gx ARAzTigeafy 9@ @
YT ®Y IFEAL A ar ‘asiifre -
#z' agi 9T @A saier IfF e
FhifE g ) &1 Tar AgE & W -
q7af agt e fedt 7 w21 M ar s fam
AT Y oF I F 21w ¥ I
& @ &% A ar, I8 AW wIS gay &
TN AT FT AZ7 AT AORIT KT T o
exfad g a1 1 Jd gaar =fzgo fe
OX A\ F T F WY ATHIT FAT gER
2 | U fret safw 4Y maa g wrgw)
TEE A E AT IAEY AT F v Sw )
Fnar 2, AT 3T T FIwT gaz
FL A & D17 G AT IR TR W
wfewre agf wgar srfzd | O fdt safs
%t faawt fed a9d & 22 goere 3
feet 7 fosft w1qm 7 foreqne fwar g,
37 9T A€ Ie2-ge2 Wiy Wy §, o
afn &1 T W% FoeEw ¥ ovAr ofe
9T FORIT 987 53T § A ¥ gawre
® FEW q ﬁiﬁﬂ'fﬂ'ﬁ]’(mﬂm
srfga )

7T #7177 aaA Ak v erd
TR W1 FTX AN 71 AHTIqE # o)
sfes e mar #, T& @ o $e ¥
¥ arw, & fak w1t wgm g g
fr @ a1 w1 uffg fols s qoee
% gra & A v gu forw vy & sfes
w) O & 3§, I U T 19
# o wifga 1 0w &1 T F T
gT fe w7 awwT feae) Afrdz wom
qay wxdfY 8, 97 q° wo F werT &
gY A A @ WO F oo g W
qu wfewreq |
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ot g yee . waafT w8,
¥ wHzde a1 agd favaw & W R
gefiz ¢ fr v wlga BA®) WET 9T
0 & qrgar g fF A 79T AR 1T F
1T g7 TUE §T .

“is or fs relaled to a money-lender,
landlord, trader by profession.”

# g wzar g fe za @a @i )
€ F f 7 faar arg 1 & gedlr w0
2 f6 w07 sEEY FEAT I 0

SHRI K. C. PANT : So far as Shri
Fernundes” amendment goes, il relates to
the point as to who showd judge whether
the disqualification is attracted or not. No
one can say that anybody who is involved
in moral turpitude should be allowed to
stay. The only point is wko should judge
whether the disqualification is atiracted or
not.  He says that it should be the appro-
priate  Government. But  since  the
majority of the directors are 1o be appointed
by the Central Government or ils associat-
ed bodics, we feel that this power should
be with the Central Government.

As far as his argument that some
parties which may be ruling today in the
States may come and rule at the Centre,
is concerned, | may remind him that in a
democracy the reverse is also possible and
where they are ruling today the party that
Is ruling at the Centre may rule tomorrow.
Therefore that cannat be an argument.

So far as Shri lsmail's amendment goes,
he seeks 1o lay down that a director who
{s related to a money-lender, landlord or
trader should be disqualified. It isan
unusual restriction and, 1 would say, is an
unreasonable restriction which cannot be
accepted.

MR. CHAIRMAN : 1 shall put the
amendments of Shri Pernandes and Shri
1smail together to the vote of the House.

Amendments Nos. 49 and 80 were put

and negatived.

MR. CHAIRMAN 1 The question s :

“That clause ]2 stand part of the

Bill.”
The motion was adopied.

Clanse 12 was odded to the Bill.
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MR. CHAIRMAN : There are no
amendments to clauses 13, 14 and 15, So.
1 put them to the vote of the House.

The question is :

“C'uases 13, 14 and 15 stand part of
the Bill.”

The motion was ad pted.

Clauses 13, 14 and 15 were added to the
Rill. .

Clagse 16— Directors of Board or
members of a committee not 1o vote in
cerfdin cogey’

SHRI GFORGE FERNANDES : | beg
to move °

Page 9, —
after line 11, ingert

“Provided further that such director
or member shall, within thirty days of
the date on which any matter in which
he has direct and indirect pecuniary or
other interest has come o his know-
ledge, either give up his interest or
resign from the Board or the Com-
mittee.” (50)

JUTEqET WINET, WAL WG FAS wY
¥ at g qamar § :

“Every director or member of a
commillee who has any direct or in-
direct pecuniary or other interest in
any matter coming up for considera-
tion at a meeting of the Board ora
commitiee shall.as soon as possible,
after the relevant facts or circumstances
have come 1o his knowledge, disclose
the nature of his inlerest at such
meeting and the disclosure so made
shall be recorded in the minutes of the
meeting of the Board or of the Com-
mitiee, as the case may be, and no
such director or member shall there-
ufier take any part in any deliberation
or decision of the Board or commitiee
with respect to that matter nor shall
his presence at such meeting be taken
into account for the purpose of deter-
mining the quorum for the meeling
at the time of such deliberation or vot-
ing, and if he does vote. his vote shall
be vold 1™
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o T ¥ g A sywear o R
fe Y A% qgar s34 &1 TTE W
Iawr ©r% froft mrasn agi wzw & fad
w1 21 faad et femwedt g o azF
¥ feemr 7 7 ol 9% 9@ oy B ¥y
fo #gr 3q%1 qwrw & | AU A6 48
¢ fr o ®1E ot geem Y faadr fof
farsredt 2Y, tar @i qaAr Wiy #,
Feqrel @ 3% g2 A1 Wfzd ar fag
nga § gAY sgfena feaaed @ gad &
FAF! 2T FrAr Tifgd

MR. CHAIRMAN : That is exactly

the point.  His action will be negatived
so far as the particular matter is con-
eernéd.

toan wTRNW A A gz epm
fir gz Frr, 38 € ¥ zeAwr 2ar Afeg
30 fz & weaT ar A1 Hear w97 qh <@
o 2 ar F ez SORAA ¥ A@ mEaew
mAT 3 A 37 Aear & ot 2z 9y, gAY
o g Peet 3 9 22 S agifs mrgtaec
F1 AIF § AT Sy Aifen 7 frear gar
s9% ®17 7 T41 avr sqifs frer o
Fx & ol wA wu R ofr mRAT wr
aqr fams ¥y ge P, wAAr qareT &
3q Mfea 7 gz mar Y F7 gw w1 N
RIRAT |7 A%AT # A A7 W wg wT gT
aram fe @d AU tRE & QT W
arx § fe A0 Iw e ' A ww
e WAt ETRaT A @ aic ow
ZIEEET F1 K1 AOAT A1 WA &Y 6
gAY TERETT TAWT FH ST 6R
AT qEA MY ¥ WEET OT AG AY
e @ fre & w10 &%, o sufeal
ﬁ@ﬁiﬁq{ft{mvﬁqulﬂ
wrartea & ara o T wif fr@n g
& gwwn § e ercites € o
farrar@t & e o gfe ¥ wf AT
R FMET N W EI )
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SHRI K. C. PANT : Sir, to presums
that anybody who is interested is neces=
sarily dishonest is not a fair proportion.
A person may have a very limited interest
in a very limited area and he may be
genuinely  interested in developing co-
operative movement. Just because he is
interested in one area, to debar him from
being a2 member of the Board is not fair.
That is far too restrictive. Already, we
have provided a declaration of interest in
matters as they come up.”

MR. CHAIRMAN :
amendment No.
House,

Now, [ put
50 10 the voie of the

Amendment No .50 was put an ! negatived.”
MR. CHAIRMAN : Now, | put clause
16 to the vote of the House.
The question is :

“That clause 16 stand part of the
Bill™

The motion was advpted.
Cilause V6 was added to the Bill.
Cilause 17T was added 1o the Bill.

MR. CHAIRMAN :
Shinkie .

Cluuxe 18. Mr.

SHRI SHINKRE :
my amendment,

I am nol moving

MR CHAIRMAN : There is no other
amendment. | shall now put Clause 18 10
the vote of the House.

The question is :
“That Clause 18 stand part of the
Bill".
The motion was adoptrd.

Clause |8 was added to the Blll.

Clause 19— Business which the cor
poration may Transact |

MR. CHAIRMAN . There are some
amendments to this Clause.

Mr. Viswambharan .. He is moving his
amendments.

Mr. George Fernandes...He s moviog
his amendments.

Mr. Sreedharan apd Mr. Narayan Rao



287 State Agricultural

|Mr. Chairman]

are not here. Mr. Lobo Prabhu..He is

moving.

Mr. Lakkappa's amendments are the same
as Mr. Viswambaran's. Mr. Mahant Dig-
vijai Nuth . He is moving his amendments.
Mr. Tyagi and Mr. Bibhutt Mishra are not
here.

SHRI P.
1o move :

VISWAMBHARAN : | beg

Page 9, line 34,—-

Jor ‘five years" substitute ‘'len years'.
22)

Page 9, line 34,—

for “agriculturists™ substitute ‘'persons
engaged in agricultural operations™.

(23

Page 9, lines 36 and 37,—

for ‘‘or primary agricultural credit
societies for agricultural operations
or lor"

substituie—

“primary agricullural credit societies
or other cooperative societies the vb-

jects  of which include ugricultural
operations or for” (24)
Page 10,—

after Vine 2,—=inseri—

“Provided the rates of interest charg-
ed on such loans and advances shall
nut exceed six per cent. per anoum.™

(25)

SHRI GEORGE FERNANDES :
to move :
Page 10, line 33, —

for “'Central™ substitute “'nppropriate”
(61)

1 beg

SHRI LOBO PRABHU: |

move .

beg to

Page 9. line 34,—
after “agriculturisis™ insert—

“who are not members of Co-opera-
tive Socicties™. (127)

SHRI MAHANT DIGVIJAI NATH :
1 beg to move :
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Page 9, line 34,—
for “agriculturists" substiture —
“cultivators and other persons so

enzaged in ugriculiural operations.”
(187)

Page 10,—
afier line 2, insert—

‘Provided that the raies of interests
charged on such loans shul! not be

more than five per cent. per annum.”
(188)

SHRI P. VISWAMBHARAN ;
19(a) deals with graniing of loans and ad-
vances. | want the period of loan 10 be
extended from five yeurs to ten years, and
then the rate of interest has also to be
stipulated in this Bl jsell because, as [
have said earlier, in the co-operative credit

Clause

system by the time it reaches the agricul-
turisl, he is called upon to pay 9 to 10 per
cent. The maximum interest is paid by

the farmers whereas the industrialists uare
getling crores and crores of rupees as loun
interest-free. The rate of interest has to
be provided in this Bill ; otherwise, when
these things are provided in the rules and
when the loans puss from the Corporation
to the primary sociely and then to the
agricuiturist, he may be compelled to pay
10 or 12 per cent as interest. So, my
amendment seeks 1o provide in this Bill
that the maximum interest Lhat shall be
assessed on the agriculturist, on the luanee,
shall not exceed six per cent.

Another thing that | would like to
bring to the notice of the Minister is re-
garding grant of advances and loans for
operations allied to agriculture. In the
notes attached to this Bill it is stated that
the principal business of the Corporation
will be to grant loans and advances for
periods not exceeding five years for agricul-
tural and allied operations. I this Clause
is passed asitis, | fear that, for allied
operations, the Corporation will not be able
10 issue any loan or advance. The defini-
tion ‘agricultural operation’ includes ani-
mal husbandry, dairy farming, pisciculture
and poultry farming. I think, the idea of
the Government is to issuc loans for these
purposes also, But when wvc read this
Clause, we fiad that it @ay ait bs plrisible
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for the Corporation to issue such loans for
these purposes. The Clause reads thus :

*...the granting of loans and adva-
nces ..to  agriculturists,  agricultural
marketing societies, ugricultural pro-
cessing societies. .......for agricultural
operations or for such other operations
connected therewith .."

SHRI RANDHIR SINGH : What is
the defination of ‘agricultural operations’ ?

SHRI P. VISWAMBHARAN : As |
read out just now, ‘agricultural operation’
includes animal husbandry, dairy farming,
pisciculture and poultry farming. My point
is this. The loan can be issued only to
agriculturists.  So, the loanee is agricul-
turist only. That word, ‘agriculturist® is
not defined here.

Another thing, Sir. There arc some
cooperative societies which are enumerated
here. There are ugricultural societies.
There are agriculiural marketing societies,
agricultural processing societies etc. But
non of these socielies do any function re-
garding development of fisheries or dury
development or poultry farming. There
are different sets of societies dealing with
these activities. So, if the intention of
this Government is really to help these
societies and persons engaged in these
functions also, then 1 think, the clause has

got to be amended. My amendment in
that respect says this :

For ‘or primary agricultural credit

societies for agricultural operations

or for’
substitute
‘primary agricultural credit societies
or other coopzralive societies the ob-
jects of whizh include agriculiural
operation or for’
Also, in another amendment | said :

For

Tolirtate ‘persons sngaged in agricul-
tural operations’,

‘agriculturists’

By this, agriculturists and also others
who are doing allied operations may get
in. By the first amendment, the dairy
development societies, fisheries societies,
and pouliry farming societics may also
come under this category. [ hope that the
Minisier would accept these amendments.

Credi: Corps. Bill %0

ot W FOEEW . Y 7€ 1 Ag
w31 & oy wa gy ¥ W @A
T & o aw o

SHRI LOBO PRABHU: | have a
small amendment. But it has a very large
consequence. [ raised the point that this
Bill provides for a set up which is not
complimentary but supplantory, of coopera-
tion. The Minister accepted that in Assam
there are 10 areus where this corporation
will step in place of the cooperative orga-
nisation. It is a verv serious implication
which has not yet been impressed on this
House. Apart from saying thut my assess-
ment was right, tae Minister has not
given enough attention to this matter.

AN HON. MEMBER :
ment fills a vacuum,

Your amend-

SHRI LOBO PRABHU : It is not
filling a vacuum. This body is a4 new body
providing finance to cooperative organisa-
tion. My amendment as proposed here is
that any loan which this corporation ad-
vances should be restricted to those who
whe are not members of cooperative soclet-
ies. This will make the proposal compli-
mentary and not supplementary. This will
not mean that this organisation will take
over members of the co-operative organisa-
tion, The importance of this is thal even
today members of cooperative societies
borrow from money lenders. In fact there
is a regular practice that just before the
loan is due, an advance is mude by the
money lender for a month, the repayment
is made and then the money is returned to
the money lender at a high rate of interest.
Arc we going to create another agency
which will do the same function of fnanc-
ing a flctitious repayment of the loan 7 So,
that is my amendmeant, that those who ure
in the cooperative movemen: should not
get the loan. I had taken a very great
interest in cooperation and | was for 4
years the Secretary to Government of the
Covoperative Depariment | am very ser-
iously venturing to point out that under the
guise of this Bill we are starting a move-
ment to destroy and annihilate covpera-
lion.

The Minisier has not perceived it. But
what can it be when there is more money
available inevitable at a lower raie of late-
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[Shri Lobo Prabhu]

rest ; it may not be 5 per cent, but it will
be less than 8} per cent which is the pre-
sent rate because it is only one bank and
not two between the finance available and
the member. Are we, therefore. going to
"end the co-operative movement, though
slowly 7 1 as one very much interested in
the co-operative movement would like the
Minister to consider this appect and agree-
at lesst o this amendment that loans from
this organisation will not be given to mem-
bers of co-cperative sovieties.

SHR1 RANDHIR SINGH : What is
the harm if the farmer gets loans fiom
different agencies ?

SHRI K LAKKAPPA :  pose—

MR. CHAIRMAN : His amendment

is similar 1o the one already moved.,  But
he can speak.
SHRI K. LAKKAPPA My amend-

ment secks 1o substitute
of °S years™ 1t is a very reasonable pesiod.
The real intention of Government is 1o
protect the interest of the ryots who are
engaged in agriculture and who have o get
profit out the crops they raise.  The period
fixed under the Bill s nos enoueh because
experience of agricultural operations shows
that certain crops such as coconut, areva-
nut, casuaring and cashew need more  than
10 sears before they are able 1o yield. So
Government should concede to this 1eason-
able amendment and raise the period to
len years, bhecause this would give reual
protection of financial assistance 1o the
poor classes, the ryots, who are the back-
bone of the country.

st wgw fefreom i ;o wabaA
ug ¢ fx tad o qi9 717 &1 @97 TET
AT § 37 OYET P, IAR! ALKT 10 [
&7 faar @g 1 gz T AX qafag var
¢ s o femrat &Y s qré a2,
R oA FamI N aAg § wlr e
17 & &0 | \{AT IAET O AW F
g =8 q17 o1 gRy fowar Figm o

gau qaiwa ag ¢ fe onwsafezs
¥ ImE AT

10 years” in plave
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“cultivators and other persons so
engaged in agricultural operations”

@ fr w1 oiweafee W w5
Fewraa agt fvar 7qr @ 1+ Saw) fewiaa
2ar wifgr e ¥ A gad wagE MR
HTFA |

fra dMer gz ¥ fe g3 10 T
Taft ifw & @z

“Provided that the rates of interests
churged on such loans shall not be
more thao five per cent per annum.”

sive fzar g | gwET Fraw gz @ At
aF nFIT e W fsmfae v @4
T3 # 17 § Mt w7 oftweafteEn
azrar &1 & faq 21 oz gfaer 2ar =igd
g ot & fam ag A fear w1 v R,
zai #1f mifez Wfzgs adf ¥ gafae
wrrgwa 9z 2 fr 3 qw@E & s aw
a1 agY =nfgo

off fagfe fasy @ S ot el 3
gaafa wgraw : w193 g3 ad) famn

it fogfe fasy 0 & 727 07 2ifax
gt a1 fecdY &ftwT 7 go wmr &Y AN
At # a1 vw 7

gwfa  AzE, g1 22 ¥ wEAE
7 Rra) wiede § faad fe awa
¥ %ada gz wgar agar g f¥
g H A7 gz wmwr 2 fF oqidgwm
aYe fearfaee ) fafaes N s faa o
zq zrge &Y wE 2 99 29 &Y FAg QN
&% frgr wg WY wod gal wiwgdz H
7 fEw1A ®Y Jug 9T GBI wAT
arar ...

ot o sl ;. gwiefa A,
ot 724 & ¥ 19 9T A = @
¢ gafe arada gzeq W@y 22 T A
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®T | &1 22 9T woft gw A gy )

SHRI K. C. PANT:  Firstly, 1 would
like to tell my revered friend Mahantji that
in the Agricultural Refinance Corporation
also we have the saume definition as in this
Bill. There loans have been advanced for
horticultural purposes- Therefore, in this
case also horticulture would be covered.

The second point was about the rate of
insterest. It will be for the Bouard of Di-
rectors to specily the rute of insterest on
louns depending upon the prevailing market
rate. We cannot tie them down 1o uny
fixed rate.

The third point was about raising the
period from five to ften years. As I ex-
plained earlier, this provision Is meant 1o

replice co-operative  credit  struclure  at
points where only short and medium term
| vans are given and the maximum period
for them is five years. When you make it
ten years you go to the field of land mort-
gage banks. The total i5 the same. You
can want more 1o ten years and less 1o five
vears. | do not think that is the intention
of any hon. Member, Therefure, we have
1o be very clear in vur thinking ubout these
matters and we have to see how much we
can give for which purpose and then distri-
bute properly.

16.54 bry,
[Mr. Depaty-Speaker n the Chair]

For long term also there are agencies
for distributing <redit. There are other
agencies designed 1o distribute short and
medium term loans. Here is an institution
replacing for some time other institutions
which distribute short and medium term
loans. Would it be proper for it 1o dis-
tribute long term loan and replace instilu-
tions distributing long term loans, instead
of replacing institutions distributing short
and medium term loans 7 Therefore, ia
this Bill we cannot provide for long term
credit. 1t has 1o be short and medium
term and 1 think my bon. friends will agree
that short and medium term credit is also
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very necessary. It is mot us il there is
cnough of it with the farmer today. That
is also necessary and 1 am quite certain
they would not like to reduce that also.

Shri Viswambharan raised the point
what agriculturist means.  The dictionary
meaning ol sgriculturist 1s a farmer or one
skilled in agriculture.  The clanificatory
definition that he has suggested does not
seem to be necessay.

He also
would like 1o tell him
tion is not corregt. Loans 1o poultry
farming and dairy farming will be covered
by agricultural processing societies. 1

riised some other doubts. |
that his aterpreti-

would refer him to the definitions  of  agri-
cultural  provessing society in clause 2
which 15 comprehensive Shri Randhir
Singh also referred him to that. Therefore,
that covers his point. —_—
Shri Lobo Prabhu  suid that louns

should not be given 1o directors of co-ope-
rillive  societies. There -ire Iwo  points
which | would like to bring to his notice.
The first point is that agricultural credit
societies will not completely displice the
existing co-operative structure.

It will only replace it in these areas
where it is weak. There may be ureas
where the Central Co-operative banks are
sirong. In these ureas it is not our Inien-
tion 1o replice them merely because we
have an agricultural credit soviety, Again
you hive to build it up from the bottom.
There muy be many occassions where we
have to disburse these loans tu the existing
co-operative socicties and through them to
the Members.

The second point is that this would be
discriminatory and it would be a violation
of Article 14 of the Constitution. That will
be so if you pick out only the memers of
the co-operative societies and say we will
not give them loans

MR. DEPUTY-SPEAKER : I shall
now put amendment No. 61 to the vote of
the House.

Amemdmeni No_ 61 was put amd negatived

MR. DEPUTY-SPEAKER : | shall
put ull the other amendments to the vole
of the House.

Amendment Nos, 22 1o 25,127, 187, amd

188 were put amd negarived.

—
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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That cluuse 19 stand part of the
Bill.”

The motivn was adopted.
Clause 19 was adided 10 the Buil,

Clause 20 — Borrowing by the
Cuorporagion)

MR. DEPUTY-SPEAKER : | would
suggest onc thing.  We have devoted more
than double the time and in the Business
Advisory Comminee all the parties were
present.  What 1 suggest is that the rest of
the amecndments  excluding  Government
amendmenis iogether may be put to the
vote of the House. | am prepared to give
you a few minutes fin:lly,

SHR! GILORGE FERNANDES : What
about my amendment ?

MR. DEPUTY-SPEAKECR 1 cannot

allow any speech.

SHRI GLORGE FERNANDES @ | beg
1o maove ;
Page 11, line 11,—
Sfor “Central™ substiture “appropriate™
(67)

MR. DEPUTY-SPFAKER : | will now
put amendment No. 62 of Mr. Fernandes
1o the vote of the House,

Amepdmert No. 62 was put and pegatived

MR. DEPUTY-SPEAKER :

tion is :

The ques-

“That Clause 20 stand part of the
Bill.”

The motion was adopted.
Cluuse 20 was added to the Bill.

MR. DEPUTY-SPEAKER : There is
not umendment (o clause 21,
I will put it to the vote of the House.
The quesiion is :
“That clause 21 stand part of the
Bl
The motion was adopied

Ciawse 21 wus adued to the Bull.
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Clause 22...(Limits on borrowing and
deposits)

SHRI GFORGE FERNANDES : 1 beg
o move :

Page 11, line 19, —
for “*Central™ substitute “appropriate™
(63)

SHRI BIBHUTI MISHRA :
move :

1 beg to

Page 11, line 17,—
Jor “‘ten’ substitute “{wenty™ (205)
Page 11, line 20,—
Jor “fificen™
(206)

substiture  “pwent y-five”

MR. DCPUTY-SPEAKER : I will
put these amendments to the vote of the
House.

Amendments Nos. 63, 205 and 206 were
put amd negayived.

MR. DEPUTY-SPEAKER : Now the
question is @
“That clause 22 stand part of the
Bull.”

The mation was a opred.
Clause 22 was added to the Bill

MR. DEPUTY-SPEAKER : There are
no amendments to clauses 23 to 26.
I will put them tngether. The question
is .
“That clauses 23 to 26 stand part of
the Bull."
The motion was adopted.

Clauses 23 to 26 were added 1o the Bill.

Clause 27— Investment of surplus
Sunds)

SHRI GEORGE FERNANDES : | beg
to move :
Page 12, line 17,—
after “Bapk' insert “or Co-operative
Bank' (64)

‘

MR. DEPUTY-SPEAKER : [ wil
pul this ameadment to the vote of the
House.

Amendment No. 64 was put and
negatived, ¥



297 Siate Agricuitural AGRAHAYANA 11, 1890 (SAKA)

MR. DEPUTY SPEAKER : The ques-
tion is :
“That clause 27 stand part of the
Bill.”
The motion was adopied.

Clause 27 was added 1o the Bill.

Clause 28-—( Kecovery of maneys due to
the Corporation)
Amendment made :
Page 12, line 30,—
Jor “the State™ subitiute *that™. (82)
Shri K. C. Punt .

MR. DEPUTY SPEAKER :
tion is :

The ques-

“That clause 28, as amended, stand

part of the Bill."
The motion was adopted.

Clauge %, av amended, was added to the
mill.

17 brs.

MR. DCPUTY-SPEAKER :
tion is :
“Thal clause 29 stand part of the
Bill.”
The motion was adopted.

Clause 29 was added 1o the Bill.

The ques-

Clause 30 —(General Meetings,

SHRI GEORGE FERNANDES: |
move :
Page 14, line 8,—
for “Central” substitute *“*appropriate”

(65)

MR. DEPUTY SPEAKER : 1 shall
pow put Shri Fernandes' amendment.
Amendment No. 65 was put and
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion Is :
“That clause 30 stand part of the
Bill."™
The motion was adopied.
Clause 30 was added te rie BlJI.
Claxse H was added to the Blil.

Credit Corps. Bill 98
Clauge 32 (Audir)
SHR1 GEORGE FERNANDES: 1
move :
Page 14. line 31,
Sor “Central” substiture “appropriate”
(66)
Puge 15, line 27,
dfter “Government' insert
“On a representation from the
appropriate Government." (67)

MR. DEPUTY SPEAKER :
put Shri Fernandes’ amendments.

I shall

Ameadments Nos. o6 amel 67 were pur gnd
negatived

MR. DEPUTY-SPEAKER :
tion |s :
“That clause 32 stand part of the
Bill."

The motion was adopted.

The ques-

Clause 32 was adided 1o the Bill.
Clause 33— (Rerurns)

SHRI GEORGE FERNANDES : |
move :
Page 15, line 37,—
Jor “Central™ substitute “gppropriate’
(6B)
Page 16, llne 3,—
add at the end—
“of the Central or State Government,
as the case may be.” (59)

MR. DEPUTY SPEAKER : [ shall
put Shri Fernundes" umendments to the
vote.

Amendmenty Nos. 68 amd 69 were put
apd negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 33 stand part of the
BllL™

The motion was adopted.
Clause 33 was added 10 the Bill.
Clanses 34 to 43 were added 10 the Bl
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Clause 44 —(Reserve Bank to submit
report)

MR. DEPUTY-SPEAKER : There is
amendment No. 129 by Mr. Lobo Prabhu.
He is not here.

SHRI K. C. PANT: That is an
amendment which 1 shall be prepared 10
accept.

MR. DEPUTY-SPEAKER :
not here.
to it.

But he is
If it is so vital, we have to see

SHRI K. C. PANT:
amendment. 11 may or not be accepied,
but I shall just explain it. The clause
says that the Reserve Bunk shall make an
review ufter five years. Shri Lobo Prabhu
says that it should be done earlier, after
three years. | am prepared to accept it

It is a simple

MR. DEPUTY-SPEAKER : We will
give an assurance ; it has no meaning ; the
hon. Member is not here.

SHRI RANGA : Sir, il the Minister
Is willing to accept it, what is the objec-
tion 7 If the House is willing, let the
Minister bring that amendment forward.

MR. DEPUTY-SPEAKER :
may usk permission to move.

Then you

SHRI RANGA : On behalf of Shri
Lobo Prabhu, 1 beg to move :

Page 18, line 27,

Sor “fiye” substitute “three” (129)
MR. DEPUTY-SPEAKER ; The ques-
tion is :
Page 18. line 27,
for “five” substitute “three.” (129)

The motion was adopted.

SHRI K. C. PANT 1 There Is a con-
sequentiul change now. If the house has
no objection, 1 shall move it. | move :

Puge 18, line 30,

Jor vfiye™ substiture “three” (207)

MR, DEPUTY-SPEAKER 1
ton is ;

The ques-
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Page 18, line 30,
for “five substitute “three.” (20T
The motion was adopted.
MR. DEPUTY-SPEAKER @ Now, the
question is :
“That clause 44, as amended, stand

part of the Bill.”
The motion wus adopted.
Cluuse 44, as umended, was added to
the Bill.
Clause 45 was added to the Bill

Clause 46 — Power of the Central Governnieme
1o make rules)

SHRI GEORGE FERNANDES - |
beg to move :
Pags 19, line 3,—
for “Central™ substitute—
“appropriate®™ (70)
Page 19, line 28,—
after “Parllament”™ inscrr—
“or the State Legislature, as the case
may be™ (T1)
Page 19, line 32,—
after "Houses" ingerr—

“or the State Legislature, as the case
may be™ (72)

Page 19, line 33 —
afier “Houses" [nserr—

“or the State Legislature, as the case
may be™ (73)

SHRI K. C. PANT : | move -
Page 19, lines 15 and 16,-—
for “'States” wherever it occurs,
subsiitute—
“appropriate” (85)

MR. DEPUTY-SPEAKER : 1 will put
the Government amendment No. 85.

The question is :

Page 19, lines 15 and 16,—
for “States” wherever it occurs,
subgtitite—
“appropriate” (85)
The motion was adapted,
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MR. DEPUTY-SPEAKER : 1 shall put

all the other amendments to vole.
Amendments Nos. 70 (o 73 were put and
nmegatived.

MR. DEPUTY-SPEAKER :
tion is :
“That clause 46, as amended, stand
part of the Bill*".
The motion was adopted.

The ques-

Clause 4t, us amended, was added to the
Bill.

Claus+s 47 and 48 Ciause 1, The Schedule,
the Fnicrine Formula and the itle were
added to the Bill.

st 3%7 w1 wgaw : (39HA) IN-
eqer w@ag, 7z § amgfa A &

MR. DEPUTY-SPEAKER : The bell
is being rung. -—Now there is quorum.

SHRI K. C. PANT :

“That . .
(Interruptions)

1 beg to move :

ol W CHHN ;. I, AEEA,
A7 sqITqT FT NI 1 AU FIATAZ &
fs za aag we Afer & & adf an
gxdl | w17 93 (1) ® 2y

“93(1) When a motion that a Bill be
taken into consideration hus been carri-
ed and no amendment of the Bill is

made, the member in charge may al
once move that the Bill be passed.”

afT wrg 93 (2) ) ey :

“92(2) Where a Bill has undergone
amendments, the motion that the Bill as
amended be passed shall not be moved
on the some day on which the conside-
ration of the Bill is concluded, uniess
the Speaker allows the motion to be
made.

Tt 9 &0 Ay A faw gEan 3w
frar & 1 T & garwa o w1 AT
aY wrf &1 & gk GHA g A of
ey AT g g 1 A wgd § e

“Where a Bill has undergone amend-
ments, the motion that the Bill, as
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amended. be passed, is not generally
moved on the sume day on which the
consideration of the Bill has concluded,
An objection can be taken 1o the
motion being moved on the same day
on the ground that member would like
to siudy the Bill, as amended, and if
such an objection prevails, the motion
is brought forward on uny future
date.”
¥ g Wz @ fw 9ot wREg, & v
aeataY & ewrT fpar &1 €\ fAg ew
fa® 9T 3zq w1 #afrq fEmr aw ot o
&Y &7 o frar 717 | q¥ezr g7 AN gaar

faga & 38 1 w& aqg faar amd

SHRI SHEO NARAIN: The same
rule says it shull be according to the will
o' the Speaker.

ot W oW A ) fRaw &
AT FHAT A12AT E |

MR. DEPUTY-SPEAKER : | ugree
that so many cluuses have been guillotined
and there was some  justification, keeping
in view the time that hus been consumed.
In case we posipone consideration  at the
lLust stage, tomorrow il again speeches are
to be opened up, 1t will take a long time.

ot W FAAw - F gArar www
¥ wamii  gAifeas w1 @T 48 Iu
3 g & AN fas fram & T 39 @
g1 @ 9T fyr e MO aa
I &1 A N g7 few & At | feadd
frawedt & ag w7 a7 g £

9 AT WA KGN TA Y om
ft g A N gA F qaf A A
T AL ®A 1 £H 9T Sgrar 424 €
wie, 38 & afl wzwm & & fad
fram &1 a=a 240 WA g ) fram N
T g wJg |

MR. DEPUTY-SPEAKER : | agree
with you. The question whether to allow
such a motion or not is left 10 the discre-
tion of the Speaker. It is true that | have
put 30 many asmendments 10 the clauses
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[Mr. Depuly-Speaker]
together and some amendments have been
accepted by the Government. So. | am
prepared to concede this demand, provided
that not mare than half an hour will be

teken tomorrow. That must be clearly
understood. Becuuse, we have taken two
much time today.

st W wEAAARW - wig wET &Y

qEsd) FET AMT |

SHRI K. C. PANT : | would only say
this that it is in response to the sentiments
of the various hon. Members opposite that
we have accepted various amendments, as
we have gone along. Also, it has not
materiaily changed the framework of the
Bill or its subsiance., although we have
tried w herever possible, 10 accommodate
the sent ments expressed in the House. So,
Sir, since it is, within your authority to
allow the third reading to take place now,
I would submit ..

SHRI VASUDEVAN NAIR (Peermade):
[ Why do you oppose the suggestion ?

st mgrarw fag Aredt (Rez) T AT
nagdz &Y Ay gHEdzg g1 gmik ar
srasfy oft 7T arforz g

SHRI K. C. PNT : It would be better,
in my view, 10 cncourage the government
to be responsive to the amendments suggest-
ed by the opposition and one of the best
ways Is to co-operate the government.
Every time that we accept an amendment,
if this rule is going to be applied that the
discussion should go over to the next day,
it will discourage the acceptance of amend-
ments, even when they are reasonable.  So,
1 would appeal to my hon. friend, Shri
Fernandes, 1o be practical about it, because

it is an inevitable psychological conse-
quence
MR. DEPUTY-SPEAKER As  the

Minister has put i, it is in response to the
suggestions made in the speeches from this
side of the House that government have
accommendated them by accepting some
amendments. Now, if the stand is tuken
that because government have accepled
cortuin amendments, so the third reading
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cannot take place today, it will discourag®
the government from accepling amendment$
in future. Of course, | know the rule h®
has quoted, But | would request him to
withdraw his objection so that we can dis-
pose of this Bill today. Government have
responsed to some points made by the
opposition during the debate and the
Minister has accepled so many amendments
al the last stage.

st Wy TR ;A g §A
IMA1  IHET AT FG TAIGEH 8)
LA

sft TaniiT fag : avaf & oy feara
Y q17 F4T A7

SHRI RANGA : | would like to
appeal to my hon. friend, Shri Fernandezs,
noL Lo insist upon its objection because, as
the Minister in charge of the Bill has put
it in such a very clever and, at the same
time, pleasing way, then what would happen
is that in future no Minister would be will-
ing to accept even innocent and innocuous
amendments, when they are pressed for
ume, leit they wili be forced 1o posipone
consideration of the Bill.  Therefore, with-
out making it &+ a precedent, let the third
reading be tuken up now and the Bill pass-
ed. 1 would appzil t» Shri Fernandes not
to insist on his objeciion and allow the
Bliio be paved todsy Le tus ulso co-
operate with the government.

ot Wik wEAAAW - XY AT Faow £
a1 ® QTF FWA A0 ¥ fraw A3
AgY qArgr, |ET ¥ FATTT B 1 WA wERA
7 firg #1 oFmzz fwar, feg w1 A
frgr, g 937 781 1 A1o ey @ w0y
awT fwar & A1 &9 &) &l g d ag A
AFT WTEI Y A% § | gEfAC fagw &
QAT A A w1 g9 A 1€ gug TT-
o1z A Dar & 1 T =X N ggd wigew
AT | F 93 999 937 frar an awar

21 ¥ IT AZH 9EN @ A% ¥ ww
&7 woag faqe ot &« g e
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# azga qit 2 Y | woA =7 A w2
¢fe g gy oe g1 q@ st w@w
w1 ®@ew Ag} frar o gwar 1 W are
frag &1 qraq 17 Hfed

MR. DEPUTY-SPEAKER: Shri Fernan-
des has quoted from Mr. Shakdher's book
in support of his contention. | have gone
through the rule again and, so far as the
rules are concerned, we would like to
adhere to them and to the established pro-
cedure.  But, as Professor Ranga has
already stated and the Minister has explain-
ed, it is in response 1o the wishes of the
hon. Members of the opposition rthat
Government have accepled some amend-
ments.  That has 1o be borne in mind.
Now, if he is not willing to go on with the
item today, we will proceed 1o the next
item.

SARI GEORGE FERNANDES: To-
MOTrow.
MR. DEPUTY-SPEAKER : All right,

We will go 1o the other item.

st M\ gA® (FfaiT) o ITEqT
gNza, JIT W oF sqqeqr &1 geT 3 1 F
s afar 71 faay-faad as mar g
#t g Al F IATHATAY F 70F 21 o)
TIA AT T AN AT g & T gR
gaN F @I oae A wAr A A fw
¥y at qrr F F & wgA A wAw
qr w17 T & gA HIAY & HewCE K
fama-femd o aq1 ¢ 3,

MR. DEPUTY-SPEAKER : Better ad-
dress the Speaker. If there is any genuine

difficulty, it will be looked into and remov-
ed. But this is not the time to rise it.

17 16 hrs.

MOTION RE FINAL REPORT OF ROAD
TRANSPORT TAXATION ENQUIRY
COMMITTEE

MR. DEPUTY-SPEAKER : The House
will take up further consideration of the
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Report M)
Report of the Road Transport Taxation
Enquiry Committee. 1 hour and 35 minutes
only are left for this. So, hon. Membors
will be wery brief. Shri Shri Chand
Goyal.

SHRI SHRI CHAND GOYAL (Chandi-
garh) © 4 hours have been allotted for
this.

MR. DEPUTY-SPEAKER :
tuke 10 minutes.

You may

SHRI SHR1 CHAND GOYAL : Sir,
the Keskar Committee submitied its reports
in three instalments— the first in September,
1966, another one in June, 1967 and the
final report in November, 1967.

st mfr g (mearR) o fgedr W@
aifaq, aifs ga W aaw 7

it siex rgw & wroeY g @
qfe g e mifzwrs argd & fw fedt
# @iy, fgft & Atmar g ¥5wT angw
7Y weasyar ¥ Azw ofcaga & feafad §
Wt %A gede g€ Ot 387 T foR
o WY.L,

st Tordit fag (Agaw) - IoreEe
qE1%q, Z139 § A1 A8 § 1| A7 feqral
&1 qa9T AT AT 91 AT EEIN qTT-ATT
IR ®1 qa19 51 ®T feara & aYda
g ot ; uw yafs Oy & W F w=f
@ e, & f ©ywm s FwmE @
wrgaT

MR. DEPUTY-SPEAKER :
is being rung.

The bell

Now there is quorum. The hon. Mem-
ber may continue his speech.

SHKI SHRI CHAND GOYAL : Sir, 1
was submittiog that the Report of the Road
Transport Taxation Enquiry Commitice
which has been given in three instalments
by the Keskar Commitlee has unanimouly
recommended, and it has come to an obvl-
ous cooclusion, that the road transport
industry has ceased 10 be a profitable ioe
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dustry, the burden of taxation has reached
a suturation point and it has gone. to such
an extent, that it has staried serving as a
disincentive to the industry.

The serics of reports, starting from the
year 1950, have been pouring in from time
to time. But the Government has not
tried 10 implement the recommendations of
these various Committees I would like to
a<k the hon. Minister as to what is the
good in appointing these Committee frem
lime to time and spending  lakhs of rupees
on them. There are so many members of
the Committee and the Committee has been
touring throughout the country. A lot of
money has been spent on these Committees.
Unless the Government has o mind 1o im-

plement at least 20 per vent of what has
been recommended, + do not think the
appoiniment  of these Commitices  will

serve any useful purpose

Sir, vou will agree with me that the
road transport industry is snffering from
handicaps and impediments.  As vou know.
the most of the people who come either
from the middle-class or the lower-class,
and who own a truck or two each, are not
rich enough to purchase their own vehicle
and, | must say, a vehicle which in 1936
used to cost Rs. 2700 now costs, a Merced-
es truck, Ry 45000 und o Leyland truck
costs about Rs 60000,

That is the variation in the prices of
these vehicles. IT we take into considera-
tion the increase in the price of peirol, if
we tuke into consideration the rising prices
of tyres and tuhes and other spare parts,
we will come 1o the obvious conclusion
that the poor transparter has to Jdepend
either on a rich flnancier or on sume cor-
porate body.  Then, his Jifficulty increases
when he wants 10 take a trip. say, from
Deihi to Calcutta ; aceording to the report,
he has to come across 79 to B0 check. posts
and the amounts of oziroil duties or illegal
gratification that he has to pay at varions
check-posts, according to this report, coms
to Rs. 77.  If for one trip from Delhi to
Calcutta he has to pay that much, if he is
subjecied to the laws of warious States,
if he is subjected to the taxation of various
States, then he has feeling that he is not
passing in one country but s passing
through so many countries. A friend of
mine who had been to Germany and who

was a Congress Minister in Himachal Pra-
desh, was telling me vyesterday that, when
he toured Germany, he found that from
one end to another one could easily pass
as if it was one country and that there was
absolutely no difficulty there. But see the
difficulty to which a poor transporter is being
subjected here ; this is a genuine difficulty.
This has, in fact, been recommended in the
various reports , our Transpoert Minister,
Prof. V K.R.V. Rao, when he spoke in the
Convention of Road Transport, himself
hud asked all the States that they should
not subject this transport 1o further taxa-
tion 1ill the report was finally submitied
and the Government framed some decided
and definite policy on that. But what has
happened 7 Has any of these States paid
any heed 1o the recommendations or to the
speech of the hon  Minister 7 What has
happened 7 After the submission of ihe
final report, the Andhra Pradesh Govern-
ment has increased these taxes on  the
vehicles, and so has Punjub. They have
increased from 15 per cent 1o 35 per cent.
And 1 understand thar even the Delhi
Administrution is thinking of imposing
further taxes on this. So, what has happen-
ed 10 these recommendations or to the
wishes of the hon. Transport Minister 7 1
feel that, when the Ministers muke certain
recommendations und statements, they are
not very sincere about them ; otherwise,
these Centrul Cabinet Ministers ought to
have made a beginning with the Central
Government rather than admonishing or
advising the State Governments (o desist
from putting further taxation ; they should
have started with their own Government.
The Transport Minister himsell has come
to the conclusion that these taxes have
reached the saturation point and this has
started serving as a disincentive ; he him-
sell has recommended that the industry
needs substantlal relief ; he has also recom-
mended that the burden of taxalion must
be lightened.

MR. DEPUTY-SPEAKER : The hon.
Member may please resume his seat and he
may speak on the next occasion. We have
another subject now on the Agenda.
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17.31 brs.
HALF AN HOUR DISCUSSION
Income.Tax Officers Examination

SHRI SHRI CHAND GOYAL (Chandi-
garh):  Sir, | wish 1o draw the attention
of the hon. Minister to a very very
imporiant 1ssue, that is, with regard 10
the recruitment of income-tax officers.

Sir, it was in the year 1965 that the
department advertised for 200 posts and
decided 10 hold a certain examination 1o fill
up those posts.  What has actually taken
place ? In 1966 uan examination actually
took place, in which 38,000 candidales took
part.  Sir, it was on the 25th March, 1968
that the results seem to have been declared.
The successful candidates who have been
selected, .0, 199 candidates, have been
furnished with a cyclostvled note which
says ¢ *You are being selected : or you are
likely to be selected”. But on that, Sir,
the lines which indicated that rthe results
had been declared on the 25th of March
1968, have been deleted. That indicales,

thut the department later on changed its
mind and did not want to say that the
results had been declared on the 25th of
Merch, 1968,
17.32 hrs.

[Shrl Vasudevan Nair in the Chair)

The interviews were completed in the

month of Oclober, 1968. And now we
learn that 199 candidates have actually been
selected. But what has happened in the
selection is a sad story. Even those who
were among the first ten in the written
papers have been ignored. They have not
been recruited. They have not been taken.
But on the other hand these who were al
the lowest rung of the ladder have been
sclected. In preference to the gazetied
officers who have been holding gazetted
posts for years together, ordinary clerks,
ordinary assistants, from various depari-
ments the representatives of which were on
the interview board, have been selected.
The Public Service Commission had Mr.,
Kidwai as its representative on the Sclec-
tion Committee. Mr. Mutto, who is the
Joint Secretary in the Ministry of Finance
was also on the interview board. There
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was another person by name Mr. Raj $:ngh
and yet another Mr. Rajin.  Ticy consti-
tuted the interview boird. And what have
they done ? Thev have done something
which mukes strange history. 1 hive never
came across such a noked play of nepotism
before. A few officers come together and
decide to take people from tieir own
deparimenis and  ignoie candidates who
have come there on menit.

I know, both the Ministers e honest
people.  But they seem to have been duped
by the Depariment in this mater.  Full
facts have not been brought to ther potice
Otherwise, | am doubtful if the 1wo hon.
Minislers would have ever agrecd to the
scheme adopied for selection of Income-
tax ollizers in whizh the marks secured
by the candidates in the written pipers
hive not been taken into consideration, on

the plea that the examination was held
only 1o screen the candidates.  How s it
that the result ot the interview alone has

counted Yor selection in this examination,
I charge this Government with a very
serious allegation that  merit has  been
ignored It 1s our duty 10 see that experis
enced and ciapable people come as income-
tax ollicers to the depiriment, people who
can deliver the goods, people who can  per-
form their job efficiently and well.  Sir,
reply to one of today's Starred Questions,
Government have informed that a big
amount is in arrears. Ks. 374.2 crores is
the amount, which is now inarrears.  This
amount is not being realised because you
recruit income-tax officers not on merit ba
on considerations other than merit ; nepo-
tism has been playing a great part in their
selection.

May [ also ask why only 19} people
are being recruned and not 200 which hud
been adverined. Not even a wailing list
is prepared, even though it is quite possi-
ble that some out of thuse who are
selecied, muy not choovse to  serve the
department and some who join may later
on decide not 1o continue in the depart-
ment 7 No uarraogement has been made
for such contingencies.

I understand there arc at present 450
vacancies for 1ITO's  Considering the huge
amount of arrears to be recovered, of aboul
Rs. 400 crores, do we nolt require the
services of 450 more income-tax vificers 7
Now what is being said Is that they will
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hold ano:her cxamination for recruitment.
But let us not forget as to what happened
in this case ? The posts were advertised

in 1965. The appoiniments are being
made at the end of 1968. So it has al-
ready taken 3 years. Will it not take

another 3 years to Bl up these new 450
pusts which  have fallen vacant. Are
Government not serious about effecting
recovery of arrears of income-tax 7 Are
we not interested in recruiting honest
people ie,, men of inegrity ? Sir, you
ure aware that in the 1AS examinations
and in the provincial civil service exami-
nations, in the Audit and Accounts exami-
nation and in all other important exami-
nations, it is the written papers and the
interview tuken together which finally
determine the merit of the candidates. But
what has happened in the seleclion of
L.T.0.s? The score of the candidates
in the written papers is being ignored
completely.

| know a linle about the provincial
civil service examinations, specially the
provin-ial judicial service examinations.
There is no interview in judicial service
at all and the score of the candidates in
the writien papers alone is tiken into
account. This is why we are able 1o recruit
people of merit without any shadow of
nepolism through these examinations. But
what is happening here beats ull sense.
With the same ulterior motive only 200
vacancies are being filled up, when there
are 650 vacancies.

Muy 1 tell the hon. Minister that in
vrder to accommodate the people of those
depariments whose officers constituted the
interview board have been taken. 1t is
rather strange that the number of people
who weie to be inviled for interview was
originally 830 but subsequently was in-
creased 1o 937, because the candidates in
whom the Members of the Board were in-
terested did not figure in the original list
of 830. And this is why the oumber was
increased to 970. 1 am sure the Minister
will take nute of this serious allegation
which | have mude with all sense of
responsibility.

1 am very much pained and grieved at
this type of treatment where népotism has

played duscriminatory major part in the
selection to posts of importance asd res-

DECEMBER 2, 1968

Exam. (H A.R. Dis.) M2

ponsibility. 1 am sure he will remedy
this mistake thut has been done and candi-
dates will be chosen on the basis of their
performance in the written papers and in
the interview. The matter cannot be left
to the discretion of # few persons. For-
merly, the members of the Public Service
Commission used to be men of eminence,
men of undoubted integrity and of high
calibre. Now we do not have that type of
people. As my hon. friend Shri Fernandes
was just saying, that a few members just
come together and distribute posts. This is
rather serious.

This is « serions warning, for | am
sure the hon. Minister, the good man that
he is, and also understands the points in-
volved in this, will never allow this naked
dance of nepotism in his department and
will recruit officers only on the basis of
their performance in writlen papers lo-
gether with their performance in the inter-
view, and not leave it to the discretion of
a few officers who ure not behaving pro-
perly, specially in this case when they have
not done so.

Some hon. Members roge —

MR. CHAIRMAN :
Deputy- Speaker that

1 am told by the
now the procedure

laid Jown is that after the Minister replies
the hon. members will be allowed 1o ask
questions and then the Minister will

reply.

AN HON. MEMBER :
changed it the next day.

The Speaker

MR. CHAIRMAN : It
House and the Minister.

is left to the

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI1
K. C. PANT): | am in your hands
entirely.

it Wl sl (Fs efwa) -
gwrafa AEIEY, AT ETORT &Y AT TEW
Se TN, w1 wEE ¥ § o a1
AT 2 E

MR. CHAIRMAN : Al
Fernandes.

right Shri
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o W SR (‘ﬂf E‘ﬁﬂ{l’} :
awafa wgiza, w-wdaae 7 qqa
%, gz st oF agar & @gt o g
oY Sty wdY 927 &1 awar &, faad wi-
WAIAATE A qA1 3 | TH qWG ) WRA
fasrudta &, 39 o & 94 wgeg & o
%1 qgar argar g A Trzar g oAt
AEIAT AX wEAT F7 HYET I T

A qgAT gET 4z @ fR @y e
faaraz, 1966 ¥ g§ w17 mwa faaray,
1965 2, 1At A IF §  F A7
1741 § & godtoume e & @I9% 18
TheeY F A4V 3@ WW 4T g7 AANAL
s w177 Fifgc aaql @Y fwar ¢ owgA w0
JoT g AR FEr g fE—

“the result has been communicated
by the UPSC for further necessary
action by the Government. It has not
becn published.™
# @A Tz g fF "o 9w &)

afexe 341 78 fear ?

gAU—341 A9 39 frgse wF ;w0
afsaer 73 7

flau - Fasar Y giE M 7 200
qagl # & oF ang #1  F¥ Fe-GAma
atfers g4 ot | $17 ¥ wga ¥ gE 9w fe-
GATT § IT1T 17 G, fAAE) TET AR
A AR AT AT Y wr A ¢

qfgr AT FArar agr @ e 199
arY Ay T AL R, Afew waw H
T ®1 ot aF W 9 AL ST T
W0 AT A WY AT W owgoar
fig—

“The remaining 199 posis will be
filled up as soon as the medical exami-

nation and other pecessary formalities
are carried out.™

yowr Aaaq femgw | § fe Py
199 wgt &t a1y wri-wAwamare A |-
HIW S0k WO wigh &, ¥ oft aw wh
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aff E 1 s dar f5 olaw arew & ww-
foaa ®1 o fwar 2, sar w7 go e
e @o & AftAT ® wfgr s & wA
200 g} 9T Y AT &1 ey s
fargia fafaqifedy 8 oim frar &

qrgaf —aaT gI9Fl gw foid )
wifex &1 # §1€ gewq 2 oA w7 wTe
qifFariiz & ®IRY IH R AR O
w17 |

ot frra W (AgaAY) @ aprafr
weizg, @ o & o wiafAar gf &
ot fagkmg wé F—za &1 gfre d =
gU %41 W17 EAEY aY-Aw & faw g
T AR K0 AfF migw 2 g% fe
FAYEa qur 2. w0 gt gd &, &gl
Fiyfean B, wii-wAlonarg feg foft o &
ot wfreg d gwae &Y @A foea
g’

FT—1066 ¥ ) &ez gur B I R
g gt 39 & aFFa ¥
g Srgar g wred Azt feew de
A E YT gl A & wmm
qrzar g e v 59 wwadt w1 Al e
e Dm 2 mwmfr  wag, w9
arad & e gedfren ¥ i wisdfeen
& v gy 2, w9 ford wmm wrg TR
frgm 99 % wisdfeza  xz %1 oft qrok
gEi 21

TFlgt—waref7 7T, w19 ATAN
9le #F¥IT ¥ 4IFIX fggema & 200 §
300 FO% 377 w1 Zxw 5AAT a7 §, 94
®) 83 & 77 T AHET AT 99 Fum
¥ 1T 1 wF) T A g1 fawry awi &
%97 4 w77, Evq A w1 fawfasn wid@
FauIm, Wi d avlt glewm i
WL HIaTa® AT g ww fan &
e wrgar § e war arok Zer & me
gigvafem e o1 for g g o
w1 e o1 £ 1 sew  wfww i feand)
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[=f Tz W)

g A @Y €, HEIS &0 A1 47
FeZHAA 21 771 2, &9 P fearat faaai
& arg @Y Frar oy A8 2 gan
OFEATI FFT AF FAIF F AT FG 3
€ WIFAT FT WY AAT AEQ 2 74T 2
ga M Aq= afge &1 F1¢ 9T ar 282
I o597 & A & ar g —agh ¥
qqTH )

ot Tt fag  (D@A%) @ FawdA
wdtzy, wfE & A9 95T FEE-EEiE
o grmazdl 72f7a7 & gEd 7g7 o5-
iz 74 ¥ 29 2 A 80 Frad gry-
A o7 a0l & @ A ggrA F el
&, afss faadt ot afada § Weg &
wraisa €1, wgo To uAo Y, wro Gie
UHo, W&o Uho UFo F1, 37 &4 # 3
AT A F F%%, 91 gfeqs egat A
qgd ¢, afgar 9z qgaa &, faw wa § =12
T@) AT &9 §1 AFIAEA FIT §, q4F
X 2T H 80 Fradfy gat & oY 38T §)
W A A araw afew §1 aga gl @19
331§ 2 —& wiaAT 9AT @ % 200
srefral & ava afag vl &&= I591-
Jur & feaT e fer ma g

ot ®o wro wishy (7€ faml) : w7
TE-MA AT OHF G B 1

sh omeic fag : g a7 # ad
Amar—ag gad @ g s wg ardo
o Two ¥ fagsa T 1 & wAar s
t* @i s ofamw &, waaete
forgia Srow-afes & 2-feay q@=
§?

O @ wRr ot gfafay
fadwaa grr-d8 o fo THo o WA
b owar 3w H A TR W Aw e
gefz T @ & fe M AW ez Qo &
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qrg arzqr-dvar § ar gaesy  # 914, 99
H 2217 ¥ w1 THAII0T F WA AT AN
aq%T 3, IT % gufizm I & fag =g
q@FS gFfE FTar qigd § an Ad
wrz A} & qzw ¥ AT &40 ! AW
I a1 731 FI0 AR 41 42 KO 7

g MA—T9T R AR@T &)
gaTeyg ATE & 7| fzar | AfEa go o
e o # M 80 7T miFAY, AN
sfmT F Fea g1, ¥ & wigfzaw
ofT d%urgez & g wrfzg 1 ST F @g
H1 sArgFE AwedlT 437 Wiy, IT 7 A
g orzeY Az ety o wIA-amEe g
591 3 foed 1 71§ 1aq#e &1 whad
pagrafi g tmmeAf et w@r AR 2 7
gq ¥ zfean WY wiF, %32 Y wig,
fears oY miF, aage 1 org, @ FEA
" A1 &T FIH FI QF AWAAT {ILAT A0
g, ré-adar ar zrzr faean & foe-
T T WIF, S XT KT FHS (T £ 99 &K
aw qid |

SHRI BEDABRATA BARUA (Kaliao-
bar) : 1 think the Minister will agree with
me that the greatest care should be taken
in the selection of candidates for the posts
of income-tux officers not onlv from the
national point of view but also because of
the wvery high requirement of honesty and
probity in this case than is usually the case
with other services. That is why I want
to know why all the care that is usually
taken in the selection of the officers for the
civil administrative services does not appear
to have been taken in the selection of
Income-tax officers. From the answers
given, in the whole selection, it appears that
a lot of officers must have had influence. 1
do not know whether it was a fact, but the
point is that the number of people who
appeared in the examination and had got
the highest marks were not selected. This
Is a very serious situation. In the admini-
sirative services, one can say one needs
pensonality which is tested at the interview.
But for locome-wax officers, ooe need not
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have personality. What s necessary is
honesty. If we have gone by the results
at the examinalion, we would not have
selecied the people in a very bad way.
Afier all, an income-tax officer need not
dominate other pcople, or, he need not
throw his weight about in any case. There-
fore, may | know if it is not possible now
or in the future to lay down a condition
that results in the examination should be
given greater weight, because the require-
ments are thut only merit should be there,
and so, merit should be the consideration,
and therefure, why greater care is notl
taken in this regard ?

Then. regarding the assessment of the
requirements, how can the requirments
remain for months and years the same 7
Becnuse the Bhoothalingam Committee and
other commitises which went into the
requirements have made major recomenda-
tions, and the requirements would have
radically chadged. and so, how do the
requirements remain the sume 7

W gFW wer wgaArm (I9HA) : AW
qf1 72137, 3 qroey 0F fazdt faa w2
& 21 sAAr Aear wiam & 3 g QA
@il # FANT T F AT

MR. CHAIRMAN : The hon. Member
knows the rules of the House. Mr. Pant.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Sir, | have listened 1o the ques-
tions us well as the speech of my hon. and
respected friend, Shri Goyal, | can only
say that it would have been better if before
casting and aspersions they had had the
patience to hear all the facts, because if
they had heard ull the facts, 1 think there
would have been no room for casting any
aspersions, particularly on a body like the
UPSC.

Let me given the House the facts. It
has been said that there are arrears of
income-tax and they ought to be collecled
quickly. We are al' agreed on that, and
it was because of these arrears of assess-
ment as well as arrears in the recovery of
tuxes that the revenue department created
in 1964 and 1965, 553 posts of income-tax
officers out of which 353 were in Class I1,
and the cadre is likely to increase still

us

further in future. This has met Shri Bed-
abrata Barua’s point.

In view of the large-scale expamsion it
became necessary to bring in new blood by
resorting to direct recruitment, especially
as large additional requirements could not
be met by promotion immediatelv. Now,
according to the recruitment rules regWat-
ing the method of recruitment to the
income-tax officers service, Class I, the
normal method of recruitment is by pro-
motion of qualified inspectors. However,
aid hoe recruitment by the selection through
the UPSC may be made if, in the opinion
of the Central Buoard of Direct Taxes,
there is need for such recruitment. In terms
of this provision, and in the contingency
that had urisen, due to the rapid and
considerable expansion of the service, it
wis decided to resort (o direct recruitment
of 200 income-tax officers, Class 11, from
the open market. This decision was approved
by the Government. Now, the UPSC was
chtrusted with this work.

If fair recruitment is wanted and if, as
Mr. Burua suggests, we have to recruil men
of probity and honesty, | do not know
what other nstitution there 15 in this
country better suited for this purpose than
the UPSC. If he can suggest anv, | am
open to that. It is in the interest of
getting honest and [fuir selection that this
matter was referred 1o the UPSC.

st wfe gam (ArTma) @ 375 s
s1q1 @Y AA agA w¢ v 73 & wrAw
arzar 2 v 99 & Ao fega Al &t arg
fasrr @ &

SHRI K. C. PANT : | am not yleld-
ing. This is a serious matier and it should
be listened to seriously.

The UPSC advertised for recruilment
in October, 1965. The point has been
raised why it has iaken so long. It is well
tuken and needs explanation. The closing
dute of receipt of applications was 6th
December, 1965. Conditions of cligibility
have been given. | do not need 1o repeat
them. When the usual requisition In the
prescribed form was forwarded to the
UPSC by Government, they pointed out
that as a large oumber of condidates would
apply, it would be pecessary to devise un
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effective method of screening the candidates
for the purpose of calling them for inter-
view. The Commission accordingly decided
that there should be a written test, only
qualiflylng in nature, for screening the
applicants. Only those who secured marks
above 8 minimum prescribed by the UPSC
were to be called for interview. It has
been specifically mentioned in the notifica-
tion of the UPSC duted 23rd Outober, 1965,
published in the newspapers that,

“The test, details of which are
enclosed, will be qualifying in nature,
the qualifving standurd being such as
the Commission may decide at their
discretion. The test will operate as an
aid 1o screen candidates for interview'™.

1t was for the Commission to decide the
precise method of recruitment. They decided
to make the selection of suitable candidales
through this method.  They select candi-
dates for Government jobs and they have
been following similar methods in other
similar cases, including the special recruit-
ment for 1AS.  In doing so, there has been
no deviation from the practice of the UPSC
fn the matier of recruitment by open
selection, where wrilten test is considered
necessary as an aid to selection. The
written test included only 3 papers : One
in General Knowledge, one in General
English and one in Arithmetic or Law or

Accountancy.  The test  was originally
scheduled for June. 1966,

Now we come (o the reasons for
delay. An upper division c¢lerk working

in Andhra Pradesh Government was refused
permission by the UPSC to take the
written test presumably on the ground that
he, was not holding any post in a responsi-
ble cupacity as prescribed. He filed a
writ wn the Court at Hyderubad agaiast the
rejection of his cundidature.  An interim
order was passed by the High Court direct-
ing that the petitioner be allowed to appear
for the examination, but the result be with-
held pending the disposal of the writ peti-
tion. Subsequent to this direction of the
court, the UPSC decided to admit all those
who had applied, provided they fulfilled
the prescribed educational qualifications
and their applications were otherwise in
order. This necessarily meant postpone-
ment of the date of the examination as

DECEMAER 2, 1968  Bxam (N.A.H Dis,)

30

originally planned. The examination was
actually held on 27th and 28th December,
1966.

The revised dezision of the UPSC again
created difficulties in the sense that it pro-
voked resentment of those people who had
not applied under the impression that they
did not fulfil the prescribed qualifications.
Two such persons alleged that the subse-
quent relaxation of the condition by the
UPSC, without giving them an opportunity
to apply, was discriminatory and they filed
writs in the Delhi and Calcutta High
Courts. The Calcutta High Court issued
an injunction in December, 1966 restrain-
ing the UPSC from publishing the resulls
of the examination until further orders.

On the 19h January 1968 the Court
removed the injunction and allowed the
respondentis {0 bring out the results and
fill up the posts, provided one post was
kept vacant in case the petitioner succeeded

in the writ. Accordingly, the UPSC re-
leased the result of the written test on the
215t sarch 1968, | want Shri Goval to
noie that,

18.00 hrs.

The UPSC had considered 25591 appli-
cations and permitted 23,357 candidates
to the written rest ; but only 15.834 app'i-
cants actually appeared at the test and only
978 qualified for interview. The interview
started in May 1968 and continued until
September 1968. The final result was com-
municated by the UPSC on the 2nd Novem-
ber 1968, recommending the names of 199
candidates for appointment us lncome-tax
Officers {(Class 11). The name of one more
candidate w'll be recommended liter by the
UPSC with due regard to the final orders
that may be passed by the High Court of
Calcutta on the writ petition referred to
above.

Now, the written test in this case is
only a gualifying test—I[ have said that
carlier and 1 would repeat that—and is
designed oniy to screen the candidates. If
we were to have an IAS type of examina-
tion for 25,591 candidates who had applied
and paid fees, it would be a colossal task
involving vonsiderable expenditure and
organisation of manpower (o eosure the
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uniform evaluation of standards for such a
large number of candidates. And even
then, 1 do not know if Shri Jha's criterion
of objectivity would be met. Also, many
more papers would have to be prescribed
in various subjects, The UPSC has con-
frmed that whenever ad hoe recrultment Is
required—for instance, special recruitment
for 1AS—the Commisslon had followed
this method where the qualifying written
test was only a screening test and had selec-
ted candidates finally and solely on the
basis of the performance of the candidates
In the interview. The interview board
consiated of four members and was presid-
ed over bv a member of the UPSC and in-
cluded only one member of the Central
Board of Direct Taxes, as representative of
the Ministry of Finance. 1 have the names
of the other members. Two members were
retired officers of the Government who
were not directly connected with any Minis-
try at the time of the interview.

SHk! JYOTIRMOY BASU (Diamond
Harbour) :  Were they previously connect-
ed with the Minlstry of Finance 7

SHRI K.C. PANT: One member
was Shri V. N. Rajan, a retired 1CS officer.
1 do not know which Ministry he last
scrved but, being an ICS officer, he must
have served In many Ministries during his
career. | am not so suspiclous as to look
into all their past history of services......
(Imterruptiomr). No, 1 am not ylelding.
This is a serlous enough question without
having Shri Basu jumping on it midway.
Perhaps, he has not been following the
discussion. [ do not mind his interruptions
but not when a serious subject is being
discussed.

The Board thus constituted interviewed
all the candidates called for interview and
presented themselves for the same. It is
understood that the average interview took
20 to 30 minutes and a careful assessment
of the candidates was made. Therefore, it
{s not correct to say that some candidates
have been selected who never appeared for
the [nterview. 1t is somewhat embarrassing
even to discuss that nepotism and favourit-
{sm played any part at all in the selections
which were conducted by the UPSC.

Regarding the number of posis vacant
and the oumber of posts that have been
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filled up as a resolt of the examination, It
may be mentioned that, as pointed out
earlier, only 200 posts have been filled up
by dirsct recruitment from the open mar-
ket. The other posts in the cadre of In-
come-tux Officers (Class 11) are being filled
up by prometion, which is the normal
method of recruitment, as and when vacanc-
ies arise.

MR. CHAIRMAN :  May I know from
the hon, Minister whether it is a practice
that when such recruitments are made apurt
from the representative of the concerned
department and the UPSC members other
oulsiders are also associated with It ?

SHRI K. C. PANT : | think, thatls
the usual practice. The presiding officer
is a member of the UPSC.

SHRI JYOTIRMOY BASU : He hms
fuiled to impress us.

SHRI RANDHIR SINGH; He has
impressed us.

SHRI JYOTIRMOY BASU: Kesp

your impression to yourself.

SHRI K. C. PANT :
do not impress Shri Basu.

I am safe if 1

Then, the point was raised as to when
will the result be announced and when they
will be appointed and so on. | think, Shrl
George Fernandes raised that point. As [
said, the UPSC has intimated 199 names
and the declaration of the list and their
posting is awaiting the verification by the
police as well as their medical examination.
The declaration and the posting will be
done within a month or two.

oft oot sV . AT 5o w7 ey
FAT 9 | Ig%r fag w9 )

SHRI K.C. PANT: 1 think, that
more or less covers the whole thing. The
only thing that | would llke to say at the
end is that the UPSC Is a body for which
this House, 1 think, should at least strive
to create a sense of respect in the whole
country.
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SHRI K. C. PANT: The point to
consider is that the UPSC {s a body set up
by the Constitution and it is like the Sup-
reme Courlt. We presume thal it acts
impartially and it selects officers for the
IAS, IFS and for all high positions in
Government. You know, Sir, that in the
Constitution there are certain provisions
which ensure that the UPSC does remain
impartial. For instance, the expenses of
the UPSC under article 322 are charged to
the consolidated Fund of India. They are
not debated here ; they are charged as a
voted part of the Budget. Then the mem-
bers of the UPSC are not eligible for
Government employmeat so that they are
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independent. Their independence is secure.
Therefore it is an institution for which this
House should inculcate respect in the
country and it is our duty to see that at
least some of these crucial, critical, im-
portant institutions survive in this country.
I think that without this institution we also
cannot function. We have to have a UPSC
which does all these things.

As 1 have just now told you, this
was a case of ad hoc selectlions. This pro-
cedure was settled by the UPSC. The
whole selection was done by the UPSC.
Certain difficultics were created that led to
delays but it is very wrong, | think, to
ascribe motives either for the delays or for
the selection. | think, we should respect
the UPSC in this matter and ot cast any

doubts.
{

18.09 brs. }
The Lok Sabha then adjourned rill Efrwﬁ

of the Clock on Tuesday, December 3, 1968/
Agrahayanu 12, 1890 (Saku).
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